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RAJYA SABHA

Tuesday, 9th December, 2014/18th Agrahayana, 1936 (Saka)
The House met at eleven of the clock,

MR. CHAIRMAN in the Chair.
REFERENCE BY THE CHAIR
Terrorist attacks in the State of Jammu and Kashmir

MR. CHAIRMAN: Hon. Members, as you are aware, eight Army personnel, three
policemen and two civilians were reportedly killed in tour serial attacks by terrorists in

Uri and Tral sectors of Jammu and Kashmir on the 5th of December, 2014.

The dastardly attack is deplorable and the loss of precious lives in these incidents is

indeed tragic and unfortunate.

I am sure, the whole House will join me in expressing our deepest condolences
to the bereaved families and pray for the speedy recovery of the injured. This House
strongly condemns these terrorist attacks and reiterates its firm resolve to confront such

acts with determination and firmness.

I request the Members to rise in their places and observe silence as a mark of respect

to the memory of those who lost their lives in these tragic incidents.
(Hon. Members then stood in silence for one minute)
MR. CHAIRMAN: Papers to be laid on the Table. ...(Interruptions)...
it & 3. «rft ([Er) « W=, F=1 faers &1 ward 2l

MR. CHAIRMAN: One minute. Please. ...(Interruptions)...

(MR. DEPUTY CHAIRMAN in the Chair.)
PAPERS LAID ON THE TABLE
Report and Accounts (2013-14) of DIAT, Pune and related papers

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): Sir, I lay on the
Table, a copy each (in English and Hindi) of the following papers:—

(a) Annual Report and Accounts of the Defence Institute of Advanced Technology,
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(DIAT), Pune, for the year 2013-14, together with the Auditor’s Report on the

Accounts.
(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 967/16/14]
I.  Notification of the Ministry of Health and Family Welfare
II. Report and Accounts (2013-14) of NEIGRIHMS, Shillong and related papers

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA &
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) AND THE
MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI SHRIPAD YESSO NAIK): Sir, I lay on the Table:—

I. A copy (in English and Hindi) of the Ministry of Health and Family Welfare
Notification No. G.S.R. 727 (E), dated the 15th October, 2014, publishing the
Cigarettes and other Tobacco Products (Packaging and Labeling) Amendment
Rules, 2014, under sub-section (3) of Section 31 of the Cigarette and other
Tobacco Products (Prohibition of Advertisement and Regulation of Trade and

Commerce Production Supply and Distribution) Act, 2003.
[Placed in Library. See No. L.T. 968/16/14]
II. A copy each (in English and Hindi) of the following papers:—

(a) Twenty-fourth Annual Report and Accounts of the North Eastern Indira
Gandhi Regional Institute of Healthand Medical Sciences (NEIGRIHMS)
Shillong, for the year 2013-14, together with the Auditor’s Report on the

Accounts.
(b) Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 1199/16/14]

Reports and Accounts (2013-14) of various companies institutes

and council and related papers

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING AND THE
MINISTER OF STATE IN THE MINISTRY OF DEFENCE (RAO INDERJIT SINGH):
Sir, I lay on the Table:—
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A.  Acopy each (in English and Hindi) of the following papers, under sub-section
(1) (b) of Section 394 of the Companies Act, 2013:—

B.

@  (a
(b)
(i) (a)
(b)
(iii) (a)
(b)
(iv) (a)
(b)

Annual Report and Accounts of the Goa Shipyard Limited
(GSL), Vasco-da-Gama, Goa, for the year 2013-14, together with
the Auditor’s Report on the Accounts and the comments of the

Comptroller and Auditor General of India thereon.
Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 1201/16/14]

Annual Report and Accounts of the Hindustan Aeronautics
Limited, (HAL), Bangalore, for the year 2013-14, together with
the Auditor’s Report on the Accounts and the comments of the

Comptroller and Auditor General of India thereon.
Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 970/16/14]

Sixty-second Annual Report and Accounts of the Hindustan
Shipyard Limited, (HSL), Visakhapatnam, for the year 2013-
14, together with the Auditor’s Report on the Accounts and
the comments of the Comptroller and Auditor General of India

thereon.
Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 971/16/14]

Annual Report and Accounts of the Mazagon Dock Limited
(MDL), Mumbai, for the year 2013-14, together with the Auditor’s
Report on the Accounts and the comments of the Comptroller and

Auditor General of India thereon.
Statement by Government accepting the above Report.

[Placed in Library. See No. L.T. 969/16/14]

A copy each (in English and Hindi) of the following papers:—

) @

Annual Report and Accounts of the Himalayan Mountaineering
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Institute, (HMI), Darjeeling, West Bengal, for the year 2013-14,
together with the Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 972/16/14]

(i) (a) Annual Report and Accounts of the Nerhu Institute of
Mountaineering, (NIM), Uttarkashi, Uttarakhand, for the year
2013-14, together with the Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 973/16/14]

(i) (a) Annual Report and Accounts of the Jawahar Institute of
Mountaineering and Winter Sports, (JIM&WS), Pahalgam, Jammu
and Kashmir, for the year 2013-14, together with the Auditor’s
Report on the Accounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 974/16/14]

(iv) (a) Annual Report and Accounts of the National Institute of
Mountaineering and Allied Sports, (NIMAS), Dirang, Arunachal
Pradesh, for the year 2013-14, together with the Auditor’s Report

on the Accounts.
(b) Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 975/16/14]

(v) (a) Eighteenth Annual Report and Accounts of the Construction
Industry Development Council (CIDC), New Delhi, for the year
2013-14, together with the Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above Council.
[Placed in Library. See No. L.T. 976/16/14]
MoU between Government of India and MMDFC

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
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(SHRI MUKHTAR ABBAS NAQVI): Sir, I lay on the Table, a copy (in English and
Hindi) of the Memorandum of Understanding between the Government of India (Ministry
of Minority Affairs) and the National Minorities Development and Finance Corporation
(NMDFC), for the year 2014-15.

[Placed in Library. See No. L.T. 1143/16/14]

I.  Notifications of the Ministry of Finance
II. Report and Accounts (2013-14) of IRDA, Hyderabad and related papers

III. Report and Accounts (2013-14) of State Bank of Hyderabad, Hyderabad and

related papers

IV. Reports and Accounts (2013-14) of various banks, companies, corporation and

related papers
V.  Report (2014) on the Voluntary winding up of IIBI, Kolkata

VI. Reports and Accounts of (2013-14) of various centres, institutes, trust, school

and related papers

THE MINISTER OF FINANCE; THE MINISTER OF CORPORATE AFFAIRS;
AND THE MINISTER OF INFORMATION AND BROADCASTING (SHRI ARUN
JAITLEY): Sir, I lay on the Table:—

I. (i) Acopy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Economic Affairs), under Section
31 of the Securities and Exchange Board of India Act, 1992:—

(1) No. LAD-NRO/GN/2014-15/06/1372, dated the 25th August,
2014, publishing the Securities and Exchange Board of India (Issue
of Capital and Disclosure Requirements) (Second Amendment)
Regulations, 2014.

(2) No. LAD-NRO/GN/2014-15/07/1414, dated the 1st September,
2014, publishing the Securities and Exchange Board of India
(Research Analysts) Regulations, 2014.

(3) No.LAD-NRO/GN/2014-15/15/1671, dated the 8th October, 2014,
publishing the Securities and Exchange Board of India (Stock
Brokers and Sub-Brokers) (Amendment) Regulations, 2014.

[Placed in Library. See No. L.T. 1005/16/14]
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(i) A copy each (in English and Hindi) of the following Notifications of the

Ministry of Finance (Department of Economic Affairs), under sub-section (3)

of Section 15 of the Government Savings Bank Act, 1873:—

)

2)

3

4)

(&)

(6)

(N

(®)

(€))

(10)

G.S.R. 219 (E), dated the 28th March, 2014, publishing the-Post Office
Savings Bank General (Amendment) Rules, 2014.

G.S.R. 220 (E), dated the 28th March, 2014, publishing the Post Office
Savings Accounts (Amendment) Rules, 2014.

G.S.R. 221 (E), dated the 28th March, 2014, publishing the Post Office
Recurring Deposit (Amendment) Rules, 2014.

G.S.R. 222 (E), dated the 28th March, 2014, publishing the Post Office
Time Deposit (Amendment) Rules, 2014.

G.S.R. 223 (E), dated the 28th March, 2014, publishing the Post Office
Monthly Income Account (Amendment) Rules, 2014.

G.S.R. 224 (E), dated the 28th March, 2014, publishing the Senior
Citizen Savings Scheme (Amendment) Rules, 2014.

G.S.R. 490 (E), dated the 11th July, 2014, publishing Post Office
Time Deposit (Amendment) Rules, 2014, along with Explanatory

Memorandum.

G.S.R. 491 (E), dated the 11th July, 2014, publishing the Post Office
Recurring Deposit (Amendment) Rules, 2014, along with Explanatory

Memorandum.

G.S.R. 492 (E), dated the 11th July, 2014, publishing the Senior Citizen
Savings Scheme (Amendment) Rules, 2014, along with Explanatory

Memorandum.

G.S.R. 493 (E), dated the 11th July, 2014, publishing the Post Office
(Monthly Income Account) Amendment Rules, 2014, along with

Explanatory Memorandum.

[Placed in Library. See No. L.T. 1007/16/14]

(iii) A copy each (in English and Hindi) of the following Notifications of the
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Ministry of Finance (Department of Economic Affairs), under sub-section (3)

of Section 12 of the Government Savings Certificates Act, 1959:—

()

2)

3)

(4)

)

G.S.R. 226 (E), dated the 28th March, 2014, publishing the National
Savings Certificates (VIII Issue) (Amendment) Rules, 2014.

G.S.R. 227 (E), dated the 28th March, 2014, publishing the National
Savings Certificates (IX Issue) (Amendment) Rules, 2014.

G.S.R. 494 (E), dated the 11th July, 2014, publishing the National
Savings Certificates (VIII Issue) Amendment Rules, 2014, along with

Explanatory Memorandum.

G.S.R. 495 (E), dated the 11th July, 2014, publishing the National
Savings Certificates (IX Issue) Amendment Rules, 2014, along with

Explanatory Memorandum.
[Placed in Library. See No. L.T. 1007/16/14]

G.S.R. 705 (E), dated the 1st October, 2014, publishing the Kisan Vikas
Patra Rules, 2014.

[Placed in Library. See No. L.T. 1008/16/14]

A copy ecach (in English and Hindi) of the following Notifications of the

Ministry of Finance (Department of Economic Affairs), under Section 12 of
the Public Provident Fund Act, 1968:—

(1

2)

G.S.R. 225 (E), dated the 28th March, 2014, publishing the Public
Provident Fund Scheme (Amendment) Rules, 2014.

[Placed in Library. See No. L.T. 1009/16/14]

S.0. 496 (E) dated 11th July, 2014, notifying that subscriptions made to
the Fund on or after the 1st day of April, 2014 and the balances at the
credit of the subscriber shall bear interest at the rate of 8.7 per cent per

second provisio, along with Explanatory Memorandum.

[Placed in Library. See No. L.T. 1010/16/14]

A copy (in English and Hindi) of the Ministry of Finance (Department of
Financial Services) Notification No. G.S.R. 597 (E), dated the 20th August,
2014, publishing the Pension Fund Regulatory and Development Authority
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II.

1.

IV.

(Salary and Allowances Payable to, and Other Terms and Conditions of Service
of, Chairperson and Whole-time Members) Rules, 2014, under Section 53 of
the Pension Fund Regulatory and Development Authority Act, 2013.

[Placed in Library. See No. L.T. 1014/16/14]

A copy (in English and Hindi) of the Annual Accounts of the Insurance
Regulatory and Development Authority (IRDA), Hyderabad, for the year
2013-14, and the Audit Report thereon, under sub-section (3) of Section 20 of
the Insurance Regulatory and Development Authority Act, 1999.

[Placed in Library. See No. L.T. 1512/16/14]

A copy (in English and Hindi) of the Annual Report and Accounts of the
State Bank of Hyderabad, Hyderabad, for the year 2013-14, together with the
Auditor’s Report on the Accounts, under sub-section (3) of Section 43 of State
Bank of India (Subsidiary Banks) Act, 1959.

[Placed in Library. See No. L.T. 1011/16/14]

1. A copy each (in English and Hindi) of the following papers, under sub-
section (5) of Section 30 of the Small Industries Development Bank of
India, Act, 1989:—

(a) Annual Report and Accounts of the Small Industries Development
Bank of India (SIDBI), Lucknow, for the year 2013-14, together
with the Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above Bank.
[Placed in Library. See No. L.T. 1006/16/14]

2. Acopyeach(inEnglishandHindi)ofthefollowingpapers,undersub-section
(5) of Section 18 and sub-section (5) of Section 23 of the Industrial
Development Bank of India Act, 1964:—

(a) Annual Report and Accounts of the Industrial Development
Bank of India (IDBI), Mumbai, for the year 2013-14, together with
the Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above Bank.

[Placed in Library. See No. L.T. 997/16/14]
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3. Acopy each (in English and Hindi) of the following papers, under sub-section
(1) (b) of Section 394 of the Companies Act, 2013:—

) @
(b)
(i) (a)
(b)
(i) (a)
(b)
(iv) (a)

Annual Report and Accounts of the New India Assurance Company
Limited, Mumbeai, alongwith that of its subsidiary companies, the
New India Assurance Company (Trinidad and Tobago) Limited,
the New India Assurance Company (Sierra Leone) Limited and
Prestige Assurance PLC (Nigeria), for the year 2013-14, together
with the Auditor’s Report on the Accounts and the comments of

the Comptroller and Auditor General of India thereon.
Review by Government on the working of the above Company.
[Placed in Library. See No. L.T. 1000/16/14]

Annual Report and Accounts of the National Insurance Company
Limited, Kolkata, for the year 2013-14, together with the Auditor’s
Report on the Accounts and the comments of the Comptroller and

Auditor General of India thereon.
Review by Government on the working of the above Company.
[Placed in Library. See No. L.T. 1001/16/14]

Annual Report and Accounts of the Oriental Insurance Company
Limited, New Delhi, alongwith that of its subsidiary company,
the Industrial Credit Company Limited, New Delhi, for the year
2013-14, together with the Auditor’s Report on the Accounts and
the comments of the Comptroller and Auditor General of India

thereon.
Review by Government on the working of the above Company.
[Placed in Library. See No. L.T. 1002/16/14]

Annual Report and Accounts of the United India Assurance
Company Limited, Chennai, alongwith that of its subsidiary
company, the Zenith Securities and Investments Limited, Mumbai,
for the year 2013-14, together with the Auditor’s Report on the
Accounts and the comments of the Comptroller and Auditor

General of India thereon.
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Review by Government on the working of the above Company.
[Placed in Library. See No. L.T. 1747/16/14]

Forty-second Annual Report and Accounts of the General
Insurance Corporation of India (GIC Re), Mumbai, for the year
2013-14, together with the Auditor’s Report on the Accounts and
the comments of the Comptroller and Auditor General of India

thereon.
Review by Government on the working of the above Corporation.

[Placed in Library. See No. L.T. 1003/16/14]

V. (a) Twenty-second Liquidator’s Report on the Voluntary Winding Up of
the Industrial Investment Bank of India Limited (IIBI), Kolkata, for
the period from 1st April, 2014 to 30th June, 2014, together with the

Auditor’s Report on the Accounts and the comments of the Comptroller

and Auditor General of India thereon.

(b) Review by Government on the Voluntary Winding Up of the above
Bank.

[Placed in Library. See No. L.T. 1513/16/14]

VI. A copy each (in English and Hindi) of the following papers:—

O @
(b)
(i) (a)
(b)

Annual Report and Accounts of the Centre for Development
Economics (CDE), Delhi School of Economics, Delhi, for the year
2013-14, together with the Auditor’s Report on the Accounts.

Review by Government on the working of the above Centre.
[Placed in Library. See No. L.T. 992/16/14]

Annual Report and Accounts of the Centre for Policy Research
(CPR), New Delhi, for the year 2013-14, together with the

Auditor’s Report on the Accounts.
Review by Government on the working of the above Centre.

[Placed in Library. See No. L.T. 990/16/14]
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Twenty-seventh Annual Report and Accounts of the Institute for
Studies in Industrial Development (ISID), New Delhi, for the year
2013-14, together with the Auditor’s Report on the Accounts.

Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 993/16/14]

Annual Report and Accounts of the Institute for Social and
Economic Change (ISEC), Bangalore, for the year 2013-14,
together with the Auditor’s Report on the Accounts.

Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 991/16/14]

Fifteenth Annual Report and Accounts of the Pratichi (India) Trust,
Delhi for the year 2013-14, together with the Auditor’s Report on

the Accounts.
Review by Government on the working of the above Trust.
[Placed in Library. See No. L.T. 995/16/14]

Twenty-first Annual Report and Accounts of the Madras School of
Economics (MSE), Chennai, for the year 2013-14, together with
the Auditor’s Report on the Accounts.

Review by Government on the working of the above School.

[Placed in Library. See No. L.T. 994/16/14]

Report and Accounts (2013-14) of IIMC, New Delhi and related papers

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): Sir, I lay on the
Table, a copy each (in English and Hindi) of the following papers:—

(a) Annual Report and Accounts of the Indian Institute of Mass Communication
(IIMC), New Delhi, for the year 2013-14, together with the Auditor’s Report

on the Accounts.

(b) Review by Government on the working of the above Institute.

[Placed in Library. See No. L.T. 1015/16/14]
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STATEMENTS OF THE DEPARTMENT-RELATED PARLIAMENTARY

STANDING COMMITTEE ON LABOUR

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I lay on the Table, a copy each (in
English and Hindi) of the following Statements of the Department-related Parliamentary

Standing Committee on Labour:—

(1)

(i)

(1i1)

(iv)

™)

Statement showing further action taken by the Government on the
recommendations/observations contained in the Forty-fifth Report (Fifteenth
Lok Sabha) on the Action Taken by the Government on the recommendations/
observations contained in the Thirty-second Report (Fifteenth Lok Sabha) on
‘Welfare of Glass and Bangle Workers of Firozabad’;

Statement showing further action taken by the Government on the
recommendations/observations contained in Thirty-ninth Report (Fifteenth
Lok Sabha) on the Action Taken by the Government on the recommendations/
observations contained in the Thirty-sixth Report (Fifteenth Lok Sabha) on
‘Demands for Grants (2013-14)’ of the Ministry of Textiles;

Statement showing further action taken by the Government on the
recommendations/observations contained in the Forty-first Report (Fifteenth
Lok Sabha) on the Action Taken by the Government on the recommendations/
observations contained in the Thirty-fifth Report (Fifteenth Lok Sabha) on
‘Demands for Grants (2013-14)’ of the Ministry of Labour and Employment;

Statement showing further action taken by the Government on the
recommendations/observations contained in the Forty-third Report (Fifteenth
Lok Sabha) on the Action Taken by the Government on the recommendations/
observations contained in the Thirty-first Report (Fifteenth Lok Sabha) on

‘Absorption/regularization of temporary drivers of Allahabad Bank’; and

Statement showing further action taken by the Government on the
recommendations/observations contained in the Forty-Sixth Report (Fifteenth
Lok Sabha) on the Action Taken by the Government on the recommendations/
observations contained in the Thirty-eighth Report (Fifteenth Lok Sabha) on
‘Welfare of Small Weavers of Mau and Adjoining Areas-A Case Study’.

LEAVE OF ABSENCE

MR. DEPUTY CHAIRMAN: Hon. Members, I have to inform that a letter has

been received from Mahant Shambhuprasadji Tundiya stating that he is unable to attend

the sittings of House from 4th to 23rd December, 2014 due to sad demise of his mother.
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He has, therefore, requested for grant of leave of absence from the sittings of the current
(233rd) Session of Rajya Sabha from 4th to 23rd December, 2014.

Does he have the permission of the House for remaining absent from 4th to 23rd of
December, 2014 of the current (233rd) Session of the Rajya Sabha?

(No Hon. Member dissented.)

MR. DEPUTY CHAIRMAN: Permission to remain absent is granted.

RE. USE OF ABUSIVE LANGUAGE AGAINST PRIME MINISTER

MR. DEPUTY CHAIRMAN: Matters raised with permission of the Chair. Zero
Hour. Shri Sukhendu Sekhar Roy. ... (Interruptions)...

it & 2. @l () : W=, 71 Afdes &1 ward 71 ...c@aus)...

it T oo ([TRIES) : ¥R, H Ig el arsdl § (6 ...&agH)... Sir, [ want
to speak about the use of abusive language against Prime Minister. I have not named
anyone but this kind of language should be condemned and I should be allowed to raise

this matter here in the House. ...(Interruptions)...

sft TR AT (SR TS : W, 199, & e aafeq 7 Wt e far 8
.(TLT)....

SHRI TARUN VIJAY: Sir, I have given notice for raising this in Zero Hour this
morning. Bad, ugly and abusive language against the Prime Minister is intolerable and
unacceptable to everyone. ...(Interruptions)... 1 have given a notice. Please allow me to
raise the issue. An hon. Chief Minister is using this kind of a language. This should be

completely unacceptable to everyone. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Abusive language against anybody is condemnable.
...(Interruptions)...

SHRI TARUN VIJAY: We condemn this kind of an attitude. ... (Interruptions)... We

condemn this kind of a language. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: You see, already we have accepted an observation
from the hon. Chairman that abusive language against anybody is condemnable. We will

condemn it. It is already condemned. Whether it comes from this side or that side or
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anybody, it is to be condemned; no doubt about it. That’s all. Now, Shri Sukhendu Sekhar
Roy. ...(Interruptions)...

sft .3 @l wx, 8§ e e B L@magm)... R, #9 Difders & Tifes
e 2l

MR. DEPUTY CHAIRMAN: What is your point, Mr. Tyagi? ...(Interruptions)... 1
have called his name. Hon. Tyagiji, after Zero Hour is over, I will give you a chance. Now,
Shri Sukhendu Sekhar Roy.

MATTERS RAISED WITH PERMISSION
Need to make public all files relating to Netaji Subhash Chandra Bose

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, on 14th of July, the hon.
Home Minister, while replying to the issue of destruction of some Government files,
and when I asked whether the files relating to Netaji Subhash Chandra Bose have been
destroyed or not, the hon. Minister said, ﬂ?{ &l T 8 o Aaren gHY I I 3
ff T BIS Bea T B TS T, dAfFT TR WHR B GRIT [T RE A
TIIRE Bl IR STHGRT 397 8T 89 3MYdT SUcel BRI & foU IR &1” Based

on that assurance, I wrote a letter to the hon. Minister on 4th of August this year,

reminding him that apart from the assurance given in the House, as the President of the
Ruling Party on 23th January of this year, he publicly announced that if BJP comes to
power, we would definitely take steps to unravel the mystery behind Netaji’s
disappearance. Thereafter, my letter was acknowledged by the hon. Minister on 22nd of
August this year saying that the matter is being examined. That is a typical bureaucratic
reply, but still, based on that assurance, I sent another reminder on 21st of October this

year. But till date whether the matter has been examined, what the outcome of the

examination is, nothing is known to us. IR ERGESES! calk| El"ﬂ—&f SR 8] &t Trs(',
Bl AR & #301 Sit 71 I8 VeaR™ f&an of & &9 STMaRT S311 So, through
you, Sir, I would request the hon. Home Minister and the Leader of the House to

convey the decision of the Government regarding de-classification of all files relating to

Netaji Subhash Chandra Bose. 70 HTel &l ﬁ g1 3P A IF WRBR FT Mg
W BY 22 QAN ARl b IR H AR SWES I AMNRINR, H T2 3Mbigest
Hol Y g1 BARI AR § 6 Aqrell guIY I | Gafoa R Bigd TeEd ATdbises |
ol STg)
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MR. DEPUTY CHAIRMAN: Okay. Your time is over.

SHRI SUKHENDU SEKHAR ROY: The nation has a right to know what happened
to Netaji Subhash Chandra Bose ...(Time-bell rings)... and why Government is suppressing
all these facts.

DR. K.P. RAMALINGAM (Tamil Nadu): Sir, I associate myself with the issue
raised by Shri Sukhendu Sekhar Roy.

it TB01 faorg ([IRIEE) : W), H 39 fIvay I giRive & g

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I also associate myself
with the issue raised by Shri Sukhendu Sekhar Roy.

SHRI JESUDASU SEELAM (Andhra Pradesh): Sir, I too associate myself with the
issue raised by Shri Sukhendu Sekhar Roy.

SHRI V. HANUMANTA RAO (Telangana): Sir, I too associate myself with the
issue raised by Shri Sukhendu Sekhar Roy.

37} 3relt 3FaR 3R ([FER) : ¥R, § 9 fAwy & gHifiue &_ar g
i TR FRIT RIS : IR, H 97 fawy & qQIfiYe _al g

SHRI K.N. BALAGOPAL (Kerala): Sir, I also associate myself with the issue raised
by Shri Sukhendu Sekhar Roy.

SOME HON. MEMBERS: Sir, we associate ourselves with the issue raised by
Shri Sukhendu Sekhar Roy.

MR. DEPUTY CHAIRMAN: All are associating. All the names may be added.

Problems faced by the cotton growers of Odisha

Y ffiex Rig @feem) : fo<d) IaRAT R, Srm oy I € 6 12 S1eRqaR, 2014
BI NS #H, M TS § FIES T 3R IUP I8 BUNIG d P 78 U,
fER 3R IR U< & 9 §Ige Bl Sl TG V&1, ST R {Hell &l Fa4d et
qHA® U5l o, a1 98 A &l ugdl 21 A 59 <91 &1 g 8 ok 59 fa &
ST ft 1 ST a1 aeddr gl B, A g IRBR B aB I 75T BT Had I8d
g 5 oI I8l IS TQISYI MU HEl fh CadcTged &l YaadIc 9gd 3Tes] 81T,
3119 Hice ST | STET YT BRI T ARSR I dle Bl &1 H W gY g
SR ST 8 3R [ o1 99 $8 N $R$ AU+l Wl H doe Ued 3
Ul eR H 3R R Hiee & HUR 1 &1 f[aSa1 I8 & & Sil 12 7efex Pl gaga
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oI, I UBSl 3R H BAR Iai AT # 95 SuTa] aIR gs, NP HRI 8AR
dicd & Rra Wt fFa 9, IT@! 9gd Ul JHAH Ugd1 81 W, $d cacsd
fAfey o8 2 9 {6 39 IR Pied &1 9gd ET TSR §aTl &, dfbd H Fdrn
aredl g b NS 4 fdagpd SelcT gar 21 BAR NS BT Hled Faircl-args
HeRT 3T Bic A ST 81 el Y A18d Wl a1 2 ¥ {6 IR A1l g8l died 7
BOIR YT AR faaee frerdr om g9+ R #t $7qe g, S/ Si9Tdl, BeldgoR, dda
3fe | & X g6 1Y &, b A & dicd &l X 781 961 gl s A1 dlcd
HT VT 4 BIR BV TRT fFaed o1 3R 39 IR 4050 UY U7 fFaee ga 21 39 UdR
<y, 1 Rt 50 $Uq Ul faaed a6 2

TR, PicT BIARIE 3% ST BT AT Tt ATe B 8, ST AThe § Bied bl
YT TEl IodT B B AN AT F 98 Al =l SUIE BRd © R AT §H dicH
ST T, WP 39 IR AT A g W Bied o T 9 B) QT AR qgEA
St Al FRET MY, Uar T8 S99 59 R H a1 9Esiial gan § b G 9 9Rd 9
Picd o A1 B A1 B B omue Rrel # fRami & @y 9rd @t 8k dled
BTN M6 a1 & IRBIRAT BT geArew? a1a &1, A1 I AT &g 7 & 5 79 4050
M SfeaT & TIRIA W RN T8 e, 99 9% 89 T8 WXl ISl §AR
AT 3BT Picd Bl & H WRAR A I8 J& G- Afer 99 8, S99 3Mdh
H1eH ¥ AT HRA1 9r8dl § b $© AfS! <1 Y gaga & oy Sl 39Ye Afee!
T % T, S99 died BT At i a|

MR. DEPUTY CHAIRMAN: Time over. ..(Interruptions)... Time over.
...(Interruptions)... Time over. ...(Interruptions)... All those who associate, their names

will be added. Shri Tapan Kumar Sen.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I associate myself with
the issue raised by Shri Bhupinder Singh.

SHRI JESUDASU SEELAM (Andhra Pradesh): Sir, I too associate myself with the
issue raised by Shri Bhupinder Singh.

it JMeiId RARt (STR U< : 7818y, AT 9a, 571 qfuer 48 gRT So1Y
Y fIw & A1 H 379 D! GHIRTYE el gl

it gafder R Y (WOI9) : #EIeY, AT 98w, o yfisx 8 gR1 Sey
Y fIw 6 A1 H 37U AYh! GHIRTGE HRaT gl

2 3RfIT PR RiE (SR U9 : welqy, AFH 9ew, # qfiex e grr
TJBIT Y fA9g & A1 H 37U ATIhT TAIRIYS BT




Matters raised [9 December, 2014] with Permission 17

Crisis in jute industry due to dilution of Jute Packaging Materials Act

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I rise to draw the attention of
the House to the serious crisis that the jute industry is facing in our country involving
around five lakh jute workers and around thirty-five to forty lakh jute growers, spread
over in five States and mostly in my State, West Bengal. Sir, because of this crisis, the
jute mills are seriously cutting down their production capacity utilisation directly
leading to loss of employment. As a matter of fact, there are around 2.5 lakh jute
workers in my State of West Bengal. At a given moment, the daily deployment on work
is around 1,50,000. This clearly explains the depth of crisis. Sir, the situation is also
affecting the jute growers. In my State, jute growers are compelled to make distress sale
of their jute produce at ¥1,600 per quintal although the minimum support price is
32,400 per quintal. Jute Corporation of India is allowing to create a compelling
situation for the jute growers by not procuring jute from them. The basic reason of the
crisis is the consistent dilution of the Jute Packaging Materials Act, 1987 successively
by the successive Governments; since 2008 onwards in particular. Finally, this
Government has decided to put the final nail in the coffin of the Jute Packaging
Materials Act by deciding to phase it out within next two years and on that ground, a
Finance Ministry directive has been issued on 11th of November. And a meeting is
going to be held today with the stakeholders to decide the roadmap of implementation
of the decision of completely phasing out Jute Packaging Materials Act.
...(Interruptions)... The most shameful thing is that in the meeting of stakeholders,
neither the workers, nor the jute growers, who are the biggest stakeholders involving
forty lakh families in the country, are being called. Who are the stakeholders? Only il
F=aT T 82 Are they the stakeholders? Not the workers who produce in the field and
also in the jute mills and contribute to foreign exchange earning! Sir, despite dilution by
successive Governments in 2008 even those reduced norms are not being followed by
the sugar barons. There are concrete facts published by the Government. They are being
allowed to violate even those reduced norms. How long will this continue, Sir? Added
to this is 1.45 lakh tonne import of jute sacks annually in the country. This is further
adding to the crisis. This import must stop. The concession given to them on import
duty must stop.

MR. DEPUTY CHAIRMAN: Your time-limit is over. ...(Interruptions)... Shri P.
Bhattacharya and Shri D. Bandyopadhyay may associate themselves with the mention.
...(Interruptions)... The names of other Members who want to associate themselves with

the mention may be added. ... (Interruptions)...

SHRI P. RAJEEVE (Kerala): Sir, I associate myself with the mention made by the

hon. Member.
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DR. T.N. SEEMA (Kerala): Sir, I associate myself with the mention made by the

hon. Member.
7} 31elt 3FaR 3R ([FBR) : W), # 39 vy & A1y gaIfiue &_ar g

SHRI P. BHATTACHARYA (West Bengal): Sir, I will take only one minute. A
serious conspiracy is going on to finish the jute industry in the country. I demand an

immediate statement from the Textile Minister. What is he doing in this matter?

MR. DEPUTY CHAIRMAN: Shri D. Bandyopadhyay, you just associate yourself

with the mention.

SHRI D. BANDYOPADHYAY (West Bengal): Sir, I just want to state a couple
of facts. Nothing more than that. West Bengal has ...(Interruptions)... hectares of jute

...(Interruptions)... It has a share of 96 per cent of jute exports.
MR. DEPUTY CHAIRMAN: That is enough.

SHRI D. BANDYOPADHYAY: We want that the jute industry should be given all

the necessary support.

SHRI DEREK O’BRIEN (West Bengal): Sir, I associate myself with the mention
made by the hon. Member.

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, I associate myself with the

mention made by the hon. Member.

SHRI MUKUL ROY (West Bengal): Sir, I associate myself with the mention made
by the hon. Member.

SHRI BAISHNAB PARIDA (Odisha): Sir, I associate myself with the mention
made by the hon. Member.

SHRI A.U. SINGH DEO (Odisha): Sir, I associate myself with the mention made
by the hon. Member.

SOME HON. MEMBERS: Sir, we associate ourselves with the mention made by
the hon. Member.

Increase in rape cases in the country including the recent incident in Delhi

Sihrelt Yo Wi (MERTY) : W), § T GUEE H UG WemH ¥ Ud Irdd
UIRIE Ud g geT & d&e § 7ue 91d k@1 dred] g1 &1-d4 a7 ggel el
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PY “Uber” TRT Tfdw, ST emReT dvs A SR Afdv 8, gt SRt § th
27 T AT BT ¥ B AT e g fhar 1, IFhT vy B & oy |
REIRCIREASIEE KET I

AR, 2012 ¥ o 9T gThiS gal o, 99 Bl J.ULY. TadT | Yo dqdrse
TR & o, et 9 o LR, 9 Us 9| S9H St XU df<raed €, S
JHl & M 3 dedEe W TS foRe & wU H Sl & qR ¥ QrdT AT A1, b
JHERT 7 I8 IS Hd B <, I§ BH Udl B T8l A1l I8 IS A YU,
ATSY ABIHT, IR orT, BTeT, .. H &, SI8l 39 A8 P Sl HIgRI 8I &, Sl sex
offenders%,Wﬁﬁﬁﬂﬁéﬁﬁmwﬂwgsﬁqﬂﬁﬁmﬁ
H U BIT 7, A1 39 YASIAd PR DI aeIDT Bl

/R, TE 91 S 9R SR dier arefl B, 98 I8 § 6 giie fucie |
I Sl RiARE & oY, 9 died © 6 el gfor @ wRifem 91 o), faeet gfom
BT IR o1, AT ST 5id FHA7 YoIUdR H UQT a1 IFBT Iefel-gareT RuaR
31 1Tl Yo dTel 91l R2 & b 98 forged document &, dTd! & &N di1 R2 &
gfersd &1 IRMHHe o, @ ST forg Y Tedr Bt STt 8, Riifes o € & I8
Fga TR vy 21 9R, ol i1 RN &, R RRWIR foharm 121 &, 39 IR &1 g1
JRIT H, YT B & HRT 2011 H RGN fhar 1 o iR A1 9819 B Aol SHB!
BIC gRT & 715 A A1 39 TRE $ AR 3R Gl g 8, faeell # aAfzarsit &1
1A HI-91g Al g9 R O © IR 9 X8 ¥ 3R Afeansil ®I SRERIEa fdar S
g, @1 H oy AW F wE) faeht B g 5 uw WRaR o9 9 # ong off, @
SO 98d de-9s ais B 91 I8 Fel W1 {6 BN B arel, Sl A1 T8
SN, A B drell, SFdT "B el dA, odfed o fesiege gWRY Afeend
SRIRIEIT HEG™ Bl 1 59 9T This gaTl AT A1 S politicize PR I TAT 2,
AIfh= 3l g+t 9t T 89 & 91 Al IS SHP IR ¥ gl & I IR 81 Bl
1 U1 T § 6 R A9E Bl $9e Ay H gHAT o1 @ity ok dlondh.
TqHE Bl Afgdrall & foy GRIT ardmeror TR -1 A1y, YFT1 ART B8l Bl

SHRIMATI WANSUK SYIEM (Meghalaya): Sir, I associate myself with the

mention made by the hon. Member.

SHRI D. RAJA (Tamil Nadu): Sir, I associate myself with the mention made by the

hon. Member.
2} fefraora e (=g uewn) : WR, H 9 AWy & 91 gifiee & gl
37} faoTa STamEvae TSt MERTS) : W), § 91 39 favg & @) ghIfiue &l g
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37 3RfI< HaR fiE (SR Tew) : W, H 39 9T & 9y @3 31 Fg Bl
gl

it RS BRI QT ST &, fiee) - W), H 39 vy & |y e
PR gl

SOME HON. MEMBERS: Sir, we associate ourselves with the mention made by
the hon. Member.

MR. DEPUTY CHAIRMAN: All the Members are associating themselves with the

mention. ...(Interruptions)...
Sl fareeta STgR (fBHTeret Iae) < #_T A9 © L..(FadT). ..

MR. DEPUTY CHAIRMAN: All the names would be added. ...(Interruptions)...
Shrimati Viplove Thakur has given her name. ... (Interruptions).... So, you can speak. [ am

allowing you. ...(Interruptions)...

31, faorast aEt @@ uQw) - W), 99 W te e &1 g fear Sy
. (STTETT)....
MR. DEPUTY CHAIRMAN: After Shrimati Viplove Thakur, I would

call you. ...(Interruptions)... You have given notice. I will give you one minute.

...(Interruptions)...

sft oo M RIoRYT) : ¥R, g4 1 Aifey faan B ..caum)...

MR. DEPUTY CHAIRMAN: After this, I will come to you. ...(Interruptions)...
Okay, let her speak.

St freera QIR : SUFHIURT F8IGY, § 9 8199 9 I8 Hedl dred] § (& I8
DIs Ul geT A8l 8l T8l 81 99 ¥ I8 WHR AT 8, 8 78, 8% YR H 3] I
g Ny, foedt =1 fohed) wfgetn & RacT® gollchR 81 ¥ &, U 8l V8 &, I77d! harass
T ST Y81 81 I8 WXPRN S9d FUR Bls U Fe] of I8 &1 I8 Hel 731 27 {5 &4
A SIRTY, Al BT GRer g1l a1 Afgelredl B I8 JRew 22 fa7-38rs 39 @vE
¥ Bl TET 21 I CHRA ISR Bl Aichhde A1 S @1 1 39 Yo BER BT el
ST Afey, o S Afcfhae e ..casm). ..

MR. DEPUTY CHAIRMAN: Okay. That’s all. ...(Interruptions)... Now,
Dr. Vijaylaxmi Sadho. ...(Interruptions)...

S faeea S1gR : H I el dredl g 6 Afeed gRie €1 81 89 P
T €, 98 A A R € L..(FaUTH). ..
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MR. DEPUTY CHAIRMAN: Don’t bring in politics. ... (Interruptions)...

S faea SR : 3R 25, ¥ 3R WP @l a1 PR € ...(FAIM)... B
35T AN & AT TATHR BT IET ¥ ...(FIEF). ..

MR. DEPUTY CHAIRMAN: Now please stop. Dr. Vijaylaxmi Sadho.

...(Interruptions)...

31, Rioraaett wmet : W=, § 91y 721 g, A7 99 el 21§ w1y el g, et
eI §, AT {9 ATl 2

MR. DEPUTY CHAIRMAN : Okay. ...(Interruptions)...

31 facraaedt wmEl : IR, SR A GERT IO gifed S 9 g |&d Bl
& {5 "1 $1 3R Mwia fhar 8, 98 9t * e Bl

MR. DEPUTY CHAIRMAN : You associate.

31 faorgaestt W : W, @S g3 U e &1 g © IRl I8 9gd TR
fawg 2, 3 39 R 81 9o <3 R, o) &1 7T fhR 9 s iR gdATd Ha T
AT g31 &1 511 % ugel aaman 11 6 g8 e gget 1 X9 & & 4 & 9 718
freTs ST # gle) M1 81 ...(@ag)... § $el @med! g b I8 ARPR Afedal &
FRITRTBRUT BT T a1 bxall AT b ARSI BT Feraddor fear S, a8 far
ST, offh feell oet W 9% 7181 31 fegwae @ < &1 sl faeel & ofex
GRHR ARPR DI B MY i T8 Hecll O 2 R BRAN PO 8l ...(FIEM)....

MR. DEPUTY CHAIRMAN: All right. ...(Interruptions)... Now, Mr. Goel.

...(Interruptions)...

1. faoraeredt wmet : a1 a9+ & 5 v aR< 9301 7 I8 w81 8§ {6 19 S=an
g f forad fda § a1 931 gar 81 39 ORE FT 91d19 PR WEHR & UF #3l B _B
371 &, A1 I§ 95 * &1 H fide & Arsdl g {6 ..caum)...

MR. DEPUTY CHAIRMAN: Now, Mr. Goel. ...(Interruptions)...
31, faoraaett @t : 9), A9 919 & 89 SN 1976 & L..(FFEH). .

MR. DEPUTY CHAIRMAN: You are only associating. ...(Interruptions)... 1 have

allowed you for more than one minute. ... (Interruptions)...

31. faoraeett @medt : W), § U8 P @rEdl § (P (agm)...

TExpunged as ordered by the Chair.
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MR. DEPUTY CHAIRMAN: Vijaylaxmiji, please. ...(Interruptions)... That’s
enough. ...(Interruptions)... You have made your point. ...(Interruptions)... You are

associating. That’s enough. ... (Interruptions)...

i} forora et « &R, AfRarell & gRem @ e @l &G 81 59 ddy H gfeq 3
accountabilityﬁﬁwaﬁ?ﬁwg,G%WWW%QIW%HTH%W
I8 © f B9 & oiex SN.UL.UH. T2l B, SeaR & U dae? dfcfhde Al g, a8
a9 ggel Wl IURTE B, A1 HEl 7 Pel gb ol H GHSIAT § [P 30D HIR AR Bl
ST <1 AR, ifhd g & IR H Ud 3R I 81 A & & 3ia% I8 AR
DI HSI &l AP Al fSeell G 16-16 B B AT gl $HD B B & 6
BH B DI ATITIDRAT 5l IS 8¢ F T ©e Al YT aTell B R Fohdl ©, llhT
3R I8 16 ©C P X A b 81| 9 A& & P 3 A8 & dis 7 8l, 39D
SR WHR IR R &1 3§ AR 1 gforg RRRER 8, S99 SRl 31 &
RIS |

MR. DEPUTY CHAIRMAN: Okay. The whole House condemns this heinous
crime. This is an issue to be seen above politics. I am sure the Government will take all
necessary steps to ensure that the culprits are properly punished and also that steps will be
taken so that such crimes do not recur. ...(Interruptions)... Don’t bring politics into this.

...(Interruptions)... Please. ... (Interruptions)...

Unsafe food being served in many reputed restaurants of Delhi

sft %A @ ((BR) - @), R a_E 3 At & 9 39 RE o veBTe
IR FATHR HI gAY Hod §, ST d¥g I fEeell & 3y I @M1 fewie WeRed
H ORI 1 JE1 &, 98 W §ATS & Wy F oY 9gd W1 Bl

R, W U fTeell R & Fs A feurcie &1 RUC g 3R g9d av 4
A &b o Toi1 SRIART Bl bR 8l faeell TR 7 818 HIC H SHaRI af & fb
S AR AR REMTbd Ulearvd U1 81 Aepall &l AR, I8 I8 ABAG Bl a1 8
FHFRATST Tl F.UB.AL F IR H g8 WY Rured el €, w3 Rem et 7 o
ST 159 AT &, 98 PIB! Ga-%ss ofddl Bl &l Sl e 2003 I ISR 2014 B
drg fog 7 €, S dfTcTd ok B gl 8, 98 W 99 oS Ulg s 8| ddrRarar
H afefhRraelt wer fhar Srdr 81 fieell ReR & Be Aw] fSurdie 1 wal 8 fb
AT H 88 PdIc 1 W AT ® & this is unfit for human consumption.

IR, S = b Jmot forw v € S99 gy T © R 39 ) @Y s R |
IR § B a8 & [AhR UST 8 Fbd B, oifb BIfeT, fArefrae, SHRa ¥ WRAR &
BT SNIET & 91 81 AT 8 Fhell Bl
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R 39S ATEgH ¥ e & & 989 H g7 AFHg 9e¥ 98 §U §, 599 9 W
HE AR HIE TR 8, Sl 37 WERTH H WM 8 ..(FaYH)... I8 Dls I 91 7l &,
all ofthem,ﬁﬁﬁﬁﬂﬂ?%@é%ﬁ'ﬂ'[ww%...(W)...ﬁﬂﬁadmitww
g f § 1 9T oreHl €| ...(Faum). .

SHRI DIGVIJAYA SINGH (Madhya Pradesh): Sir, I am on a point of order. Sir,

"chatora" is unparliamentary.
MR. DEPUTY CHAIRMAN: I will look into it.

SHRI K.C. TYAGI (Bihar): Sir, testing the taste of all kinds of food is not

unparliamentary.
MR. DEPUTY CHAIRMAN: Your time is over. Please conclude.

Y A, @l ; TR, W7 BT 2 P Y WHR BT AT S| gAN AT 3o
Sicell Sff I8l R 90 © SR I fieell & €1 9 WRe F URT B HWRPA o
.(THT)....

MR. DEPUTY CHAIRMAN: You can very well request him.

3t .. Arh : fioell WaR @I, Pe fsurcHe 3.
MR. DEPUTY CHAIRMAN: You can request him.

SHRI K.C. TYAGI : Sir, I am requesting him, through you. 39 U & oRTAT
SYI gTH! ST @Y Y| iferamis sthad fifivey @'t 93 g¢ €1 § S fdes
BRAT AT 6 I AST DI ARATAT <1 Ig Al G b A e & WReg BT Al
ARTAT B ...(TLT). ..

it R IFTATS ([TR U< : G Al B AT ...(AGE). ..

sft .30t @l Fied die B Fre B monopoly BAR IS St % U Bl
(AT B ... T By IR Rael & Bl

it Sy=ramafs : St &, 81 S S 7o

Controversy created by proposing Gita as ‘National Scripture’

by a senior Minister

SHRI D. RAJA (Tamil Nadu): Mr. Deputy Chairman, Sir, I draw the attention
of the entire House to a statement made by a Senior Minister of the Government. The
statement has been attributed to the External Affairs Minister, Shrimati Sushma Swaraj.
She said, "Bhagvad Gita should be made as the holy national book of the country."

...(Interruptions)...
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it faeg BfeAR (TR U<9N) : 39H T S Tl ...(TagTH)....

st fawera SgR (fB9merar u=en) : UMW Heled ...(@adM)... 39 X
g A L(caum)...

SHRI D. RAJA: This has created a number of controversies. ... (Interruptions)... Sir,
you please take note of the disruption. This has created a number of controversies. Sir,
India is a large country. India is a diverse country. The diversity of our country should
not be taken as a weakness. It should be taken as strength of the country. India is a
multi-religious country. India is a multi-lingual country. In a multi-religious country each
religion has many scriptures as Holy Scriptures. You can’t impose one scripture as the
book of national scripture. I do not see it as an isolated statement. There is a sinister
design to subvert the secular fabric of our nation; and subvert the secular character of our

Constitution which is a secular and republican Constitution.

Sir, I would like to draw the attention of the House to the statements being made
by several leaders. One of the statements is giving predominance to Sanskrit. I am not
opposed to Sanskrit. I love all languages for that matter. But giving special treatment to
Sanskrit, it undermines other languages. Tamil is one of the ancient languages in the world.
It is a modern language. It has international dimension. In the same way Bengali, Marathi,
Telugu, Kannada, Malayalam are important languages. I can speak for all languages. But
why is this special treatment? There are statements coming from the Ruling Party, the BJP
and the RSS, that all Indians are Hindus and that after 800 years, they have re-established
the Hindu raj. This is a sinister design, which the House should take note of. In that
context, the External Affairs Minister’s statement is a very objectionable one. The House
should take note of it and disapprove that statement, and we will have to uphold the
secular, democratic fabric of the entire country ...(Interruptions)... 1 have not completed

Sir ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Please, you only associate ...(Interruptions)...

sft fefrasra Rir @ew uQen) : R, Wiagliar IRd @ T gl ...(Tau). ..
IAP] ...(FAIM)... g B § =1 H-ar g ..@agm)...

MR. DEPUTY CHAIRMAN: Shri C.P. Narayanan, you just associate

...(Interruptions)... That is all. Say only one sentence.

SHRI C.P. NARAYANAN (Kerala): Sir, I associate myself with the issue raised by
the hon. Member.
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SHRI DEREK O’BRIEN (West Bengal): Sir, [ associate myself with the issue raised
by the hon. Member.

SHRI BAISHNAB PARIDA (Odisha): Sir, I associate myself with the issue raised
by the hon. Member.

DR. K.P. RAMALINGAM (Tamil Nadu): Sir, I associate myself with the issue
raised by the hon. Member.

SHRI SITARAM YECHURY (West Bengal): Sir, I associate myself with the issue
raised by the hon. Member.

MR. DEPUTY CHAIRMAN: Now, Shri Ali Anwar Ansari. Now, please, That is
only an opinion of the Minister. That is okay ...(Interruptions)... Shri Yechury, you have

already spoken ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, I am saying that if there is any holy book for
the Republic of India, it is the Constitution of India. Nothing else is holier than that
...(Interruptions)... That Constitution gives the Right of Equality to people of all religions.
Everybody can have their holy books. Everybody can respect the books to which they are

devoted ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay, please ...(Interruptions)... That is okay. Let me

go to the next issue ...(Interruptions)... Now, Shri Ali Anwar Ansari ... (Interruptions)...

sit fefaor fag . W), 98 wRA &1 Sfaa &3 arell 919 Bl ...(@ag)... &9
S9®I 8T B Bl ...(FFIH). ..

SHRI SITARAM YECHURY: I associate myself with the statement made by Shri
Digvijaya Singh ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Okay, let me hear the Minister ...(Interruptions)...

RIS B HATGTT | T H3Al; 9AT 9T BRI T § I H3l
Tt TR T AHAY) : TR, A4 IS A18q | Sl Y&l IO &, 89 A 999 I I8
G 31 & b Iagial dIs evidel 81 8, UL gl ...(Tagm). .

MR. DEPUTY CHAIRMAN: No, no. please ...(Interruptions)... Let us not
have a discussion on that ...(Interruptions)... No discussion on Bhagvad Gita please

...(Interruptions)...
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7l YR AR AHd! : IR WEGHIAT b qR H T B & ...(FIHH).... 3R
S F IR H I BT B, U DI GBI R W F PR b IR F 91d B
(STTET)...

MR. DEPUTY CHAIRMAN: Okay, all right. Now, Shri Ali Anwar Ansari

...(Interruptions)...

3t YR FE AHA : Al Y GaX H AT AT 7, AT AT Bl gl o
BHEAT B, ...(FIUH)...

MR. DEPUTY CHAIRMAN: This is not a time for a discussion on the Bhagvad
Gita ...(Interruptions)...

il JE&IR R A4} : 3 A8 DI AT ...(TITH). ..

MR. DEPUTY CHAIRMAN: This is not the time ...(Interruptions)... No, that is
okay. Shri Ali Anwar Ansari ...(Interruptions)...

il YR AT THd! : ST AT R R < Bl TG Bl ..(&GHH).... B
39 R 989 B Ahd Bl

MR. DEPUTY CHAIRMAN: I am not allowing anybody ...(Interruptions)... %31
Sft, 991 it 3fell AR IR .. (Interruptions)... All others will take their seats
...(Interruptions)... This is not the time for a discussion on the Bhagavad Gita
...(Interruptions)... 34 &1 df3Yl 1 have to dispose of the Zero Hour
...(Interruptions)... Shri Ali Anwar Ansari ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, we should have a separate discussion on this.

MR. DEPUTY CHAIRMAN: You can give a notice, no problem ...(Interruptions)...
Shri Ali Anwar Ansari ...(Interruptions)...

Closing down of news channels affecting thousands of media personnel

it 3reft 3FaR SR (MER) : SuwvfT w'iey, fUed o 78Nl 3 &9 9 &4
AT SO ol Ied d8 Bl MY &l FORI UFBR, IRUABR, HHARI, CTHIRRI
TSP TR 3 Y & AR RISHR & Y &l Helgy, ITd! Afdd Bl dlg TR T8l 2
9TE% W S | I8 T ® 6 I§ § S UHABINGT BT UM &, I8 95 MBHP 7 AR
TR &, Afhd W&l 91 I ® {5 a9 SRaH SR S uncertainty ¥, ST 9IS
fpel av Uitherd # 21 81 #HEIed, A Sl T €, BIs U He hul AR B, Bl
TT fdes Ml & 3R Tt WSl BRIl 21 98 A S8l ¥ THGR, IR-TAHRI Bl
SATPR WR <l &, ofb U & e & o srare wrex fRT <ar g1 S9a! @ls 9d
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T el &1 S 81 7ElGd, Uh UABR AR S8l b1 &g oy gAdT 8, dlfh 3!
sewicesaﬁﬂﬁgmﬂﬁgla—ééﬁwﬁwiFﬁﬂﬁgwlﬁqﬁmﬁl
YS! SIS B dTel ANT I8 Hed & AR QT IS S drel T | I8 dad
2, f 519 I9d e B € &R 98 TFR fdl a1 & B9 dRa B, 91 9 SHdT
B Al 921 IS T| ABIGY, B9 Hel I18d © (& 39 TABRI & oIy Y dl services
B MRS TE 7, A, FHRIA A ddx, Rrem, dex 96 gfor S9d! I ARG B
eI § @ gam gRatom # gferd S 911 @ AgHE @) avE fIere] oia § o

MR. DEPUTY CHAIRMAN: Your time is over.
37} STeTl AR AR : 721, FART TIH N Al o form 2
Y STwumfy : 9 9 g 2

i} 3reft IR IR : Th TFABR ST 8, SHPB! IS I JRT 7| 98 9 16T $
$HH BT USTHIE e <91 DI @™ & fy T o, 981 g3 WiIes 9 Udh I9hR B
S Gell s, Ud Ms.ALY, H Wl R8T SR goMi AN Al ¥ "rRd g9
.(TAIT)...

it SguTafa : 81 =T B

it oTetl AR IR : Wifh TP GY ol Tl Pls el 2l 5H WHIA DI
eI B & [y B JaRT WRBR Bl dR% F BT 4127l

i SYUTUFS : 37l AR AR St 9f3Ul
3t .30, EM (SER) : STFHTIRY SN, § T P SR Hdg BT gl
3. 3ifvel AR Al (FER) - Suaumfy o, § W@ &l $99 ddg AT g

Scrapping of One-Stop Crisis Centres under Nirbhaya Project

DR. T.N. SEEMA (Kerala): Mr. Deputy Chairman, Sir, it was reported in the
media that the Prime Minister’s Office has shut down One-Stop Crisis Centres under
the Ministry of Women and Child Development. It was to provide legal, police, medical
and psychological support service to survivors in distress under one roof. One such
centre at each district was proposed, costing ¥ 250 crore in total. The project was
conceived in the aftermath of the Nirbhaya case on the recommendation of Justice
Verma Committee, considering the inadequacy of existing facilities. Now the PMO has
come out with an argument that this project is unnecessary and the services can be
provided under the existing facilities. But what is the reality? Where are the hospitals

which have trauma case centres to address the issues of rape victims in this country?
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How many woman police stations do we have in the country? How many women police
stations are linked with helpline? What an irresponsible and insensitive attitude of the
Government at a time when there is an alarming increase in the violence against
women! We have discussed about the incident happened on the last Friday. A circular
and a concept paper on the One-Stop Crisis Centre was published on the website by the
Ministry of Women and Child Development on the 30th June. It was to invite
suggestions and comments from the public on the One-Stop Crisis Centre. That means
the Ministry had already started working on that project. Then how does the PMO come
out with an argument and deny or cancel a project which has already started
functioning? It was included in the hon. Finance Minister’s Budget Speech, for which
fund has already been earmarked. If the Prime Minister has to decide on every project
which is even under the Ministry of Women and Child Development, then what is the
need of the Ministry of Women and Child Development? &cH DX ql, 9P Wt @A
P STl it is only one week to 16th December, the tragic Nirbhaya day. What has
happened in the last two years? Nothing, Sir. What steps have they taken in the last
seven months? Can they say it in the House what those steps are? The earlier UPA
Government announced 1,000 crores for Nirbhaya Fund. Nothing happened. They
couldn’t spend a single rupee from that Fund. Now it is the turn of the NDA
Government to fool women in this country. I urge upon the Government, through you,
Sir, that the hon. Prime Minister should clarify the PMO’s decision and assure this

House that this anti-women move will be taken back.

SHRI SITARAM YECHURY (West Bengal): Sir, I associate myself with the issue
raised by the hon. Member.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I also associate myself

with the issue raised by the hon. Member.

SHRI JESUDASU SEELAM (Andhra Pradesh): Sir, I also associate myself with

the issue raised by the hon. Member.
sft 3rett 3FaR SRY (fER) : WX, B 9% Sooid ¥ W &I GG HRd &l
S AT B (3194) : AR, § 37 Sooid § WA DI THIRUS DRl gl
S1. facTaedt et (e yew) : 9EIey, H S0 Sooid § Wl Bl THEg Bl g

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I also associate myself with the

issue raised by the hon. Member. We want a reply from the Government.

SHRI HUSAIN DALWAI (Maharashtra): Sir, I also associate myself with the issue
raised by the hon. Member.
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it el =g fis (SR UQen) < W), 89 39 91 YNIRIE dRd B

R, fUwd IH g%l A Ig A1 I8 &1 7 b w21 4818y I8i AR a9 <1 gRT
A B arelt Bl Sarg 9 & foly S 157 HAT Sft 8d ¥Ed § 8 dEd ®

o B9 ITP! gEdR AT B d IAD! GEDR ATGI?

MR. DEPUTY CHAIRMAN: Okay, Misraji, that is correct. Mr. Parliamentary
Affairs Minister, the reply of the hon. Minister of Women and Child Development is,
actually, pending, and it was promised that the reply would be there. I think, when she
replies, this point also can be addressed. Now, Shri Derek O’Brien. ...(Interruptions)... 1
have problem with time. ...(Interruptions)... Why do you speak about Tamil Nadu now?
That is not proper. ...(Interruptions)... Nothing will go on record. ...(Interruptions)...

Don’t bring in State politics always. It is a national issue. Now, Shri Derek O’Brien.
Attack on churches in East Delhi, Madhya Pradesh and Chhattisgarh

SHRI DEREK O’BRIEN (West Bengal): Sir, with sixteen days to go for Christmas,
I am saddened, I am horrified, and I am angry. We are all familiar with the basic details
of what happened last week in East Delhi and this was pretty obvious because I, actually,
went to that Church a few days later, and there was also an all-faith demonstration held
in front of the Police Headquarters. There is a SIT which has been set up. But to casual
observers, if you go there, you can make out that the attack at the St. Sebastian Church of
Dilshad Garden was a case of targeted arson, malicious intent and devious timing, all the
three. Sir, it is not a coincidence that the Chairman of the Rajya Sabha, at the beginning
of this Session, had already allowed us a full-fledged discussion, which is coming up next
week, on the increasing communal incidents in the country. What happened that day was
just one incident, when kerosene was thrown around the four corners of the entire Church,
and it was burnt down. The timing is devious. This is not an isolated incident because
a similar thing happened in Madhya Pradesh and Chhattisgarh, and the minority of the
minority communities, the Christian community, is being targeted. There are my friends
here from the BJD of Odisha and the AIADMK of Tamil Nadu. I hope they will stand up
today and speak with one voice. I hope they will stand up with us and not hide behind
any curtain. Sir, the best example to follow is the simple example where you have States
which have handled this communal peace and harmony better. I am told that the Home
Minister is coming to make a statement this afternoon on the unfortunate incident that
happened in a taxi. | hope the Home Minister would also come and make a statement on
this dastardly act in this Church in Delhi. Sir, when I spoke to members of the Christian

community, they told me that in the context of what is happening in India, this is a small
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incident because in other places, there are bigger incidents. I have twenty seconds left,
and I want to share those twenty seconds with a Member who comes from the State where
the Kandhamal incident happened. Mr. Dilip Kumar Tirkey, you wanted this time; now,

speak your mind.
MR. DEPUTY CHAIRMAN: He has to associate.

SHRI DILIP KUMAR TIRKEY (Odisha): Sir, I want to associate and I want to

speak something. ... (Interruptions)...

SHRI SITARAM YECHURY (West Bengal): Sir, I associate myself with the

concern expressed by Shri Derek O’Brien.

SHRI P. RAJEEVE (Kerala): Sir, I also associate myself with the concern expressed
by Shri Derek O’Brien.

SHRI ALI ANWAR ANSARI (Bihar): Sir, I also associate myself with the concern
expressed by Shri Derek O’ Brien.

SHRI M. P. ACHUTHAN (Kerala): Sir, I also associate myself with the concern
expressed by Shri Derek O’Brien.

SHRI C. P. NARAYANAN (Kerala): Sir, I also associate myself with the concern
expressed by Shri Derek O’Brien.

SHRID. RAJA (Tamil Nadu): Sir, I also associate myself with the concern expressed
by Shri Derek O’Brien.

SHRI JESUDASU SEELAM (Andhra Pradesh): Sir, I also associate myself with

the concern expressed by Shri Derek O’Brien.

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I also associate myself with the

concern expressed by Shri Derek O’Brien.

SHRIANAND SHARMA (Rajasthan): Sir, I also associate myself with the concern
expressed by Shri Derek O’Brien.

SHRI SHANTARAM NAIK (Goa): Sir, I also associate myself with the concern
expressed by Shri Derek O’Brien.

SHRI K. N. BALAGOPAL (Kerala): Sir, I also associate myself with the concern
expressed by Shri Derek O’Brien.
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MR. DEPUTY CHAIRMAN: Yes, all the names will be added. Shri Dilip Kumar
Tirkey, you associate. Since you have given a notice you can speak. You can speak in one

minute.

3t farefia FoR Rt (37ifSem) : srexoiy Sy[HMfT i, <1 &1 o et &
faerere e H 1 fawR &1 gag $AIferd =€ § Sl 3! bl gue AR gHIgo
HeAT §8 8, 98 WY ANl & $ed & fodg 9 gde el 7, afew ve wifore g8
g1 39 Td &b Blex b 39 3, Sl X G SN A 9 Bel, g8l SRIN dd Bl
i TE TS B

HEIGY, T2 & -7 ol § 59 A8 & HRAA 8¥cl by o I &1 39
TRE P BHC AR ST H W <9 T &, < & 9T Iicd 89 Y 91 b 8l I,
g9 geARi A ARSI & A9 # €% Ul fohar ST 2 ...(aHT B Edh)...

MR. DEPUTY CHAIRMAN: All right. Okay, please sit down.

7} foefla AR foaet : o)1 <91 @1 Bfd gfid 81 W@ B .. (adm)...

MR. DEPUTY CHAIRMAN: You made your point.

i} foefly AR et : IR, § ISR A I8 Hi¥ A1 918 81 § (& ...(FauH). ..
MR. DEPUTY CHAIRMAN: Shri Tirkey, please sit down. You made your point.

it feefla R frl : 59 g1 o YRR s #1911 3R S} 3
JoIT &1 ST .. (agT). ..

MR. DEPUTY CHAIRMAN: Now, Shri K. N. Balagopal. Please sit down,
Mr. Tirkey.

it faefta puR et : afe AARS FgFES d feam =1 fhar s w@)
(FAIH).... 4P G, TR

SHRI K. N. BALAGOPAL (Kerala): Mr. Deputy Chairman, I got an opportunity to

visit that place.
MR. DEPUTY CHAIRMAN: Okay, okay.

SHRI K. N. BALAGOPAL.: ...to visit the Church. So I am associating with that

issue.

MR. DEPUTY CHAIRMAN: Now you come to your point.
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Non-implementation of de-control of petroleum prices

SHRI K. N. BALAGOPAL (Kerala): Sir, I am raising a very serious issue before
this House regarding the price of petroleum products in the country. Sir, this time I am
demanding for the total de-control of petroleum prices. Earlier, in the House, we objected
to the de-control policy. But now the Government is not totally implementing de-control
policies and the petroleum price, internationally, has now decreased. It is up to 67 dollars
today and in future it may go up to 40 dollars per barrel in the coming future. That means
there is more than 45 per cent decrease in the price of international crude if it is translated
to petrol and diesel. When crude oil was around 115 per barrel, at that time the petrol
price was X 75. If there is 40 per cent decrease, it should be ¥ 30 per litre. It should be
% 45 per litre in the country. Instead of that, they have reduced only ¥ 4 or ¥ 5. This BJP
Government also fought with us against de-control. Now they are in power. Instead of
decreasing the price, they have increased the taxes. Now, the hon. Petroleum Minister
said in an interview that they are getting I 70,000 crores from the ¥ 2 or ¥ 3 increase
in the taxes. That means, out ot ¥ 30 decrease they are again increasing it to ¥ 3 and the
petroleum company is getting more than ¥ 2 or 3 lakhs as profit. So I am demanding
that total de-control is needed. And we gave a notice separately. I am not going into the
details of all the statistics, but de-control should be there. Petrol should be given for
% 45 per litre. Diesel should be given at ¥ 40 per litre. That is the international price.
When ¥ 70 per barrel was there, that was the price in the country. So it should be given
like that and instead of decontrolling this — our hon. Finance Minister of State is there
— she is translating all the de-control for rubber prices internationally and other things.
Rubber is totally de-controlled. When international prices are less, rubber farmers are not
getting. The farmers are suffering but they are not implementing that for the consumers of

petroleum products. So I demand, I hope that even the Finance Minister will accept this.
MR. DEPUTY CHAIRMAN: You are also supporting de-control now.

SHRI K. N. BALAGOPAL: I hope the whole House will associate with me in this,
Sir. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Minister would like to react on this.

THE MINISTER OF FINANCE; THE MINISTER OF CORPORATE AFFAIRS
AND THE MINISTER OF INFORMATION AND BROADCASTING (SHRI ARUN
JAITLEY): Normally, the Opposition puts questions to the Government, but here I have
to seek a clarification. Is it the CPM’s position that all subsidies in the petroleum sector

should be withdrawn as a result of this total de-control that he has argued?
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SHRI SITARAM YECHURY (West Bengal): Sir, since he has taken the name of my
party, let me answer it. Sir, I have got the right to reply. What we are saying is, despite our

opposition, the Government went ahead with de-control of petroleum prices.

SHRIARUN JAITLEY: Your colleague is saying that all the subsidies be withdrawn.

...(Interruptions)...

SHRI SITARAM YECHURY: No, no; we are saying that if you implement the de-
control, the price should be what he said, ¥ 45 for petrol and ¥ 35 for diesel, but you are

not doing it. Instead, you are garnering revenues.

SHRI ARUN JAITLEY: We have reduced the price of petrol seven times; please
don’t forget that. But if he wants total de-control, then please understand the consequences

of this ... (Interruptions)... and its impact on kerosene, on LPG.

SHRI SITARAM YECHURY: We want you to increase the subsidy. Please
understand that. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Now, Shri P. Rajeeve. ... (Interruptions)...

SHRI DIGVIJAYA SINGH (Madhya Pradesh): What are the reasons for increasing
the excise duty? ...(Interruptions)... Sir, it is a very serious issue. ...(Interruptions)... The
Government of India must explain what is the rationale for increasing the excise duty.
...(Interruptions)... Our Marxist friend is supporting de-control ...(Interruptions)...We

support it.

SHRI SITARAM YECHURY: We are saying implement decontrol

...(Interruptions)...
Affidavit filed by Government making Sanskrit as third language in KVS

SHRI P. RAJEEVE (Kerala): Sir, the hon. Human Resource Development Minister
has decided that Sanskrit will be the compulsory Third Language from Class VI to VIII
in Kendriya Vidyalayas.

The decision to replace German with Sanskrit was taken in the middle of the
academic session which would affect more than 68,000 students studying German in

these classes.

The unilateral move by the Government is totally condemnable. The Ministry is
not concerned about the future of students. The Board of Governors of the Kendriya

Vidyalaya Sanghatan approved introduction of foreign language as an optional subject
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in its 89th Meeting held on 3rd November, 2010. This is not against Sanskrit. If there
is violation in the MoU against any legislation, the hon. Minister can take action. But,
replacing a subject, that too in the middle of the academic session, is totally against the

interest of children.

Now, the hon. Minister filed an affidavit in the apex court of the country stating that
Sanskrit is the third compulsory language in Kendriya Vidyalayas. This is totally against
the Three Language Formula devised in the Chief Ministers” Conference held in 1961.

Sir, the National Policy on Education says and I quote, “The State Government
should adopt and vigorously implement the Three Language Formula, which includes
the study of a modern Indian language, preferably one of the Southern Languages, apart
from Hindi and English in the Hindi-speaking States and Hindi, along with the regional
language and English, in the non-Hindi-speaking States.”

So, the regional language is the Third Language as per this Policy. And, we have
the Eighth Schedule where we have 22 national languages. So, the third language should
be a regional language. Sir, Sanskrit is one among the 22 languages. Yes; Sanskrit is a
very rich language. We respect that language. But, as per our Constitution, Sanskrit is
one of the national languages included in the Eighth Schedule to the Constitution. So, the
Kendriya Vidyalaya Sanghatan should take a decision that the third language must be a
regional language of the concerned State.

So, the decision of the Government is totally against the federal structure of the
Constitution.

S1. T.09. Rret (491m9) : W), H W 1 39 fawy & A1) WEg Rl g

SHRI SITARAM YECHURY (West Bengal): Sir, I associate myself with the Zero

Hour submission made by Shri P. Rajeeve.

SHRIMATI KANIMOZHI (Tamil Nadu): Sir, I associate myself with the Zero Hour
submission made by Shri P. Rajeeve.

SHRI K.N. BALAGOPAL (Kerala): Sir, I associate myself with the Zero Hour
submission made by Shri P. Rajeeve.

SHRI K.C. TYAGI (Bihar): Sir, I associate myself with the Zero Hour submission
made by Shri P. Rajeeve.

SHRI JESUDASU SEELAM (Andhra Pradesh): Sir, I associate myself with the
Zero Hour submission made by Shri P. Rajeeve.
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SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I also associate myself

with the Zero Hour submission made by Shri P. Rajeeve.

ot STy : Jft o aRT ST, Y Eﬁ%ﬁ’l «.(—IYT)... Okay, you have

associated. ...(Interruptions)... There is a shortage of time. ...(Interruptions)... 1 have to
cover three more Members ...(Interruptions)... There are three more notices
...(Interruptions)... At o1t aRT SfY, 31y diferyl ...(Interruptions)... Nothing will go on
record ... (Interruptions)... qTaHT Eas) M Rapre I 21 S| - (TIYT)....

ﬁg@?ﬂﬁ?ﬁg*
2T. facTracresty wmeit: «

MR. DEPUTY CHAIRMAN: It is wrong to display placards ...(Interruptions)... It
is indiscipline. Don’t do it ...(Interruptions)... Why are you obstructing your own
leader? Shri Motilal Vora is such a senior leader and you are obstructing him! IJRT SN,

MY AT .. (TIALT)....

Death of infants in a hospital in Chhattisgarh

sft A1l AT ART (SUAG) @ AT ITFHIART AEIGY, BTG H Sl TR
Hard €, 9 g TRE ¥ SU &1 TS Tl AMMUBT IS BN fF B FEN Usd drelis ore §
3G BT YA B3N AT, IHH 9 51 3feb ARN Bl 3fRAl BY JIeT Tl T8
oftl RPR 7 BT o7 {6 87 T J Sidex] Bl Aol 98 el df 6 T2 Usd & g,
SR BTat 81 A fJemayR el 3 19 7R &1 T9dal &1 geA gs, 15 Afgamsil o
THEET BT T 7 HId g1 Y ©C H 9 SAIRE B A, offdh T 8¢ § TG
M IR WHR P I Slacxi 1 | AT UG ey, 7Sl Bl
TET AR Bl &dTs &l gl f9 SR Bl 97 f6a1 M1 o1, S HFA § AR &l
AT A Asd WG] TR BINTTE H W@y WaI 11 ORE 9 39 &l gaq1 8 e,
fIemaqR 7t & Hax sRuare § Faed &R gfie 9 fUod ar &A1 4 12 Faoma
Rrggeil @t A#1d 81 51 fadid 1 3R 2 AR ®1 59 31 g=ai B 6Id gs, A TLET |
Bl HeH el Iordl, e TR I8 ganl fF 3 3iR 4 TR 31 IR 3R F=ai Bl
HId 81 T$1 39 %8, IR &A1 9 11 F=ai @l |4 31 ga1d gel gs ol 394 Hl g@e
g I © o 7 Rl & 2ra qebrel I AIT-fUn o1 781 &y gl

SYFHIRT FBIGd, 3R] IE B8l © 1% Y B JoUl Bl 37-dl Bl LT s,
A W% el § Afersii @l HId g3 3R Taod gedl Bl SIS T B BRI
SId! I gsl IAMRER, BTG H 8 9T Y81 82 g8 WY Ha g{ ave A oY &l
g B A ARy 93 S 9 e S {6 9 39 IR & < (G, L.

*Not recorded.
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MR. DEPUTY CHAIRMAN: Shrimati Baidya to associate. ...(Interruptions)...

SR SIRAT SR 9= (R« W), H S fAvy & |y ghiige Rl g, offdd
T I8 el B 6 Bcliae & [Ty 4 S Afsdhd 159 giied ¢, S94 14 929
immature delivery P BRI TR Mg AR 12 9= BIRUCH & STFSL@I?{‘ H Bl ENEL!
BRI T 82 ...(FILT)....

MR. DEPUTY CHAIRMAN: That is enough; please sit down. ... (Interruptions)...

el SRAT €19 99 ; W), 3MRIY BARNAIG Bl WRBR T BN I8l 22 g8 5qd]
ST ATMRY] ... (FILT). ..

i} =5 AT RTOTRAT) : #EIed, H WA &l 39 AV & WY Adg Bl g
..(TTET)...

MR. DEPUTY CHAIRMAN: Please go back to your seats. ...(Interruptions)... What
are you doing? Why are you objecting to your own Member? ... (Interruptions)... Why are

you obstructing your own Member? Go back to your seats ... (Interruptions)...
it O TIas (FERTYY) : ¥R, H Alfed Qa1 ¢ .@aum)...

MR. DEPUTY CHAIRMAN: No, what you are saying is not going on record. Go

back to your seat ... (Interruptions)...
7l g9 qoras : +
MR. DEPUTY CHAIRMAN: Why are you objecting to your Member?

Presence of uranium and other radioactive material in drinking

water as confirmed in the Planning Commission’s Report

#iY 3ifeat HHAR (UoT9) : ITFHRT SfY, § IS AH F IS FHA G b
AT T a5 &l FedeTeiied a1 X1 aredl g1 UoTd 31 g_adl, Sl AR 9 Bl had
1.57 gferera |Mferes URar vl 8, #9R <% & @rermd WSRI &l 50 Tk Jmgfd
Rl Bl Uod H IUS SHIE 83 wferd Bl Uoie &1 fea, S AR 9 & 3F @
AT P AT f&T-I0T URS™M HRb S TSI dIaTe H 37 B YT BRI 8, 37T
ISP gedi B G BT U ST Tl &1 SHD! 89 98 Il I 9l PR I Bl o F
gy 2012 H IISHT AATAT <Q@ &1 o1, 99 891 (P HIHC! BT 789 (6Tl A1 98 Th
high-level expert group. S1. fif2R 2 &f YRR H §97 A7l =i USd BT SRT
TP UH RUIE 9978 &, 1 ool &A1 <9 & 9 1S &l

HEIGY, § AP AEFH A 9 Ged b GMT gR d2¥ @1 98dl § BARC,
Bhabha Atomic Research Commission & &7 I Ul & 1686 AHeq %I'Q, R & 70
HIaa I | arsenic, uranium and radioactive material el S9F Tad HOR DI

*Not recorded.
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ﬁﬁm’\’ﬁwsﬂw%water contamination &1 BT Bl

AT eI, water logging and depletion of water lavels 9 I8 g1 & & 31 =g
Pl 7 3o HY-IUST B HH15 A T &l folal T 3R Ao ITDT 31 I TR
SN SUSITS; 81 X8 S 8 T 3R Jel il M- SHYPR AT &, 98 98d 81 aa-lh
3R GARATP & b 3R g4 AT P18 &1 AT Al A dTel 20 ATl &b a8 Y-
ST ATl 81 ST AR g81 & AN Dl G BT gl FIRIR T81 BT

AEIGY, 39T § MUdh AR 39 ASq & AIH F $75 B IR I Ig 37l
PRAT § [ 4979 TRBR ITdh1 eI AXPR 8 AR S1d qP 89 agricultural farming
T rationalization &l ﬁﬁ, OId dd agricultural policies T rationalization TET PN
3R I TRE &I B! DI UG BT B B3], T aril &1 dar i fRar < &1
2, 7 Ufidedr # e 81l 3R 7 .4y ). .

S1. TH.79. et (d9719) : W), § ¥ 1 39 4wy & He qeg B g
i geas Mae= YS! (T : IR, H WA DI 9 [q0T &b A1 Fg bRal gl

MR. DEPUTY CHAIRMAN: Okay, your time is over. Now, Prof. Ram Gopal
Yadav.

Al IF MU qIed (STR <) : Heled, I8 UP Hgdqul AWl §l
USHREeM IAR ...(aE). ..

MR. DEPUTY CHAIRMAN : Now, time over. It is Question Hour now.
sft T ITATE ([TR U< : A ST Pl BT QI
it Syvpamafer : Aifew i

ORAL ANSWERS TO QUESTIONS
(MR. CHAIRMAN in the Chair)
MR. CHAIRMAN: Question No. 216. Let the answer be given.
Utilisation of funds allocated for NRHM

*216. SHRI DARSHAN SINGH YADAV: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) thedetails of funds allocated and utilized for the National Rural Health Mission
(NRHM) during the financial years 2012-13, 2013-14 and 2014-15, respectively; and
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12.00 Noon~
(b) the difficulties being faced during the implementation of NRHM?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SHRIPAD YESSO NAIK): (a) and (b) A Statement is laid on the Table
of the House.

Statement

(a) The details of funds allocated and utilized for National Rural Health Mission
(NRHM) in 2012-13 and for National Health Mission (NHM) including the sub-Mission
of NRHM during the financial years 2013-14 and 2014-15 is given below:

(X in crore)

Sl. No.  Financial Year Budget Estimate Revised Estimate Utilized
1. 2012-2013 20,542.00 17,000.00 16,762.77

2. 2013-2014 20,999.00 18,100.00 18,211.45
3. 2014-2015 21,912.00 - 11,488.22%*

* Utilization for the year 2014-15 is up to 31.10.2014.

(b) Several difficulties are being faced in implementation of NHM including,
NRHM. Some of the key difficulties are as under:

. Delay in transfer of funds from Consolidated fund of the State to State Health
Societies in 2014-15,

. Shortage of Infrastructure and appropriate Human Resource for Health,

. Inadequate co-ordination between State Health Directorate and the State

Health Mission,
. Poor implementation capacities in many states,

. Shortage of funds.

st g9 g areq ; =g 9urafa Sft, S U o1, S9eT SR §3 98] 1 o
T g3 1 Y31 399 Ig el © b 54 AT I8 HH T8l 8l & fb sifcd afax
T G g R8T ¢, VNS I8 Y8 LA A1 81 [b AR ARBR Pl Sl ARDR 3
T I Vel B 6 9% gRT1 Ry v g9 9 o fafecarey & RfesT s+t 8, S9d
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Prs Al TeTH 981 8, 9 Siae} 8, 7 BHEIRRT ® iR 7 $HNSs} 8l 39 YR I waq
Well TS & a1 919 11 ¥ J 9aq R SIe| S99 BIs oy T8t el 381 81 991 &
sifer aafady &1 SdT A 78T e 8T Bl L. (TaE). ..

i1 |UTafd : 3T Y9 gy, Wiyl Ha SIS
it geie g a1ed : UvT &1 IR A1 AT B
i GUTIRT : TEI-781, TP BT GHY B, IR 319 T Yoy 4301 Sff Al

it g9 R a1ea : § 9w yB @1 g U I8 § 6 iy uroie w@rey
fire & forw wwen: A< ¥ 2012-13, 2013-14 3R 2014-15 & SR IMdfed vd
ITANT § TS TS GARIT BT KRT HT 82

it |uTafer : SRaQ, sMue! STame & A1 71 e M9 STaTd W) 7 gfey)

it i e area : 981 v § go =1 o1l

it [UTIRT : STesl HITY, F9Y 98d $H o

i g9 iz area : § I8 U9 U R g b g8 W1 g9 @9 8N $ drase A
TS & 3ifo fed da S T feaar § sifcm aafe ®, 98 9@ 59 U9 &1 o9
el Ugd & Bl

St FUTIF : 319 SFRT STaTg <

ot =99 Rig aeg : 39 fou SeufafafeRy & e g S8 g918 ST, o
ST B bl

sft sfive I A0S : FEIGY, AFHIY 9GS Sl 9 S 49 SorT ©, 98 el Bl
W, BAR U 4] gy B 9gd I 2, I8 8HD! AT TSIl A SATET |
ST Slaed fiel 3R Sl WAl 5o Hed ©, HRJMIC] oo Hed, 4 siacd &l
AT &I, AP WWHR JI™ IR I B

it FUTIRT : TART T BN, Sieal A

o} o9 g I1ed : o9 99 § I SR Wd 911 8l © fb IS F w@rey
fIeenery 3R oy WY 9 & 99 19T ga9=ay g1 3Md IISal § hra-ad+
P WRIY AN © 3R Ry &) &+ Bl

it TR : 3179 fey #d, we qfeu
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it goe Rig a1ea : A1 H 59 A9y § AR FHORT § I8 AGRIY HRAT A8l §
f 7 TWAR q B2 & 9 AU o v afafa a9, s st a1

it [HTafa : ey, 319 M9 a9 < SR

sft sfiue a9 9IS : Fuafy S, A 9 3 S @El 8, gR NN o
rferamic o fafsTel afiifdy a1 g5 € ol U9 Sl $© © 98 o 9da! f[fvad dk
TR AT B ...(agT ). ..

2 At gFHd T : U BIS HAST T8I 1 &, TeId dldd X2 &1 AU TP AN
DI 3 IR H SHH W &I BT Bl ... (FaH). .

it AUTIRY : 3T R H7 I E, 9 ATST-98 AR ...(FALT). ..
Sit down, please. Now, Shri Pavan Kumar Varma.

SHRI PAVAN KUMAR VARMA: Sir, in the reasons given for the poor
implementation of NHM, five reasons have been given. Sir, my question is pointed. What
is the quantum of corruption that causes the poor implementation of the NHM? Has this

been verified, and what is the Government doing about it?

sit sfue T A : WA U ST, AN 98 F TS 31e8T JET SO B
B9 I8 o A IR Whd © [P 3A9 9ga Al fSfhbecrst €, ST 891 Hel b
FHRCFR DI HHI 8§, Sided I BHI 7, a6 AR SITGT &9 <41 aeH g
3T St &1 So1a1 7, Fifead dR A &9 v fa=R &1 e # T @ik 7R Q9T 7,
a1 fafeag 9 ) S9& T Sury &l

it TR AT : AR AU S, AR #73 Sft /e SR # @E @ o fh
STget B FH T 3R I W B F foly I g o I8 T H 75 S § 98 gen
TTEdT g [ STaex] I BH! BT BRI 3T 2 9T I8 T 2 b ITBT FId T9T BRI
IE & f S Y Sfaexi &1 99 < T2 §, Si 377U STaes] & oIy U-¥hel ¥4 8, S99
U-Whel TR Sidex 3 Bl Il T8l 22 d T MY 39 IHI S S9dh] U-hd 8, 39
U-Thel § gela™l i, Ty Siaexi &1 &1 I3 81 3R I8 U9.TI.3R.UH. Bl WhH
HET TR A AT B2 A1 & A1 § ST 2T

ot FUTafa : v Harat|

St TR SPETA : IR dedl §§ WGl Bl AP & U F A
U9.3MR.TA.UH. § Pls Ao 99115 282 If &1, df 98 T 82
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At sige a6 T@e : wafy O, Sfacd Tadie sgdt # an oY, sue forg
ITP! WRHR - 984 9 gNic § fF §1 U8all dl URe I9UeE & oy VAT g
S 1 STaex URE USJURE SR dTell 8, 519 98 Hel Ql-did |id fdefsl § $HH Bl
T, A P! TN IRAC 7R, I Th ATl § o IRe 71 fqu oia 1 st aRE
e ¥ ff sdfeq 2

3ft SR AT : S 2, B9 S ©, I8 99 AU < b ol H AIH 3dD 918 Bl
UG VBl g, Hifh 394 A1 Slacy el ol 37 I8 &l MR BT 918y b M9 FT S S
T Bl

it umafa ; e SN, oY 95 sy

it sftag 99 ST : FHTIRT FEIEY, ST AT e 1 98T § 6 S9e viEe
I 8H delas! dNl, dl GRPR $9d &R fIaR Hef|

SHRI BAISHNAB PARIDA: Sir, one part of my question has already been asked
by Shri Naresh Agrawal. But, I still want to know one thing. On the one side, the hon.
Minister is saying that the country needs a large number of doctors to implement these
schemes. But, at the same time, why are a large number of doctors joining private hospitals
and also doing their private practice? One of the reasons for doctors not going to rural

areas is the problem of their residence. Could the hon. Minister explain this?

Y s T % : W FETafa Sft, AR 9ER T S $B $E 8, S9aT
PR g & b S wrsal §, faeis § s9pReder 8197 91U o, 98 319 d -al &l 84
Ig AT HAT ST, Rifh faeist § 99 Sidex SV iR 987 S9F 8+ & JavT 9
21, @1 98 981 oM & ol IR 781 BIdT 8 ...(Fa8M)... $9fefg § ®He-1 =aredm g &
Sil I GAemsii &1 W B, 9ol B 98 I AR Pl 99 B, AT Fs PR
grefdl 2 f 1T s 98 @18, 396 oy @ 9ad ©1 I8 99 $B AT o BRAT B
ST RIS ° 99D e P IR F g3 Sor {6 Urgde § sarer U4 fyoar 7, I8
Al qd N SIFa 21 AT 996 fore o Siaferds =ifeu, 397 $ur 89 HfFad dk W
AR &)

SHRI DIGVIJAYA SINGH: Sir,...

MR. CHAIRMAN: Three supplementaries only. Now, we take up Q. No. 217.
SHRI DIGVIJAYA SINGH: Sir, I have a small question.

MR. CHAIRMAN: No. I am sorry; the Chair is bound by the practice.

SHRI DIGVIJAYA SINGH: Sir, ASHA worker is the key for success of NRHM,
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and no hon. Member has asked about it. Sir, please give me an opportunity to put this
supplementary.

MR. CHAIRMAN: I am afraid; I can’t.

SHRI DIGVIJAYA SINGH: Sir, the ASHA worker is the key for success of NRHM,

but this has not been reflected here. The ASHA workers are not getting their incentives.
MR. CHAIRMAN: Please take another question on another occasion.
SHRI DIGVIJAYA SINGH: Sir, this is a very important thing. Please allow me.
MR. CHAIRMAN: I am sorry; I can’t do it. Question No. 217.
RBI guidelines for local service payments
*217. SHRI T. RATHINAVEL: Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that the Reserve Bank of India (RBI) has mandated that
a local service payment must have two factor authentications and be routed through

domestic gateways;

(b) whether it is also a fact that the Radio Taxi Industry has demanded an

alternative payment model;

(c) whether RBI is considering to come out with circulars and guidelines in the

next couple of months in this regard; and
(d) if so, the details thereof?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) to (d) A Statement
is laid on the Table of the House.

Statement

(a) In February, 2009, Reserve Bank of India (RBI) issued directives making
it mandatory for banks to put in place additional authentication/validation based on
information not visible on the cards for all on-line Card Not Present (CNP) transactions.
RBI also issued guidelines on 25th October, 2010 clarifying that the additional
authentication is applicable only to transactions effected with cards issued in India on a
merchant acquired by a bank in India and is applicable only to transactions where foreign
exchange outflow is not contemplated. RBI has not issued any guidelines on routing

transaction through domestic gateways.
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(b) RBI has not received any proposal demanding alternate payment model from

Radio Taxi Industry.

() RBI is not contemplating issuance of any circular as alternative authorized
payment systems already exist in the country. These payment systems are authorized

under the Payment and Settlement Systems Act, 2007.
(d) Does not arise.

SHRI T. RATHINAVEL: Sir, the Indian taxi rental market is intensifying, and the
present turnover is over 336,000 crores. What we have been seeing to evade the Service
Tax component is that the well-known reputed taxi operators are using the international
payment gateway to get away with the two-stage authentication mandated by the RBI,
which is causing loss of several crores of rupees to the Government exchequer. My first
supplementary question is this. What are the steps proposed to be taken by the RBI to

prevent evasion of Service Tax component?

SHRI ARUN JAITLEY: Sir, the RBI is not directly concerned with the Service Tax.
As far as the Service Tax is concerned, it is the Department of Revenue of the Government
of India which is concerned with the Service Tax. The Department of Revenue with
effect from 1st of October, 2014, on all these radio taxi services, has levied Service Tax.
Some of them have been avoiding it and, therefore, whatever steps are provided within
the legislations, including coercive steps in that regard, the Department of Revenue has

started taking those steps.

As far as the RBI is concerned, the RBI was concerned really with the question of
a two level authentication. Now this two-level authentication in the absence of which the
payment gateway was going outside the country, that is, for a domestic service, eventually
the payment ended up as a foreign exchange payment which was a clear violation. The
operators have been seeking extension of time. The RBI has put its foot down and with
effect from 1st December, they have been told to completely comply with it. A large
number of them are already complying with it. Those who do not comply with it, will face

the logical consequences.

SHRI T. RATHINVAEL: Sir, many taxi operators are planning to set up payment
gateway abroad which could hurt the Indian payment gateway. Therefore, I would like
to know from the hon. Minister the steps proposed to be taken by the Government in this

regard to prevent any loss of revenue to the Government of India.

SHRI ARUN JAITLEY: Sir, repeated circulars have been issued by the RBI and
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notices have been given to all the defaulters in the last few months in order to make
sure that the payment gateway does not take the payment outside the country. If it goes
outside the country, there will be two consequences. The first consequence will be that
those who have a domestic credit card meant for users only within the territory of India,
through the domestic card, what was happening prior to the 1st of December in relation to
these radio taxi services was that, because the payment gateway took the money outside
the country, it resulted in a foreign exchange outgo. The second consequence was that
for a domestic service which we have utilized, the payment was going through foreign
exchange. Now that has been strictly prohibited by the RBI and the RBI has issued a large
number of circulars in this regard and compelled most of the people to fall in line. Those
who do not fall in line will face the necessary consequences under the Foreign Exchange

Management Act.

SHRIP. RAJEEVE: Thank you, Sir. This question has become relevant in the context
of the Delhi incident where the main accused is from Uber, a US-based taxi operator.
Actually, as per the answer, the RBI also issued guidelines on 25th October, 2010. But
this US-based Uber, however, is using international payment gateway after 25th October,
2010. The Minister correctly stated that they are actually trying to skip the two stages of
authentication, ‘not the need of OTP’ and the ‘secondary password’. This is actually the
violation of the Payment and Settlement System Act, 2007 and the requirement of the
Foreign Exchange Management Act, 1999. Sir, what steps have been taken by the RBI
and the Ministry against this controversial Uber, US-based taxi operator? What are the

steps taken by the Ministry in this regard?

SHRI ARUN JAITLEY: Sir, the hon. Member’s question is a very valid one. With
effect from st of December which was the extended date and the last date given by the
RBI this year, a domestic gateway, that is a domestic wallet, called PayTM, has been
utilized which is in accordance with the guidelines of the RBI. Now, for the period prior
to that, that is starting from sometime in 2010 till the 30th of November, 2014, there is
a violation and the RBI would be pursuing the consequences of that violation under the

relevant laws.
SHRI P. RAJEEVE: Any particular company.

SHRI ARUN JAITLEY: Against any particular company. Now this company, since
you named it, I have given an indication that it is only with effect from 1st of December,
2014 that the domestic gateway, which is like a domestic wallet in terms of PayTM, has

been created by them.
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Raferdt-wir & wdy 3 feen-fdw

*218. 3ft faerR e fwTe : 1 EAT SR g HA1 g8 9 @ HuT BNl
fF

(@) R I8 99 T & smode Raferdt-2mr e @t 9=l & @ Racrars
Eb_{?%%,

@) &1 g8 f 99 g & Rafadi-ow o1 der o’k <o & wegd ot 9 -
el TR TS V& 8;

(N Ife &, a1 aoddet &IRT 1 g iR
(%) T WRbR RAfert-2 & wdeer § dIg feen-fcer Sy o) e 82

a1 SR TR0 HATd H I W3l (@ied Tqdg 4 R4 IBR) : (@) A (F) T
fagvor |91 Ted W < e B

fagvor

@) ¥ (@) T et 920 o THGRI IRGR & &9 § 78] ARy =AY ¥l gy,
ol dcarge LAl I9al R TR 8 d1ell f[ud-a%q Bl hadl Calliorad edd
M, 1994 3R Baet Selifaoras Aead (fafr) ifrfm, 1995 7 siafdse eriemH
vd fagmos dfedell & gEgEl & ogar fafrafa fear smar g Se FrEi §
Raferdt o afed A I W giRd dRipal @ik fasmot & g & fog
X AFGUS] B FIRAT BT T gl HIRIDH Aledl H 37 1Al & AY-\iY AL Bl
TS © 6 U9 5l iAo J9Rl T8 fhar SIrem S (@) gota a1 Rrear o
3Ed B, (@) FRE DIS T1d 372elld], ATATSTTD, SATISDR, A 3R ARSI
quT &I { AT S dTell iR 37 F 81, (M) foedt aafad & @faa an afedai &
el @, <9 & AEINTe, ArdSie A1 Akid Siiaq & 6 @vs &1 A,
HAFHE g1 F1]T S arell 91 81, (F) T DI SAHh BY I IR IT SAb [l 37 &
el TP A FRzor & A9 I 39 AR I dgivd fear a8l 6 399 i & ufa
AR AT JUHFSTHE THTT ST 81, IT AT qrdoi~d bR IT ATHIIER H
eflor, ¥t JT MEd B8 HI GHEAT B, () Tl @t ufoser R 8, @) frafy
A Ja3 & oy Sugad 7 81 3R (8) i & (Y Juga &1l 5id ¥ I
Jfedrett & freft SeoieF &1 TR H2ATd bl UTd 8id) & A7 S9F &9 § ofls

ST & A1 ghabell ITell &b Rl HRaTs B ST B

T ° BRISH AR fAsmuT Ifedieti & Seoigml & S & oI 2005 § T
fTHATerRI |fIRT (3ME.TA..) BT e fRAT Bl E.UA. H E HATC, &l
ATy, faQer #amery, fafd, wfgen iR arar faem, waRey gd gRaR ooy, Iuwran
AT ATl & AR &R YR s 76 aRve (@ ua. e, # Se 9
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U Ui 2fier 81 SiaH ey afifd a9a-99y 4R 9o Pl B 3R Soaigdl &

RIS HRATs DI RN Bl o

AT & AT gv¢ YR IR Aol dealse Selfae -l W yRd 819
arell fawgeRg @ AeRy & foy U& sy solagite Hifsar arieR o=
.U/ B H RIYAT B 8 S aaH H 300 o LY. o9 @ AeRa
BT B

AT FI-HY R A el R FA8-95 SIR] BRal g ol RIfAS! At &
forT off smawd®d B Bl A AT B I9A18E www.mib.nic.in TR SUGE ¥ 0D
IfIRET T 91t SMfIBR WRERT AT (TSR, 7 geal wR Hifsan
Raiféar & forg wrifrde aR foy € 2 9 #3Terd gRT 23.11.2012 &1 94t LT
A/ T/E. . UF. B aRanford faar g1 39 Arifdel § oy 9l &
AII-AY gedl Bl IR/ FHART §RT v driwA # wrfieR) 99 & Rufa #
JuTer fohy S &g wraemi &1 FaiRa fhar w2

¢ ARIRET IUNT gRT WIRAFHT & R & wU H R JARIT R
EES&.TF.) S IR-FIER Td FaaERat LA a9l o wfafe fer 7 9
colfas Si®Al & IR H ura Rierdl @ Sig & oy saRor favasg Rierd
gRyg (@A) BT T gl IAAA. T N e Gew A9l Bl
Raferct oist 9 |afea e Jel ) |Gas-99 9R f$y & S S9! d9drse-
www.ibfindia.com X 3Ucle&] 2l

Guidelines on Reality Shows

*218. SHRI VISHAMBHAR PRASAD NISHAD: Will the Minister of
INFORMATION AND BROADCASTING be pleased to state:

(a) whether it is a fact that, now-a-days, reality shows are playing with the

sentiments of public;

(b) whether it is also a fact that reality shows directly affect the working style of

the middle class in the country;
(c) if so, the details thereof; and
(d) whether Government is issuing any guidelines regarding reality shows?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) to (d) A
Statement is laid on the Table of the House.

FOriginal notice of the question was received in Hindi.
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Statement

(a) to (d) No such fact has been brought to the notice of the Government. However,
the content carried on private satellite TV channels is regulated as per provisions of
the Programme and Advertising Codes contained in the Cable Television Network
Rules, 1994 and the Cable Television Network (Regulation) Act, 1995. The said Rules
provide for a whole range of parameters to regulate programme and advertisements on
TV channels including the reality shows. The Programme Code infer-alia provides that
no programme should be carried which (a) offends good taste or decency (b) contains
anything obscene, defamatory, deliberate, false and suggestive innuendos and half truths
(c) criticizes, maligns or slanders any individual in person or certain groups, segments of
social, public and moral life of the country (d) denigrates women through the depiction in
any manner of the figure of a woman, her form or body or any part thereof in such a way
as to have the effect of being indecent or derogatory to women, or is likely to deprave,
corrupt or injure the public morality or morals (e) denigrates children (f) is not suitable
for unrestricted public exhibition (g) is unsuitable for children. Action is taken against
defaulting channels whenever any violation of the said codes is noticed or brought to the

notice of the Ministry.

Ministry has constituted an Inter Ministerial Committee (IMC) in 2005 to look
into the violations of the Programme and Advertisement Codes. IMC has representatives
from the Ministry of Home Affairs, Defence, External Affairs, Law, Women and Child
Development, Health and Family Welfare, Consumer Affairs-and a representative from
the industry in Advertising Standards Council of India (ASCI). IMC meets periodically

and recommends action against violations.

Ministry has also set up a state-of-art Electronic Media Monitoring Centre (EMMC)
to monitor the content telecast on Private satellite television channels on a 24x7 basis,

which presently monitors 300 private TV channels.

Ministry issues advisories from time to time on various issues, which are also relevant
to reality shows. These are available at Ministry’s website www.mib.nic.in. In addition,
the National Commission for Protection of Child Rights (NCPCR) has formulated the
‘Guidelines for Media Reporting on Children’ which has been circulated by this Ministry
among all TV channels/NBA/IBF on 23.11.2012. The guidelines inter-alia lay down
provisions to be followed by broadcasters/producers in case child participants are taken

in their shows.

Besides, as part of self-regulation by industry, Indian Broadcasting Foundation
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(IBF), which is a representative body of non-news and current affairs TV channels, has
set up Broadcasting Content Complaints Council (BCCC) to examine the complaints
about television programmes. BCCC has also issued some Advisories on various issues
related to reality shows to their member channels, which are available at their website

www.ibfindia.com.
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COL. RAJYAVARDHAN SINGH RATHORE: Thank you so much, Sir, for this
advice. Because there are a number of channels, there is undoubtedly a race to attract as
many eyeballs as possible. Therefore, most of these channels, no doubt, are walking a
very thin line and working in that grey area. However, there is a freedom of expression.
Therefore, the Government does not want to impinge on the freedom of expression.
Keeping in mind the morality, keeping in mind the decency, keeping in mind the various
levels of acceptance on television, certain guidelines have been issued. What the Ministry
can say is that Yes, we will issue advisories and we will also take into account any

complaint that comes.
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Distance between two airports

*219. SHRI K.N. BALAGOPAL: Will the Minister of CIVIL AVIATION be pleased

to state:

(a) whether Government is planning to start new airports in the country and if so,
the details thereof;

(b) whether Government is planning to amend the rules regarding the mandatory

distance between two airports; and
(c) ifso, the details thereof?

THE MINISTER OF CIVIL AVIATION (SHRI ASHOK GAJAPATHI RAJU
PUSAPATI): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) Yes, Sir. Government of India has granted ‘in-principle’ approval for setting
of the 15 Greenfield airports in the country namely, Mopa in Goa, Navi Mumbai, Shirdi
and Sindhudurg in Maharashtra, Bijapur, Gulbarga, Hasan and Shimoga in Karnataka,
Kannur and Aranmula in Kerala, Durgapur in West Bengal, Dabra in Madhya Pradesh,

Pakyong in Sikkim, Karaikal in Pudducherry and Kushinagar in Uttar Pradesh.
(b) No, Sir.
(¢) Does not arise.

SHRI K.N. BALAGOPAL: Sir, my question is related to the Government’s plan
to start new airports in the country. In the reply, it is given that for 15 airports, in-
principle approval has been given. In that, Kannur and Aranmula airports, which are
in Kerala, are also there. As regards the Aranmula Airport, Green Tribunal has given a
verdict that environmental clearance has not been given for the Aranmula Airport. This
is also against Ramsar Convention. They are going to fill a lot of water bodies there.
Then, land assignment rules are flouted. So many problems are there. On the basis of the
judgement from the Green Tribunal and all these factors, I would like to know whether

the Government will relook into the in-principle sanction given to the Airport.

SHRI ASHOK GAJAPATHI RAJU PUSAPATI: One of the steps of building an
airport is to take an in-principle clearance. In this particular case, the Supreme Court has

already given its verdict and we are all bound by the laws of our land.
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SHRI K.N. BALAGOPAL.: Sir, my second question is about the mandatory rules
regarding the distance between two airports. My question was, whether the Government
is exempting any airport to avoid these mandatory rules regarding the distance, and the
reply is, ‘no’. If in case of any yet-to-start airport — I am not talking about the airports
which are already started — some exemption is given regarding the mandatory distance
between two airports, whether the Government would reconsider the exemption already

given to such airports.

SHRI ASHOK GAJAPATHI RAJU PUSAPATI: Sir, there is no real fixed distance
between airport to airport. However, certain concession agreements have been entered in
the past by the Government. They have fixed some distances. On one side, Sir, we have
a lot of non-performing assets in the form of existing airports where there is no aircrafts
going. So, there is a need to formulate a kind of regulation which will not contribute to
non-performing assets and also make aviation vibrant. We are at it, and we are working

on that.

SHRI RAJEEVE CHANDRASEKHAR: Sir, I would like to know from the
Minister whether this so-called concession agreement and this 150-kilometre distance
is perpetuating a situation where private airports in four cities are essentially becoming
monopolies and are preventing competing airports from being built in the vicinity, despite

the fact that the Government is giving various concessions to these private airports.

SHRI ASHOK GAJAPATHI RAJU PUSAPATTI: Sir, according to those agreements,
there is a concern on traffic. If the number of passengers goes up beyond a point, another
airport is definitely allowed to come in its vicinity. If the Member has any particular

suggestions, we will look at it.

DR. K.P. RAMALINGAM: Sir, there are unoperational passenger flight airports.
How many airports are unoperational without having any passenger flights? In Tamil
Nadu, Salem Airport has been unoperational for the past two years. Have you got any idea

to start a passenger flight from Salem Airport.

SHRIASHOK GAJAPATHI RAJU PUSAPATTI: Sir, airport is a basic infrastructure.
There are around 31 airports, I understand, where, within the last year, no flights have
either taken-off or landed. But airports are basic infrastructure like a road and we invite

airlines to use those airports. We would not like to add to non-performing assets.

SHRI V. HANUMANTHA RAO: Sir, many renowned airports are already existing.
Now they want to start 15 Greenfield airports. The Begumpet Airport is lying idle. So,
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why don’t you start small aircraft from this airport to some nearby distance of 200-300
kilometres? It will be useful for the airport. Why are they not using that old airport where
there is a lot of space? Everything is there. Why are they not utilizing it? Our hon. Minister
has unnecessarily named it NTR Domestic Airport. Let them name that Begumpet Airport
as NTR Airport. We can start that. Being a Minister, he can utilize that airport and put his

name there. An unnecessary controversy has been created.
MR. CHAIRMAN: Thank you. One question, please.

SHRI V. HANUMANTHA RAO: I hope Begumpet Airport would be considered.

That is my request.
MR. CHAIRMAN: Let it be answered.

SHRI ASHOK GAJAPATHI RAJU PUSAPATTI: I will look into the suggestions

which are very interesting. I will look into that. ... (Interruptions)...
MR. CHAIRMAN: Thank you. Question 220.
SHRI PRAFUL PATEL: Sir, [ would ...(Interruptions)... Please, Sir. ... (Interruptions)...

MR. CHAIRMAN: The Minister of Civil Aviation ...(Interruptions)... 1 am sorry, I

have exhausted ... (Interruptions)...
SHRI PRAFUL PATEL.: Sir, I am asking, based on the point ... (Interruptions)...

MR. CHAIRMAN: I have exhausted the three supplementaries, Prafulji.

...(Interruptions)... No, I am sorry. I can’t break that norm ... (Interruptions)...
SHRI PRAFUL PATEL.: Sir, I would only help the House ... (Interruptions)...

MR. CHAIRMAN: No, no. I am afraid, I can’t break the norm of three

supplementaries. ... (Interruptions)...
SHRI PRAFUL PATEL.: Sir, I would make just a suggestion. ... (Interruptions)...

MR.CHAIRMAN: No, no; I am afraid, not. Give it to the Minister. ... (Interruptions)...
It is all right. Question 220.

Reduction in level of CAD

*220.SHRI HUSAIN DALWAI: Will the Minister of FINANCE be pleased to

state:

(a) whether the external sector witnessed a turn around at the year end i.e.
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2013-14 when Current Account Deficit (CAD) has come down from 4.7 per cent to 1.7
per cent of GDP in 2013-14;

(b) if so, how this reduction has been achieved; and
(c¢) how Government proposes to maintain CAD at reasonable level?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) to (¢) A Statement is
laid on the Table of the House.

Statement

(a) to (c) India’s Current Account Deficit (CAD) in absolute terms and as a per cent
of Gross Domestic Product (GDP) during 2012-13 and 2013-14 was as follows:

SI. No. Years CAD (USS billion) CAD as per cent of GDP
1. 2012-2013 882 4.7
2. 2013-2014 324 1.7

The narrowing of India’s current account deficit (CAD) from 4.7 per cent of GDP in
2012-13 to 1.7 per cent in 2013-14 was on account of a lower trade deficit brought about
by a modest recovery in exports and a sharp fall in imports, particularly gold imports. The
recovery in exports and fall in non-gold imports could be due to the sharp depreciation
in the exchange rate of the rupee as well as the slowdown in non-agricultural output
growth. Government had taken a number of measures to contain CAD in the second
quarter of 2013-14. These, inter alia, include compression in import of gold and silver
and non-essential items including through hike in custom tariffs along with other limits
that linked gold imports with the gold exports, whereby 20 per cent of the imported gold
had to be channelized for gold exporters; and the periodic revisions in diesel prices so as
to moderate consumption and thereby the level of imports. Inflation Indexed Bonds were
introduced on June 04, 2013 to wean investors from gold to other savings instruments
and help in moderating gold demand. Besides, a number of export promotion schemes
are in place to promote exports and certain additional features were added like widening
of Interest Subvention Scheme and raising the rate of subvention from 2 per cent to 3
per cent, broadening the scope of Focus Market Scheme, Focus Product Scheme and

Incremental Export Incentivisation Scheme, etc.

Government and RBI do not target specific levels of CAD, but seek to monitor the
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balance of payments developments closely and calibrate policies/measures to meet the
broad objectives of moderating CAD to sustainable levels. As per the available balance
of payments data, CAD was placed at US $ 7.8 billion (1.7 per cent of GDP) in the first
quarter of 2014-15. With continued improvement in outcome and outlook for CAD for
the year, aided by softening of international prices of crude petroleum, Government made
the diesel prices market determined with effect from October 19, 2014. The restrictions

placed on gold imports were withdrawn by the RBI on November 28, 2014.

SHRI HUSAIN DALWALI: Sir, what is the position of the Current Account Deficit
in the first six months of the current financial year and how does it compare with the same

period last year, because last year, it was 1.7 per cent and now it is 2.1 per cent?

SHRI ARUN JAITLEY: Sir, in the first six months of this year, the Current Account
Deficit position, on the basis of the figures which the hon. Member has been giving, is
broadly under control. If I may just indicate, in 2011-12, in terms of volumes, it was 78.15
billion, in 2012-13, it was 88.16 billion and then, when the tightening steps were taken in
2013-14, from 88.16 billion, which was 4.7 per cent of the GDP, it came down to 32.39

billion.

Now, in the first quarter of this year, it is 7.8 billion and in the second quarter, it
is 10.1 billion. So, approximately, as against 32.3 billion in the entire last year, the total

comes to about 17.9 billion in the first half of this year.

SHRI HUSAIN DALWALI: Sir, what are the factors responsible for the increase
in the Current Account Deficit and what steps has the Government taken to keep it at
manageable levels? There is criticism that import of gold has been liberalized and that is

why it is happening.

SHRI ARUN JAITLEY: Sir, the hon. Member has, in fact, answered the question
himself with his second sentence. The Current Account Deficit is really a figure that
shows that the foreign exchange earning of the Government of India is less than the
foreign exchange expenditure. Now, some of the expenditure is essential expenditure,
like expenditure on oil, expenditure on some essential edible oils, etc., which cannot be
avoided. Now, one of the items, which have been imported in large quantities in India,
is gold itself and, therefore, during the year 2013-14, when the Current Account Deficit
was going out of control — it became 4.7 per cent of the GDP — severe restrictions were

imposed. Now, these restrictions, over a period of time, were somewhat relaxed. The
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Government, that is the outgoing UPA Government, took a decision in the month of
May itself, which was notified by the Reserve Bank on the 21st of May, wherein these
conditions were somewhat relaxed, because the foreign exchange position and the Current
Account Deficit position had become reasonably comfortable. One of the reasons why it
could have been relaxed is, if you put too many restrictions on gold, then the official entry
of the gold through the normal channels goes down, but through the unofficial smuggling
channels it goes up. So, the moment the position became more comfortable, the position
was liberalized. We are keeping a close eye on it and, at the moment, the situation is
broadly under control. If some steps are required, it is only at that stage that we will

consider the steps.
MR. CHAIRMAN: Shri Zhimomi; did you ask your question?

SHRI KHEKIHO ZHIMOMI: Sir, I sought the permission for question 216, not

this one.
MR. CHAIRMAN: That is all right; sorry. Dr. Ashok Ganguly.

DR.ASHOK S. GANGULY: Mr. Chairman, Sir, may I ask the hon. Minister, through
you, what part has reduction in the price of crude played in the reduction of the Current
Account Deficit, since the crude prices are volatile? One has to distinguish between core
Current Account Deficit, the positive factors which affect the Current Account Deficit and
the negative factors which affect the Current Account Deficit. If the hon. Minister would

kindly explain the condition of the core Current Account Deficit, I shall be grateful.

SHRI ARUN JAITLEY: Sir, a lot of factors cumulatively play a role in this. You
cannot segregate the fact that the oil prices internationally have moderated, and, therefore,
on the Balance of Payments, this has a positive impact as far as India is concerned, because
a very large basket of our oil products comes from outside. But as far as the ‘Core’ is
concerned, it is also an operation between how much do we import into this country and
what is the extent of exports that we are having from this country. For example, if you
take manufacturing sector products, we would be on the negative side; if you take the
service sector products, we would be on the positive side itself. Now, these are the factors
which we cumulatively take into consideration, but since the foreign exchange reserve
position in the country is reasonably comfortable, and the Balance of Payments is also

broadly under control, I don’t think there is any reason for concern, or, to take the kind
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of steps which we had to take in 2013 or 2014. If ever such a situation arises — I hope it
doesn’t — it is only then that we consider tightening them because as I indicated, the effect

of over-regulation in these areas like gold, etc., can then push gold into the grey market.

SHRI ANAND SHARMA: Sir, the hon. Finance Minister, in his reply, has referred
to the factors which led to the increase in the Current Account Deficit and the steps that
were taken by the previous Government to bring it down from 4.7 to 1.7 per cent of the
GDP. My specific question is that when we have a situation, may not be of ‘achche din’
but of ‘achche sitare’, that the crude prices globally have come down, when we look at
the Indian basket, by 44 dollars since this Government assumed office, but the Current
Account Deficit has gone up from 1.7 and now to 2.1 per cent, it is not very much a
happy situation, as the Finance Minister is saying. There are concerns and I would like
to ask about the same. You have allowed it and I see much merit in what you have said
that if, through the legal channels, gold import is not taking place, the other channels, the
illegal channels, are operationalised. The concern is, and I would like the hon. Minister to
answer, that the crude import bill has drastically come down, but the country’s import bill
has gone up and exports are falling. Despite the fall in crude prices, the Current Account
Deficit is going up, and the related question is whether it is not a fact that there is more

outgo of foreign exchange from India than the incoming foreign exchange into India.

SHRI ARUN JAITLEY: Sir, if you take the overall basket of foreign exchange into
the country, which will include all kinds of channels through which legitimate foreign
exchange can come in — the hon. Member knows better than me — then there is an addition
to the reserves, which is taking place. And, when an addition to the reserves takes place,
it indicates a comfortable situation. In a given situation, if there is a relative slowdown in
the economy, or if a product becomes non-competitive compared to, let us say, Chinese
products or other products, your exports out of the country can slow down. But, overall,
on account of several factors — it could be FII and it could be various other forms of
investments — the foreign exchange reserves in the country are continuing to be added,
and, therefore, the kind of situation of concern, which is the underlying spirit behind the

hon. Member’s question, doesn’t exist as of today.

SHRI SUKHENDU SEKHAR ROY: Sir, I have a very pointed question. What is
the rate of reduction, if any, in CAD as percentage of GDP as on 30th November, 2014,
compared to 1.7 per cent of GDP in 2013-14?
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SHRIARUN JAITLEY: Sir, the first Member, who asked this question, had indicated
the figure. I have seen the figures yesterday. They appeared in the media also. It appears
to be in the vicinity of about 2.1 per cent. But that is a figure which is not alarming. It is
a figure under control because the foreign exchange situation is under control. There are
ways of curtailing it and bringing it down further, but, as I indicated, the immediate steps
that you take to bring it down, because of the historical culture in this country and its
relationship with gold, you are only then hiding the real trade behind the unofficial trade

that goes on.
Procurement of poor quality arms and ammunition

*221.SHRI C.P. NARAYANAN: Will the Minister of DEFENCE be pleased to

state:

(a) the quantum of money Government had spent to acquire new weapons and

ammunition during the last three years;

(b) what percentage of these purchases were from public sector and private sector

in the country, respectively, and through import; and

(c) whether there were complaints that some of these purchased weapons and

ammunition were of poor quality?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) to (c) A

Statement is laid on the Table of the House.
Statement

(a) The total expenditure on defence equipment for Capital Acquisition during the

last three financial years is as under:

(X in crore)

Year Total expenditure
2011-2012 56281.88
2012-2013 58768.86

2013-2014 66850.30
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(b) The expenditure on Capital Acquisition and percentages in respect of orders

placed on Public Sector Undertakings (PSUs) including Ordnance Factory Board (OFB),

Indian Private Sector and Foreign Vendors during the last three financial years is as

under:

(i) Air Force

Year Actuals

(X in crore)

Indian Vendors
Per cent/(X in crore)
% share of % Share of

Foreign
Vendors

Per cent

PSUs Private Sector /R in crore)
(including
OFB)
2011-12 27164.09 41.37% 2.46% 56.17%
(11238.05) (667.93) (15258.11)
2012-13 31053.00 28.98% 9.12% 61.90%
(8999.46) (2832.59) (19220.95)
2013-14 36917.99 41.84% 1.47% 56.69%
(15446.76) (543.68) (20927.54)
(ii) Army
Year Actuals Indian Vendors Foreign
( in crore) Per cent/( in crore) Vendors Per
% share of % share Balance of cent
PSUs (including  of Private % share* /(T in crore)
OFB) Sector
2011-12 10865.93 73.10% 4.76% 17.48% 4.66%
(7944.06) (515.90) (1899.90) (506.07)
2012-13 10871.79 85.52% 2.56% 2.80% 9.12%
(9297.58) (278.80) (303.74) (991.67)
2013-14 10426.49 82.39% 1.91% 1.30% 14.40%
(8590.10) (199.50) (135.89) (1501.00)

* This pertains to expenditure for which detailed

maintained.

break-up of public/private sector is not
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(iii) Navy (including Coast Guard and Joint Staff)

Year Actuals Indian Vendors* Foreign Vendors
(X in crore) Per cent/(X in crore) Per cent/(X in crore)
2011-12 18251.87 63.29% 36.71%
(11550.96) (6700.91)
2012-13 16844.07 63.78% 36.22%
(10743.69) (6100.38)
2013-14 19505.82 36.13% 64.87%
(6852.26) (12653.56)

* The break-up of expenditure for orders placed on Indian vendors, between the Public and private
sector units, is not maintained by the Navy.

(¢) Defence Procurement Procedure provides for extensive Field Evaluation
Trials before award of the contract. Post contract, a system of Pre-Dispatch Inspection
(PDI) and Joint Receipt Inspection (JRI) exists to address defect and reliability issues.
Further, if any defect or reliability issues arise, these are taken up with the vendor as per

the terms of the contract.

SHRI C.P. NARAYANAN: Sir, in the answer, it is mentioned that the detailed
Defence Procurement Procedure has been laid down and the same has been gone through.
But in spite of these, why is it that there are charges of corruption in which senior officers
in the Defence department and certain middlemen are involved? Why is it that such

corruption incidents are occurring again and again?

SHRI MANOHAR PARRIKAR: Mr. Chairman, Sir, the question is regarding the
purchase percentage from public and private sector, and, the quality of weapons. The
question does not pertain to any corruption charges as such. I think, he can seek an answer

separately.
MR. CHAIRMAN: Fair enough. Second supplementary, Mr. Narayanan.

SHRI C.P. NARAYANAN: Sir, the Government has declared that there will be FDI
in the Defence production. According to these figures, for the last three years, the total
expenditure is somewhere around fifty-five to seventy thousand crore of rupees, of which,
purchases from outside are worth about twenty-six to thirty thousand crore of rupees. The
other part is produced by the public sector companies. Now, if FDI is being promoted,

will it be at the expense of the public sector production, and, also, will it be at the expense
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of the internal production in the private sector? In these areas, where is the occasion for

FDI, and, to what extent, is the Government intending to do it?

SHRI MANOHAR PARRIKAR: Sir, I would like to make it clear that out of
last three years’ procurement worth approximately 1,82,000 crore of rupees on Capital
Acquisition, around 98,000 crore of rupees is towards indigenous procurement, of which
major share is with the Ordnance Factory and PSUs. The private sector share may be
hardly 3 to 4 per cent, not more than that. The increase in FDI to 49 per cent is a recent
policy, the impact of which will be felt after a couple of years because the figures which
are shown are the ‘orders already being executed’ and the amount which is shown is,

‘payment done for the existing orders’.
SHRI C.P. NARAYANAN: Kindly refer to projection.

SHRI MANOHAR PARRIKAR: Regarding projection, I will say that after this
Government is formed, the DAC has cleared procurement worth approximately ¥ 75,000
crore. Not all will come through but out of that 75,000 crore of rupees, 65,000 crore is
for ‘Make in India’, and, ‘Buy and Make in India’ whereas only ¥ 10,000 crore is for ‘Buy
Global’, which indicates that 86 per cent component of the fresh approvals are basically
either by ‘Make in India’ or ‘Buy and Make in India’. So, if you take ‘indigenous’, you
will have a complete shift from 53.9 per cent to somewhere around 70 to 75 per cent with

the new type of policy.

i ad agdal : AR, 9 AU U BT S 9 M <E| g9H geT T g,
“gg1 Ul B Rremad o g § 6 @¥ie U ERRIRT IR -9 § 9 39
BIORIR T Tell-a1%e BT e aTel 2" H3i1 S 7 $9 U &1 Sl 99 &7 3,
IHH PHEl W SHHT IR el 81 IR H 511 I8 B8l § [P 89 &I ARE Bl g Bl
g e @1 -t &, It fafar & st 3 5= 89 @ 9gd 89 SHa! s
W IAG! G B &l GARI S8+ B8l b T Sarie Refle s/ gl g, el
19 fSh T I & U I SRRIR 3 O ©, A1 S0 GHY §6] Uh SaRic SR
Bl 81 oifp, S ugell 9/ o I8 e qarg 6 st i auf & =ft feah
RIerd U< g8, $I-$IF 4 WRE o arel AR AR ell-as ¢ 1Y, I9
RIcTRiel & S Ifd ®wt & a1 fHidr & 31 SUTed 8, 996 (a9 oM+ it d&
T HTIATE B 39 SIRIC SRR H A7 HI dRE B ST i Bkl €, 37 4l
wifae WU 9 e feurcie & a1 s & a1 Qv & a1 991 & 39 AR
ff 81, i1 I8 S SR &1 SD! S Sfi4l & IIas[e I W SR AR Mel-areg
TARY AT & U9 37 2 B, A1 39 IR H 7 39 AHIRAT & Ig oMo oanft &
PIs BRIAIET P, ITDT Bl AbrScdd g1 A TAH T SS I8 21 AF TR 2
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IR TR U dTel BIOIR 3R TAT-9168 1 & U1 Ugil, I SHART SII GREm
g, 98 @@ H g

MR. CHAIRMAN: Thank you. Let it be answered.

3l Tgad aqgdal : ST, § MUY 9 HaTell & Sd@ grear § b fha U
HAMS UIY Y, ITH AT b IR T HRIAE! B AR b ARGl Bl 3ra

EXSEd élQ 3hISCeel AR

3t 99T : o f4% U WaTel 4B Wadhd B Please answer one of the various

question.
SHRI MANOHAR PARRIKAR: Sir, I appreciate that ... (Interruptions)...

# Faa Agdal : W), W P & [Ad 2, Rl HA S T I oA T B
STaTg B el e o 39fery, I8 HaTe S | Relce B L.(aaHm). ..

it AU : 379 Y STaTd G AT ..(TIEH)....

7t FAER AR : R, ol U BT a1 SAH Bl HReiCH b R H 8 I dvE
& Qﬁ?ﬂgﬂ G Bl MU TF sfedhe fhu, Ifeh there is a Field Evaluation Trial, Pre-
Dispatch Inspection, Joint Receipt Inspection. E?ﬁ? 9 MR FErferc! H Qﬁ@fa@
Uieetd 3 S &, dI that is also being addressed at various levels as per the contract

terms.

3 TEd Al : W), I8 Al AU LT 75 [$ g8 VAT B .(@au).... H
I8 UBT & 71 19 A1ai § Y4 @R [Ura] arel fha= Tl 9 T 3R I 377
3l T &1 PRIATE! B2 H I 1 918 BT g

st AR URdR : Bs IR HFeicd Sl Il €, 9 a1 # 1 o1 |abell 21 If you

buy some ... (Interruptions)...

it FIgd At : W, ...(FAIH). ..
7t FER IR : 59 1 < BT §) ... (agH). .

3t ead Agde! : 2011-12, 2012-13 3R 2013-14 #, I fUod I A< &
s AT MY Bl ...(AGE). ..

MR. CHAIRMAN: All right; all right. ... (Interruptions)...

AN T aqaal : § g8 ST A18 RE1 g b fUwel f wArell § off @¥E gs,
DT FAT A2
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3t wEER URaR : Sl @IE g3 B, SiEl-ofel w@Ific! Wewd 3T ©, d8f
o (STAHT)....

3 g agASt : BEl Ul 3% 87 ..(FAYUM)... Hel Ul ATE 87
«(TFYT)... ITH T SRR 8% 8, J&I § S T8 8T g ..(FaHH)....

it AUTIRY : @i, @St ..(caem). .

sft IS IMSTae : T AT U8l WBR S7a1 Bl Al ..(qagm ). ..
it ATIRY : TSI SN, MY 98 TM8Y ...(FAUH)... 96 S8UL...(FHH). .

SHRI MANOHAR PARRIKAR: All problems of quality have been addressed.
Wherever there is a quality problem, there is an inquiry conducted and solution is found

out. ...(Interruptions)...
it AIgd Agddl : W1, FATA BT GG eI 3N T Bl ...(TIEH)....
MR. CHAIRMAN: Just one minute. ...(Interruptions)...
it Aergd Agddt : IET A1 9 ST 918 IR Bl L..(TaETH). .

SHRI MANOHAR PARRIKAR: There are lakhs of ammunition and when some
small component is found to have some fault, that full component or the full batch is

replaced. ...(Interruptions)...

MR. CHAIRMAN: Hon. Minister, the question is about factual information
regarding the number of complaints. That information can be collected and given

...(Interruptions)...

SHRI MANOHAR PARRIKAR: Factual information has to be asked separately. I

will give you. ...(Interruptions)...

SHRI SATYAVRAT CHATURVEDI: In how many cases have you found sub-

standard equipment? ... (Interruptions)...
SHRI MANOHAR PARRIKAR: If you want figures, I will ... (Interruptions)...

sft wumfy : S 1 SMudT S ward ®, he will get you the information.

...(Interruptions)... That information will be given. ...(Interruptions)...

SHRI MADHUSUDAN MISTRY: Sir, the Minister should come prepared.
...(Interruptions)...
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MR. CHAIRMAN: No, no; Mistryji please. ...(Interruptions)...

SHRI SATYAVRAT CHATURVEDI: Sir, we have asked for the information.

...(Interruptions)...

MR. CHAIRMAN: Fair enough. The information will be collected and given.

...(Interruptions)...

SHRI SATYAVRAT CHATURVEDI: What all I need is information

...(Interruptions)...
SHRI MADHUSUDAN MISTRY: Sir, the hon. Minister ... (Interruptions)...

st AUl : @S| . (FFE)... TEl, TEl| .. (aHH)... I8 3MIdHT FaTel &l el
Bl ...(FaIH). .

SHRI SATYAVRAT CHATURVEDI: When I am asking the supplementary,

even that is not being replied. ... (Interruptions)...

7t TRy : Tqaal S, 3T A AU L..(EE). .. Please sit down. The factual
information about complaints will be collected and passed on to the Member. Now, Shri

Singh Deo.

SHRI A.U SINGH DEO : Sir, my question is on the procedure — the red-tapism in
the procedures of buying defence equipment. Defence equipment gets delayed because
of red-tapism and the procedure, and by the time the equipment comes to the country,

it becomes obsolete. There is a huge cost escalation. Will the hon. Minister think of

streamlining the procedure? WX, Y TSR B %, Wﬁ RERIGRSHN %, SIP 91g I
IRES] B &, SHD 41§ PIs competitor HH HBISA BY odl @ IR I8 GUIH BRE
# Tl S 21 Sir, [ am coming to the question. It is a very important question. By the

time the equipment comes to India, it is obsolete. It is outdated and there is a huge cost
escalation. Sir, something needs to be done about this. The Budget has to be spent in time.

...(Interruptions)...
MR. CHAIRMAN: That’s a suggestion.

SHRIA.U. SINGH DEO: The Budget has to be spent in time so that they start buying
things which are not in priority to buyer. It is because they want to spend the money. So,

this has to be streamlined because the country suffers and the defence suffers.

MR. CHAIRMAN: That’s a suggestion, not a question! Thank you. Shri Shantaram
Naik.
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SHRI SHANTARAM NAIK: Sir, I would like to know whether the Government
has imported the concept of ‘Make in India’ in the Defence Ministry. If so, which are the
proposals received by the Government of India under the concept of ‘Make in India’, so

far?

SHRI MANOHAR PARRIKAR: ‘Make in India’ is a concept where the DAC or
the Government decides which are the components or which are the parts of defence
procurement that will be considered as ‘Make in India’ or ‘Buy and Make in India’.
So, basic preference, under the defence procurement policy of 2013, is given to ‘Make
in India’ first, followed by ‘Buy and Make in India’. ‘Global’, ‘Buy Global’ is the last

option.
Quantum of FII in the country
*222.SHRI NARESH GUJRAL: Will the Minister of FINANCE be pleased to state:

(a) the total quantum of Foreign Institutional Investment (FII) in the country
during 2012-13 and 2013-14;

(b) the quantum of FII received in the country in the first two quarters of 2014-15;

and
(c) the total expectation of receipt from FII in the current financial year?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) to (c) A Statement is
placed on the Table of the House.

Statement

(a) Thequantum of netinvestments (equity and debt) made by Foreign Institutional
Investors (FIIs)/ Foreign Portfolio Investors (FPIs) in the India during the financial years
2012-13 and 2013-14, is as follows:

(INR crores)
Financial Year Equity Debt Total
2012-2013 140,033 28,334 168,367
2013-2014 79,709 -28,060 51,649

(b) The quantum of net investments (equity and debt) made by foreign Institutional
Investors (FIIs)/ Foreign Portfolio Investors (FPIs) in the India during the first two quarters

of the financial year 2014-15 is as follows:
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(INR crores)
Quarters Equity Debt Total
First Qtr (April 2014 to June 2014) 37,600 27,302 64,902
Second Qtr (July 2014 to September 2014) 23,643 55,508 79,151
TotAL 61,243 82,810 144,053

(c) Total net investments (equity and debt) made by FIIs/ FPIs in the India during
the financial year 2014-15 (till November 27, 2014) is ¥184,757 crore.

SHRI NARESH GUJRAL.: Sir, in recent times, we have seen that the stock markets
have been galloping. This is a bit surprising considering the fact that the economy is still
under stress, specially, the manufacturing sector. There has been no reduction in interest
rates. But, then, as the answer clearly states, we have seen increased inward remittances
from FIIs. Sir, most of these FllIs are based in Mauritius and they are based in Mauritius
because there, we have a tax treaty with the Mauritius Government. So, no tax is paid on
the profits that these FIIs make. There have been reports also of money being sent out from
India and then round tripping from Mauritius. My specific question is that considering the
fact that a lot of these Mauritius-based companies are making huge profits in the Indian
stock market, would the Minister consider creating a level-playing field and impose some
kind of taxation on these FIIs? If taxation is not possible, he could easily increase the

securities transaction tax on these FlIs.

SHRI ARUN JAITLEY: Sir, the principal question of the hon. Member is really in
relation to the quantum of Foreign Institutional Investment, which has been coming into
the country. The supplementary he has raised is on those investments which follow the
Mauritius route and take the benefit of Double Taxation Avoidance Treaty. That is not a

subject matter of this question itself. I will certainly ...(Interruptions)...
SHRI NARESH GUJRAL: Money is coming from Mauritius.

SHRI ARUN JAITLEY: No, no. Money is coming and the quantum is what the

question is, but the spirit behind the supplementary, I will certainly bear in mind!

SHRI NARESH GUJRAL: Sir, my second supplementary is that normally, we have
seen that the middle class or the retail investor gets into the market when the market is
very high. Thereafter, when FIIs leave, the poor Indian investor is left holding the can.

There have been reports now that the US Fed is considering ending the easing which it
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had done for the last couple of years. Obviously, this is going to impact the Indian market.
My question is: Is the Government taking any steps to ensure that the poor Indian investor

is not caught off guard?

SHRI ARUN JAITLEY: We are, as far as the stock market is concerned, subject
to the kind of discipline that SEBI imposes. We are living in a market economy and,
therefore, one of the intentions is that more and more retail investors must start investing.
When retail investors start investing in larger numbers, they are effectively contributing
to the corporate sector, effectively contributing to the developmental process as far as the

country is concerned.

The hon. Member is very right that one of the issues of concern in the context of
Indian markets is that you have a large amount of institutional investment. You have
foreign institutional investment. But, comparatively, the entry of the retail investors into
the market could have been much higher which it is not. Recently, one or two trends in
this regard have been positive. For instance, one of the public sector divestment issues
which was last week floated into the market was oversubscribed in the retail investor
sector two-and-a-half times which means the retail investor is also looking at the market
itself. So, that is a positive sign. In a market economy, the capital is entitled to flow, and
the Governments cannot impose those restrictions on the capital as to where the investor
must find his preferences. The reports of easing by the United States of America have
been there now for a reasonably long time. The investors are reasonably alerted as far as
those trends are concerned and those investing in the market are investing with an open
eye. As a part of the investor education programme, all these factors are brought to their

notice.

SHRI RANGASAYEE RAMAKRISHNA: It is relating to composite ceilings on
FDI, FII and FPI. How exactly do you operate that set-up, both listed companies and

unlisted companies?

SHRI ARUN JAITLEY: The composite sectoral cap is taken, as the very word
indicates, as a composite sectoral cap. A composite sectoral cap means that any investment
coming in either of those categories which is not to be then distinguished, because foreign
exchange coming in is foreign exchange coming in and it does not hit that cap itself. So,
the overall cap is maintained. Within the cap, the option for investing either in the form

of FII or FDI alternatively both exist.

SHRI RANGASAYEE RAMAKRISHNA: Sir, it is on the same clarification.
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MR. CHAIRMAN: One question only.

SHRI RAJEEV CHANDRASEKHAR: Sir, these numbers reveal a very interesting
phenomenon. [ was not aware of it till this question was answered. I draw the attention of
the hon. Finance Minister to this very interesting fact. In the FII flows, if he has noticed,
the component of equity has been steadily coming down, including in the period July-
September. It is quite a sharp fall of equity inflows and debt is going up. There is an
argument, Sir, and this is an important thing. I would urge you to pay attention to it
because if FII flows are coming only in debt, then this is purely to do with interest rate
arbitrage that has been played in the market. The focus of the Government must be to

increase the equity inflow.

SHRIARUN JAITLEY: I am extremely grateful to the hon. Member for highlighting
this very fact. The figures, which have been very transparently stated, clearly do indicate
that. But then the only other factor to be noticed is that when the equity component in
2012-13 was reasonably high, it hit the bottom as far as 2013-14 was concerned which
we can broadly refer to as slowdown period. The debt, in fact, came down, because the
overall figure of even FII, including both debt and equity, indicated that capital was flying
out of the country. So instead of foreign exchange coming into the country, investments
were being considered so unattractive that it was flying out of the country. This year, even
with regard to equity market, in the first six months, there is a reasonable revival. Even
if I broadly or as a rule of thumb translate the half-year figures into an annual figure, the
equity market has also been going up. But the hon. Member has a very valid point when
he says that the debt, because of higher interest rates in India, could be the arbitrage

market itself.

WRITTEN ANSWERS TO STARRED QUESTIONS
Cross-border tunnel on LoC
*223. SHRI PANKAJ BORA: Will the Minister of DEFENCE be pleased to state:

(a) whether Government has any report of discovering cross-border tunnel on the

Line-of-Control (LoC) along the boundary of the country;
(b) if so, the details thereof; and

(c) the details of action taken by Government towards strengthening the security

of our borders ?
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THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) and (b) An
underground tunnel was discovered by Indian Army troops in general area Chakla of
Pallanwala sector (Jammu District) on 21st August, 2014 approximately 300 metres on

our side of the Line of Control (LoC). No exit point of the tunnel was found.

(¢) Government regularly reviews the threat perception to secure our borders and
protect national interest. Appropriate measures are taken from time to time to maintain/
upgrade the country’s defence preparedness along the border to safeguard the sovereignty,
territorial integrity and security of India. Further, some areas along the borders are also
kept under surveillance by regular patrolling by troops and other aerial, optronic and

electronic means etc.
Challenges faced by Ayurveda

*224. SHRI AK. SELVARAJ: Will the Minister of AYURVEDA, YOGA &
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) be pleased to

state:

(a) whether the biggest challenge Ayurveda faces today is lack of commitment

and confidence amongst its practitioners;
(b) whether it is a fact that Ayurveda needs dedicated doctors;

(c) whether it is also a fact that there is a need for greater awareness for Ayurveda;

and
(d) if so, the steps taken in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA
& NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) (SHRI
SHRIPAD YESSO NAIK): (a) Like in any other profession, there may be a few cases
where a qualified practitioner of Ayurveda does not measure upto the professional

standards in terms of confidence and commitment.
(b) Yes, Sir.

(c) and (d) Yes, Sir. In order to enhance greater awareness about Ayurveda, following

activities are being organized by the Ministry of AYUSH,
(i) National level Arogya Fair.

(i) State level Arogya Fair in selected cities.
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(ii1) Participation in Fairs/Melas organized by eminent organisations/States

(iv) Financial assistance to States/Colleges/Institutes/NGOs for organizing

Conferences/ Seminars/Workshops/ Symposium, etc. on AYUSH.

(v) Financial assistance to the AYUSH Industry for participating in Fairs/Melas

organized by Government of India/State Government.

(vi) Preparation and distribution of authentic publicity material on AYUSH
Systems including Multi-media/print-media campaigns, audio visual materials

for popularization of AYUSH Systems.

The Centrally Sponsored Scheme of National AYUSH Mission (NAM) is being
implemented where provisions have been made for Grant-in aid to the State Govemments/
UTs for greater awareness of AYUSH including Ayurveda through the following

activities:
(1)  Public Health Outreach activity
(il) Behavior Change Communication (BCC)
(iii)) AYUSH Gram
(iv) School Health Programme through AYUSH
(v) Information, Education and Communication (IEC).
IT exemption for co-operative institutions
+%225. SHRI VIJAY GOEL: Will the Minister of FINANCE be pleased to state:

(a) the losses incurred by the weak co-operative credit institutions as a result of
inclusion of income from agricultural business of these institutions under the purview of

income tax limit;

(b) whether Government intends to give tax relaxation to cooperative institutions

for their income from agricultural business; and
(¢c) if not, the reasons therefor?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) to (c) The income/
loss arising from different sources of income is aggregated while computing ‘total

income’ of an entity under the Income-tax Act, 1961 (‘Act’). Therefore, data regarding

TOriginal notice of the question was received in Hindi.
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losses incurred by co-operative credit institutions as a result of inclusion of income from

agricultural business of these institutions is not separately available.

Section 80P of the Act provides for a deduction of the whole of the amounts of
profits and gains of business of a co-operative society, attributable to the following

agriculture-related activities;
(i)  the marketing of agricultural produce grown by its members;

(il) the purchase of agricultural implements, seeds, livestock or other articles

intended for agriculture for the purpose of supplying them to its members;

(iii) the processing, without the aid of power, of the agricultural produce of its

members.

Further, section 80P of the Act also provides for a deduction of the whole of the
amounts of profits and gains of business in the case of a co-operative society, being a
primary society engaged in supplying milk, oilseeds, fruits or vegetables raised or grown

by its members to—

(i) a federal co-operative society, being a society engaged in the business of

supplying milk, oilseeds, fruits, or vegetables, as the case may be; or
(i) the Government or a local authority; or

(iii) a Government company as defined in section 617 of the Companies Act, 1956
(1 of 1956), or a corporation established by or under a Central, State or
Provincial Act (being a company or corporation engaged in supplying milk,

oilseeds, fruits or vegetables, as the case may be, to the public).
Tax exemption to corporate and big business houses

*226. SHRI RITABRATA BANERIJEE: Will the Minister of FINANCE be pleased

to state:

(a) whether it is a fact that Government is extending tax exemptions to the

corporate and big business houses in the current financial year;
(b) if so, the amount of tax exemptions extended; and
(c) the reasons for extending these tax exemptions?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) to (c) The Income-

tax Act, 1961 provides for a number of tax incentives for businesses. Such tax Incentives
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are mainly in the form of profit-linked deductions, investment-linked deductions,
depreciation and additional depreciation and weighted deduction. The incentives are
available for a specified time period, and may also be availed in the current financial year,

subject to the fulfillment of the conditions specified in the relevant provisions of the Act.

The amount of tax exemptions and incentives is reported in the Receipt Budget in the
form of the revenue foregone statement, which is a part of the Annual Budget documents.
The estimates of revenue foregone on account of direct tax exemptions/incentives availed

by the corporate sector during the last five years are as under:

Financial Year 2009-10 : % 72881 crores
Financial Year 2010-11 : % 83328 crores
Financial Year 2011-12 : I 81214 crores
Financial Year 2012-13 : % 92636 crores
Financial Year 2013-14 : 102606 crores (projected)

[the revenue forgone does not include additional tax liability due to Minimum

alternate tax]

In so far as direct taxes are concerned, tax incentives have been provided to promote
creation of infrastructure facilities, balanced regional development, exports, generation of

employment, rural development, scientific research & development etc.
Action against non-registered NBFCs

*227. SHRI SUKHENDU SEKHAR ROY: Will the Minister of FINANCE be

pleased to state:

(a) whether the Reserve Bank of India (RBI) has identified 543 Non-Banking

Financial Companies (NBFCs) functioning in different States which are not registered;

(b) whether complaints regarding non-payment of investor’s money have been

received or noticed by RBI during the past three calendar years;

(c) if'so, the details of the unregistered NBFCs and the action taken against them;

and

(d) if not, the reasons therefor?
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THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) In December 2012,
Ministry of Corporate Affairs (MCA) forwarded to Reserve Bank of India (RBI) a list
of 34,754 companies registered under Companies Act, 1956 informing that many of
these companies may be carrying on activities of the Non-Banking Financial Institutions
(NBFI) without mandatory registration under the Reserve Bank of India Act, 1934 (RBI
Act). RBI has conducted a one-time examination of financials of all these companies
(other than those registered with RBI) to ascertain their requirement or otherwise for
registration with RBI. RBI found that 4,102 companies were registered with RBI as Non-
Banking Financial Companies (NBFCs). RBI also found that 14,323 companies are not
required to be registered with RBI. Further, complete information on 6,182 companies is
not available on MCA website. Besides this, 4,125 companies are under liquidation or in
the process of being struck off. 110 companies seem to have some deposits as per their
balance sheet necessitating further examination of the financials. The remaining 5,912
companies are prima-facie carrying on business of NBFI meeting the principal business
criteria for a company to be treated as NBFC and required to be registered with RBI, out
of which 421 are companies which were not granted registration/ whose Certificates of
Registration (CoR) were cancelled. RBI is in the process of initiating action against erring

companies for violation of the RBI Act, 1934.

(b) to (d) RBI has reported that there are 701 companies operating in different
States/Union Territories which are not registered with RBI, against whom complaints
regarding non-payment of investors’ money have been received or noticed by RBI during
the last three calendar years and till 20th November 2014 in the current year. Since the
companies, against whom the complaints regarding non-payment of investors’ money
have been received or noticed, are not registered with RBI, such complaints are forwarded
to concerned regulators, for example, Ministry of Corporate Affairs, Economic Offences

Wing and Securities and Exchange Board of India for necessary action at their end.
Trauma centres along accident prone NHs

*228.SHRI BAISHNAB PARIDA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government has asked the States to establish trauma centres along
accident-prone National Highways (NHs) in the country for immediately attending to

road accidents’ victims;

(b) whether certain State Governments have, of their own, set up such centres, if

so, the details thereof: and
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(¢) whether Government proposes to address other States to fall in line with this

system on humanitarian grounds, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SHRIPAD YESSO NAIK): (a) The Ministry of Health and Family
Welfare is already implementing a scheme, namely, “Capacity Building for developing
Trauma care Facilities in Government Hospitals in National Highways” with the objectives
of bringing down preventable deaths due to road accidents to 10% by developing a pan-
India trauma care network in which no trauma victim has to be transported for more than
50 kilometres and designated Trauma Care Facilities are available at every 100 km of the
National Highways. Under this scheme, assistance is provided to the State Governments
for infrastructure, human resource & equipment, integrated communication network,
human resource training, etc. During Eleventh Five Year Plan, 140 trauma care facilities
were identified along the Golden Quadrilateral Corridor and North-South, East-West

Corridors.
(b) No such information is maintained centrally.

(¢) In Twelfth Five Year Plan, 85 more trauma care facilities have been proposed
to be established in accident prone areas on the highways preferably in States not covered
earlier. The requests of the State Government will be considered for establishing such
centers, which fulfill the norms laid down for this purpose. Further, all State Governments
have been asked to designate nodal officers for the said scheme. The operational guidelines
of the scheme have been circulated to all States. State Nodal Officers are being invited
to meetings and interactions on a regular basis to ensure prompt submission of proposals

and implementation of the scheme.
Promotion of herbal farming

1%229. DR. VIJAYLAXMI SADHO: Will the Minister of AYURVEDA, YOGA &
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) be pleased to

state:

(a) whether in order to promote herbal farming, Government is providing any

incentives to the farmers; and

(b) if so, the types of assistance being provided by Government for the same and

the details thereof, State-wise?

TOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA
& NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY(AYUSH) (SHRI
SHRIPAD YESSO NAIK): (a) and (b) The National Medicinal Plants Board (NMPB) of
Ministry of AYUSH has been implementing the Centrally Sponsored Scheme “National
Mission on Medicinal Plants” w.e.f. 2008-09, which aims at supporting cultivation of

identified medicinal plants on farmers lands in different States / UTs.

Central assistance in the form of subsidy is being provided to farmers under the
above Scheme for cultivation of prioritized species of medicinal plants through the State
Implementing Agencies. The rates of subsidy stipulated for various species are 75%, 50%
and 20% of the normative cost of cultivation of medicinal plants depending upon status
of demand and availability, till present. Apart from this, the Scheme envisages support for
establishing nurseries for providing quality planting material, post-harvest management
facilities like drying sheds and storage godowns. Besides, support for Training & Capacity

Building for farmers is also provided under another Central Sector Scheme.

Information regarding central assistance released by the National Medicinal Plants
Board (NMPB) under the said scheme to implementing agencies in the States from
2011 -12 to 2014-15 is given in the Statement (See below).

The above Scheme is now included as one of the components in the new Centrally
Sponsored Scheme of National AYUSH Mission (NAM), under which the future subsidies

are fixed at 75%, 50% and 30% of the revised normative cost.
Statement

Year-wise / State-wise funds released from 2011-12 to 2014-15 under
Centrally Sponsored Scheme of “National Mission on Medicinal Plants”

(X in lacs)
S1. No. Name of State Funds Released
2011-12 2012-13 2013-14 2014-15
1 2 3 4 5 6
1. Andhra Pradesh 512.52 834.32 963.63 1200.61
2. Arunachal Pradesh 285.14 0.00 118.65 0.00
3. Assam 114.52 162.81 0.00 0.00

4. Chhattisgarh 186.96 0.00 0.00 0.00
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1 2 3 4 5 6
5. Gujarat 47.35 0.00 0.00 172.25
6. Haryana 85.46 0.00 171.14 87.50
7. Himachal Pradesh 84.3 0.00 97.54 0.00
8. Jharkhand 257.61 0.00 0.00 0.00
9. Karnataka 0.00 0.00 216.71 110.82
10.  Kerala 223.17 210.41 264.27 0.00
11.  Madhya Pradesh 302.93 474.59 395.45 507.30
12.  Maharashtra 327.08 0.00 682.44 589.88
13.  Manipur 138.54 57.6 105.96 73.06
14.  Meghalaya 91.62 0.00 0.00 172.62
15. Mizoram 160.12 8.91 18.28 57.72
16.  Nagaland 181.12 188.47 175.88 102.06
17.  Odisha 475.58 111 150.66 191.53
18.  Rajasthan 0.00 0.00 28.87 42.51
19.  Sikkim 91.1 161.94 137.59 77.24
20.  Tamil Nadu 961.39 741.5 1022.6698 697.6
21.  Tripura 84 0.00 0.00 53.23
22.  Uttar Pradesh 0.00 834.54 424.36 0.00
23.  Uttarakhand 262.73 0.00 278.86 151.52
TotaL 4873.24 3786.1 5252.96 4287.45

Investigation on TEP

7*230. SHRI RAMDAS ATHAWALE: Will the Minister of FINANCE be pleased

to state:

(a) whether the Tax Evasion Petitions (TEPs) are investigated intensely on being

received at the Income Tax Department, if so, the details thereof;

FOriginal notice of the question was received in Hindi.
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(b) whether the Income Tax Department has received any Tax Evasion Petitions
from 1 July, 2014 to till date, if so, the details thereof, especially in respect of the
Saharanpur, Muzaffarnagar and Meerut Districts of Uttar Pradesh in the Northern Region;

and

(c) whether the Income Tax Department has investigated every Tax Evasion
Petition; and if so, the details thereof on every Tax Evasion Petition especially in respect
of Saharanpur, Muzaffarnagar and Meerut Districts of the Northern Region along with the

conclusions of investigation and the action taken thereon?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) to (c) Tax Evasion
Petitions (TEPs) are received by the Government at different levels including Central
Board of Direct Taxes (CBDT). Each TEP containing allegations of violations of
provisions of the Income-tax Act, 1961 (‘the Act’) is taken cognizance of and necessary
action as per the provisions of the Act is taken by the jurisdictional Income-tax authorities.
The jurisdictional authorities decide the course of action and the nature of investigation
in respect of each TEP, depending upon the nature of allegations, source of complaint,
quantum of tax evasion alleged and other relevant facts and circumstances of a case.

Based upon the outcome of investigation and evidence gathered on the relevant
issues, including the issues emanating from TEPs, determination of income (including
undisclosed income, if any) and tax liability is done at the time of assessment of income,
following the quasi-judicial process under the Act. Applicable penalties are levied and

prosecutions instituted in appropriate cases.

1786 TEPs have been received in CBDT since Ist July 2014 which were
disseminated to the respective jurisdictional authorities for appropriate action. Of these,
21 TEPs pertained to Saharanpur, Muzaffarnagar and Meerut districts of Uttar Pradesh.
No centralized database regarding TEPs received by the field authorities under CBDT is
maintained. Disclosure of information regarding specific taxpayers is prohibited except

as provided under section 138 of the Act.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Promotion of AYUSH in Bihar

T1711. SHRI RAM NATH THAKUR: Will the Minister of AYURVEDA, YOGA
& NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) be pleased

to state:

FOriginal notice of the question was received in Hindi.
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(a) whether Government has formulated any scheme for promoting Ayurveda,

Yoga and Naturopathy;
(b) if so, the details thereof; and
(c) the total amount made available to Bihar, so far, under this scheme?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA
& NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) (SHRI
SHRIPAD YESSO NAIK): (a) and (b) Yes. There is a Central Sector Scheme for
promotion of Information, Education and Communication (IEC) to take up initiatives for
propagation and promotion of AYUSH Systems of medicines by organizing AROGYA
Fairs/Melas, Conferences, Exhibitions, Seminars, Workshops, Symposium and also

undertaking publicity through electronic Multimedia/Print Media Campaigns.

Further, the Government of India has also approved and notified National AYUSH
Mission (NAM) on 29.9.2014 which envisages better access to AYUSH services
including Ayurveda system, strengthening of AYUSH educational institutions, facilitate
the enforcement of quality control of ASU&H drugs and sustainable availability of raw-

materials for manufacture of ASU & H drug in the State/UTs during the Twelfth Plan.
The Mission inter-alia makes provision for the following:

(i) Co-location of AYUSH facilities at Primary Health Centers (PHCs),
Community Health Centers (CHCs) and Districts Hospitals (DHs).

(i) Upgradation of exclusive State Government AYUSH Hospitals and
Dispensaries including Ayurveda, Yoga and Naturopathy.

(ii1) Setting up of integrated AYUSH Hospital.

(iv) Upgradation of State Government Under-Graduate and Post-Graduate
Educational Institutions including Ayurveda, Yoga and Naturopathy.

(v)  Settingup ofnew State Government AY USH Educational Institutions including

Ayurveda, Yoga and Naturopathy in the State where it is not available.

(vi) Under the flexible components, provision has been kept for Grant-in-aid to the

Yoga Wellness centers and Naturopathy hospitals.

The Government of India has also set up National Medicinal Plants Boards (NMPB)

for conserving and promoting Medicinal Plants utilized in the traditional systems of
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medicine. Under the NMPB, Central Sector Scheme for Conservation, Development and
Sustainable Management of Medicinal Plants and Centrally Sponsored Scheme, National

Mission on Medicinal Plants are under implementation.

Under the Ministry of AYUSH, the Central Council for Research in Ayurvedic
Sciences (CCRAS) and Central Council for Research in Yoga & Naturopathy (CCRYN)
are two autonomous organizations set up by the Government to formulate and undertake
research in Ayurveda and Yoga & Naturopathy respectively. CCRAS has 30 institutes/
units through which they undertake research projects under Intramural Research (IMR)
and Extramural Research Schemes. Extramural Research (EMR) is conducted through
the Councils including CCRAS and CCRYN. Under the scheme, grant is given to various
premier institutions/hospitals both in allopathy and AYUSH systems, across the country
to conduct research in AYUSH systems including Ayurveda and Yoga & Naturopathy.

(¢) Under the IEC Scheme, a National Level Arogya Fair was organized at Patna,
Bihar during 6-9th December, 2009 through FICCI.

No funds are made available to Bihar under National AYUSH Mission (NAM) as no
State Annual Action Plan (SAAP) received from State Government as per the guidelines

of National AYUSH Mission.

The Grant released to the State of Bihar under NMPB Schemes are as under:

(X in lakhs)
Year of Grant released under NMPB Schemes
Grant Conservation, Development National Mission on
and Sustainable Management Medicinal Plants
of Medicinal Plants
2007-2008 36.09 -
2008-2009 16.87 108.94
2009-2010 2.00 150.00

Further, the funds allocated to Ayurveda Regional Research Institute (ARRI) under
CCRAS, located at Patna, Bihar during the 12th Five year Plan period under Plan and
Non-Plan are ¥ 296.00 lakhs and ¥ 370.50 lakhs respectively.
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Regulatory body for AYUSH practitioners

1712.SHRI MD. NADIMUL HAQUE: Will the Minister of AYURVEDA, YOGA
& NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) be pleased to

state:

(a) whether Government has set up a special regulatory body for AYUSH

doctors;

(b) if so, the details thereof and, if not, whether such a regulatory body will be set

up; and

(c) the State-wise details of the institutions providing education of AYUSH in the

country?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA
& NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) (SHRI
SHRIPAD YESSO NAIK): (a) and (b) Health being a State subject, the practice of AYUSH
doctors is regulated by the respective State Governments. However, Government of India
has set up two regulatory bodies, namely, Central Council of Indian Medicine (CCIM)
under Indian Medicine Central Council (IMCC) Act 1970 for regulation of educational
institutions and practitioners in respect of Ayurveda, Unani and Siddha systems of
medicines and Central Council of Homoeopathy (CCH) under Homoeopathy Central
Council Act, 1973 for regulation of educational institutions and practitioners in respectof
Homoeopathy system of medicines. At present Yoga & Naturopathy, being drugless

systems, are not regulated.

(¢) The State-wise details of institutions providing education of AYUSH in the

country is given in the Statement.
Statement

State/UT-wise recognised Ayurveda, Unani, Siddha and Homoeopathy
colleges in the country for the academic year 2014-15

Sl Sate/UT No. of No. of No. of No. of Total ASU
No. Ayurveda  Unani Siddha Homoeopathy Colleges
Colleges Colleges Colleges  Colleges

1 2 3 4 5 6 7

1. Andhra Pradesh 02 01 00 06 9

2. Arunanchal Pradesh 00 00 00 01 1
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1 2 3 4 5 6 7
3. Assam 01 00 00 03 4
4. Bihar 08 04 00 15 27
5. Chandigarh 01 00 00 01 2
6.  Chhattisgarh 04 01 00 03 8
7. Delhi 02 02 00 02 6
8.  Goa 01 00 00 01 2
9. Gujarat 13 00 00 17 30
10. Haryana 08 00 00 01 9
11. Himachal Pradesh 02 00 00 01 3
12. Jammu and Kashmir 01 02 00 00 3
13. Jharkhand 01 00 00 04 5
14. Karnataka 59 05 00 11 75
15. Kerala 17 00 01 05 23
16. Madhya Pradesh 18 04 00 19 41
17. Maharashtra 68 06 00 49 123
18. Odisha 06 00 00 06 12
19. Puducherry 01 00 00 00 1
20. Punjab 13 00 00 04 17
21. Rajasthan 11 02 00 08 21
22. Tamil Nadu 05 01 08 10 24
23. Telangana 05 02 00 00 7
24. Uttar Pradesh 24 13 00 10 47
25. Uttarakhand 06 00 00 02 8
26. West Bengal 04 01 00 12 17
TotaL 281 44 09 191 525
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Check on AYUSH practitioners

1713.DR. V. MAITREYAN: Will the Minister of AYURVEDA, YOGA &
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) be pleased to

state:

(a) whether Government has allocated adequate funds and created infrastructural

facilities for the development of AYUSH;
(b) if so, the details thereof;

(c) the measures taken by Government to check, monitor and curb large numbers
of quacks who pretend to be a medical professional in any one of the indigenous medical
system of AYUSH; and

(d) the steps taken by Government to have a regulating and controlling body for

the medical professional involved in this indigenous system of medicines?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA
& NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY(AYUSH) (SHRI
SHRIPAD YESSO NAIK): (a) Yes.

(b) The Government has allocated funds to the tune of ¥ 1069.00 crore for the
year 2014-15 for Department of AYUSH (now Ministry of AYUSH). Out of this, I689.20
crore has been allocated for the Central Sector Schemes and ¥379.80 crore has been
allocated for the Centrally Sponsored Schemes of the Department. The allocation is

adequate.

Under Central Sector Schemes of the Department, Government has taken various
steps for providing support for creating infrastructure facilities for the development of
AYUSH. This inter alia includes:

(1)  Funding to thirty projects till date for creating infrastructure facilities under

the “Centre of Excellence Scheme” of the Department.

(i) Funding support to ten projects till date for creating infrastructure facilities
under “Development of AYUSH Cluster Scheme” of the Department.

(ii1) Support for creating of Infrastructure facilities for development of eleven
National Institutes relating to AYUSH sector.

Also, a new Centrally Sponsored Scheme has been approved and notified on
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29.9.2014 namely ‘National AYUSH Mission (NAM)’, after restructuring/merging all
Central Sponsored Schemes of Ministry of AYUSH. The NAM envisages creation of
infrastructure facilities besides other activities through the components of AYUSH services,
AYUSH educational institutions, and enforcement of quality control of Ayurveda, Siddha
and Unani & Homoeopathy (ASU&H) drugs and sustainable availability of ASU & H
raw-materials in the States/UTs during Twelfth Plan. For the scheme, fund of ¥ 309.76

crore has been proposed under Revised Estimates for 2014-15, which is adequate.

(c) and (d) Health being a State subject, the practice of AYUSH doctors is regulated
by the respective State Governments. However, the Government of India has set up two
regulatory bodies, namely, Central Council of Indian Medicine (CCIM) under Indian
Medicine Central Council (IMCC) Act, 1970 for regulation of educational institutions and
practitioners including maintenance of register of practitioners in respect of Ayurveda,
Unani and Siddha systems of medicines and Central Council of Homoeopathy (CCH)
under Homoeopathy Central Council Act, 1973 for regulation of educational institutions
and practitioners, in respect of Homoeopathy system of medicines. At present Yoga &

Naturopathy, being drugless systems, are not regulated.
Expansion of Ayurvedic system of medicines

F1714. DR. SATYANARAYAN JATIYA: Will the Minister of AYURVEDA, YOGA
& NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) be pleased

to state:

(a) the details of action plan with regard to expansion of Indian Ayurvedic system
of treatment and target of increasing the number of Yoga and Naturopathy centres and

establishment thereof; and

(b) the programme with regard to target of teaching, training of the Ayurvedic

system and adding the same in the employment?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA
& NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY(AYUSH) (SHRI
SHRIPAD YESSO NAIK): (a) The Government of India has approved and notified
National AYUSH Mission (NAM) on 29.09.2014, which envisages better access to
AYUSH services including Ayurvedic system, strengthening of AYUSH educational
institutions, facilitate the enforcement of quality control of Ayurveda, Siddha and Unani
& Homoeopathy (ASU&H) drugs and sustainable availability of raw-meterials for
manufacture of ASU&H drugs in the States/UTs during Twelfth Plan.

+Original notice of the question was received in Hindi.
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The co-location of AYUSH facilities at Primary Health Centres (PHCs), Community
Health Centres (CHCs) & District Hospitals (DHs) and upgradation of exclusive AYUSH
Hospitals, including Yoga & Naturopathy facilities are included in the AYUSH Services
component of NAM. The State/UT Governments are required to forward their State

Annual Action Plan (SAAP) for seeking grant-in-aid for this purpose.

Under flexible components of National AYUSH Mission, a provision has also been

kept for AYUSH Wellness Centres, including Yoga & Naturopathy Centres.

Besides, the Government has established 5 Central Research Councils, including
one each for Ayurveda and Yoga & Naturopathy, which have a network of institutions
for carrying out research and some of these also extend healthcare services. The Central
Council for Research in Ayurvedic Sciences has 30 peripheral institutes, 24 of which extend
healthcare services. The Central Council for Research in Yoga & Naturopathy is presently

having one Research Institute and two more such institutes are under development.
(b) The Government has not fixed any such specific targets.
Amendment to MTP Act

1715. SHRI DEVENDER GOUD T.: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whetheritisa factthat Government is proposing to amend Medical Termination
of Pregnancy (MTP) Act to allow ayurvedacharyas, homoeopaths and nurses to conduct
MTP;

(b) if so, the manner in which the Ministry would ensure safety of patients since

these individuals lack in expertise and scientific knowledge on MTP;

(¢) whether the proposed move is against the Clinical Establishments Act which

debars anyone, other than doctors, to perform medical procedures; and
(d) if so, the reasons behind such a move?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SHRIPAD YESSO NAIK): (a) and (b) The Government of India has
formulated a Draft Bill on Amendments to the Medical Termination of Pregnancy (MTP)
Act, 1971 which has a proposal to allow ayurvedacharyas, homeopaths and nurses to

conduct MTP under specific conditionalities.

Once the Amendment Bill receives Parliamentary sanction, subsequently the
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Rules and Guidelines to be issued by the Government of India would lay down the
specific conditionalities including the eligibility, permitted gestation limit, method of
MTP, technologies to be used, place of service delivery and training and certification
requirements under which these service providers would be permitted to provide MTP

services. These measures would ensure safety of women seeking such services.

(c) and (d) The proposed move is not against the Clinical Establishment Act which
currently does not have any clause which debars anyone, other than doctors, to perform

medical procedures.
Private airlines operating in the country

1716. SHRI RAMDAS ATHAWALE: Will the Minister of CIVIL AVIATION be

pleased to state:
(a) whether Government has allowed private airlines to operate in the country;
(b) if so, the details thereof; and

(c) the basis on which Government has allowed private airlines to operate in the

country despite Air India continuously running in losses?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR. MAHESH SHARMA): (a) and (b) There are seven Private Scheduled Airlines viz.
Air Asia (India) Pvt. Ltd, Spice Jet Ltd, Interglobe Aviation Pvt. Ltd (Indigo), Jet Lite
(India) Ltd, Jet Airways (India) Ltd, Go Airlines (India) Pvt. Ltd and LEPL Projects Ltd
(Regional), which are providing Scheduled Air Transport Services in the country and one
Private Scheduled Cargo Airline i.e. M/s Blue Dart Aviation Ltd.

(c) Government has allowed these private airlines to operate in the country in
accordance with Civil Aviation Requirement (CAR) Section 3, Series C, Part II(Scheduled
Air Transport Services) and Part VIII (Scheduled Air Transport, Regional Service) to

provide better connectivity to all parts of the country.
Levy of cancellation charges on passengers trapped in Srinagar/ Leh

+1717. SHRIMOTILAL VORA: Will the Minister of CIVIL AVIATION be pleased

to state:

(a) whether it is a fact that Directorate General of Civil Aviation (DGCA) had

directed not to levy any kind of cancellation charges on cancellation of tickets by the

TOriginal notice of the question was received in Hindi.
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passengers trapped in Srinagar and Leh at the time of recent horrendous floods in Jammu

and Kashmir;

(b) if so, the names of websites and airlines agents which levied cancellation

charges on the passengers trapped in Srinagar and Leh by infracting the DGCA order;

(c) the action Government has been taken against offender websites and airlines

agents; and
(d) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR. MAHESH SHARMA): (a) to (d) Yes, Sir. Directorate General of Civil Aviation
(DGCA) had advised all the airlines not to levy cancellation charges on cancellation of
tickets by the passengers trapped in Srinagar and Leh at the time of horrendous flood in

Jammu and Kashmir.

DGCA has not received any complaints specific to travel agents and their online
travel portals. As per the existing regulations also, travel agents/travel portal does not
require approval of DGCA. As such, details of travel agents and their online travel portals

are not maintained by DGCA.
Detention of Air India cabin-crew in Russia

1718. SHRI NARENDRA BUDANIA: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) whether it is a fact that cabin-crew of Air India’s Delhi-Moscow flight were
kept in Russian detention because of not having valid visas on their passports due to an

oversight;

(b) whether it is also a fact that Air India was fined a lakh Russian Roubles for this

oversight; and
(c) the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR. MAHESH SHARMA): (a) Yes, Sir. The visa validity of the three cabin crew who
operated the Delhi/Moscow flight of Air India on 13th of September, 2014, started
from 14th September, 2014. Hence, they were allowed to proceed to the Hotel on 14th
September, 2014 (i.e. midnight of 13th September, 2014).
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(b) No, Sir.
(¢) Does not arise in view of (b) above.
Mobile check-in of passengers

1719. SHRI ANIL MADHAV DAVE: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) whether Government initiated or proposes to ask the Airlines companies
operating in the country to introduce/facilitate fast check-in well in advance (almost 48

hours) via mobile/websites in order to reduce waiting time at airports; and
(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR. MAHESH SHARMA): (a) and (b) Government has not issued any directive/
regulation in this regard. Option of “web check in” facility has been introduced by almost

all the schedule domestic airlines operating in the country.
Shops inside IGI airport

1720. SHRI PRAVEEN RASHTRAPAL: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) the total number of shops inside the premises of Indira Gandhi International
Airport at New Delhi;

(b) who are the owner of these shops and what is the monthly rental income from

all these shops; and

(c) whether it is a fact that most of the shops are selling liquors and imported

items?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR. MAHESH SHARMA): (a) and (b) There are around 200 shops spread across
departures and arrivals area of Domestic & International sides at Tl and T3 of Indira
Gandhi International (IGI) Airport, New Delhi. These shops are licensed by M/s Delhi
International Airport Private Limited (DIAL) to various concessionaires on a revenue
share basis, which varies based on location, size, concept, category etc. or on fixed

monthly license fee basis.

(¢) The shops located at IGIA, New Delhi sell both imported as well as Indian

items including various categories of merchandise like apparel, watches, souvenirs,
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perfumes and cosmetics, liquor, books, travel accessories, confectionery, toys and other

goods.
International airport in Goa

1721. SHRI SHANTARAM NAIK: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) whether it is a fact that the Ministry had constituted a committee under the
chairmanship of Chief Minister of Goa to look into all aspects relating to the construction

of an international airport at Goa;
(b) by when the committee was constituted;
(c) the total number of meetings the committee held,
(d) the names of the members of the committee;
(¢) whether the committee submitted its report-and; and
(f) if so, what are the recommendations of the committee?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION (DR.
MAHESH SHARMA): (a) to (d) Yes, Sir. Government of India had constituted a
Six Member Committee on 27th January 2006, to look into all aspects relating to the
construction of a new airport at Mopa, Goa and advise the Government of India on the
necessity of either continuing or closing the current airport at Dabolim. The Committee
was headed by the Chief Minister of Goa and consisted of 2 Members of Parliament
(Lok Sabha), One Member of Parliament (Rajya Sabha), Chief Secretary, Government of
Goa and Joint Secretary, Ministry of Civil Aviation as convener of the Committee. The

Committee met on seven occasions.

(e) and (f) Yes, Sir. The Committee recommended that it was possible to operate
both Dabolim Civil Enclave and Mopa airport simultaneously and to go ahead with the
construction of an international airport at Mopa. The Committee inter-alia recommended
that the expansion and upgradation of Dabolim airport should be continued and completed
as scheduled and the Union Cabinet’s decision regarding closure of existing Dabolim
airport at Goa might be reviewed so as to permit the continuance of Dabolim for civilian

operations even after the commissioning of the new international airport at Mopa.
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International standard of Indian aviation services

+1722. SHRI PRABHAT JHA: Will the Minister of CIVIL AVIATION be pleased

to state:

(a) whether it is a fact that aviation services in India is not at par with international

standards;

(b) if so, the details thereof and whether any scheme is proposed to bring Indian

aviation services at par with international standards; and

(c) theaction plan of Government to increase regional connectivity and to increase

the frequency of the low cost air services in the country?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR. MAHESH SHARMA): (a) and (b) No, Sir. The International Civil Aviation
Organization (ICAO)’s standards are being followed in India.

(¢) Government of India has drafted a Civil Aviation Policy which addresses

these issues.
Development of greenfield airports

1723. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of CIVIL
AVIATION be pleased to state:

(a) the names of the Greenfield airports developed and in operation in the

country;

(b) the details of Concessionaire Agreements entered into by Airports Authority
of India (AAI) with such developers;

(c) whether private airport developers are strictly complying with the provisions

of Concessionaire Agreement;

(d) if not, the details of violations noticed and action taken by Government on

each of such violations; and

(e) the details of the monitoring mechanism that AAI has on the developers of

Greenfield airports?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR. MAHESH SHARMA): (a) Three Greenfield Airports namely Kempegowda

TOriginal notice of the question was received in Hindi.
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International Airport (KIA) in Bengaluru, Rajiv Gandhi International Airport (RGIA) at
Shamshabad, Hyderabad and Cochin International Airport in Kerala are developed and in

operation in the country.

(b) Government of India has entered into Concession Agreement with Hyderabad
International Airport Limited (HIAL) for RGIA, Hyderabad on 20th December, 2004 and
with Bangalore International Airport Limited (BIAL) for KIA in Bengaluru on 5th July,
2004.

(¢) Yes, Sir.
(d) Does not arise.

(¢) An Institutional Mechanism is in place in form of a Joint Venture Cell
(JVC) in the Airports Authority of India (AAI) for monitoring of the performance of all
the Public Private Partnership (PPP) projects in airport sector. A regulatory Authority
namely, Airports Economic Regulatory Authority of India (AERA) has been established
for determination of tariff and monitoring of performance standards for promoting
competition in airport related services. Planning Commission reviews the implementation
of infrastructure projects of airport sector on quarterly basis. In addition to above, AAI

has nominated its representatives in the Board of Directors of HIAL and BIAL.
New airports in Karnataka

1724. SHRI BASAWARAJ PATIL: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) thenumber of new airports where construction work is in progress in Karnataka

and the details thereof;

(b) by when these airports will be fully operational after completion of the work;

and
(c) in case of any delay, the reasons therefor and solution for the same?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR. MAHESH SHARMA): (a) Government of India has granted ‘in-principle’ approval
to the Government of Karnataka for setting of Greenfield Airports in Hasan, Shimoga,
Bijapur and Gulbarga in Karnataka. The airport works have been held up due to disputes.
Government of Karnataka is responsible for taking necessary steps for completion of

these projects.
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(b) and (c) Timeline for completion of Greenfield Airports depends upon many
factors sucn as availability of land, availability of mandatory clearances, environmental
clearances and provision of support services by the State Government such as removal
of obstructions, access road to the airport, water supply, power supply, services of State

Police and State Fire Staff for Security and Safety needs of the airport, etc.
Bogus promotional offers by airlines

1725. SHRIMATI JAYA BACHCHAN: Will the Minister of CIVIL AVIATION
be pleased to state:

(a) whether the Directorate General of Civil Aviation (DGCA) has received

complaints against several airlines for bogus promotional offers;
(b) if so, the details thereof;

(c) whether Government has taken any action against these airlines and the

offers;
(d) if so, the details thereof; and
(e) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR. MAHESH SHARMA): (a) to (c) Directorate General of Civil Aviation (DGCA)
has received complaints related to promotional offers of airlines. It was observed that
these complaints were related to difficulty in booking or non availability of tickets as
these were already sold. The complaints received in DGCA were taken up with airline

concerned for their redressal.

(d) and (e) Airlines remain compliant to the regulatory provisions of Rule 135 of
the Aircraft Rules 1937 as long as the fare charged by them does not exceed the fare
established and displayed on their website.

Deaths from sterilization

1726.SHRIMATI THOTA SEETHARAMA LAKSHMI: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether women die every month due to botched sterilizations in the country;

(b) if so, the State-wise details thereof; and
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(c) the steps being taken by Government to improve the sterilization methods and
reduce the deaths thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SHRIPAD YESSO NAIK): (a) Out of almost 45 lakh sterilizations

operations conducted in the country some women die as a result of complication of the

surgery.
(b) As given in the Statement (See below).

(¢) The Government has already laid down ‘Standard Operating Procedures’ for

conducting sterilization to be followed by all States of India.
Statement

State-wise details of women dying of

sterilization in 2013-14

S1. No. Name of State Total deaths
1. Andhra Pradesh 20
2. Arunachal Pradesh 0
3. Assam 6
4. Daman and Diu 0
5. Mizoram 0
6. Delhi 0
7. Goa 0
8. Haryana 3
9. Jharkhand 4

10. Karnataka 14

11. Lakshadweep 0

12. Meghalaya 0

13. Madhya Pradesh 13

14. Nagaland 0

15. Odisha 9
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SI. No. Name of State Total deaths
16. Puducherry 0
17. Tamil Nadu 30
18. Telangana 5
19. Uttar Pradesh 4
20. Uttarakhand 1
21. West Bengal 4
22. Rajasthan 4
23. Kerala 0
24. Jammu and Kashmir 0
25. Bihar 17
26. Mabharashtra 23
27. CG 2
28. Gujrat 1
29. Punjab 0
30. Himachal Pradesh 2
31 Sikkim 0
32. Manipur 0
33. Tripura 0
34, Andaman and Nicobar 0
35. Chandigarh 0
36. Dadra and Nagar Haveli 0
ToraL 162

Ranking of Indian airports

1727. SHRI DHIRAJ PRASAD SAHU: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) the details of the projects for construction of new airports taken during the
Tenth and Eleventh Five Year Plans;
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(b) the number of these projects that have been completed by the end of the Tenth
and the Eleventh Five Year Plans;

(c) the details of the rankings of these airports in comparison to the airports world

over;

(d) whether Indian airports fare poorly in terms of the existing infrastructure and

facilities available;
(e) if so, the details thereof, in comparison to other world class airports; and
(f) if not, the justifications therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR. MAHESH SHARMA): (a) and (b) The details of the projects undertaken by Airports
Authority of India (AAI) for construction/development of new airports during the Tenth
and Eleventh Five year plans along with their present status are given in Statement-I
(See below).

(c) Airports Council International (ACI) carries out Airport Service Quality
(ASQ) survey on a quarterly basis, as a bench-marking exercise on airport services for
airports all over the world, under which 11 major airports of AAI are also considered
including 9 Airports mentioned at Statement-1. The details of the rankings of AAI airports

are given in Statement-II (See below).
(d) No, Sir.
(e) Dose not arise.

(f) Indian airports are licensed in accordance with International Civil Aviation
Organization (ICAO) guidelines for infrastructure and facilities. Moreover, improvement/
upgradation in facilities and infrastructure at airports is carried out by AAI from time
to time, which has resulted in improvement in Customer Satisfaction Index (CSI) and
Airport Service Quality (ASQ) scores at the airports. Weighted average score of ASQ
at 11 airports has improved from 4.14 in Quarter-1 (Jan-Mar, 2014), 4.24 in Quarter-II
(April-June, 2014), 4.32 in Quarter-11I (July-Sept,2014) on a 5 point scale against world
average of 4.04, 4.06 and 4.07 respectively. Weighted average score of CSI of 53 airports
has improved from 4.16 in Round-I (Jan-June, 2014) to 4.23 in Round-II (July-Dec, 2014)

on a 5 point scale.
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Statement-I11

Score and ranking of Indian airports in ACI-ASQ survey for Qtr-III (July-Sept)
2014 over Qtr-1I (April-June) 2014 on a five-point scale

Name of the Qtr-11T Qtr-11 Qtr-I (January- Difference
airport (July-Sept) (April-June) March) 2014 in rating of
2014%** 2014 Qtr-111
CSI Rank  CSI Rank CSI Rank  (2014)
over Qtr-II
(2014)
Kolkata 4.66 27 4.42 41 4.22 72 0.24
Jaipur 4.41 41 4.17 91 4.06 127 0.24
Ahmedabad 4.38 46 4.27 66 4.25 63 0.11
Srinagar 4.34 51 4.28 63 4.18 86 0.06
Guwahati 4.32 59 4.26 71 4.22 75 0.06
Chennai 431 60 43 56 4.10 114 0.01
Trivandrum 4.30 65 4.28 60 4.26 61 0.02
Pune 423 82 4.14 104 4.10 112 0.09
Lucknow 421 89 4.26 70 4.22 74 -0.05
Goa 421 91 4.15 98 4.05 131 0.06
Calicut 4.16 102 4.14 102 3.86 174 0.02
World Average 4.07 4.06 4.04 0.01
World Highest 4.98%* 4.98%* 497 *
Avg of 11 Airports  4.32 4.24 4.14

* ICN - Seoul Incheon Airport
*# SIN - Singapore
**% 251 airports participated in Qtr-I1I (2014).

Night landing facilities at airports

+1728. SHRI NARENDRA KUMAR KASHYAP: Will the Minister of CIVIL
AVIATION be pleased to state:

(a) the names of the airports having facilities of landing the acroplane at night in

the country;

FOriginal notice of the question was received in Hindi.



Written Answers to [9 December, 2014] Unstarred Questions 101
(b) whether Government proposes to provide night landing facilities for the
aircrafts at certain other airports in the country; and

(c) if so, the details thereof and the steps taken or being taken by Government in

this regard?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION (DR.
MAHESH SHARMA): (a) The details of airports in the country equipped with night
landing facilities are given in Statement (See below).

(b) and (c) Yes, Sir. Work for installation of equipments for night landing facilities

has already commenced at Kishangarh Airport.
Statement

List of aerodromes equipped for night operations

SI. No.  Aerodrome Name ICAO Location Indicator
l. Agartala Airport VEAT
2. Ahmedabad International Airport VAAH
3. Aurangabad Airport VAAU
4. Bangaluru International Airport VOBL
5. Belgaum Airport VOBM
6. Bhavnagar Airport VABV
7. Bhubaneswar Airport VEBS
8. Birsa Munda Airport, Ranchi VERC
9. Calicut International Airport VOCL

10. Chhatrapati Shivaji International Airport, Mumbai VABB

11. Chaudhary Charan Singh Airport, Lucknow VILK

12. Chennai International Airport VOMM

13. Cochin International Airport VOCI

14. Coimbatore Airport VOCB

15. Dehradun Airport VIDN

16. Delhi International Airport VIDP

17. Dibrugarh Airport VEMN
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SI. No.  Aerodrome Name ICAO Location Indicator
18. Dimapur Airport VEMR
19. Dr. Baba Saheb Ambedkar International Airport, Nagpur VANP
20. Gaya Airport VEGY
21. Guwahati International Airport VEGT
22. Hubli Airport VOHB
23. Imphal Airport VEIM
24. Indore Airport VAID
25. Jabalpur Aiport VAJB
26. Jaipur International Airport VIJP
27. Khajuraho Airport VAKJ
28. Kolkata International Airport VECC
29. Lal Bahadur Shastri Airport, Varanasi VIBN
30. Lilabari Airport VELR
31. Madurai Airport VOMD
32. Mangalore Airport VOML
33. Mysore Airport VOMY
34, Patna Airport VEPT
35. Porbandar Airport VAPR
36. Raja Bhoj Airport, Bhopal VABP
37. Rajiv Gandhi International Airport, Shamshabad VOHS
38. Rajkot Airport VARK
39. Sri Guru Ram Das Jee International Airport, Amritsar VIAR
40. Surat Airport VASU
41. Swami Vivekananda Airport, Raipur VARP
42. Thiruvananthapuram International Airport, VOTV

43. Tiruchirappalli Airport VOTR
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SI. No.  Aerodrome Name ICAO Location Indicator
44, Tirupati Airport VOTP
45. Udaipur Airport VAUD
46. Vadodara Airport VABO
47. Vijayawada Airport VOBZ

Construction of Mumbai airport

1729. SHRI P. RAJEEVE: Will the Minister of CIVIL AVIATION be pleased to

state:

(a) whether the Ministry is aware of the shortage of revenue by escalating cost of

construction of Mumbai airport and encroachment of public land;

(b) if so, the action taken by the Ministry to protect the interest of Government;

and

(c) whether Government has taken any actions on any of the official who are

responsible for the loss to State exchequer?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION (DR.
MAHESH SHARMA): (a) No, Sir.

(b) and (c) Do not arise.
FDI in civil aviation sector

1730. SHRIMATI SASIKALA PUSPHA: Will the Minister of CIVIL AVIATION

be pleased to state:

(a) whether Government has any proposal to bring in Foreign Direct Investment

(FDI) into the aviation sector;
(b) if so, the details thereof; and
(c) the time by when Government is likely to take a decision in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR. MAHESH SHARMA): (a) to (¢) Government has already permitted different limits
of Foreign Direct Investment for different services in aviation sector. Directorate General
of Civil Aviation (DGCA) has issued Aeronautical Information Circular (AIC) 12/2013
regarding Guidelines for foreign direct investment in the civil aviation sector. Details of

FDI in aviation sector is given in the Statement (See below).
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Owner of IGI airport

1731. SHRI PRAVEEN RASHTRAPAL: Will the Minister of CIVIL AVIATION be

pleased to state:
(a) who is the owner/manager of Indira Gandhi International Airport in Delhi;
(b) what is the full form of GMR;
(c) the details of land owners surrounding the Airport; and
(d) what is the rental income from various shops inside the Airport?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION (DR.
MAHESH SHARMA): (a) The Indira Gandhi International (IGI) Airport, New Delhi
belongs to Airports Authority of India (AAI). However, the airport has been leased out to
a joint venture company namely, M/s Delhi International Airport Private Limited (DIAL)
for operation, management and development. For the purpose, AAI has entered into
an agreement with DIAL namely, Operation, Management & Development Agreement
(OMDA).

(b) GMR Group is a global infrastructure company headquartered in Bengaluru
and was founded by Shri Grandhi Mallikarjuna Rao in 1978.

(¢) The land on which the IGI Airport, New Delhi has been developed belongs
to the Airports Authority of India. As land is a State subject, the details of land owners

surrounding the airport are with the Government of National Capital Territory of Delhi.

(d) The shops located at IGI Airport, New Delhi are licensed to various
concessionaires - by M/s DIAL on a revenue share basis, which varies based on location,
size, concept, category etc. or on fixed monthly license fee basis. During the Financial
Year 2013-14, the rental income from various shops inside the airport was approx I 142

crores.
Budget air services during lean hours

1732. SHRI PARVEZ HASHMI: Will the Minister of CIVIL AVIATION be pleased

to state:

(a) whether aviation companies lose fuel worth crores of rupees when their

aircrafts have to wait over international airports due to congestion;

(b) if so, the details thereof;
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(¢) whether Government has any proposal to introduce budget air service during

lean hours; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION (DR.
MAHESH SHARMA): (a) and (b) No analysis has been made regarding loss of fuel
by airlines. However, there is no congestion at international airports except at Mumbai

airport. Reasons for congestion at Mumbai Airport are as under:
(i)  Traffic demand is more than the capacity of the airport.

(i) Single runway operations as runways 09/27 and 14/32 are crossing runways

and cannot be used simultaneously.
(ii1) Inadequate ground infrastructure.

(iv) At times Airline operators do not adhere to allotted slots resulting in

congestion.
(¢) No, Sir.
(d) Does not arise.
Accessible and comfortable air journey by persons with disability

1733. SHRIMATI KANIMOZHI: Will the Minister of CIVIL AVIATION be pleased

to state:

(a) whether Government has conducted any study regarding the barriers faced by

persons with disability in airplanes and airports, and if so, the details thereof;

(b) whether Government has issued any guidelines to airlines for making air

travel accessible and comfortable for persons with disability; and

(c) if so, whether any measures have been taken to ensure compliance of these

guidelines and grievance redressal for persons with disabilities?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR. MAHESH SHARMA): (a) and (b) No, Sir. However, based on the feedback received
from stakeholders in respect of difficulty faced by persons with disability, Directorate
General of Civil Aviation (DGCA) has made amendments to Civil Aviation Requirements

(CAR), section -3, Air Transport, Series - M, Part -I on “Carriage by Air of Persons with
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Disability and/ or Persons with Reduced Mobility” and issued Air Transport Circular ATC
01 of 2014 - Facilities/Courtesies to esteemed travelling public at airports.

(c) Airlines are required to submit number of complaints related to persons with
disability and their redressal status. In addition, complaints received by DGCA are taken

up with airlines for their redressal.
Timely operation of flights during winter season

1734. SHRIMATI SAROJINI HEMBRAM: Will the Minister of CIVIL AVIATION

be pleased to state:

(a) whether Government has planned any concrete steps to be taken during the
winters’ foggy season, to avoid inordinate delays in the take-off and landing operations of

various flights in various cities of the country;
(b) if so, the details thereof; and

(c) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION (DR.
MAHESH SHARMA): (a) and (b) Yes, Sir. To avoid delays and cancellation during low

visibility, following decisions have been taken by DGCA for compliance by airlines:

(i)  Allairlines to ensure that aircraft deployed to/from Delhi during low visibility
conditions are CAT-III compliant and both the commander and co-pilot are
also CAT-III trained.

(i) Only CAT-III flight crew to operate the flights to/from Delhi in case weather
predictions of CAT-III conditions are made by Indian Meteorological
Department. Failing to do so, such operations of the defaulting airline will be

stopped to/from Delhi during low visibility conditions.

(ii1) Airlines must take adequate care of providing basic amenities of water and

refreshment to passengers during such conditions if the flights are delayed.

(iv) All stakeholders should have better communication procedure so that level
of interaction with passengers increases during the fog and they are aware of

flight delays.

(v) One representative from Directorate General of Civil Aviation and Indian
Meteorological Department will be positioned at Airport Operational Control
Centre (AOCC), Delhi International Airport Ltd. (DIAL) who will interact
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with airlines, Airports Authority of India and DIAL. DIAL will organise
conference on daily basis wherein fog forecast for the day and next day will
be provided by IMD.

(c) Does not arise in view of (a) and (b) above.
Modernisation of major airports under PPP model

1735. SHRI AVINASH RAI KHANNA: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) whether Government has recently decided to modernise some of the major

airports in the country under the public-private partnership (PPP) model;
(b) if so, the details thereof;

(c) the total investment to be made on the modernisation of major airports in the

country; and

(d) the time by which modernisation of airports is likely to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION (DR.
MAHESH SHARMA): (a) to (d) Government of India intends to take up the development
and modernization of Ahmedabad and Jaipur airports under Public Private Partnership
mode. It is also planned to take up Chennai and Kolkata Airports under Management and
Operation contract. Investment and timeline of the project depends upon various factors
including Cabinet approval, issue of Request for Qualification, Request for Proposal,

selection of successful bidders and finalization of Concession Agreement etc.
Construction cost of Rajiv Gandhi Bhawan

1736. SHRI TARUN VIJAY: Will the Minister of CIVIL AVIATION be pleased to

state:

(a) the estimated cost, award value, administrative approval and expenditure

sanction (AA&ES) amount and completion cost of Rajiv Gandhi Bhawan;

(b)  whether approval of revised AA&ES was obtained from Airports Authority of
India (AAI) Board, if not, the reasons for the same;

(c) the period of delay in completion of work and what was the penalty as per

contract agreement and actual penalty imposed on the agency for delay; and

(d) the loss to AAI due to reduction in penalty?
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THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION (DR.
MAHESH SHARMA): (a) The estimated cost, award value, administrative approval and
expenditure sanction (AA&ES) amount, and completion cost of Rajiv Gandhi Bhawan

are as under:

Estimated cost %30.00 crore
Award value %33.26 crore
AA&ES amount %30.00 crore
Completion cost %33.47 crore.

(b) Approval of AAI Board for revised AA&ES amount of the project was not
taken. Additional amount of Y47 lakhs was apportioned from the savings in the AA&ES
amount of sub-section work which was contingent to the project for extension of Rajiv

Gandhi Bhawan.

(¢) There was a delay of 890 days in completion of work. There was no penalty
clause in the contract agreement. However, there were provisions for levying compensation
for delay with ceiling of maximum compensation that can be levied at 10% of the contract
value. As per the provision of the Technical Instruction in vogue, the compensation for
delay amounting to ¥4,58,000/- for the unjustified delay period of 76 days attributable to
the contract agency was levied on the agency towards the direct loss of Airports Authority

of India (AAI).

(d) There was no reduction in the compensation for delay worked out as per (c)

above, hence no loss to AAI
Insurance of AI Boeing 737-200FS

1737. SHRI ANIL DESAL:
SHRI PALVAI GOVARDHAN REDDY:
Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether it is a fact that the Air India (AI) Management has paid ¥ 36 crore
annually on insurance of six Boeing 737-200FS which have been out of service for more

than three years;

(b) if so, what is the reason for insurance of such outdated planes; and
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(c) what action is proposed to be initiated against the authorities responsible for

making this financial loss to the Air India?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION (DR.
MAHESH SHARMA): (a) No, Sir.
(b) and (c) Do not arise.

International status of Raipur airport in Chhattisgarh

11738. DR. BHUSHAN LAL JANGDE: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) whether Raipur airport in Chhattisgarh has been declared as an international
airport;
(b) if so, the reasons for not providing facilities of international level there, till

date;

(¢) whether more Air India flights for Delhi would be provided keeping in view

the number of passengers and demands from Raipur; and

(d) the time by when the facility of domestic air services would be made available
in Chhattisgarh?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION (DR.
MAHESH SHARMA): (a) No, Sir.

(b) The airport at Raipur has been upgraded to international standards.

(c) and (d) The flight operations in the domestic sector have been deregulated and
it is up to the airline operators to provide air services to specific places depending upon
the traffic demand and commercial viability while complying with the Route Dispersal

Guidelines.
Streamlining of Al

1739. SHRI GULAM RASOOL BALYAWI: Will the Minister of CIVIL AVIATION

be pleased to state:

(a) whether it is a fact that there is inefficiency, mismanagement, mal-

administration and corruption in Air India (Al);

(b) if so, the complaints received in this regard during the last two years and the

current year, so far;

FOriginal notice of the question was received in Hindi.
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(¢) whether Air India (Al) is not in a position to compete with private airlines and

that the losses are atributable to the above mentioned factors; and
(d) the steps being taken to streamline the Air India?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR. MAHESH SHARMA): (a) and (b) Air India has a Vigilance and Internal Audit set-
up which provides checks and balances on the various activities/processes performed by
the employees in the company. Exemplary punishment including termination of services
is imposed, if necessitated, upon erring employees. 92 cases of misconduct were reported
during the last 2 years and the current year. The delinquents have been charge-sheeted and

disciplinary action taken.

(¢) No, Sir. Air India continuously monitors the market development and responds
to the sales and marketing initiatives of the private carriers. Losses being suffered by Air

India are largely due to the following reasons:
(i)  Abnormal increase in price of Aviation Turbine Fuel
(il) Increase in depreciation due to aircraft acquisition
(ii1) Increase in interest on aircraft loans due to induction of new aircraft fleet
(iv) High infrastructure cost at airports

(v) Increase in financing cost on account of increase in interest rates and increase

in working capital borrowings
(vi) Fall in value of rupee vis-a-vis dollar

(vii) Entry of low cost carriers on domestic and international sectors resulting in

pressure on yields, and
(viii) High airport charges.

(d) Air India has taken various steps to streamline its operations and reduce cost,

some of which are as follows:

(1) Route rationalization of erstwhile Al & IA routes and elimination of route

network involving parallel operations
(il) Rationalization of certain loss making routes
(iii) Phasing out of old fleet and consequential reduction in maintenance cost.
(iv) Freezing of employment in non-operational areas

(v) Enhanced utilization of new fleet resulting in production of higher ASKMs
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(vi) Closure of overseas offline offices at certain locations

(vii) Plans to Operationalize Subsidiary Companies such as AIATSL and AIESL

and transfer of manpower and equipment to these subsidiary companies.
Parameters for modernisation/upgradation of airports

1740. SHRI MOHD. ALI KHAN: Will the Minister of CIVIL AVIATION be pleased

to state:

(a) whether Government is modernising/upgrading the airports in the country,

metro and non-metro city-wise;

(b) if so, the details thereof during the last three years, State/UT-wise along with

the funds sanctioned/spent so far; and
(c) the parameters adopted for such modernisation/upgradation of each airport?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR. MAHESH SHARMA): (a) and (b) Yes, Sir. The details are given in the Statement
(See below).

(¢) Development/upgradation of airports is a continuous process and is undertaken
by the Airports Authority of India (AAI) from time to time depending on traffic demand,

socio-economic considerations, availability of land etc.
Statement
Details of funds sanctioned/expenditure incurred by AAI during last three years

(X in crores)

Sl.  State/UT Airport B.E Expen- B.E Expen- B.E  Expen-

No. Name 2011-12  diture 2012-13 diture 2013-14 diture
2011-12 2012-13 2013-14

1 2 3 4 5 6 7 8 9

1.  Andaman and Port Blair 451 1.49 0.69 4.65 1.00 0.51

Nicobar Islands
2. Andhra Pradesh Cuddapah 5.50 6.69 4.82 4.90 0.10 2.31

3. Andhra Pradesh Rajahmundry  10.25 10.18 231 2.27 0.70 1.66
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1 2 3 4 5 6 7 8 9
4. Andhra Pradesh Tirupathi 15.50 14.65 17.06 3.78 1520 42.87
5. Arunachal Tezu 12.00 3.51 7.00 3.71 20.00 10.28
Pradesh
6.  Assam Dibrugarh 17.01 1.11 2.40 0.00 0.06 0.02
7. Assam Guwahati 3.90 1.37 6.28 4.09 6.80 16.70
8. Chhattisgarh Raipur 42.30 21.70 9.65 36.83  23.41 9.83
9.  Goa Goa 57.01 72.59  65.00 104.12 5394 61.20
10.  Gujarat Ahmedabad 23.56 10.41 5.73 1.65 5.43 0.69
11.  Gujarat Surat 8.55 1.80 6.05 2.26 3.37 0.80
12.  Gujarat Vadodara 10.05 2.07 15.15 7.36 13.61 277
13.  Jammu and Jammu 9.37 1.03 2.70 2.32 3.82 0.00
Kashmir
14.  Jammu and Srinagar 6.00 1.97 0.10 0.00 0.01 2.27
Kashmir
15.  Jharkhand Ranchi 36.51 22.62 8.20 3736 11.01  15.56
16. Karnataka Belgaum 0.06 0.00 1.10 0.00 1.00 0.62
17. Karnataka Hubli 0.00 0.00 0.60 0.00 9.63 3.60
18. Karnataka Mangalore 0.31 0.00 2.60 7.20 4.05 11.56
19. Kerala Trivandrum 0.03 7.92 18.85 1.33 20.23 0.13
20. Kerala Calicut 0.16 1.98 31.00 3.49 1492 854
21. Madhya Pradesh Khajuraho 18.10 4.11 25.10 11.36  18.30  14.67
22. Madhya Pradesh Bhopal 13.05 221 1.20 0.30 2.06 0.00
23. Madhya Pradesh Indore 15.09 28.96 4.34 1.17 2.75 0.00
24. Maharastra Gondia 32.10 29.17 1151 15.08 691 0.16
25. Mabharastra Nagpur 1.01 3.65 0.03 0.05 4.05 13.62
26. Mabharastra Pune 5.00 0.06 5.07 0.00 3.57 20.25

27. Manipur Imphal 5.89 0.50 6.70 14.17 5.82 3.82
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1 2 3 4 5 6 7 8 9
28. Odisha Bhubaneswar ~ 41.97 3693 2220 39.89 3021 1447
29. Puducherry Puducherry 12.01 5.50 5.02 9.01 5.10 0.85
30. Punjab Amritsar 13.62 4.59 9.25 14.04  4.06 12.30
31. Chandigarh Chandigarh 5.00 3.53 30.00 59.85 54.00 151.39
32. Rajasthan Jaisalmer 12.00 11.31 0.50 11.82 0.00 0.00
33. Rajasthan Jaipur 28.21 0.13 11.78 3.92 1550 037
34. Sikkim Pakyong 80.00 7320 3500 5177  0.00 4299
35.  Tamil Nadu Chennai 505.00 418.53 175.00 28528 97.59 105.26
36. Tamil Nadu Coimbatore 10.06 21.54 5.10 0.68 0.60 0
37. Tripura Agartala 9.20 4.17 3.70 1.32 0.45 0.00
38.  Uttar Pradesh Lucknow 24.01 1291 5.51 9.71 6.17 2.44
39. Uttar Pradesh Varanasi 6.00 12.53 0.40 0.00 0.51 0.00
40. West Bengal Kolkata 715.00  638.19 500.00 609.55 407.78 88.87

Duping of investors by dubious firms

1741. SHRI A.U. SINGH DEO: Will the Minister of CORPORATE AFFAIRS be

pleased to state:

(a) whether Government has record of dubious firms that have duped investors,
the number of investors who have been tricked into making investments in these firms

and estimated worth of investments made by investors in these firms;
(b) the number and details of such firms that have been caught and penalised;
(c) the details of the penal action, the current regulation provides for;

(d) whether Government is making any efforts to reduce such frauds, increase

stringency of punishments and protect investors; and
(e) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF CORPORATE AFFAIRS (SHRI ARUN JAITLEY): (a)
A total of 238 companies which had raised funds through Public issues were initially

identified as “Vanishing Companies” as they had stopped filing documents/balance
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sheets with the regulators and were untraceable. Out of these, 128 companies were
removed from this category and placed under a “watch list”, as these companies had
started filing their documents/balance sheets, etc. In addition, 32 companies are presently
under liquidation. Thus, as on date, there are 78 companies which remain in the list of
“Vanishing Companies”. The total amount of Public Issues made by these 78 companies

was X 310.21 crore (approx.).

(b) (1) FIRs have been lodged against 78 such companies and their Directors
and to trace their whereabouts as well as to file cases against them under
the provision of the Indian Penal Code (IPC).

(2) Prosecutions have also been filed against these companies and their
Promoters/Directors under sections 162 and 220 of the Companies Act,
1956 for non-filing of Statutory Returns and under sections 62/63, 68 and
628 of the Companies Act, 1956 for mis-statement in Prospectus/
fraudulently inducing persons to invest money/false statements made in

the offer documents, etc.

(¢) Section 447 of the Companies Act, 2013 provides for punishment for fraud. In
addition, other relevant provisions contain penal provisions for default. Section 450 also

provides for punishment where no specific penalty or punishment is provided in the Act.

(d) and (e) A number of steps have been taken by the Government to save investors
from frauds including frauds by vanishing companies. Attention is, in particular, invited

to the following:

(i) It has been made mandatory for every existing or prospective directors to
obtain a “Director Identification Number’ (DIN). This process requires
detailed verification of particulars of a person along with a photograph, identity
proof, residence proof etc. so that traceability of the directors is ensured.
Requirement of DIN, therefore, makes it difficult for individuals promoting
dubious companies to defraud investors by hiding or misrepresenting their

identity.

(il) In case of incorporation of a new company or change of address of an existing
company, the Ministry has made it mandatory for professionals to verify
details of the company and to personally visit their premises and certify
that the premises are at the disposal of the company. In such cases, proof of
registered address has also been made mandatory to be furnished at the time

of incorporation or change of registered office address.
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(ii1) Instructions have also been issued to the Registrar of Companies to scrutinize
the Balance Sheet and other records of the company who raise money through

public issue and monitor the utilization of such funds.

(iv) The Ministry has also undertaken preemptive measures aimed at sensitizing
people through investors awareness programmes. These programmes are
organized regularly in association with the three professional institutes-
Institute of Chartered Accountants of India (ICAI), Institute of Cost
Accountants of India (ICAI) and Institute of Company Secretaries of India
(ICS]) in various cities. Since 2012-2013, MCA has also started organizing
such programmes in rural areas through CSC e-Governance Services India
Ltd. an entity under Department of Electronics and Information Technology.

2897 such programmes were conducted during 2013-2014.
Legal backing for CSR compliance

1742. SHRI DEVENDER GOUD T.: Will the Minister of CORPORATE AFFAIRS

be pleased to state:

(a) whether the Company Law does not have any provision for Corporate Social

Responsibility (CSR) defaulters;

(b) whether there are any plans to bring an amendment to the Bill to give CSR

compliance a legal backing;
(c) ifso, the details thereof; and

(d) the estimated money that companies are likely to spend in 2014-15, public and

private, sector-wise?

THE MINISTER OF CORPORATE AFFAIRS (SHRIARUNJAITLEY): (a) Section
135 of the Companies Act, 2013 mandates every company above the given threshold
levels to comply with Corporate Social Responsibility (CSR) provisions of the Act, and
to disclose contents of its CSR policy in its Board’s Report. The penalty provision for

non-compliance in this regard is prescribed under Section 134 (8) of the Act.

(b) and (c) Provisions for CSR compliance by companies, as prescribed under

Section 135 of the Act, have the force of law.

(d) This is the first year of CSR implementation by companies under the Act. The
likely amount of CSR expenditure for the year 2014-15 would be known only after the
Annual Financial Statements are filed by companies due after September, 2015. It may be

prudent to not speculate on the quantum of CSR expenditure at this stage.
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Cash rewards for Gallantry Awardees

1743. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of DEFENCE be

pleased to state:

(a) whether Government is aware that Paramvir Chakra awardee, Subedar Bana
Singh, receives a sum of 160 per month as reward from the State Government of Jammu

and Kashmir;

(b) whether Government is aware that State Governments have disparate amounts

fixed as cash rewards for Gallantry awardees; and

(c) if so, the steps being taken by Government to equilize and regularise cash

rewards for Gallantry award winners?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) The rate of
annuity laid down by Government of J&K for Paramvir Chakra Awardees w.e.f. 1.4.2008
is ¥1,25,000/- per annum. Subedar Bana Singh, Paramvir Chakra Awardee, is also a

recipient of the above annuity.

(b) and (c) The cash rewards for Gallantry awardees varies from State to State as
it is the prerogative of the State Governments. However, Central Government has fixed

uniform monetary allowances for the recipients of Gallantry Awards.
Grounding of intermediate jet trainer aircrafts

1744. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of DEFENCE be

pleased to state:

(a) whether it is a fact that the Air Force has grounded intermediate jet trainer

aircrafts due to faulty designs;
(b) if so, the details thereof;

(¢) whether redesign will take long time and will be time and money consuming;

and

(d) if so, what alternative measures are being taken to equip Air Force with jet

trainer aircrafts?
THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) No, Sir.

(b) and (c) Questions do not arise.
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(d) The requirement of all assets including trainer aircraft is reviewed from time

to time and appropriate steps are taken accordingly.
Anomaly in pensionary benefits

1745. SHRI P. BHATTACHARYA: Will the Minister of DEFENCE be pleased to

state:

(a) whetheritis a fact that Lt. Colonel (Substantive) and Lt. Colonel (Time Scale)

have been treated at par for the purpose of basic pension and family pension;

(b) whether any representation has been received from the officers in the rank of
Lt. Colonel (Substantive) to rectify the anomaly as Lt. Colonel (Time Scale) is equivalent

to Major (Substantive) and cannot be treated at par with Lt. Colonel (Substantive); and
(c) if so, the remedial measures taken to rectify the anomaly?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (RAO INDERJIT
SINGH): (a) The rank of Lt. Col. (TS) has been abolished w.e.f 16.12.2004 as per
recommendation of A V Singh committee report. In cases prior to this date pensionary
benefits have been revised under 6th CPC taking into account the same pay for Lt. Col.
(TS) and Lt. Col. (Subs) under modified parity. However a weightage of only five years
in qualifying service is admissible to Lt. Col. (TS) rank, whereas seven years weightage is
admissible to Lt. Col. Rank. Therefore, revised pension for these two ranks are different,
where total of qualifying service including weights is less than 33 years. Similarly,
enhanced rate of family pension, if admissible, will also be different. The normal rate of
family pension depends on emoluments only and not on qualifying service. Therefore the

same is equal for these two ranks.
(b) No such representation has been received as per records.
(¢) No comments in view of (b) above.
Completion of border roads projects

1746. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of DEFENCE be

pleased to state:

(a) the details of the strategic border road projects yet to be completed by the
BRO, State-wise, including North Eastern States and washed away strategic roads in
Uttarakhand;
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(b) the reasons for the delay in timely completion of these projects; and

(c) the steps proposed to be taken by Government to expedite the completion of

these projects?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) Border
Roads Organisation (BRO) has been entrusted with maintenance/construction of
approximately over 30,000 kms. of roads in the country including North-Eastern region.
61 Indo-China Border Roads (ICBRs), of total length 3410 km. have been entrusted to
BRO. Out of which, 17 roads of length 590 km. have been completed and work on 44
roads is in progress. The State-wise details of ICBRs with BRO are given as under:

State Works in progress Completed
Jammu & Kashmir 9 3
Himachal Pradesh 2 3
Uttarakhand 13 1
Arunachal Pradesh 18 9
Sikkim 2 1
ToraL 44 17

During the floods/heavy rains in Uttarakhand in 2013, various stretches of roads
at 103 locations and 9 bridges were washed away. Connectivity was established in all
washed out/damaged roads by 30th October, 2013.

(b) The delays in execution of road projects are mainly due to the following

reasons:
(1) Delay in Forest/Wildlife clearance.
(i) Hard rock stretches.
(iii) Limited working season.
(iv) Difficulties in availability of construction material.
(v) Delay in Land Acquisition.

(vi) Due to natural disaster such as flash flood of Leh in 2010, J&K flood in
2014 and earthquake in Sikkim in 2011, resources were diverted.

(¢) Government has taken following measures to expedite the pace of road

projects:
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(@)

(i)

(iii)
(iv)

™)

Chief Secretaries of various State Governments have been requested to
constitute Empowered Committees under their chairmanship with Secretaries
of concerned departments as members to resolve issues related to land

acquisition, wildlife clearance, allotment of quarries etc.

Ministry of Environment and Forests (MoEF) has given the General Approval
under section 2 of forest (Conservation) Act, 1980 for diversion of forest land
required for construction/widening of roads entrusted to BRO in the area
falling within 100 kilometres aerial distance from the Line of Actual Control
(LAC) and for link roads between Border Roads in the area within 100
kilometres aerial distance from the Line of Actual Control (LAC) and National
Highways/State Highways/Other roads subject to certain conditions.

Outsourcing has been allowed to augment capacity of BRO.

Long Term Roll On Work Plan (LTROWP) and Long Term Equipment Plan
(LTEP) has been approved.

Enhanced financial and administrative powers have been given to the

executives of BRO.

Purchase of transport planes from the Tata Group

1747. SHRI SALIM ANSARI: Will the Minister of DEFENCE be pleased to state:

(2)

whether Tata Advanced Systems Ltd. of TATA Group has submitted a bid to

deliver 56 transport planes for Indian Air Force (IAF);

(b) if so, the details of the proposal; and
(c) what transparent method Government would adopt to purchase transport
planes from the TATAs?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) No, Sir.

(b) and (c) Do not arise.

Delayed projects of DRDO

1748. SHRI MANSUKH L. MANDAVIYA: Will the Minister of DEFENCE be

pleased to state:

(a)

the status of various research projects being conducted by the Defence

Research and Development Organisation (DRDO);
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(b) the reasons for delay in execution, if any, of ongoing DRDO projects along

with the steps taken for early completion thereof;

(c) the details of projects successfully completed by DRDO during the last three

years;

(d) whether Government has taken any steps to streamline working of DRDO to

expedite various projects during the last six months, if so, the details thereof; and

(e) whether DRDO is carrying out/going to carry out any project to assist State

Police Departments and if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) As on
date, there are 294 on going projects (cost >I2 crore each) in Defence Research and

Development Organisation (DRDO). The details of these projects are given below:

. Mission Mode (MM) - 60
. Technology Development (TD) - 144
. Science and Technology (S&T) - 62
. Product Support (PS) - 5

. Infrastructure and Facilities (IF) - 23

(b) Some of the ongoing projects are delayed due to the following reasons:
. Ab-initio development of state-of-the-art technologies.
. Technical/technological complexities.
. Non-availability of infrastructure/test facilities in the country.

. Non-availability of critical components/equipment/materials in the
country and denial of technologies by the technologically advanced

countries.
. Failure of some of the components during trials/testing.
. Increase in the scope of work during developmental phase.
The following steps have been taken for timely completion of ongoing projects:

. Consortium approach is being used for design, development and

fabrication of critical components.
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. Three-tier project monitoring approach has been instituted in the major

projects/programmes.

. Project Monitoring Review Committee (PMRC) and Project Appraisal and
Review Committee (PARC) meetings are held regularly to monitor the

progress of ongoing projects/programmes.

. Concurrent engineering approach has been adopted in technology intensive
projects to minimize time-lag between development and productionisation of

the systems.

. Information Technology and modern management techniques are being

applied.

. Encouraging Joint funding by users to ensure their commitment towards

earliest completion.

. Promoting synergy and better co-ordination among User Services, DRDO and

production agencies through cluster meetings.

(¢) During the last three years (2011-2013) and current year (2014), DRDO has

successfully completed 45 projects (cost > X2 crore each).

(d) Government had constituted an Independent Review Committee headed by
Dr. P. Rama Rao to improve the functioning of DRDO. DRDO has implemented the
following recommendations of the Committee within DRDO’s powers to expedite its on-

going projects:

. Nomination of Nodal Officers for structured interaction between DRDO and

Services.

. Introduction of Integrated Financial Advice (IFA) Scheme for financial

decentralization.
. Appointment of a dedicated Chief Controller for Human Resources (HR).

. Creation of Seven Technology Domain based Clusters headed by Directors
General, Restructuring of DRDO HQrs, Creation of Directorate of Systems
Analysis and Modelling (SAM) and Directorate of Quality, Reliability and
Safety (QR&S).

. Increase in budget for Extramural Research.
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(e) DRDO is involved in the development of technologies/systems primarily for
Armed Forces. However, some of the weapons/systems developed for Armed Forces are
being utilized by various Government agencies, like State Police, Border Security Force
(BSF), Central Reserve Police Force (CRPF), etc.

Domestic procurement of military equipments

1749. DR. R. LAKSHMANAN: Will the Minister of DEFENCE be pleased to

state:

(a) whether any improvement has been made by Government in domestic
procurement of military equipments pursuant to its ‘Buy (Indian)’, ‘Buy and Make
(Indian)’ and ‘Make’ procedures of Capital Acquisition Policy as envisaged in Defence

Procurement Procedure (DPP) - 13;
(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) to (c) The
Defence Procurement Procedure 2013 mandates higher preference to the ‘Buy (Indian)’,
‘Buy & Make (Indian)’ and ‘Make’ categorizations in Capital Procurement. Consequently,
all cases are processed under DPP-2013 as per the above hierarchy of preference to give

the desired boost to indigenous defence industry and enhance domestic procurement.
Buildings near air force station

11750. SHRI RAMDAS ATHAWALE: Will the Minister of DEFENCE be pleased

to state:

(a) whether Government proposes to keep such houses of villagers in their usual
states that have been built for many decades in the country especially at 100 feet distance

from the boundary of Air Force Station, Arjangarh (Aaya Nagar), Delhi; and
(b) if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) and (b)
Under Section 3 and 7 of the Works of Defence Act, 1903, restrictions have been imposed
by the Government upon the use and enjoyment of land in the vicinity of Air Force
installations/establishment as specified in Gazette Notification issued by the Government
from time to time. The restrictions notified are applicable from the date of its publication
in the Official Gazette.

FOriginal notice of the question was received in Hindi.
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Restriction on land upto 100 m from the crest of the outer parapet of Air Force Station
Arjangarh (Aaaya Nagar) has been imposed vide Gazette Notification dated 14.02.2007

and 13.01.2010 since the station area falls under two States i.e. Haryana and Delhi.
Meeting defence needs from domestic production

1751. SHRI A.U. SINGH DEO: Will the Minister of DEFENCE be pleased to

state:

(a) the percentage of defence needs being met through domestic production vis-

a-vis imports;
(b) how much of domestic production is met by private players;

(c) whether Government is making any efforts to step up local production of arms

and ammunition instead of depending on imports and the details thereof;

(d) the percentage of the defence budget that is spent on R&D and India’s position

when compared to US and China; and

(e¢) whether the current budget has increased or decreased allocations for R&D in

defence and if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) to (e)
There has been a thrust on indigenous manufacture of defence equipment through the
collaborative efforts of Defence Research and Development Organisation (DRDO),
Defence Public Sector Undertakings, Ordnance Factory Board and the Indian Private
Sector. The expenditure on capital acquisition in respect of direct orders placed on Indian

vendors during the period 2011-12 to 2013-14 was 53.9 per cent of the total.

Allocation of Budget to DRDO is made as a part of the annual Budget of the
Government which is approved by Parliament. There has been increase in the current
financial year in the allocation of Budget for Research and Development (R&D) to
DRDO.

Crash of Sukhoi aircraft

+1752. SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of
DEFENCE be pleased to state:

(a) whether a Sukhoi (SU-30) aircraft of the Air Force had recently met with an

accident near Sheyur village located near Pune;

TOriginal notice of the question was received in Hindi.
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(b) if so, whether Government has ordered an inquiry into the reasons for the

accident of the aircraft and the loss of life and property as a result of it;

(¢) whether the aircrafts are meeting with accidents due to the maintenance work

of the Sukhoi aircrafts not being carried out on time by the Air Force;
(d) if so, the details thereof; and

(e) the details of the amount spent on the repair and maintenance task of these

Sukhoi aircrafts during the last three years?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) and (b)
Yes, Sir. A Court of Inquiry has been ordered to ascertain the cause of accident and lost

to service property.

(¢) and (d) The maintenance work on SU-30 aircraft is carried out in accordance
with procedures specified in the Original Equipment Manufacturer (OEM) Maintenance

Manuals and Servicing Schedules for the aircraft.

(e) The details of amount spent on the repair and maintenance task of the Sukhoi

aircraft during the last three years is as under:

Year Repairs and maintenance cost
2011-2012 %551.35 crore
2012-2013 %877.84 crore
2013-2014 %834.76 crore

Exports of weapons by DRDO

1753. SHRI RANJIB BISWAL: Will the Minister of DEFENCE be pleased to

state:

(a) whether DRDO proposes to enter into the lucrative global arms market by

selling its products to various countries;
(b) if so, the details thereof;
(c) the details of the arms/weapon systems shortlisted for export;

(d) the details of the foreign exchange likely to be earned by DRDO as a result

thereof; and
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(e) the steps taken by Government/DRDO to speed up production of arms/
weapon systems along with the initial response it has received from the arms dealers and

foreign countries?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) to (d)
Defence Research and Development Organisation (DRDO) has been mandated towards
making the country independent of foreign technology in the areas of defence and is
primarily engaged in design and development of strategic complex and security sensitive
systems for Armed Forces. A number of defence systems designed and developed by
DRDO have been productionised by the production agencies and inducted into Armed
Forces. DRDO is not involved in the export of defence equipment. However, some of the
DRDO’s developed products/systems, like radars, electronic warfare systems, missiles,
naval systems, etc. can be exported to our friendly countries. Some countries have shown
their initial interests to acquire DRDO developed systems. DRDO, being a designer of
these systems, need to play a lead role to adopt these systems to customer needs (export

version) after taking into account the national security concerns.

(¢) Technologies of DRDO developed systems are transferred to industries for
production and delivery to users as per their requirements. Production agencies can accept

orders from other users after meeting the requirements of the Armed Forces.
Indigenous production of MBTs
1754. SHRI C. M. RAMESH: Will the Minister of DEFENCE be pleased to state:

(a) whether Government has started an ambitious project of producing indigenous
Main Battle Tanks (MBTs); and

(b) if so, the details thereof and details of funds spent in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (RAO INDERJIT
SINGH): (a) Yes, Sir. Heavy Vehicle Factory (HVF), Avadi has already produced and
delivered 121 Nos of indigenously designed and developed Main Battle Tank (MBT)
Arjun Mark-I to Army.

(b) DRDO has spent Z305.60 crore for design and development of MBT Arjun
Mark-I while Ordnance Factory Board has spent ¥86.73 crore on creation of facilities for

manufacturing of this tank in its different factories.
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Spurious drugs in Government hospitals

1755. SHRIMATI MOHSINA KIDWAI: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state the number of cases of spurious drugs in
Government hospitals in various parts of the country which have come to the notice of

Government and what action has been taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SHRIPAD YESSO NAIK): Health is a State subject and no such
information is maintained centrally. As far as AIIMS, New Delhi and JIPMER, Puducherry
and three Central Government Hospitals in Delhi, namely Dr. RML Hospital, Safdarjung
Hospital, Lady Hardinge Medical College and associated hospitals are concerned, no

incidence of spurious drugs has been reported.
Inadequate weapons and manpower with armed forces

1756. SHRI RAM KUMAR KASHYAP:
SHRI K.C. TYAGI:
Will the Minister of DEFENCE be pleased to state:

(a) whether it is a fact that Indian Forces do not have enough ammunition to

undertake a full blown war with intense fighting for even 20 days;
(b) if so, the details of steps taken to provide adequate ammunition to our forces;

(c) whether there is acute shortage of officers in Indian Army, Navy and Air

Force;

(d) if so, the measures taken to persuade educated youths to join Army, Navy and

Air Force; and

(e) whether Government is taking any steps to make the job of officers of Indian

Army, Navy and Air Force more attractive?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (RAO INDERJIT
SINGH): (a) and (b) Provisioning of ammunition for Armed Forces is carried out as per
authorized/ceiling which caters for war preparedness. The stocks which are expended
during practices and exercises are replenished from time to time in accordance with

procurement procedures.
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Procurement of ammunition is undertaken on the basis of a Long Term Integrated
Perspective Plan (LTIPP) (15 years), Service Capital Acquisition Plan (SCAP) (5 years)
and the Annual Acquisition Plan (AAP) (two years).

(¢) Details of the shortage of the officers (excluding medical and dental branch)

in the Armed Forces are as under:

Army Navy Air Force
(Ason 1.7.2014) (Ason 1.11.2014) (Ason 1.11.2014)
7989 1499 357

(d) and (e¢) Government has taken a number of measures to encourage the youth
to join Armed Forces to meet the shortages, including sustained image projection and
publicity campaign to create awareness among the youth on the advantages of taking up
a challenging and satisfying career. Further, Government has taken various steps to make
Armed Forces jobs attractive. These include implementation of the recommendation
of the VI Central Pay Commission with improved pay structure, additional family
accommodation through Married Accommodation Project (MAP) and improvement in

promotion prospects in the Armed Forces.
Royalties from sale of patriotic song

1757. SHRI AVINASH PANDE: Will the Minister of DEFENCE be pleased to

state:

(a) the amount of money received by Government till date in royalties from sales
of the song ‘Ae mere watan ke logon’, which were donated by Rastra Kavi Pradeep to the

Ministry of Defence for disbursal through the War Widows Welfare Fund;

(b) the status of disbursal of and the manner in which the said amount has been

utilised by Government for the benefit and welfare of war widows; and

(c) the number of persons who have been benefited from the utilisation of these
funds?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (RAO INDERJIT
SINGH): (a) Ministry of Defence has not received any royalties for the song ‘Ae mere
watan ke logon’ from Rastra Kavi Pradeep and no money has been received in this

Ministry on account of royalties from the sale of the song.

(b) and (¢) In view of (a) above, the questions do not arise.
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Indians Kkilled in cross-border firing from Pakistan

1758. SHRI KIRANMAY NANDA:
SHRI RAM KUMAR KASHYAP:
Will the Minister of DEFENCE be pleased to state:

(a) the number of times Pakistan violated ceasefire during the last three years,

sector-wise;

(b) the number of Indian citizens, army officers/jawans killed in these ceasefire

violation incidents;

(c) the quantum of compensation given to the members of the bereaved families;

and

(d) the details of steps taken by the Indian Army and BSF to combat ceasefire

violations along the International Border in Jammu and Kashmir?

THE MINISTER OF DEFENCE (SHRIMANOHAR PARRIKAR): (a) Sector-wise
details of Ceasefire Violations (CFVs) along the Line of Control (LOC) and International
Border (IB) under operational control of Army during the last three years and the current

ycear are as under:

Sectors 2011 2012 2013 2014
(till 3rd December)
1 2 3 4 5
Kargil - 01 05 04
Dras - - 05 12
Gurez - - 17 21
Machhal 02 01 - 03
Keren 06 01 01 -
Tangdhar 01 04 06 -
Naugam - 11 07 07
Uri 03 01 04 06

Rampur - 30 10 03
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1 2 3 4 5
Punch 10 07 27 15
K’Ghati 13 29 33 14
Bhimber Gali 02 04 80 53
Naushera 09 03 - 03
Sunderbani - - - 01
Pallanwala 04 - - 02
Jaurian 01 01 04 06
TotaL 51 93 199 150

Sector-wise details of Ceasefire Violations (CFVs) along the International Border

under operational control of Border Security Force (BSF) are as under:

Sectors 2011 2012 2013 2014
(upto 30th
November)
Indreshwar-nagar 07 15 55 61
Jammu 04 06 93 344
ToTAL 11 21 148 405

(b) Details of security forces personnel martyred in cross-border firing and other
tactical incidents and civilians killed along the India-Pakistan border in Jammu & Kashmir

during the last three years and current year are as under:

2011 2012 2013 2014
Number of security 05 05 12 05
personnel martyred (till 30th
November)
Number of civilians killed - 04 - 14
(till 30th

November)
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(c) Compensation provided to the families of Army soldiers and Central
Armed Police Forces (CAPF) personnel is given in Statement-I and Statement-II

respectively (See below).

Regarding compensation to civilians, as per State Government of Jammu and
Kashmir, ex gratia relief at the rate of ¥1.00 lakh each has been provided to the next
of kin of those who have lost their lives and to the injured persons at the rate of ¥5,000/-

each.

(d) Appropriate retaliation to the ceasefire violations, as required, is carried out
by Indian Army/BSF. In addition, all violations of ceasefire are taken up with Pakistan
military authorities at the appropriate level through the established mechanism of
hotlines, flag meetings as well as weekly talks between the Directorate Generals of
Military Operations of the two countries. BSF, too, holds talks at various levels with its

counterpart viz. Pakistan Rangers.
Statement-1
Monetary compensation to amry soldiers’ families

I.  Ex-Gratia Lump Sum Compensation from Central Government to Next of Kin
(NoK) of Battle Casualty:

(1)  Death occurring due to accidents in the course of duties - ¥ 10.00 lakh

(ii) Death in the course of duties attributable to acts of violence by terrorists, etc.-
%10.00 lakh

(ii1) Death occurring during enemy action in war or border skirmishes or in action

against militants, terrorists, etc.- ¥ 15.00 lakh

(iv) Death occurring during enemy action in International war or war like

engagements specifically notified - ¥20.00 lakh

(v) Death occurring while on duty in the specified high altitude, inaccessible
border posts, etc. on account of natural disasters, extreme weather
conditions - ¥ 15.00 lakh.

II. Other Monetary Benefits:

(i) Liberalised Family Pension as applicable to Battle Casualty that is equal to

emoluments last drawn by the deceased individual.
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II1.

(i)

(iif)
(a)
(b)
(iv)

V)
(2)
(b)
(vi)
(a)
(b)

Death-cum-Retirement Gratuity that is based on length of service rendered

and emoluments last drawn by the deceased individual.
Army Group Insurance Fund:

Officers :  50.00 lakh

JCOs/ORs :  25.00 lakh

Army Group Insurance Maturity that is based on the contribution made by the

deceased Army personnel.

Army Wives Welfare Association Fund:
Officers : £10,000/-
JCOs/ORs : %10,000/-
Army Officers Benevolent Fund:
Officers : %50.000/-

JCOs/ORs : Not applicable

(vii) Army Central Welfare Fund :330,000/-

Other Benefits:

(@)
(i)

Education Concession Card.

Air Travel Concession Card.

In certain cases, relief is also provided to the families of deceased Armed Forces

personnel from sundry Government sources, such as the Prime Minister’s relief Fund,
Chief Minister’s Relief Fund, etc.
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Fiscal condition of States and UTs
1759.DR.T. N. SEEMA: Will the Minister of FINANCE be pleased to state:

(a) the ratio of aggregate liabilities of Gross Domestic Product (GDP) of various
States along with the reasons for high ratio, State/UT-wise;

(b) the percentage of revenue expenditure of the States that is spent on paying
interest liabilities. State and UT-wise;

(c) whether the poor fiscal condition of States has led to reduction in the share
of social sector expenditure as a percentage of overall expenditure and if so, the details
thereof, State and UT-wise;

(d) the measures taken or proposed to be taken thereon; and

(e) the steps taken/proposed to be taken by the Government to improve the
economic growth of the country?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) to (¢) The Thirteenth
Finance Commission (FC- XIII) has worked out a fiscal consolidation roadmap for each
State to eliminate Revenue Deficit (RD) and achieve Fiscal Deficit (FD) of 3% of their
respective Gross State Domestic Product (GSDP) by 2014-15. It has also prescribed annual
debt to Gross State Domestic Product (GSDP) ratios for each State to be maintained
during its award period 2010-15. The States are required to monitor their liabilities under
their respective Fiscal Responsibility and Budget Management Acts (FRBMA). States in
aggregate have been able to achieve the fiscal targets of RD, FD and Debt as a ratio of
GDP prescribed by FC-XIII. Further, as per RBI publication “State Finance - A Study of
Budgets 2013-14", social sector expenditure as a ratio of overall expenditure for States,
in aggregate, have increased from 38.7% in 2011-12 to 40.4% in 2012-13 (RE) to 40.5%
in 2013-14 (BE). State-wise ratio of outstanding liabilities of States to GSDP, ratio of
interest payment to revenue expenditure and social sector expenditure as a percentage of
overall expenditure is given in the Statement (See below).

Several measures were outlined in the Union Budget 2014-15 to revive growth in
the economy that, inter-alia, included: fiscal consolidation with emphasis on expenditure
reforms via constitution of the Expenditure Management Commission; continuation of
fiscal reforms with rationalization of tax structure; measures to boost agriculture via
emphasis on irrigation and long-term credit; fillip to industry and infrastructure, inter-
alia, through fiscal incentives and concrete measures for transport, power, and other
urban and rural infrastructure; measures for promotion of Foreign Direct Investment in
selected sectors, including defence manufacturing and insurance; steps to augment low
cost long-term foreign borrowings by Indian companies; and boost to savings. Fiscal
reforms have been bolstered further by the recent deregulation of diesel prices. These
steps along with ‘Make in India’ initiative, launched in September 2014 along with the
attendant facilitatory measures; and the labour reforms announced recently, are aimed
to create a more conducive environment for investment in India and to boost business

confidence and restart the investment cycle in the economy.
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GST on liquor and petro-products

1760. DR. R. LAKSHMANAN: Will the Minister of FINANCE be pleased to

state:

(a) whether it is a fact that State Governments are making demand to keep liquor

and petro-products out of the purview of the Goods and Services Tax (GST);
(b) if so, the reasons therefor; and
(c) what is Government’s stand regarding this?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT
SINHA): (a) and (b) Yes, Sir. State Governments have demanded to keep these products
out of the purview of the Goods and Services Tax (GST) on the ground that taxes on these

products are an important source of revenue.

(¢) The Union Government holds that all goods and services, except alcoholic
liquor for human consumption, should be brought under the purview of GST. However,
to protect the revenues of the States from petroleum, Centre has proposed that present
taxes levied by the States and the Centre on petroleum and petroleum products, i.e.,
Sales Tax/VAT and Excise Duty respectively, will not be subsumed, and will be levied
over and above GST. The tax rate under GST may be nominal or zero-rated for the time
being. This has been proposed to insulate the revenues of States from the impact of GST,
with the expectation that in due course, GST will be levied on petroleum and petroleum

products.
Vacancies in IT department

1761. SHRIMATI KAHKASHAN PERWEEN: Will the Minister of FINANCE be

pleased to state:

(a) whether Governmentis aware of the fact that top posts like Chief Commissioner,
Principal Chief Commissioner and even Members of Board are lying vacant for the past

many years in Income Tax (IT) Department;
(b) if so, whether Government has carried out any Cadre Review;
(c) if so, the details thereof and if not, the reasons therefor;

(d) whether Government is proposing any specific plan to fill these vacant posts;

+Original notice of the question was received in Hindi.
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(e) if so, the details thereof; and

(f)  whether Government’s attention has been drawn to the fact that there is deep

disappointment in officers of Commissioner level as they are not getting promotions?
THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) Yes Sir.

(b) to (f) Cadre restructuring in Income Tax Department was approved in 2013 and
20,751 additional posts have been created in various grades. For vacant posts, promotions
are done on regular basis as per the Government instructions and prescribed procedure,
which is an ongoing process. In the meantime vacancies are manned by the existing
incumbents by holding additional charges so that work is carried out efficiently with

accountability.
Coverage of unbanked villages

1762. SHRI BHUPINDER SINGH: Will the Minister of FINANCE be pleased to

state:

(a) whether any steps have been taken by the Ministry towards covering of
unbanked villages by Brick-Mortar branches of Scheduled Commercial Banks (SCBs);

and

(b) if not, whether the Ministry will consider to issue such instructions as each
unbanked Gram Panchayat is covered by a Brick and Mortar branch of a scheduled

Commercial Bank within the Twelfth Five Year Plan period?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) and (b) In order
to extend the banking network in unbanked areas, general permission has been granted
by Reserve Bank of India (RBI) to domestic Scheduled Commercial Banks (other than
Regional Rural Banks) to open branches/ mobile branches/ Administrative Offices/CPCs
(Service Branches), (i) in Tier 2 to Tier 6 centres (with population upto 99,999) and
(ii) in rural, semi-urban and urban centres of the North-Eastern States and Sikkim subject
to reporting. RBI has advised banks that while preparing their Annual Branch Expansion
Plan (ABEP), the banks should allocate at least 25 percent of the total number of branches

proposed to be opened during a year in unbanked rural (Tier 5 and Tier 6) centres.

In order to provide universal access to banking facilities with at least one basic
bank account for every household, Pradhan Mantri Jan-Dhan Yojana (PMJDY) has been
launched across the country as a national mission on financial inclusion. Under PMIJDY,

entire country has been mapped in Sub Service Areas (SSAs) in rural areas and Wards
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in urban areas. All such SSAs/Wards have been allocated to banks for coverage through

brick and mortar branches or Business Correspondents (BCs).
Implementation of GST

1763. SHRIMATI AMBIKA SONI: Will the Minister of FINANCE be pleased to

state:

(a) the details of progress of talks with the States for implementation of Goods

and Services Tax (GST);

(b) whether it would be implemented as announced earlier by the next financial

year;
(c) if so, the details thereof;
(d) if not, the concerns raised by various States; and

(e) the details of efforts made to arrive at an agreement with the States on the

details of implementation?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT
SINHA): (a) to (c) In the spirit of co-operative federalism, it has been the constant
endeavour of the Union Government to engage with the States for the introduction of
Goods and Services Tax (GST) which is a vital reform in the country. In this connection, the
Union Finance Minister held a meeting with the Chairman of the Empowered Committee
of State Finance Ministers and Finance and Taxation Ministers of State Governments
on 03.07.2014. Another such meeting is scheduled on 11th December, 2014. The Union
Government has targeted 1st April 2016 for the roll out of GST in the country.

(d) States’ concerns with regard to the GST mainly relate to loss of revenue, fiscal

autonomy, compensation etc.

(e) Government has modified the proposed draft of the Constitution Amendment
Bill in accordance with the recommendations of the Parliamentary Standing Committee
on Finance and the Empowered Committee of State Finance Ministers to address issues
like fiscal autonomy, revenue loss, keeping certain items out of GST, subsuming of
certain taxes in GST etc. Government has also assured the States to compensate for any
revenue losses incurred by them, from the date of introduction of GST, for a period of

three years.
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Bank coverage under PMJDY

1764. SHRI AMBETH RAJ AN: Will the Minister of FINANCE be pleased to
state:

(a) whether after the implementation of Pradhan Mantri Jan-Dhan Yojana
the average coverage of population a branch of commercial bank has
PMIDY) th g ge of population by a branch of ial bank h

increased;
(b) if so, the details thereof; and
(¢c) if not, the reasons therefor?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) to (c) Average
Population Per Branch (APPB) is arrived at by dividing projected population figures
with the respective number of functioning branches. Reserve Bank of India (RBI) has
informed that as against APPB of 10900 as on 31.03.2014, the APPB as on 30.09.2014
was 10700.

Amendments in Negotiable Instruments Act

1765. SHRI A.W. RABI BERNARD: Will the Minister of FINANCE be pleased to
state:

(a) whether it is a fact that 40 million cheque-bouncing cases have been pending

in various courts in the country;
(b) if so, the details thereof;

(c¢) whether Government has decided to introduce long pending amendments to
the Negotiable Instruments Act, 1881 as part of steps being taken to unclog the huge

backlog of cheque-bouncing cases in the courts; and

(d) if so, the details thereof?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) and (b) As per the
available information total number of 21,94,022 cases pertaining to cheque bounce /
dishonour were pending in various courts upto 31.07.2013. The break-up of these pending

cases were as under:

Pendency Period High courts Subordinate Courts
0-3 years 17,119 12,48,552
More than 3 years 20,347 9,08,004
TotaL 37,466 21,56,556

(¢) and (d) No, Sir.
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Loan waiver for students and farmers

+1766. SHRI NARESH AGRAWAL: Will the Minister of FINANCE be pleased to

state:

(a) the percentage of non-payment of bank loan by the students and farmers out
of the total Non-Performing Assets (NPAs) of banks;

(b) whether Government is considering to waive off the loans taken by the students

and farmers in such a situation; and
(c) ifnot, the reasons therefor?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) The percentage of
non-payment of bank loan by students and farmers out of the total Non-Performing Assets
(NPAs) of Public Sector Banks (PSBs) stands as under:

(Amount in ¥ crore)

Mar-14 Sep-14 *
Agriculture Loans (Priority Sector) 7,69,828 8,03,470
Agriculture Loan NPAs 34,084 40,908
Agri. NPA to Agri. Loans (%) 4.43% 5.09%
Total Education Loans 59,834 61,649
Total Education Loan NPAs 3,398 3,790
Education NPAs to Education Loans (%) 5.68% 6.15%

Source: RBI
*Sept. 14 Data Provisional.

(b) and (c) No such proposal is under consideration with the Government to waive
of the loans taken by the students and farmers in such a situation.
Debt given to States

1767. SHRI PARVEZ HASHMI: Will the Minister of FINANCE be pleased to
state:

(a) the details of loan including interest of the Central Government outstanding
against the States during last three years, State-wise;

(b) the details of loan/advance to the States during this period, State-wise;

FOriginal notice of the question was received in Hindi.
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(c) the details of the debt and the amount of interest paid on the said loan by the

State Governments including Delhi Government, State-wise and year-wise;
(d) whether debt of any of the States has been written off; and
(e) if so, the details thereof, State-wise?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) to (¢) The amount of
Central Government loans outstanding against the States, loan/advance to the States; and
debt & the amount of interest paid on the said loan by the State Governments during the
financial years 2011-12, 2012-13 and 2013-14 are given in Statement-I, Statement-II and
Statement-III respectively (See below).

Debt relief measures to States are given within the ambit of recommendations
of Finance Commissions. Accordingly, central loans from Ministry of Finance (MoF).
contracted by the States upto 31st March 2004 amounting to I 1,22,604 crore was
consolidated for a fresh tenure of 20 years at an interest rate of 7.5% per annum and debt
waiver to the extent of I 19.726 crore was extended to eligible States under the award
of the Twelfth Finance Commission (TFC). Further, loans extended to States through
Ministries other than MoF under Centrally Sponsored Schemes / Central Plan Schemes
have been written off to the extent of I 2.335 crore under the award of Thirteenth
Finance Commission (FC XIII). The details of debt relief extended to States are given in

Statement-IV.
Statement-1

State-wise amount of loans outstanding against the States
during 2011-12, 2012-13 and 2013-14

(X in lakh)
State Balance on 31.3.2012 § Balance on 31.3.2013*  Balance on 31.3.2014*
Andhra Pradesh 1725365.35 1728989.76 1740198.34
Arunachal Pradesh 34191.60 31157.43 28390.18
Assam 184379.53 175716.82 167707.88
Bihar 863183.20 867248.37 866373.69
Chhattisgarh 227992.13 214790.93 201271.62

Goa 66847.25 77742.53 89940.73
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State Balance on 31.3.2012$  Balance on 31.3.2013* Balance on 31.3.2014*
Gujarat 885727.56 831172.67 781647.19
Haryana 217165.87 209789.68 231181.05
Himachal Pradesh 94218.45 100366.17 99771.44
Jammu and Kashmir 162404.73 155434.12 144950.89
Jharkhand 202726.52 212564.50 209304.58
Karnataka 1100881.51 1165522.34 1211303.73
Kerala 639311.68 660985.82 665774.64
Madhya Pradesh 1136211.57 1226127.57 1270913.75
Maharashtra 876288.66 879817.01 883925.32
Manipur 57560.04 52918.94 48456.45
Meghalaya 27167.95 25324.00 23320.12
Mizoram 34847.35 32995.02 31191.27
Nagaland 28021.69 25603.59 23435.04
Odisha 726124.42 713514.1 1 718640.88
Punjab 322624.33 320999.75 333328.84
Rajasthan 710684.44 681623.78 673313.03
Sikkim 15529.91 14732.38 13747.30
Tamil Nadu 998085.50 1081425.57 1212868.61
Tripura 39712.62 36781.08 33188.50
Uttarakhand 43192.05 43497.56 44256.64
Uttar Pradesh 1728311.96 1624956.15 1535878.15
West Bengal 1206007.78 1289444.35 1295756.49
TOTAL(STATES) 14354765.65 14481242.00 14580036.35

Source: $ Audited Union Finance Accounts 2011 -12

* Information compiled outside of draft Union Finance Accounts in 2012-13 and 2013-14 by o/o
the Controller General of Accounts based on information furnished by various Ministries.
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[RAJYA SABHA]

Statement-I11

Unstarred Questions

(R in lakh)
State 2011-12°$ 2012-13 * 2013-14*
Andhra Pradesh 271900.60 118174.51 134369.67
Arunachal Pradesh 0.27 0.00 0.00
Assam 3005.78 3969.78 4860.92
Bihar 82656.45 50801.82 54966.35
Chhattisgarh 567.3.72 1670.39 1459.15
Goa 12140.07 13713.51 15037.23
Gujarat 18786.92 11214.12 16102.39
Haryana 9618.90 5107.17 33772.15
Himachal Pradesh 8018.02 13177.72 5924.70
Jammu and Kashmir 2271.29 1418.42 1527.62
Jharkhand 3253.15 23864.42 10615.16
Karnataka 126706.02 134897.98 115870.65
Kerala 40714.75 55229.42 39201.55
Madhya Pradesh 103259.77 155730.99 121243.62
Maharashtra 37659.48 75079.54 91961.84
Manipur 0.00 0.00 0.00
Meghalaya 1085.43 436.32 8.39
Mizoram 2644.77 9.92 103.19
Nagaland 510.30 0.00 0.00
Odisha 23275.78 40248.08 57851.33
Punjab 14950.36 22663.72 37785.62
Rajasthan 33710.06 19987.65 40975.02
Sikkim 581.40 227.94 157.98
Tamil Nadu 117973.83 136035.30 201133.84
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State 2011-12°$ 2012-13 * 2013-14*
Tripura 672.59 411.90 493.33
Uttarakhand 4640.08 3471.08 3495.75
Uttar Pradesh 31563.53 29595.76 38990.24
West Bengal 44279.78 148932.71 72902.21
ToTAL (STATES) 1001553.10 1066070.17 1100809.90

Source: $ Audited Union Finance Accounts 2011-12

* Information compiled outside of draft Union Finance Accounts in 2012-13 and 2013-14 by o/o
the Controller General of Accounts based on information furnished by various Ministries.

Statement-I111

Details of Debt and interest paid on Central Loans by States during
2011-12, 2012-13 and 2013-14

(X in lakh)

State 2011-128 2012-13* 2013-14*

Repayment Payment Repayment Payment Repayment Payment

of of of of of of
Loan Interest Loan Interest Loan Interest
1 2 3 4 5 6 7

Andhra Pradesh 96102.52  96293.62 114550.10  93674.38  122805.77

Arunachal Pradesh  4397.80 3131.09  3034.17 2864.36 2767.25

Assam 43128.73  13666.10 12632.49  12918.36 12869.86
Bihar 49013.29  49343.57 46736.65  46557.68  55841.03
Chhattisgarh 1681598  18685.35 14871.59 17922.83 14978.46
Goa 3410.34 295598  2818.23 2764.81 2839.03
Gujarat 72739.94  72687.46 65769.01 66697.69  65627.87
Haryana 16194.78  14586.57 1248336  13337.80 12380.78

Himachal Pradesh ~ 9958.09 7426.10  7030.00 7269.47 6519.43
Jammu and Kashmir  15399.29  12797.85  8389.03 3380.44 12010.85
Jharkhand 1546222  16397.95 14026.44 15345.10 13875.08
Karnataka 77493.80  77218.88 70257.15  76637.26  70089.26

Kerala 3737234 41822.40 3355528  39879.61  34412.73




148  Written Answers to [RAJYA SABHA] Unstarred Questions
1 2 3 4 5 6 7
Madhya Pradesh ~ 63021.68  66659.93  65814.99 65458.26  76457.44

Mabharashtra 80185.31  64007.21 71551.19 59174.22 87853.53

Manipur 6614.65 5017.92  4641.10 4459.81 4462.49

Meghalaya 3301.89 2419.10  2280.27 2196.80 2012.27

Mizoram 4585.92 2383.20 1862.25 2447.23 1906.94

Nagaland 6041.37 2682.03  2418.10 2235.97 2168.55

Odisha 60048.74  48809.19 52858.39  44970.52 52724.56

Punjab 22105.46  20419.16 24288.30 19054.90  25456.53

Rajasthan 60790.17  57681.66 49048.31 53435.52  49285.77

Sikkim 2598.44 1401.33 1025.47 1105.28 1143.06

Tamil Nadu 59401.50  52606.24 52695.23 50178.61 69690.80

Tripura 5067.78 3569.70 3343.44 3176.41 4085.91

Uttarakhand 5498.05 3693.03  3165.57 3876.98 2736.67

Uttar Pradesh 154189.92 144469.64 132951.57 132616.16 128068.24

West Bengal 72833.90 93640.74 65496.14  90046.40  66590.07

ToraL (States)  1063773.90 996473.00 939593.82  933682.86 1001660.23 892408.52#

Delhi -

Source: $ Audited Union Finance Accounts 2011-12.

* Information compiled outside of draft Union Finance Accounts in 2012-13 and 2013-14 by O/o
the Controller General of Accounts based on information furnished by various Ministries

# State-wise information has not yet been compiled as the information is not part of Union finance

Accounts.
Statement-1V
Details of debt relief extended to States
R in crore)
Sl. No. State Debt relief recommended by TFC Debt waiver of
CSS/CPS
Amount of Debt waiver loans to States
debt consolidated provided recommended
by FC - XIII
1 2 3 4 5
1. Andhra Pradesh 14,062 2,592 102
2. Arunachal Pradesh 404 40 20
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1 2 3 4 5
3. Assam 2.108 422 306
4. Bihar 7,699 770 28
5. Chhattisgarh 1,865 466 30
6. Goa 404 40 7
7. Gujarat 9,437 1,732 91
8. Haryana 1,933 290 41
9. Himachal Pradesh 906 118 44
10. Jharkhand 2,099 315 16
11. Jammu and Kashmir 1,781 - 57
12. Karnataka 7,167 1,433 168
13. Kerala 4,177 250 62
14. Madhya Pradesh 7,261 1,815 110
15. Mabharashtra 6,799 1,360 212
16. Manipur 751 150 24
17. Meghalaya 298 45 16
18. Mizoram 259 26 28
19. Nagaland 317 32 26
20. Odisha 7,638 1,910 139
21. Punjab 3,068 371 36
22. Rajasthan 6,174 926 164
23. Sikkim 113 - 19
24. Tamil Nadu 5,266 1,316 124
25. Tripura 445 89 31
26. Uttarakhand 262 26 58
27. Uttar Pradesh 21,278 3,192 254
28. West Bengal 8,634 - 124
TotaL 1,22,604 19,726 2335
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Fake currency of 1000 denomination

71768. SHRI LAL SINH VADODIA: Will the Minister of FINANCE be pleased

to state:

(a) whether it is a fact that there has been sharp increase in the number of fake

currency notes with denomination of 1000 in the country;
(b) if so, whether Government is considering any measures to check it; and
(c) if so, the details thereof any by when and if not, the reasons therefor?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) As per Reserve
Bank of India (RBI) and National Crime Records Bureau (NCRB), the number of Fake
Indian Currency Notes (FICN) of ¥1000 denomination recovered and seized in the last

three years and the current year is as follows:

Year Recovery Seizure Total No. of pieces
2011 76,500 53,033 1,29,533
2012 95,329 1,05,744 2,01,073
2013 1,04,931 89,907 1,94,838
2014 (upto Sept.2014) 98,264 48,612 1,46,876

(b) and (c) The Ministry of Finance, Ministry of Home Affairs, RBI, Security and
Intelligence Agencies of the Centre and States are working in tandem to thwart the illegal
activities related to FICN. An FICN Coordination Group (FCORD) has been formed in
the Ministry of Home Affairs to share the intelligence/information amongst different
security agencies of States/Centre to counter the menace of circulation of fake currency
notes in the country. It also coordinates with different security agencies to effect more
seizures. The issue has also been raised in international multilateral fora constantly. RBI
has also initiated several measures for generating public awareness, conducting training
programmes for employees/officers of banks and streamlining the process of reporting

and detection of counterfeit notes.
Forensic audit of banks

1769. SHRI RANJIB BISWAL: Will the Minister of FINANCE be pleased to

state:

TOriginal notice of the question was received in Hindi.
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(a) whether Government has ordered for forensic audit of some banks after the

alleged cash for loan scam in Syndicate Bank came to light;
(b) if so, the details thereof and the reasons therefor;
(c) the outcome of the audit, bank-wise; and

(d) the action taken by Government on the outcome of audit reports and

suggestions?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT
SINHA); (a) to (d) The Government had ordered forensic audit in Oriental Bank of
Commerce, Dena Bank and UCO Bank. None of them has any link with the alleged cash
for loan scam in Syndicate Bank. The audit firms have submitted reports. Accordingly,
the Government has issued some instructions to the Public Sector Banks for systemic

improvement.
Cheque related frauds
1770. SHRI C.M. RAMESH: Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that cheque related frauds have increased manifold in the

country;

(b) if so, the details of fraud report and action taken in this regard during the last

three years;

(c) whether the Reserve Bank of India (RBI) is issuing guidelines/ advisory to the

Bank/Customers regarding cheque frauds; and
(d) if so, the details thereof?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) and (b) As reported
by the Reserve Bank of India (RBI), the details of cheque related frauds reported by the

banks to RBI are as follows:

Financial Year Cheques/Demand Drafts, etc.

Total number of fraud cases Total amount involved

( in millions)

2011-2012 173 455.11
2012-2013 141 223.65
2013-2014 180 187.90

ToTtaL 494 866.66
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Onreceiptof chequerelated fraud reports, various aspects of the frauds are scrutinized
and analyzed, and subsequently the concerned banks report the case to Central Bureau of
Investigation (CBI) / Police / Serious Fraud Investigation Office (SFIO), examine staff
accountability, complete proceedings against the erring staff expeditiously, take steps to
recover the amount involved in the fraud wherever applicable and streamline the system

as also procedures so that frauds do not recur.

(c) and (d) RBI advises banks from time-to-time about the major fraud prone areas
and the safeguards necessary for prevention of frauds in the banking system. RBI has also
been circulating to banks, the details of frauds of an ingenious nature, not reported earlier
so that banks could introduce necessary safeguards / preventive measures by way of
appropriate procedures and internal checks. Further, RBI has issued Circular on “Cheque
related fraud cases - preventive measures” vide DBS.CFMC.BC.No. 006/23.04.001/2014-
15 dated November 05, 2014 advising all the banks to review and strengthen the controls
in the cheque presenting/passing and account monitoring processes and to ensure that all
procedural guidelines including preventive measures are followed meticulously by the
dealing staff/officials. The same is also available on the website of RBI i.e. www.rbi.org.

in.
Tax exemption on storage of agricultural commodities

1771. SHRI HUSAIN DALWALI: Will the Minister of FINANCE be pleased to

state:

(a) whether handling of storage of certain agricultural commodities have been

granted exemption from Service Tax by Government;
(b) if so, the details thereof;

(¢) whether certain more agricultural commodities are also likely to be exempted

of the service tax by Government; and
(d) if so, the details thereof?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) and (b) Services
relating to agricultural produce by way of loading, unloading, packing, storage or
warehousing of agricultural produce falls under the Negative list of Finance Act, 1994
and Exemption Notification No. 25/2012-ST dated 20.06.2012 and hence are not liable to

Service Tax or are exempted.

(c) and (d) Do not arise in view of reply to part (a) and (b) above.
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Harassment of customers for recovery of loans

1772. SHRI PARIMAL NATHWANI: Will the Minister of FINANCE be pleased to

state:

(a) whether some public and private sector banks and other financial institutions

are reported to be harassing their customers in order to recover the loans;

(b) if'so, the details thereof during each of the last three years and the current year,

bank-wise; and

(¢c) the reasons therefor alongwith the corrective action taken on such

complaints?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) to (c) Banks, as
principals, are responsible for the actions of their agents. Hence, banks have been advised
to ensure that their agents engaged for recovery of their dues should strictly adhere to the
guidelines and instructions issued by RBI, including the Banking Codes and Standards
Board of India (BCSBI) Code, while engaged in the process of recovery of dues.

The details of public/private sector bank-wise complaints pertaining to Recovery
Agents handled by the Offices of the Banking Ombudsman and disposed off during the

last three years and current year are given in the Statement (See below).

The Reserve Bank of India (RBI) has issued instructions, vide its Master Circular
on Loans and Advances - Statutory and other restriction (updated on July 01, 2014)
regarding recovery of loans including vehicle loans and engagement and training of
recovery agents, methods to be followed by them, as well as for avoiding adoption of
uncivilized, unlawful and questionable behaviour of recovery agents during the process
of recovery, as banks are responsible for the acts of their agents. These are applicable to
all Scheduled Commercial Banks, Regional Rural Banks and even Primary Cooperative
Banks. Such complaints are reviewed by RBI on a case to case basis. In order to mitigate
the problems faced by the customers, banks and their agents are also required to follow the
‘Code of Bank's Commitment to Customers’ issued by the BCSBI and Fair Practice Code
for the Lenders. Further, non-observance of RBI guidelines on engagement of recovery
agents by banks has been incorporated in the Banking Ombudsman Scheme as a ground

of complaint with effect from February 03, 2009.
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Complaints received by the offices of banking ombudsman on recovery agents.

Bank Name 2010-11 2011-12  2012-13  2013-14 Current
year
2014-15
till 3rd
December
1 2 3 4 5 6
State Bank of Bikaner and Jaipur 3 1 0 0 1
State Bank of Hyderabad 2 4 1 0 0
State Bank of India 52 80 51 37 25
State Bank of Mysore 0 0 1 0 0
State Bank of Patiala 5 0 2 1 0
State Bank of Travancore 0 2 1 2 0
Allahabad Bank 0 2 3 2 3
Andhra Bank 0 3 0 1 1
Bank of Baroda 11 3 1 2 6
Bank of India 3 6 1 1 2
Bank of Maharashtra 2 0 4 3 0
Canara Bank 9 10 3 2 0
Central Bank of India 1 2 3 2 5
Corporation Bank 0 1 0 2 0
Dena Bank 2 1 2 0 0
Indian Bank 3 1 4 2 1
Indian Overseas Bank 4 2 3 0 3
Oriental Bank of Commerce 3 1 3 0 1
Punjab and Sind Bank 3 1 1 0 1
Punjab National Bank 4 4 3 3 2
Syndicate Bank 7 2 1 0 1
UCO Bank 3 6 3 1 1
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1 2 3 4 5 6
Union Bank of India 1 5 2 5 1
United Bank of India 1 3 1 0 2
Vijaya Bank 1 1 2 0 0
IDBI Bank Limited 0 4 1 2 0
Total Public Sector Banks 120 145 97 68 56
Catholic Syrian Bank Ltd. 0 0 0 0 1
City Union Bank Limited 0 0 0 0 0
Federal Bank Ltd. 2 1 0 2 0
ING Vysya Bank Ltd. 3 4 2 1 0
Jammu and Kashmir Bank Ltd. 1 0 0 0 0
Karnataka Bank Ltd. 0 0 2 0 0
Karur Vysya Bank Ltd. 1 0 0 1 0
Lakshmi Vilas Bank Ltd. 0 0 0 0 1
Nainital Bank Ltd. 0 0 0 0 0
Ratnakar Bank Ltd. 0 0 0 0 0
South Indian Bank Ltd. 1 0 0 2 0
Tamil Nadu Mercantile Bank Ltd. 1 1 1 1 0
The Dhanalakshmi Bank Ltd. 2 2 0 0 0
Axis Bank Limited 79 15 12 10 3
DCB Bank Limited 1 0 0 0 0
HDFC Bank Ltd. 280 77 82 64 28
ICICI Bank Limited 471 105 77 70 19
Indusind Bank Ltd. 7 10 4 4 2
Kotak Mahindra Bank Ltd. 78 8 13 16 9
Yes Bank Ltd. 0 0 0 0 0
Total Private Sector Banks 927 223 193 171 63
GranD ToTtAL 1047 368 290 239 119

Source: RBI
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Steps for combating corruption and menace of black money

1773. SHRI SUKHENDU SEKHAR ROY: Will the Minister of FINANCE be

pleased to state:

(a) whether Government has initiated any steps for combating corruption and
menace of black money which runs a parallel economy from within and outside the

country; and
(b) if so, the details thereof and if not, reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT
SINHA): (a) Yes Sir.

(b) The Government has taken various measures in this regard which include
putting in place robust legislative and administrative frameworks, systems and processes
with due focus on capacity building and integration of information and its mining through
increasing use of information technology. Brief particulars of certain major actions and

initiatives are as follows:

(1) Issue of instructions on transparency in tendering and contracting process by
the CVC; issue of instructions by the CVC asking the organizations to adopt
Integrity Pact in major Government procurement activities; introduction of
e-Governance and simplification of procedures and systems; issue of Citizen
Charters; placing of details of immovable property returns of Members of the
All India Services and other Group ‘A’ officers of the Central Government in
public domain; ratification of United Nations Convention against Corruption
(UNCAC); issue of orders for setting up of 92 additional Special Courts

exclusively for trial of CBI cases in different States;

(i) While focusing on non-intrusive measures to detect unreported incomes,
various initiatives have been taken to create effective deterrence against tax

evasion/black moneys;

(iii) Joining the global efforts to combat cross-border global tax evasion, including
supporting the implementation of a uniform global standard on automatic
exchange of information on a fully reciprocal basis, facilitating exchange of

information regarding persons hiding money in offshore centres/tax havens;

(iv) Renegotiation of Double Taxation Avoidance Agreements (DTAAs) to
bring the Article on Exchange of Information to International Standards and

expanding India’s treaty network by signing treaties;
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(v) Improving inter-agency co-operation to more effectively tackle the menace of

black money;

(vi) Legislative measures, wherever required, including Prevention of Corruption
(Amendment) Bill, 2013 and enactment of Right to Information Act, 2005;
Lokpal and Lokayuktas Act, 2013; Whistle Blowers Protection Act, 2011;

(vii) Constitution of a Special Investigation Team (SIT), in May 2014, with two
former judges of the Hon’ble Supreme Court as Chairman and Vice-Chairman,

inter-alia, to deal with issues relating to black money stashed abroad.
Delay in rollout of GST

1774. SHRI S. THANGAVELU: Will the Minister of FINANCE be pleased to

state:

(a) whether it is a fact that the Goods and Services Tax (GST) rollout is delayed

as States have some issues with Government’s proposed draft for the GST Bill;

(b) whether the empowered committee has demanded legal powers from States
to collect the Central GST from those business that have annual turnover of upto ¥ 1.5

crore;

(¢) whether Government has indicated that it could take the lead and introduce a
Central GST and States could later follow with a State GST; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT
SINHA): (a) There has been broad agreement on most issues related to GST with the
States in the recent months and the Goods and Services Tax (GST) rollout is scheduled
on 01.04.2016.

(b) No Sir.
(c) and (d) GST would be implemented at the Central and State levels together.

Steps for bringing back and preventing generation

of black money

+1775. DR. SANJAY SINH: Will the Minister of FINANCE be pleased to state:

(a) whether the Government is going to bring tax reforms and strictly implement

FOriginal notice of the question was received in Hindi.
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effective laws to bring back the black money deposited in foreign countries and to curb

the emergence of such money;

(b)
©

if so, the details thereof; and

if not, the reasons therefor?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) Yes Sir.

(b)

The Government has taken various measures in this regard which include

putting in place robust legislative and administrative frameworks, systems and processes

with due focus on capacity building and integration of information and its mining through

increasing use of information technology. Brief particulars of certain major actions and

initiatives are as follows:

(M)

(i)

(iii)

(iv)

™)

(vi)

(©)

While focusing on non-intrusive measures to detect unreported incomes,
various initiatives have been taken to create effective deterrence against tax

evasion/black money;

Joining the global efforts to combat cross-border global tax evasion, including
supporting the implementation of a uniform global standard on automatic
exchange of information on a fully reciprocal basis, facilitating exchange of

information regarding persons hiding money in offshore centres/tax havens;

Renegotiation of Double Taxation Avoidance Agreements (DTAAs) to
bring the Article on Exchange of Information to International Standards and

expanding India’s treaty network by signing treaties;

Improving inter-agency co-operation to more effectively tackle the menace of

black money;

Legislative measures, wherever required, including amendment to section
285BA of the Income-tax Act, 1961 vide Finance (No. 2) Act, 2014 facilitating

the automatic exchange of information;

Constitution of a Special Investigation Team (SIT), in May 2014, with two
former judges of the Hon’ble Supreme Court as Chairman and Vice-Chairman,

inter-alia, to deal with issues relating to black money stashed abroad.

Does not arise in view of reply to parts (a) and (b) above.
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Revision in Double Taxation Treaty with Mauritius

1776. SHRI MANI SHANKAR AIYAR: Will the Minister of FINANCE be pleased
to refer to reply to Starred Question 398 answered on 5th August, 2014 in Rajya Sabha

and state:

(a) whether there is any veracity to report that Mauritius has agreed to revise its

Double Taxation Treaty with India to end round tripping and other malpractices; and
(b) if so, the steps that are proposed to be taken in this regard?

THE MINISTER OF FINANCE (SHRIARUN JAITLEY): (a) and (b) Discussions
are going on between India and Mauritius for revision of Double Taxation Avoidance
Convention (DTAC). A Joint Working Group (JWG) has been set up to find mutually
acceptable solution. Ten meetings of JWG have taken place so far, last being in November,
2013. India has made certain proposals for revision of DTAC to, inter-alia, end round

tripping and other aspects. Mauritius is yet to agree to such revision.
Decline in registration of companies

1777. SHRIMATI WANSUK SYIEM: Will the Minister of CORPORATE
AFFAIRS be pleased to state:

(a) whether registration of companies has halved in the first five months of this
financial year due to tedious compliance rules in the new act impacting both large and

small businesses;

(b) whether the Companies Act, 2013 which came into force in last April, replacing
a 58-year old, is aimed at facilitating business-friendly corporate regulation, improving
corporate governance norms and a host of other objectives including protecting the

interests of investors, especially small investors; and

(c) whether Government is attempting to simplify the registration process by
holding consultations with stake holders including industry chambers to review the

situation?

THE MINISTER OF CORPORATE AFFAIRS (SHRI ARUN JAITLEY): (a) The
number of companies registered during the first five months of this financial year (2014-
15) was 21,260, as against 43,601 companies registered during the corresponding period
of the previous year. Month-wise registration of companies is indicated in the Table

below:



160  Written Answers to

[RAJYA SABHA]

Table

Unstarred Questions

Number of Companies Registered during first five months of

2013-14 and 2014-15, month-wise:

Month 2013-14 2014-15
April 9,026 765
May 10,546 1,789
June 8,064 4,801
July 8,784 7,229
August 7,181 6,676
ToraL 43,601 21,260

There is no evidence or feedback suggesting that the decline is in any way
attributable to “tedious compliance” entailed by the new Act. However, it is a fact that the
provisions of Companies Act, 2013 have safeguards against floating “shell companies”.
Further, the decline is also attributable to introduction of new e-forms and the time taken
by professionals to become familiar with such forms.

(b) About 60% of the provisions of the Companies Act, 2013 entered into
force from 01.04.2014. The Companies Act, 2013 and Rules made thereunder contain
essential features of good corporate governance which are to be adopted by companies
incorporated under the Companies Act, 2013. Almost all policy elements recommended
by the Committee on Corporate Governance (Adi Godrej Committee) stands incorporated
in the Companies Act, 2013.

(¢) An Expert Committee has been constituted by tihis Ministry recently to (a)
review the e-forms notified under the Companies Act, 2013 (b) to suggest changes aimed
at simplifications of such forms and (c) removal of difficulties faced by stakeholders.

Excise duty on sports utility vehicles

1778. SHRI MOHD. ALI KHAN: Will the Minister of FINANCE be pleased to
state:

(a) whether Government has put any cap on excise duty on sports utility vehicles;
and

(b) if so, the details thereof and the reasons therefor?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) No, Sir.

(b) Does not arise in view of reply to part (a) above.
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Termination of services of LIC agents

+1779. SHRIMATI KANAK LATA SINGH: Will the Minister of FINANCE be

pleased to state:

(a) whether it is a fact that Life Insurance Corporation of India (LIC) terminates
the service of its agents if they fail to sell twelve policies along with total premium of one

lakh rupees per annum;

(b) if so, the number of agents whose services have been terminated during the

last five years due to such policies;

(¢) whether IRDA/LIC is considering to make its policies flexible so that agents

services could continue; and
(d) the details of the schemes being run by LIC for the social welfare of agents?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) Life Insurance
Corporation of India (LIC) has informed that the norms for minimum business to be
procured by agents are specified under Rule 9 of the Agents Rules, 1972 which have been
notified vide Gazette Notification No, 396 dated 09.07.2009 and prescribes 12 lives and

One lakh First Premium Income.

(b) The year-wise details of agents whose services have been terminated during

the last five years are as under:

Financial Year No. of agents
2009-2010 254596
2010-2011 372039
2011-2012 404747
2012-2013 387017
2013-2014 318506

(c¢) Insurance Regulatory and Development Authority (IRDA) has informed that
adequate leeway is provided to all life insurers to design their terms and conditions for
continuation of the services of the agents. LIC has informed that as per existing provisions
(notified vide Gazette Notification No. 396 dated 09.07.2009, in order to support new
agents in their initial years, a relaxation has been provided to all agents recruited on or

after 09.07.2009 to complete the minimum business quota for 3 years together, subject to

+Original notice of the question was received in Hindi.
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a certain minimum limit in each of the three years. Vide Circular dated 11.02.2014, IRDA
has also permitted all the life insurers to have their own company specific persistency

criterion for renewal of Individual and Corporate Agency from 01.07.2014 onwards.

(d) LIC has informed that LIC agents are entitled for Gratuity under Rule 11 of
the Agents Rules, 1972. Other schemes for the welfare of the agents are as under:

(i)  Group Insurance Scheme,

(ii) Coverage under National Pension System (NPS) administered by
Pension Fund Regulatory and Development Authority (PFRDA),

(iii) Samvardhan, a Group Superannuation Cash Accumulation Scheme
FDI in Micro-finance

1780. SHRI T.K. RANGARAJAN: Will the Minister of FINANCE be pleased to

state:
(a) whether FDI is allowed in Micro-finance;
(b) if so, the total amount of FDI involved in Micro-finance;
(c) the rate of interest charged by these Micro-finance organizations;

(d) whether there is any other charges in addition to interest for securing the loan;

and
(e) the amount repatriated by FDI as profit for the past three years?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) Yes, Sir. 100%
Foreign Direct Investment (FDI) is allowed under the automatic route in 18 permitted
Non-Banking Finance Company (NBFC) activities, which includes Micro-finance,
subject to conditions mentioned in the Consolidated FDI Policy issued by Department of

Industrial Policy and Promotion.

(b) The total amount of FDI in 27 out of 50 NBFC-Micro Finance Institutions
(MFIs), registered with Reserve Bank of India (RBI), is ¥ 3566.06 crore as on
5.12.2014.

(c) Reserve Bank of India issues guidelines for NBFC-MFIs for computing the
rate of interest charged by them to the borrowers from time-to-time. The rate of interest
charged by the NBFC-MFIs is usually ranged between 20% to 27.75%. With effect from
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April, 2014, the interest rates charged by an NBFC-MFI to its borrowers is lower of the

following:

(1)  The cost of funds plus margin. The margin cap should not exceed 10 per cent
for large MFTIs (loans portfolios exceeding ¥100 crore) and 12 per cent for the

others; or

(ii) The average base rate of the five largest commercial banks by assets multiplied
by 2.75. The average of the base rates of the five largest commercial banks
shall be advised by RBI on the last working day of the previous quarter, which

shall determine interest rates for the ensuing quarter.

(d) Yes Sir, there shall be three components in the pricing of the loan viz. the
interest charge, the processing charge and the insurance premium (which includes the

administrative charges in respect thereof).

(e) As per the data reported by RBI, an amount of X 6.01 crore was repatriated by
NBFC-MFTIs during the past three years.

Bank loans to backward sections

1781. SHRI SANJAY RAUT: Will the Minister of FINANCE be pleased to

state:

(a) the total amount of loans disbursed by various Nationalised Banks to the

private entrepreneurs/firms in the country during each of the last three financial years;

(b) the percentage of loans disbursed to members of Scheduled Castes and
Scheduled Tribes and minorities out of the above amount during the last three years,

State-wise and bank-wise;

(c) the steps taken or proposed to be taken to ensure that a fair share of the total

loans disbursed by various nationalized banks go to these sections;
(d) the total number of defaulters along with the amount; and
(e) the details along with names of individuals/firms?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) Reserve Bank of
India (RBI) does not maintain the data in the manner it has been sought in the question.
However, information relating to loan outstanding to Micro and Small Enterprises (MSEs)

is given in Statement-I (See below).
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(b) Details showing advances under Priority Sector to SC/ST (State-wise &
Bank-wise) and Minority (Bank-wise) are given in Statement-1I, III and IV respectively

(See below).

(¢) In terms of Reserve Bank’s extant guidelines on lending to priority sector, a
target of 40 per cent of Adjusted Net Bank Credit (ANBC) or Credit Equivalent amount
of Off-Balance Sheet Exposures (OBE), whichever is higher, as on March 31 of the
previous year, has been mandated for lending to the priority sector by domestic scheduled
commercial banks and foreign banks with 20 and above branches. Within this, a sub-
target of 10 per cent of ANBC or Credit Equivalent amount of OBE, whichever is higher,
as on March 31 of the previous year, has been mandated for lending to weaker sections

which includes, among others, persons from SC/ST and minority communities.

Further, a list of minority concentration districts has been provide to all scheduled
commercial banks who have been asked to ensure that the minority communities receive

a fair and equitable portion of the credit within the overall target of the priority sector.

Following are some of the Central Government Sponsored Schemes which have
been launched to provide financial assistance to target groups including SC/STs through

bank credit with the provision of interest subvention/ capital subsidy:
(i)  Differential rate of Interest Scheme (DRI)
(i1) Indira Awas Yojana (IAY)
(ii1) National Rural Livelihoods Mission (NRLM)
(iv) National Urban Livelihoods Mission (NULM)
(v)  Scheme for Rehabilitation of Manual Scavenger (SRMS)

Besides, RBI has specifically advised banks to give special emphasis to the welfare

of the SCs and STs and take measures to step up their advances to SCs/STs

(d) and (e) The borrower’s details are not disclosed as prescribed under Section
45E of the RBI Act, 1934 and the banking laws, which provide for obligation of a bank
or financial institution to maintain secrecy about the affairs of its constituents. However,
as on September 2014, total Non-Performing Assets (NPAs) of Scheduled Commercial
Banks are ¥ 2,81,760 crore.
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Statement-I111

Priority Sector advances granted to the members of

specified minority communities

(Amt. O/s in X crore)

SI. No. Name of the Bank Mar.-12 Mar.-13 Mar.-14
Amt. O/s Amt. O/s Amt. O/s

1 2 3 4 5

1. State Bank of Bikaner & Jaipur 9.2 10.43 15.32
2. State Bank of Hyderabad 11.24 6.6 49.12
3. State Bank of India 386.29 452.44 524.23
4. State Bank of Mysore 13.6 14.16 20.56
5. State Bank of Patiala 48.67 42.95 51.6
6. State Bank of Travancore 69.68 76.34 96.92
7. Allahabad Bank 57.13 63.35 73.42
8. Andhra Bank 50.11 27.94 52.61
9. Bank of Baroda 85.51 88.02 112.67
10. Bank of India 68.54 51.74 63.36
11. Bank of Maharashtra 8.77 12.85 17.46
12. Canara Bank 186.47 143.69 177.85
13. Central Bank of India 62.81 76.98 89.88
14. Corporation Bank 16.49 23.51 51.28
15. Dena Bank 17.23 15.36 31.64
16. IDBI Bank Ltd. 27.92 16.54 30.91
17. Indian Bank 46.03 54.71 61.41
18. Indian Overseas Bank 65.14 77.1 82.79
19. Oriental Bank of Commerce 60.71 73.99 83.95
20. Punjab and Sind Bank 47.67 56.88 67.37

21. Punjab National Bank 144.45 137.18 167.24
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1 2 3 4 5
22. Syndicate Bank 66.09 76.01 76.16
23. UCO Bank 41.13 52.56 69.87
24. Union Bank of India 38.56 53.71 71.87
25. United Bank of India 33.45 38.59 39.48
26. Vijaya Bank 18.82 20.2 29.42
27. Axis Bank 26.76 28.01 10.29
28. Development Credit Bank 1.72 2.18 2.42
29. HDFC Bank 17.99 21.95 26.03
30. ICICI Bank 22.02 27.54 37.8
31. Indusind Bank 33.35 31.11 49.27
32. Kotak Mahindra Bank 8.34 10.46 8.46
33. Yes Bank 0 0.42 0.55
34, Catholic Syrian Bank 7.05 4.32 3.95
35. City Union Bank 1.57 2.26 2.35
36. Dhanalakshmi Bank 3.22 3.21 2.92
37. Federal Bank 40.86 35.54 45.59
38. ING Vysya Bank 4.69 10.44 1.38
39. Jammu & Kashmir Bank 54.12 69.3 78.57
40. Karnataka Bank 3.78 4.39 5.65
41. Karur Vysya Bank 0.51 3.86 4.56
42. Lakshmi Vilas Bank 1.05 1.51 1.66
43. Nainital Bank 1.43 1.5 2.84
44. Ratnakar Bank 0.43 0.62 0.81
45. South Indian Bank 9 13.36 18.2
46. Tamilnad Mercantile Bank 8.8 10.57 11.4
TotAL 1,928.40 2,046.34 2,523.08

Source: Statement showing Priority Sector Advances granted to the Members of the specified
Minority Communities.
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Implementation of recommendations of FSLRC
1782. DR. T.N. SEEMA: Will the Minister of FINANCE be pleased to state:

(a) whether the Financial Sector Legislative Reforms Commission (FSLRC) has

submitted its report to Government;

(b) if so, the details of legislative and non-legislative recommendations/

suggestions made therein;

(¢) whether Government has any differences regarding the recommendations/

suggestions made by the Commission;
(d) if so, the response of Government thereto;

(e) ifnot, the details of recommendations/suggestions accepted and implemented

by Government so far;

(f) the time by which action on remaining recommendations/ suggestions is likely

to be completed; and

(g) the benefits accrued/likely to accrue to the financial sector as a result
thereof?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) Yes, Sir. The

Commission submitted its report to the Government on March 22, 2013.

(b) The recommendations of the FSLRC can be divided into two types:
non-legislative aspects and legislative aspects. The non-legislative aspects of the
recommendations relate to governance enhancing measures on consumer protection
and greater transparency in the functioning of financial sector regulators. The legislative
recommendations relate to re-writing the laws using a principle based approach,

restructuring existing regulatory agencies and creating new agencies.

The report of the Commission (in Two Volumes) is placed in the public domain at
the website of the Ministry of Finance under the following link: http://www.finmin.nic.in/
fslre/fslre_index.asp.

(c) to (f) The non-legislative aspects of the recommendations have been accepted

and are being implemented by all regulators on a voluntary basis.

As part of the legislative recommendations, the Government has set up Task Forces

for laying down the roadmap for upgrading the existing Securities Appellate Tribunal to
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Financial Sector Appellate Tribunal and establishing new agencies namely, Resolution
Corporation, Public Debt Management Agency and Financial Data Management Centre
on 30th September, 2014. Decisions on other legislative recommendations have not been

taken and no timelines have been fixed.

(g) The implementation of the recommendations of the FSLRC will provide
a modern regulatory architecture and law(s) for governing the financial sector in tune
with the growth aspirations of the Indian economy. Clear objectives in law, and a sound
regulation making process will improve the quality of subordinate legislation that is issued
by regulatory agencies. The emphasis on legal process in the new law(s) will induce

improved working of the supervisory process.
Mobile banking facility for hilly and rural areas

1783. SHRI MAHENDRA SINGH MAHRA: Will the Minister of FINANCE be

pleased to state:

(a) whether Government is encouraging financial inclusion in the country

specially in hilly and rural areas under Prime Minister Jan-Dhan Yojana (PMJDY);

(b) if so, whether Government is thinking to introduce ‘Mobile Banking’ apart
from normal banking in hilly and rural areas to facilitate banking at the door- step of the

citizens;

(c) whether there is any proposal for introduction of ‘Mobile Banking’ in hilly
areas of Uttarakhand, Himachal Pradesh, and NE States; and

(d) if so, by when it shall be started?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) Yes Sir. In order
to extend the banking network in unbanked areas, general permission has been granted
by Reserve Bank of India (RBI) to domestic Scheduled Commercial Banks (other than
Regional Rural Banks) to open branches/ mobile branches/ Administrative Offices/CPCs
(Service Branches), (i) in Tier 2 to Tier 6 centres (with population upto 99,999) and
(i1) in rural, semi-urban and urban centres of the North-Eastern States and Sikkim subject
to reporting. RBI has advised banks that while preparing their Annual Branch Expansion
Plan (ABEP), the banks should allocate at least 25 percent of the total number of branches

proposed to be opened during a year in unbanked rural (Tier 5 and Tier 6) centres.

Under Pradhan Mantri Jan-Dhan Yojana (PMJDY) rural areas of the entire country
including hilly areas have been mapped into Sub Service Areas (SSAs). All such SSAs
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have been allocated to banks for coverage through brick and mortar branches or Business

Correspondents (BCs).

(b) to (d) Seizing the opportunity of the Mobile handset penetration in the country,
including the hilly and the rural areas, mobile banking has also been enabled under
PMIJDY. A common number “*99#” can be dialled by the customers of all banks and all

Telco operators operating across the country to get access to basic banking services.
Insurance cover under PMJDY

71784. SHRI MOTILAL VORA: Will the Minister of FINANCE be pleased to

state:

(a) the number of accounts opened so far under the Pradhan Mantri Jan-Dhan
Yojana (PMIDY);

(b) the number of accounts targeted to be opened by Government by 31 January,
2015;

(c) total amount of money deposited so far under the PMJDY along with the names

of the institutions which contributed therein and the quantum of the contributions;

(d) whether Life Insurance Corporation (LIC) has expressed its inability to

provide insurance cover;
(e) if so, the reasons therefor; and
(f)  the outline of the insurance cover?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) and (b) Under
Pradhan Mantri Jan-Dhan Yojana (PMJDY), banks have been given target to carry out
surveys in allocated Sub Service Areas (SSAs) and Wards and to open at least one account
of all uncovered households by 26.01.2015. As on 01.12.2014, 8.38 crore accounts have

been opened under the Yojana.

(¢) Ason 01.12.2014, an amount of I6557.36 crore has been deposited in the
accounts opened under PMIDY.

(d) to (f) Detailed guidelines for insurance cover by Life Insurance Corporation
(LIC) has been issued. All persons in the age group of 18-59 years who open their
accounts for the first time during 15.08.2014 to 26.01.2015 are eligible for the insurance

cover subject to fulfillment of other conditions.

FOriginal notice of the question was received in Hindi.
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Reduction in work load of PSBS due to internet banking/ATM

1785. SARDAR SUKHDEV SINGH DHINDSA: Will the Minister of FINANCE

be pleased to state:

(a) whether ATM/ Internet Banking facilities etc. have considerably decreased the
work load of employees of Public Sector Banks (PSBs);

(b) if so, whether the bank staff in many banks have rendered surplus;
(¢) whether any study has been conducted in this regard; and
(d) if so, the details thereof?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) The alternate
channels of banking namely, ATM/ Internet Banking facilities are supplementary service
to main banking business. To some extent it may reduces the work load of staff at branch
level, but man-power is required at back office level for such alternate channels of banking

services.

(b) The above factor is considered while banks carry out man power planning
exercise every year, keeping in mind business requirements and expansion plan.
Recruitment, placement, transfers and promotions of employees are based on the man-

power planning.
(¢) No, Sir.
(d) Does not arise in view of (a) above.
Safeguard in new KVP scheme

1786. SHRI AVINASH PANDE: Will the Minister of FINANCE be pleased to

state:

(a) whether any safeguards have been introduced by Government in the re-
launched Kisan Vikas Patra (KVP) scheme to ensure that the bearer certificates are not

misused for the laundering of black money;
(b) if so, the details thereof; and
(c) ifnot, the reasons therefor?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) to (c) Yes Sir,

investor will have to undergo Know Your Customer (KYC) modalities at the time of
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application. In the case of transfer a request has to be made in writing to an officer of the
Post Office or Bank and the transferee has to be eligible to purchase KVP certification in

the first instance.
Recommendation of SIT

1787. SHRI NARENDRA BUDANIA: Will the Minister of FINANCE be pleased

to state:

(a) whether the Supreme Court appointed Special Investigation Team (SIT) has
recommended that India’s taxation treaties with other countries be redrafted, and penal
provisions be introduced to attach the Indian assets of offenders who fail to bring back

black money from abroad within a month of the completion of investigations;

(b) whether the SIT has identified some major industries and practices that

generate black money and which will now be the focus of investigation;

(c) if so, the details of industries and practices responsible for generating black
money and the names of countries with whom India has Double Taxation Avoidance
Agreement (DTAA) and Limited Tax Treaties; and

(d) the details of Government’s response to SIT’s recommendations?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT
SINHA): (a) and (b) Yes, Sir.

(c) and (d) The details of practices responsible for generation of black money
have been mentioned in the White Paper on Black Money published in 2012. Further,
as on 30.11.2014, there are 136 countries with which India has DTAAs, Tax information
Exchange Agreements (TIEAs), Multilateral Agreements and Limited Agreements. The
names of the countries are given in the Statement (See below). Moreover, the SIT has
submitted its report to the Hon’ble Supreme Court. A copy of the report has been shared

with the Department of Revenue.
Statement
Name of the countries

Afghanistan, Albania, Andorra, Anguilla, Argentina, Armenia, Aruba, Australia.
Austria, Azerbaijan, Bahamas, Bahrain, Bangladesh, Belarus, Belgium, Belize, Bermuda.
Bhutan, Botswana, Brazil, British Virgin Islands, Bulgaria, Canada, Cameroon, Cayman

Islands, China, Chinese Taipei (Taiwan), Chile, Colombia, Costa Rica, Croatia, Curacao,
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Cyprus, Czech Republic, Denmark, Egypt (United Arab Republic), Estonia, Ethiopia,
Faroe Islands, Fiji, Finland, France, Gabon, Georgia, Germany, Ghana, Gibraltar, Green
Land, Greece, Guatemala, Guernsey, Hungary, Iceland, Indonesia, Iran, Ireland, Isle
of Man, Israel, Italy, Japan, Jersey, Jordan, Kazakhstan, Kenya, Korea (Republic of),
Kuwait, Kyrgyz Republic, Latvia. Lebanon, Liechtenstein, Liberia, Libya, Lithuania,
Luxembourg, Macau (China), Macedonia, Malaysia, Maldives, Malta, Mauritius,
Mexico, Moldova, Monaco, Mongolia, Montenegro, Montserrat, Morocco, Mozambique,
Myanmar, Namibia, Nepal, Netherlands, New Zealand. Nigeria, Norway, Oman, Pakistan,
Philippines, Poland, Portugal, Qatar, Romania, Russia, San Marino, Saint Kitts and Navis,
Saudi Arabia, Serbia, Singapore, Sint Marrten, Solvak Republic, Solvenia, South Africa,
Spain, Sri Lanka, Sudan Sweden, Switzerland, Syria, Tanzania, Tajikistan, Thailand,
Trinidad and Tobago, Tunisia, Turkey, Turkmenistan, Turks & Caicos. Uganda, Ukraine,
United Arab Emirates, United Kingdom, United States, Uruguay, Uzbekistan. Vietnam,
Yaman Arab Republic, Zambia.

Quick money transfer service by private banks
+1788. DR. SANJAY SINH: Will the Minister of FINANCE be pleased to state:

(a) whether Government has approved the launch of Quick Money Transfer

service by the private sector banks based on social networking sites;
(b) if so, the details thereof;

(¢) whether people can transfer money free of cost to their friends in real time on

social networking sites through this service;
(d) if so, the details thereof;

(e) whether Government has studied the merits and demerits of Free Fund Transfer

service system before implementing it;
(f) if so, the details thereof; and

(g) by when Government intends to implement the new service of money transfer

through computer?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT
SINHA): (a) and (b) The Reserve Bank of India (RBI) being regulator of banks has
approved the enablement of Immediate Payment Service (IMPS) by the National Payments

TOriginal notice of the question was received in Hindi.
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Corporation of India (NPCI). IMPS has a connectivity to 71 Banks and 8 Prepaid Issuers
(PPI) at present. IMPS enables a real time funds transfers by the customers of one bank/
PPI to the beneficiary account in another member banks and Prepaid Issuer’s account. This
channel provides for innovation by member banks to utilize the capability of real time
funds transfers in accordance with guidelines of RBI wherever a need arises for making
real time payments. Private Sector banks have utilized the IMPS channel to provide
the service of Money transfer through Social networking sites. Kotak Mahindra Bank

has launched money transfer through social networking site through their application —

Kaypay.

(c) and (d) This service has been recently launched by Kotak Mahindra Bank and is
provided free of charge to the customers at this point of time. The service is not charged
by the Bank.

(e) to (g) RBI has issued guidelines on mobile payment services for launch of
this service. The service can be enabled/ launched by the member banks on the Social
Networking site within the overall guidelines laid out by the Reserve Bank of India on

mobile banking.
Bank losses due to sale of NPAs to ARCs

1789. SHRI NARESH GUJRAL: Will the Minister of FINANCE be pleased to state
the quantum of loss the Public Sector Banks (PSBs) have suffered during the last five
years on the sale of Non-performing Assets (NPAs) to Asset Reconstruction Companies
(ARCs), year-wise?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): The quantum of loss
the Public Sector Banks (PSBs) have suffered during the last five years on the sale of
Non-performing Assets (NPAs) to Asset Reconstruction Companies (ARCs), year-wise

is as under:
Period Amount (in X crore)
March 2010 100
March 2011 102
March 2012 126
March 2013 82
March 2014 1345

Source: RBI Off Sire returns as reported by banks, domestic operations.
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Abolition of Bank Secrecy Act

+1790. SHRI NARESH AGRAWAL: Will the Minister of FINANCE be pleased to

state:
(a) whether Bank Secrecy Act is in force in the country at present;
(b) if so, the year when it was enacted and its objectives;

(c) whether the advantages of Bank Secrecy Act are availed only by a few

Corporate houses;
(d) if so, whether Government is considering to abolish it; and
(e) if not, the reasons therefor?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) to (c) In India,
maintenance of secrecy of client information is codified under certain banking sector
laws establishing the statutory public sector commercial banks, such as, The State Bank
of India Act, 1955, The State Bank of India (Subsidiary Banks) Act, 1959, The Banking
Companies (Acquisition and Transfer of Undertakings) Act, 1970 and The Banking
Companies (Acquisition and Transfer of Undertakings) Act, 1980. It has been provided in
such laws that bank shall observe, except as otherwise required by law, the practices and
usages customary among bankers, and, in particular, it shall not divulge any information
relating to or to the affairs of, its constituents except in circumstances in which it is, in
accordance with the law or practice and usage customary among bankers, necessary or

appropriate for that bank to divulge such information.
(d) No, Sir.

(e) The duty of bankers as to secrecy concerning their customers’ affairs arises
out of their contractual relationship and it has been universally accepted as a customary

usage in banking and has also been recognised in law.
Differential treatment to State and District-Central Co-operative Banks

1791. SHRI DILIP KUMAR TIRKEY: Will the Minister of FINANCE be pleased

to state:

(a) whether he is aware of the differential treatments meted out to the State Co-
operative Banks and District-Central Co-operative Banks by Government departments
and Public Sector Undertakings;

FOriginal notice of the question was received in Hindi.
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(b) if so, the details of action taken thereon; and

(c) theParadip Port Trust and Public Sector Undertakings like National Aluminium
Company Ltd., MCL, BPCL, IOCL have declined to invest their surplus funds to the
Odisha State Co-operative Bank and its affiliated District-Central Co-operative Bank
because restrictive directives have been issued by concerned Ministries to keep the funds

only in Nationalized Banks?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) to (c) In pursuance
to the Department of Expenditure’s instructions dated 15th January, 2008, guidelines
have been issued to Central Public Sector Enterprises (CPSEs) on 11.4.2008 that at least
60% of surplus funds under their control should be placed with Public Sector Banks with
whom they have a regular course of business and the practice of inviting competitive
bids for bulk deposits should be discontinued forthwith. However, there is no restriction
to place the remaining 40% of surplus funds of CPSEs, which is based on their business

prudence.
Tenure of heads of PSBs

1792. DR. K.P. RAMALINGAM: Will the Minister of FINANCE be pleased to

state:

(a) whether it is a fact that Government is considering to appoint heads of Public
Sector Banks (PSBs) for five years;

(b) if so, the details thereof;

(¢) whether it is also a fact that initially they will be appointed for three years and

a further two years based on assessment; and
(d) if so, the details thereof?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) to (d) As per the
Banking Companies (Acquisition and Transfer of Undertakings) Act, 1970 and The State
Bank of India Act, 1955, Heads of Public Sector Banks (PSBs) are appointed for a term
not exceeding five years. The appointments are made subject to the officer attaining the

age of superannuation of 60 years.
Disinvestment in steel plants

1793. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of FINANCE be

pleased to state:

(a) whether Government has decided to introduce disinvestment in steel plants

also;
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(b) if so, the details thereof;

(c) whether itis a fact that the move is aimed at providing benefit to the capitalists;

and
(d) the details of steel plants that are being disinvested?
THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) Yes, Sir.

(b) and (d) As per the Action Plan on Disinvestment two Steel CPSEs have been

approved for disinvestment in 2014-15.

(i) The Government on 19th July, 2012 approved the Sale of 10.82% equity
of SAIL out of the Government of India’s holding of 85.82% through
Offer for Sale of Shares through stock exchange mechanism as per SEBI
Rules and Regulations. Accordingly, first tranche of disinvestment of 5.82%
was completed in March, 2013. The remaining 5% disinvestment is scheduled
under the Action Plan 2014-15. The Disinvestment of 5% is currently in

progress.

(ii) The Government on 24.01.2012 approved disinvestment of 10% paid-up
equity of Rashtriya Ispat Nigam Ltd. (RINL) out of Government of India’s
shareholding of 100% through an Initial Public Offer (IPO).

(c) Disinvestment is being done in accordance with the disinvestment policy of

Government of India.
Investigation of loan default cases by CBI

1794. SHRI A.W. RABI BERNARD: Will the Minister of FINANCE be pleased to

state:

(a) whether it is a fact that State-run banks are suppressing the size of the real
crisis involving Non-Performing Assets (NPAs) and the banking sector is taken for a ride

by corporates in connivance with bank officials;
(b) if so, the details thereof;

(c) whether the Central Vigilance Commission (CVC) had conducted detailed
vigilance inquiries into some of the biggest bank loan defaults and referred number of

cases to CBI for criminal investigation; and
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(d) if so, the details thereof and the action on this issue?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) and (b) The banks
were advised vide RBI circular dated September 14, 2012 that they should review their
existing IT and MIS framework and put in place a robust MIS mechanism for early
detection of signs of distress at individual account level as well as at segment level (asset
class, industry, geographic, size, etc.) Such early warning signals should be used for
putting in place an effective preventive asset quality management framework, including

framework, for preserving the economic value of those entities in all segments.

The banks’ IT and MIS system should be robust and able to generate reliable and
quality information with regards to their asset quality for effective decision making. There
should be no inconsistencies between information furnished under regulatory/statutory
reporting and the banks’ own MIS reporting. Banks were also advised to have system
generated segment-wise information on non-performing assets and restructured assets.
As such the process of NPA identification and reporting by the system has been put in

place.

In case of fraudulent borrowers as per RBI Master Circular on Frauds - Classification
and Reporting, dated July 1, 2014, various aspects related to the frauds are examined
including reporting the case to CBI/Police/SFIO, examine staff accountability, complete
proceedings against the erring staff expeditiously, take steps to recover the amount
involved in the fraud, claim insurance wherever applicable and streamline the system as

also procedures so that frauds do not recur.

(c) and (d) The Central Vigilance Commission (CVC) has not conducted any
vigilance inquiries directly into any of biggest loan defaults. However, CVC has referred
the case of Winsome Group of companies (formerly Suraj Diamonds) and Biotor Industries

Ltd. to Central Bureau of Investigation (CBI) for conducting investigation.
Identification willful defaulters of loan

1795. SHRI M.P. ACHUTHAN:
SHRI D. RAJA:
Will the Minister of FINANCE be pleased to state:

(a) the details of the Non-Performing Assets (NPAs) of the Public Sector Banks
as on 30 September, 2014;

(b) whether the number of willful defaulters are identified;
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(c) if so, the details thereof, bank-wise, and the amount due from each of them;

and

(d) the details of action taken for recovery of the dues from these willful

defaulters?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) The Gross Non-
Performing Assets (NPAs) of the Public Sector banks as on September 30, 2014 stands at
% 2,43,043 crore (Provisional).

(b) and (c) As per the RBI guidelines Master Circular on Wilful Defaulters (updated
on July 1, 2014) banks, FIs are required to submit the list of suit-filed accounts of willful
defaulters of ¥25 lakh and above at the end of March, June, September and December
every year to Credit Information Companies (CICs). The information on suit filed cases
(suit filed cases of wilful default of ¥ 25 lakh and above and suit filed cases of default
of ¥ 1 crore and above) are available on the websites of the four Credit Information
Companies; viz. (i) Experian Credit Information Company of India Private Limited,
(i) Equifax Credit Information Services Private Limited, (iii) High Mark Credit
Information Services Private Limited and (iv) Credit Information Bureau (India) Limited
(CIBIL).

The borrower’s details in respect of non-suit filed cases are not disclosed as
prescribed under Section 45E of the RBI Act, 1934 and the banking laws, which provide
for obligation of a bank or financial institution to maintain secrecy about the affairs of its

constituents.

The bank-wise details of the number and amount due from Suit filed willful

defaulters are given in the Statement (See below).

(d) As Per RBI Master Circular on willful defaulters, action including punitive
action is initiated against such willful defaulters. In order to prevent the access to the
capital markets by the willful defaulters, a copy of the list of willful defaulters (non-suit
filed accounts) and list of willful defaulters (suit filed accounts) are forwarded to SEBI by
RBI and Credit Information Bureau (India) Ltd. (CIBIL) respectively.

No additional facilities are granted by any Bank/ Financial Institutions (FI) to the
listed willful defaulters. In addition, the entrepreneurs/promoters of companies where
Banks/FIs have identified siphoning/diversion of funds, misrepresentation, falsification
of account and fraudulent transactions are debarred from institutional finance from
the scheduled commercial banks. The legal process, wherever warranted, against the
borrowers/guarantors and foreclosure of recovery of dues is initiated expeditiously. The

lenders may also initiate criminal proceedings against willful defaulters.
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Statement

Bank-wise willful defaulters - suit filed (As on 31.03.2014)

(Amount in ¥ crore)

Bank No. Amount
Allahabad Bank 18 226.97
Andhra Bank 147 1320.88
Bank of Baroda 159 1045
Bank of India 70 1078.92
Bank of Maharashtra 76 248.69
Canara Bank 609 2332.61
Central Bank of India 670 1923.63
Corporation Bank 63 554.42
Dena Bank 60 234.26
IDBI Bank Limited 48 417.40
Indian Bank 52 378.91
Indian Overseas Bank 144 1461.39
Oriental Bank of Commerce 245 1838.22
Punjab & Sind Bank 8 15.32
Punjab National Bank 199 3264.48
Syndicate Bank 117 247.39
UCO Bank 352 2079.23
Union Bank of India 564 1941.79
United Bank of India 327 1111.24
Vijaya Bank 95 626.67
Nationalised Banks 4023 22347.42
State Bank of Bikaner & Jaipur 16 777.56
State Bank of Hyderabad 155 1497.31
State Bank of India 1076 8838.00
State Bank of Mysore 55 794.79

State Bank of Patiala 117 1156.32
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Bank No. Amount
State Bank of Travancore 59 301.52
SBI Group 1478 13365.5
Public Sector Banks 5501 35712.92

Source: PSBs

Excise duty on petrol and diesel

1796. SHRI D. RAJA:
SHRI M. P. ACHUTHAN:
Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that the excise duty on petrol and diesel has been hiked
recently;

(b) if so, the details thereof and the expected revenue income of Government
thereby; and

(c) what will be its impact on the retail price of petrol and diesel to the

consumers?
THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) Yes.

(b) The details of the increase in Basic Excise Duty (BED) rate on petrol and
diesel and the expected revenue income of the Government from the same are as under:

Notification Increase in the Increase in the BED Estimated
no. BED rate (in R per litre) rate (in < per litre)  Revenue Gain

(in X crore)
Unbranded Branded  Unbranded Branded

Petrol Petrol Diesel Diesel

22/2014-Central 1.50 1.50 1.50 1.50 6000 (for

Excise dated remaining 4%

12.11.2014 months of
F.Y. 2014-15)

24/2014-Central 2.25 2.25 1.00 1.00 4500 (for

Excise dated remaining 4

02.12.2014 months of
F.Y. 2014-15)

(c) There was no impact on the retail price of petrol and diesel on account of the

increase in excise duty on petrol and diesel.
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Strike by employees of Public Sector Banks

1797. SHRI M.P. ACHUTHAN:
SHRI D. RAJA:
Will the Minister of FINANCE be pleased to state:

(a) whether it is fact that the employees of the Public Sector Banks (PSBs) went
on a one day strike on 12 November, 2014 to press for their long pending demand for

wage revision; and

(b) if so, the details thereof and what measures are being taken to reach at an

amicable settlement to their demand?
THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) Yes, Sir.

(b) Indian Banks’ Association (IBA), negotiating on behalf of management
of Public Sector Banks (PSBs) has undertaken 14 rounds of meetings with Unions/
Associations of employees/ officers of PSBs during the present settlement of wage revision
and is open for further discussions to carry the matter forward in order to arrive at an
amicable resolution. The Chief Labour Commissioner (Central) also called reconciliation
meetings after receiving the notice of strike and appealed for resolving the issue through

amicably.

Agreement signed with BRICS and G-20 countries

regarding unaccounted money

1798. SHRI ARVIND KUMAR SINGH:
SHRI ALOK TIWARI:
SHRI P. BHATTACHARYA:
Will the Minister of FINANCE be pleased to state:

(a) whether BRICS and G-20 countries have signed any treaty with India regarding
co-ordination on unaccounted money stashed abroad and its repatriation to India during

recent meeting of Prime Minister with BR1CS leaders in November, 2014; and

(b) if so, the details thereof along with the salient features of the treaties in this

regard?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) and (b) No, Sir.
However, the Prime Minister in a meeting of leaders of the BRICS countries, on 15th

November, 2014, stated that repatriation of black money kept abroad is a priority for
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the Government of India and sought close global coordination to achieve this objective.
Further, in an intervention during the session on Delivering Global Economic Resilience
on 16th November, 2014, in the meeting of G-20 leaders in Brisbane, Prime Minister
expressed India’s support for a new global standard on automatic exchange of information,
which would be instrumental in getting information about unaccounted money hoarded
abroad and enable its eventual repatriation. India has also conveyed its willingness to be

one of the early adopters of the G-20 Automatic Exchange of Information.
Losses incurred by co-operative credit societies

11799. SHRI VIJAY GOEL:
SHRI NARAYAN LAL PANCHARIYA:
Will the Minister of FINANCE be pleased to state:

(a) whether co-operative credit societies are incurring losses due to disbursement

of short-term loans to the farmers on concessional rates;

(b) whether Government intends to compensate the loss incurred by co-operative
credit societies due to disbursement of short-term loans to the farmers on concessional

rates;
(c) if so, the amount and if not, the reasons therefor;

(d) whether Government intends to provide interest grants to primary co-operative

Land Development Banks on long-term loans in order to promote them; and
(e) if not, the reasons therefor?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) to (c) In order to
provide credit to farmers at affordable interest rates, the Government of India has, since
2006-07, been implementing the Interest Subvention Scheme under which short-term
crop loans upto ¥ 3 lakh are made available to the farmers at an interest rate of 7% p.a.
by the banks. Further, in case of prompt repayments of loans, an additional subvention
of 3% is given, which reduces the effective interest rate for such farmers to 4%. For
implementation of Interest Subvention Scheme, banks including Short Term Cooperative
Credit Structure (STCCS), are given a subvention of 2% by the Government in respect of

their own involved funds.

The Cooperative Banks of STCCS also get short term refinance from the National
Bank for Agriculture & Rural Development (NABARD) at the rate of 4.5% to the extent

+Original notice of the question was received in Hindi.
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ranging between 40 % to 70% (depending upon level of NPAs and area of operation)
Thus, in cases where the short term crop loan disbursement by these Cooperative Banks is
covered by NABARDs refinance, they get an interest spread (margin) of 2.5%. Therefore,
NABARD’s refinance allows these cooperative banks to earn 0.5% more as compared to

the cases when their own funds are involved under Interest Subvention Scheme.
(d) and (e) At present, there is no such proposal under consideration.
Limit on levy under GST

1800. SHRI S. THANGAVELU: Will the Minister of FINANCE be pleased to

state:

(a) whether the Empowered Committee of State Finance Minister on Goods and
Services Tax (GST) wants the annual business turnover floor limit for imposition of levy

reduced from ¥ 25 lakh to ¥ 10 lakh;

(b) whether this would make tax compliance easier as the threshold in most States

for the Value Added Tax is also %10 lakh;

(c) whether the said Committee has demanded that Government should include
the provision for GST compensation to States in the Constitutional Amendment Bill itself

for the introduction of the new tax; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT
SINHA): (a) Yes, Sir.

(b) No, Sir. Keeping a low threshold increases the number of assessees and thus

increases the regulatory and monitoring requirements.
(c) Yes, Sir.

(d) Since the GST Compensation will be a temporary feature, Union Government
holds that there is no need for making a Constitutional provision for the same. Union
Government has committed to the States that they shall be compensated for a period of 3
years from the date of introduction of GST in the country, for any losses caused to them.
The recommendations of the 14th Finance Commission in this regard are also awaited.
The matter is also under discussion with the States and the Embowered Committee of

State Finance Ministers.
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Failure in meeting disinvestment targets

1801. SHRIMATI WANSUK SYIEM: Will the Minister of FINANCE be pleased to

state:

(a) whether Government has finalized plans to sell a part of its stake in Coal India,
ONGC and NHPC under its disinvestment programme for 2014-15 targeted to mop up
around I58,425 crores;

(b) whether Government has fallen short of its target in disinvestment consistently
in the last four years mopping up only half the targeted 1.5 lakh crores from its stake

sale; and

(¢) whether market analysts have recently commented that investor appetite for
PSU stocks is waning as reflected in the recent fall of share prices of Coal India, ONGC
and NHPC by almost seven per cent?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) Yes, Madam. As per
the Action Plan of 2014-15 on Disinvestment, Coal India, ONGC and NHPC have been

approved for disinvestment.

(b) The disinvestment target and the actual receipts during the last four years is

shown in the table below.

Table 1
Disinvestment Target and Actual Receipts in last four years

(inX crore)

S1. No. Year Target Actual Receipts
1. 2010-2011 40,000 22,144.21
2. 2011-2012 40,000 13,894.05
3. 2012-2013 30,000 23,956.81
4. 2013-2014 40,000 15,819.46

(c) As a general phenomenon, other things remaining the same, when the supply
of any stock in the market increases, there is a run-down on the stock price. Disinvestment
increases the quantity of CPSE stocks in the market. Therefore, the recent fall in share
prices of Coal India, ONGC and NHPC is nothing unusual and does not show any

diminished appetite for these stocks.
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Re-launch of KVP

1802. DR. T. SUBBARAMI REDDY:
SHRIMATI AMBIKA SONI:
Will the Minister of FINANCE be pleased to state:

(a) whether Government has proposed or proposes to re-launch Kisan Vikas Patra
(KVP);

(b) if'so, the details thereof along with special features of the scheme and its lock-
in-period;

(c) whether it is transferable;

(d) if so, the details thereof; and

(e) whether tax benefit would be available for investment in KVP?

THE MINISTER OF FINANCE (SHRIARUN JAITLEY): (a) Yes Sir, Kisan Vikas

Patra has been notified.

(b) to (d) Amount invested in Kisan Vikas Patra doubles in 100 months at the present
rate’s. The certificates can be purchased by an adult for himself or on behalf of a minor or
to a minor. It can also be purchased jointly by two adults. In both the cases Post Office/
Bank will follow KYC modalities.

A certificate may be transferred from one person to another with consent in writing
to an officer of the Post Office or Bank. Under the scheme the transferee has to be eligible
to purchase the certificate. The certificate may be prematurely encashed any time in the
event of death of holder or any holder in case of joint holder, on order of court of Law and

forfeiture by a pledge. Amounts as notified shall be paid to the investor in such cases.
(e) No Sir.
Medical cost attributable to tobacco use

1803. DR. PRABHAKAR KORE: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the total direct medical cost attributable to tobacco use in the country;
(b) the details, State-wise, for the last three years;

(c) whether Government has taken comprehensive measures to bring down the

direct medical cost due to use of tobacco; and
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(d)

if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SHRIPAD YESSO NAIK): (a) and (b) Ministry of Health and Family
Welfare commissioned a study titled “Economic Burden of Tobacco Related Diseases in
India” (2014) in collaboration with World Health Organization (WHO). The study has

estimated that the total economic costs attributable to tobacco use in India in the year

2011,being the direct and indirect costs from all diseases caused due to tobacco use for

persons aged 35-69 years amounted to T 1,04,500 crores.

The State-wise data (for 13 states) on economic costs from 4 major diseases

attributable to tobacco use for the year 2011 is given in the Statement.

(c) and (d) The following steps have been taken by the Government to discourage

tobacco use and create awareness about its harmful effects:

(@)

(i)

(iii)

(iv)

The Government of India enacted the Anti-Tobacco law titled “Cigarettes
and other Tobacco Products (Prohibition of Advertisement and Regulation of
Trade and Commerce, Production, Supply and Distribution) Act, (COTPA)
2003 to regulate the tobacco products in public health interest.

Government of India has launched the National Tobacco Control Programme
(NTCP) inthe year 2007-08, with the objectives to (i) create awareness about the
harmful effects of tobacco consumption, (ii) reduce the production and supply
of tobacco products, (iii) ensure effective implementation of the provisions
made under “The Cigarettes and Other Tobacco Products (Prohibition of
Advertisement and Regulation of Trade and Commerce, Production, Supply
and Distribution) Act, 2003 (COTPA) and (iv) help the people quit tobacco

use through Tobacco Cessation Centres.

Further, the Food Safety and Standards (Prohibition and Restrictions on Sales)
Regulations, 2011 dated Ist August 2011, issued under the Food Safety and
Standards Act, 2006, lays down that tobacco and nicotine shall not be used as
ingredients in any food products. Currently, 34 States / UTs have issued orders
for implementation of the Food Safety Regulations banning manufacture, sale

and storage of Gutka and Pan Masala containing tobacco or nicotine.

National level public awareness campaign is a key activity under the National
Tobacco Control Programme. A variety of media have been used to reach

a wider audience. The Ministry recently launched the testimonial campaign
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titled ‘SUNITA’ designed to warn people about the devastating health effects

of using smokeless tobacco.

(v) The Ministry has also notified the rules to regulate depiction of tobacco

products or their use in films and TV programmes. As per these rules, all films

and TV programmes (both Indian & Foreign) depicting tobacco products or

their use have to screen a health spot of 30 seconds duration and a disclaimer

of 20 seconds duration on the harmful effects of tobacco use, at the beginning

and the middle of the films and TV programmes.

(vi) The Ministry has notified the new graphic health warnings on 15th October,

2014. As per the new rules the pictorial health warnings shall occupy 85% of

the principal display area and shall be placed both on the back as well as front

panels/sides.

Statement

Attributable costs* of diseases by States (smoking + smokeless)
(in INR million) for the year 2011

State 4 Diseases All Causes
Male Female Total ~ Rank Male Female Total ~ Rank

1 2 3 4 5 6 7 8 9
Rajasthan 451247  535.66  5048.12 7 9624.77 1971.13 115959 4
Uttar Pradesh 16545.70 3367.10  19912.80 13 59674.5 13679.6 733541 13
Bihar 3457.63 1262.59  4720.21 6 8864.77 4540.66 134054 7
Assam 1395.64 18243  1578.07 2 379936 1612.75  5412.11 1
West Bengal 11485.72  1835.93  13321.65 12 27700.6  6699.44 34400 12
Odisha 109543 227.32  1322.75 1 7689.95 2189.06 9879.01 3
Madhya 4390.10  768.24  5158.34 8 11098.9  2640.12 13739 8
Pradesh

Gujarat 4237.14 41731  4654.46 4 11157.6  1429.77  12587.3 6
Maharashtra ~ 6391.06 1303.03  7694.09 10 16779.5 6119.22  22898.8 10
Andhra 6157.82 2659.10  8816.92 11 241329 7046.76  31179.6 11

Pradesh
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1 2 3 4 5 6 7 8 9

Karnataka 2748.44  398.51 3146.95 3 7643.03  2188.15  9831.19 2

Kerala 5189.54  264.41 5453.96 9 13302 1835.27 151373 9

Tamil Nadu 371447  956.25  4670.73 5 9206.66  2506.34 11713 5

ALL INDIA 84381.38 17051.46 101432.84 247079  67680.1 314759

* the attributable cost of diseases includes direct medical cost and indirect morbidity costonly. The four
major diseases are Cardiovascular disease (CVD), cancer,respiratory disease and tuberculosis.

Shortage of specialist doctors

1804. SHRI SANJAY RAUT: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether there is acute shortage of specialist doctors in the health sector,

particularly in major hospitals in the country;

(b) if so, the details thereof and details of steps taken by Government to improve

the situation; and

(¢) whether Government would open more medical colleges for improving the
current population-doctor ratio in the country and, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SHRIPAD YESSO NAIK): (a) The Government is aware that there is

shortage of doctors, particularly specialists in the country.

(b) Health is a State subject and no such information in respect to hospitals in the
States is maintained centrally. However, as far as three Central Government Hospitals
viz. Safdarjung Hospital, Dr. RML Hospital and Lady Hardinge Medical College &
Associated Hospitals are concerned, specialist doctors of Central Health Services (CHS)
are posted in various Institutes, Hospitals, etc. including above State Hopitals. The details
of CHS posts is given below:

Sl. No.  Name of Hospital Sanctioned Strength Vacancy position

1. Dr. R M.L Hospital Teaching 149 71
Non-teaching=82 Nil

2. Safdarjung Hospital Teaching 175 64
Non-teaching= 138 Nil

3. LHMC & S.K. Hospital Teaching=293 76

Non-teaching=07 Nil
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The Government has taken the following steps in recent past in order to fill up the

vacant posts and to meet the shortage of doctors/specialists in the country:

(1)

(i)

(iii)

(iv)

™)

(vi)

The age of superannuation of Non-teaching and Public Health Specialists of
CHS has been enhanced from 60 to 62 years.

The CHS officer’s promotion upto Senior Administrative Grade (SAG) level
are made on a time bound basis without any linkage to vacancies under DACP

Scheme.

The 6th Pay Commission has brought about an overall improvement in

remuneration of doctors.

The period of Study Leave for CHS Doctors has been enhanced to 36 months

as against 24 months for Central Government Employees.

The age of superannuation of Teaching Specialists has been enhanced from 62

to 65 years.

Contractual appointments are also made by respective Hospitals to meet the

immediate requirement of patient care.

(vii) Enhancement of maximum intake capacity at MBBS level from 150 to 250.

(viii) Enhancement of age limit for appointment/extension/re-employment against

(c)

posts of teachers/dean/principal/ director in medical colleges from 65-70

years.

Yes. In order to improve the current population-doctor ratio in the country, the

Government has taken the following steps:

(@)

(i)

(iii)

Relaxation in the norms for setting up of a medical college in terms of

requirement for land, faculty, staff, bed/ bed strength and other infrastructure.

Strengthening/upgradation of State Government Medical Colleges for starting
new PG courses/increase of PG seats with fund sharing between the Central

and State Government in the ratio of 75:25.

Establishment of new medical colleges by upgrading district/referral hospitals
preferably in underserved districts of the country with fund sharing between
the Central Government and States in the ratio of 90:10 for NE/special
category States and 75:25 for other States.
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(iv) Strengthening/upgradation of existing State Government/Central Government
Medical Colleges to increase MBBS seats in the country with fund sharing
between the Central Government and States in the ratio of 90:10 for NE/
special category States and 70:30 for other States with the upper ceiling of the
cost per MBBS pegged at I 1.20 crore.

Thermal scanner at airports for Ebola detection

1805. SHRID. KUPENDRA REDDY: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the Ministry has set up thermal scanner equipment at International
Airports in the country to check the deadly Ebola Virus Disease;

(b) if so, the details thereof;
(¢) whether there are also plans to increase the number of such equipments; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SHRIPAD YESSO NAIK): (a) and (b) Ministry of Health and Family
Welfare hadset up thermal scanners at 18 International Airports to screen passengers
coming through flights that connect to affected countries in West Africa. Details are given

in the Statement (See below).

Subsequently a decision was taken by Ministry of Civil Aviation to re-route arrival
into India of such passengers to seven International Airports. Accordingly the thermal
scanners have been redeployed to these seven International airports at Delhi, Mumbai,
Kolkata, Chennai, Bangalore, Hyderabad and Kochi.

(c) and (d) Ministry of Health and Family Welfare has already procured 15 thermal

scanners in addition to the 21 thermal scanners in working order.
Statement

List of 18 identified International Airports for Ebola Screening

Sl. No.  International Airport /City States
1. New Delhi, IGI Airport Delhi
2. Goa Goa

3. Ahmedabad Gujarat

4. Bangalore Karnataka
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SI. No.  International Airport /City States

5. Calicut Kerala

6 Trivandrum

7 Cochin

8. Mumbai Mabharashtra
9 Nagpur

10. Amritsar Punjab

11. Jaipur Rajasthan
12. Hyderabad Telangana
13. Chennai Tamil Nadu
14. Coimbatore

15. Madurai

16. Tiruchirapalli

17. Lucknow Uttar Pradesh
18. Kolkata West Bengal

Regulation of e-cigarettes

1806. SHRIMATI VANDANA CHAVAN: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether Government has taken any steps to regulate the growing market of
e-cigarettes in India as per the decision taken in the sixth session of the Conference of
Parties (COP6) to WHO Framework Convention on Tobacco Control,

(b) if so, the details thereof and, if not, the reasons therefor;

(¢) whether Government has taken or proposes to take any efforts to create
awareness against the use of e-cigarettes which is often marketed as an aid to quit smoking,

while the experts are varied on the effects of e-cigarettes; and
(d) if so, the details thereof and, if not, reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SHRIPAD YESSO NAIK): (a) to (d) The Ministry of Health and
Family Welfare organized a round table in July, 2014 to discuss the current evidence
around the existing and potential impact of Electronic Nicotine Delivery Systems (ENDS)
on public health, explore global efforts in combating ENDS and decide measures as

appropriate for India.
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Private medical colleges in the country

1807. SHRI RITABRATA BANERJEE: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether it is a fact that the number of private medical colleges is surpassing

the number of Government ones in the country;
(b) if so, the details thereof, State-wise;

(¢) whether Government has any plans to increase the number of Government

medical colleges throughout the country;
(d) ifso, the details thereof; and
(e) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SHRIPAD YESSO NAIK): (a) and (b) Yes. Presently, there are more
private medical colleges in the country than Government medical colleges. A Statement
containing State/UT-wise information about the number of medical colleges in the country

is given in the Statement (See below).

(c) and (d) With a view to upgrade and further strengthen medical education
institutions in the country, the Government has started a new Centrally Sponsored
Scheme of “Establishment of New Medical Colleges attached with District/ Referral
hospitals” with fund sharing between the Central Government and States in the ratio of
90:10 for NE/special category States and 75:25 for other States. Under the scheme, there
is provision of expenditure of ¥ 189 crore per college to be shared jointly by the Central

and State/UT Governments.
(e) Does not arise.
Statement

State-wise details of medical colleges for AY 2014-15 (4s on 13.08.14)

SI. No. State Government Private Total
No. of Seats No. of Seats No. of  Seats
Colleges Colleges Colleges
1 2 3 4 5 6 7 8
1. Andhra Pradesh 17 2700 29 4200 46 6900
2. Assam 6 726 0 0 6 726

3. Bihar 9 950 4 360 13 1310
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1 2 3 4 5 6 7 8

4. Chandigarh 1 100 0 0 1 100
5. Chhattisgarh 5 550 1 150 6 700
6. Delhi 5 800 2 200 7 1000
7. Goa 1 150 0 0 1 150
8. Gujarat 9 1530 13 1400 22 2930
9. Haryana 3 400 4 400 7 800
10. Himachal Pradesh 2 200 1 150 3 350
11. Jammu & Kashmir 3 400 1 100 4 500
12. Jharkhand 3 350 0 0 3 350
13.  Karnataka 12 1500 35 5405 47 6905
14.  Kerala 9 1250 21 2400 30 3650
15. Madhya Pradesh 6 800 7 1050 13 1850
16.  Maharashtra 19 2700 26 3495 45 6195
17.  Manipur 2 200 0 0 2 200
18. Meghalaya 1 50 0 0 1 50
19.  Odisha 3 550 5 600 8 1150
20.  Puducherry 1 150 7 1050 8 1200
21.  Punjab 3 450 7 845 10 1295
22.  Rajasthan 8 1400 4 600 12 2000
23.  Sikkim 0 0 1 100 1 100
24.  Tamil Nadu 21 2715 24 3200 45 5915
25.  Tripura 2 200 0 0 2 200
26.  Uttar Pradesh 14 1849 18 2250 32 4099
27.  Uttarakhand 2 200 2 250 4 450
28.  West Bengal 14 2050 3 400 17 2450
29.  AIIMS* 7 673 0 0 7 673
30.  JIPMER* 1 150 0 0 1 150

ToraL 189 25743 215 28605 404 54348
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Fund provided to Rajasthan for reducing IMR

+1808. SHRI ASHK ALI TAK: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the national child birth and mortality rates in the country;

(b) the children birth and mortality rates in Rajasthan, and the data for the last

three years; and

(c) the schemes of the Central Government to reduce infant mortality rate and the
quantum of funds provided to the State for this purpose during the last three years and the
details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SHRIPAD YESSO NAIK): (a) As per Sample Registration System,
2012 the crude birth rate of India is 21.6 per 1000 population and under-5 child mortality
rate is 52 per 1000 live births.

(b) The crude birth rate and Under-5 child mortality rate in Rajasthan for last

three years is as below:

Rajasthan 2010 2011 2012
Crude Birth Rate 26.7 26.2 25.9
Under 5 Mortality Rate (per 1000 live births) 69 64 59

Source: Sample Registration System Reports, RGI.

(¢) Under National Health Mission, the following interventions are being

implemented to reduce infant mortality rate:
pl d to red fant mortality
(1) Promotion of institutional deliveries through Janani Suraksha Yojana.

(2) Operationalization of sub-centres, Primary Health Centres, Community Health
Centres and District Hospitals for providing 24x7 basic and comprehensive

obstetric care services.

(3) Name Based Web enabled Tracking of Pregnant Women to ensure antenatal,

intranatal and postnatal care.

(4) Mother and Child Protection Card in collaboration with the Ministry of

FOriginal notice of the question was received in Hindi.
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©)

(6)

)

@®)

)

(10)

(11)

(12)

(13)

Women and Child Development to monitor service delivery for mothers and

children.

Antenatal, intranatal and postnatal care including Iron and Folic Acid
supplementation to pregnant & lactating women for prevention and treatment

of anaemia.

Engagement of more than 8.9 lakhs Accredited Social Health Activists
(ASHAs) to generate demand and facilitate accessing of health care services

by the community.

Village Health and Nutrition Days (VHNDs) in rural areas as an outreach

activity, for provision of maternal and child health services.

Adolescent Reproductive Sexual Health Programme (ARSH) — Especially for
adolescents to have better access to family planning, prevention of sexually

transmitted infections, provision of counselling and peer education.

Health and nutrition education to promote dietary diversification, inclusion of

iron and folate rich food as well as food items that promote iron absorption.

Janani Shishu Suraksha Karyakaram (JSSK) entitles all pregnant women
delivering in public health institutions to absolutely free and no expense
delivery including Caesarean section. The initiative stipulates free drugs,
diagnostics, blood and diet, besides free transport from home to institution,
between facilities in case of a referral and drop back home. Similar entitlements
have been put in place for all sick infants accessing public health institutions

for treatment.

Strengthening Facility based newborn care: Newborn care corners (NBCC)
are being set up at all health facilities where deliveries take place; Special
New Born Care Units (SNCUs) and New Born Stabilization Units (NBSUs)
are also being set up at appropriate facilities for the care of sick newborn

including preterm babies.

Home Based Newborn Care (HBNC): Home based newborn care through
ASHA has been initiated to improve new born practices at the community

level and early detection and referral of sick new born babies.

Capacity building of health care providers: Various trainings are being
conducted under National Health Mission (NHM) to build and upgrade the
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skills of health care providers in basic and comprehensive obstetric care of

mother during pregnancy, delivery and essential newborn care.

(14) India Newborn Action Plan (INAP) has been launched to reduce neonatal
mortality and stillbirths.

(15) Newer interventions to reduce newborn mortality have been implemented,
including- Vitamin K injection at birth, Antenatal corticosteroids in preterm
labour, Kangaroo mother care and injection gentamicin for possible serious

bacterial infection.

(16) Intensified Diarrhoea Control Fortnight was observed in August 2014 focusing
on ORS and Zinc distribution for management of diarrhoea and feeding

practices.

(17) Integrated Action Plan for Pneumonia and Diarrhoea (IAPPD) launched in
four states with highest child mortality (UP, MP, Bihar and Rajasthan).

The quantum of funds released to the Rajasthan State under RCH Flexible Pool of
NRHM during last three years is as under:

State (% in crores) 2011-12 2012-13 2013-14
Release Release Release
Rajasthan 299.07 204.48 254.07

Vacant PG seats at Dr. Ram Manohar Lohia PGIMER, Delhi

1809.SHRIMATI RENUKA CHOWDHURY: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether Government has permitted the Dr. Ram Manohar Lohia P.G. Institute
of Medical Education and Research (RMLPGIMER) to induct a number of MD/MS

students in various departments;

(b) if so, the details thereof along with the actual number of students pursuing

MD/MS courses against the total permitted strength;

(c) the reasons for not filling up all the permitted seats in MD/MS courses;

and

(d) the remedial/corrective steps taken by Government in the matter?
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THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SHRIPAD YESSO NAIK): (a) and (b) Government has permitted 96
seats in 13 MD/MS course at Post Graduate Institute of Medical Education & Research,
Dr. RML Hospital, New Delhi. Details along with actual number of students pursuing MD/

MS courses in the Academic Session 2014-15 is given in the Statement (See below).

(c)and (d) The courses of the Institute are affiliated to Guru Gobind Singh Indraprastha
University. Every year, before the start of admission, the University undertakes exercise
for affiliation of seats taking into account the faculty strength, infrastructure, etc. as per
MCI norms. The University affiliated 91 seats of MD/MS courses out of 96 permitted
seats for the Academic Session 2014-15. Against these 91 seats, 88 candidates were
admitted out of which, 2 candidates one each in MD (Medicine) and MD (Pathology) left
the course, in mid session. 3 seats in MD (Microbiology) course under State Quota have

not been filled up for want of candidates.
Statement

Details regarding permitted seats, affiliated seats and admitted students
in MD/MS course in the Academic year 2014-15

MD/MS Courses

SI. No. Course Total Seat affiliated Candidate
permitted by GGSIP Admitted by
seats University GGSIP

University

1 2 3 4 5

1. MD Analsthesiology 5 5 5

2. MS ENT 6 4 4

3. MD Dermatology 6 5 5

4. MD General Medicine 23 23 23%*

5. MS General Surgery 10 10 10

6. MD Microbiology 5 5 2

7. MD Obst. &Gyane 4 4 4

8. MS Ophthalmology 4 3 3

9. MD Orthopaedics 6 6 6
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1 2 3 4 5
10. MD Paediatrics 8 8 8
11. MD Pathology 9 8 8*
12. MD Psychiatry 3 3 3
13. MD Radio-Diagnosis 7 7 7
TotaL 96 91 88

* Two students [one in MD (Medicine) and another in MD (Pathology)] left the course in the mid-
session.

Introduction of KVP

+1810. SHRIISHWARLAL SHANKARLAL JAIN: Will the Minister of FINANCE

be pleased to state:
(a) whether the Kisan Vikas Patra (KVP) has been introduced;

(b) the percentage of interest rate on which money will be returned to the people

who make saving through KVP and the rules regarding its outline;
(c) whether the KVP will be available for all sections of people of the country;
(d) if so, the details thereof;

(¢) whether directions have been issued to all the State Governments, banks and

post offices in this regard; and
(f) if so, the details thereof?
THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) Yes Sir.

(b) As per the recommendation of Shyamala Gopinath Committee, based on
prevailing yield on Government Securities the KVPs will double the amount in 100

months. This works out to an effective rate of interest 8.7%.

(c) and (f) KVP are available for all sections of people of the country. Initially
KVP will be sold through Post Offices and later will be sold through Banks also. State
Governments and Department of Posts have been requested to give wide publicity to the

scheme for small savers. Media campaigns have been requested.

FOriginal notice of the question was received in Hindi.
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Healthcare burden of pneumonia and diarrhoea

1811. SHRI A. K. SELVARAIJ: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that India can do more to tackle pneumonia and

diarrhoea;

(b) whether India’s healthcare burden posed by pneumonia and diarrhoea
continue to be high, but marginal progress has been recorded towards improving life

saving interventions to prevent child deaths;

(¢) whether it is also a fact that with a score of 32 India ranks third lowest
compared to the 15 other high burden countries for its Global Action Plan for Pneumonia

and Diarrhoea score; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SHRIPAD YESSO NAIK): (a) to (d) As per the Pneumonia and
Diarrhoea Progress Report 2014 of the International Vaccine Access Centre (IVAC), India
ranks third lowest for its Global Action Plan for Pneumonia and Diarrhoea(GAPPD)
Score, among the 15 other high burden countries reported upon. Pneumonia and diarrhoea
are the major causes of child deaths in India. However, the child deaths due to pneumonia
and diarrhoea have reduced from 4,36,000 in 2012 to 3,16,000 in 2013 as estimated by

the same report.

The status of progress of the life-saving interventions adopted by the country to

prevent child deaths due to these two diseases are as follows:

(i) The use rate of ORS in children with diarrhoea has increased from 26.2 per
cent in 2005 (NFHS 3) to 34.2 per cent in 2007(DLHS 3) and 42.8 per cent in
2009 (CES).

(i) Similarly, care seeking in children suffering from Acute respiratory illness
have increased from 69 per cent in 2005 (NFHS 3) to 77.4 per cent in 2007
(DLHS 3) to 82.6 per cent in 2009 (CES).

(i) Much progress is witnessed in improving usage rates of Oral Rehydration
Therapy including home available fluids in diarrhoea and care seeking for

Acute Respiratory Illness, that have shown much improvement in recently
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(iv)

V)

(vi)

held Annual Health Survey 2012-13 in all Empowered Action Group States.

Details are given in the Statement (See below).

Similarly, rates of Exclusive breastfeeding have increased from 41.2% in 1998
(NFHS-2) to 46.4% in 2007-08 (DLHS -3).

With respect to immunization there has been tremendous progress from the
fact that the measles cases have decreased by 50 per cent as well as decrease
in measles deaths by 50 per cent from 2011 to 2013. The number of cases of
measles have reduced from 29,339 in 2011 to 13,822 cases in 2013 (WER
No-3, 2013, 88, 29-36) and the estimated measles deaths have reduced from
56,200 in 2011 to 27, 500 in 2013, (WER No-46, 2014, 89, 509-516).

Pentavalent Vaccine (containing DPT, Hepatitis-B and Hib vaccines) was
introduced in December 2011 and expanded to 8 States in a phased manner. Till
October 2014, 2.43 crore doses of pentavalent vaccine have been administered
to children in those 8 States/UTs.

Statement

Home Available Fluids/ORS/ORT use in diarrhoea (%) and Care seeking for
ARI (%) in Annual Health Survey 2012-13 conducted in 8 Empowered

Action Group States and Assam

Home Available Fluids/ Care seeking for
ORS/ORT use in diarrhoea (%) ARI (%)
AHS DLHS-3* AHS DLHS-3*
Assam 88.7 34.9 88.8 66.0
Bihar 83.3 22.0 99.2 78.8
Chbhattisgarh 93.7 36.3 97.9 74.4
Jharkhand 84.1 21.4 91.4 62.1
Madhya Pradesh 95.6 30.0 94.5 68.4
Odisha 87.2 49.0 91.8 66.8
Rajasthan 86.4 30.6 94.9 75.7
Uttar Pradesh 85.1 17.4 97.8 76.6
Uttarakhand 85.6 43.6 96.1 69.0

*DLHS-3 gives rates of use of ORS in diarrhoea.
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Family planning promotion

1812.SHRIMATI SASIKALA PUSHPA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(2)
(b)
(©)
(d)

whether Government promotes family planning in the country;
if so, the details thereof, and the measures undertaken in this direction;
the details of the target fixed and the achievement made in this regard; and

the details of the money allocated, sanctioned, released and expended during

each of the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SHRIPAD YESSO NAIK): (a) Yes.

(b)
(©)
(d)

Given in Statement-I (See below).
The Government of India follows a target free approach since 1996.
Given in Statement-II.

Statement-I

Details of the programmes/ schemes and measures taken in this direction.

Family Planning key schemes/interventions:

1.

Emphasis on Postpartum Family Planning (PPFP) services - Gol has now
improved the basket of choice for PPFP with an introduction of post partum

IUCD (PPIUCD). There is also an emphasis on Post partum sterilization.

Fixed day Fixed Place Family Planning Services: Availability of Fixed Day

Static Services at all facilities round the year.

Mobile teams for improving the access to sterilization services in underserved,
hard to reach, tribal and strife prone areas where there is huge demand but lack

of providers.
Onsite training through dedicated mobile training teams.
Increasing male participation and promotion of ‘Non Scalpel Vasectomy”.

Quality Care in Family Planning services being ensured by establishing

Quality Assurance Committees at State and district levels.
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10.

I1.

12.

13.

14.

15.

16.

RMNCH Counselors (Reproductive Maternal Newborn and Child Health)
Auvailability at the District level, high case load facilities to ensure counseling

of the clients visiting the facilities.

Accreditation of more private/NGO facilities to increase the provider base for

family planning services under PPP.
Improving contraceptives supply management up to peripheral facilities.

Demand generation activities in the form of development of new audio visual
software, display of posters, billboards and other materials in the various

facilities.

Scheme for ASHASs to ensure spacing in births: Services of ASHAs are
being utilised for counseling newly married couples to ensure delay of 2 years
in birth after marriage and couples with 1 child to have spacing of 3 years after
the birth of Ist child. The scheme is being implemented in 18 States of the
country (8 EAG, 8 NE, Gujarat and Haryana).

Scheme for Home delivery of contraceptives by ASHAs at doorstep of
beneficiaries: stands expanded to the all over the country w.e.f. 17th Dec.,
2012.

Compensation scheme for sterilization acceptors - under the scheme MoHFW
provides compensation for loss of wages to the beneficiary and also to the
service provider (& team) for conducting sterilisations. Compensation for
sterilization acceptors has been enhanced for 11 high focus States, with high
TFR.

Compensation scheme for PPIUCD under which the service provider as
well as the ASHA who escorts the clients to the health facility for facilitating

the IUCD insertion are compensated.

Scheme for provision of Pregnancy Testing Kits at sub centres as well as in

the drug basket of the ASHAs for use in the communities.

National Family Planning Indemnity Scheme (NFPIS) under which clients
are insured in the eventualities of deaths, complications and failures following
sterilization and the providers/ accredited institutions are indemnified against

litigations in those eventualities.
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17. World Population Day: It is being celebrated all over India since 2009 and
the event is observed over a month long period, split into:
. June 27 to July 10: “Dampati Sampark Pakhwada” or “Mobilisation
Fortnight”
. July 11 to July 24 “Jansankhya Sthirtha Pakhwada” or “Population
Stabilisation Fortnight”.
Statement-I1
Details showing State-wise SPIP Approval and
Expenditure under Family Planning
(X in crore)
Sl. No. State 2011-12 2012-13 2013-14

SPIP  Exp.  SPIP  Exp. SPIP  Exp.

Approval Approval Approval
1 2 3 4 5 6 7 8
A. High Focus States
1. Bihar 79.17  38.86 85.18  45.51 77.76  47.05
2. Chhattisgarh 19.11  26.67 2593 1798  22.08 15.87
3. Himachal Pradesh 4.20 2.96 4.03 2.71 4.15 2.97

4. Jammu and Kashmir 3.05 2.29 2.50 1.98 2.06 1.68

5. Jharkhand 17.08  17.61 26.69  15.66  24.40 14.89
6. M.P. 7212 62.17 8231 55.14  84.18  44.62
7. Odisha 16.78  14.82 17.52  16.07 17.78 14.61
8. Rajasthan 47.49  30.52 47.02 3549 5252 3342
9. U.P. 79.06  28.80 67.11  32.61 66.29  37.34
10.  Uttarakhand 4.55 3.60 4.83 2.97 3.78 291

Sus TotAL 342.61 22830 363.12 226.12 355.00 215.36

B. NE States

11. Arunachal Pradesh 0.34 0.21 0.74 0.64 1.07 1.10

12.  Assam 18.66  10.03 17.27  13.26 16.66 9.89
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1 2 3 4 5 6 7 8
13.  Manipur 0.10 0.22 0.41 0.16 0.91 0.29
14.  Meghalaya 0.74 0.11 0.69 0.20 0.75 0.18
15. Mizoram 0.53 0.31 0.64 0.38 0.62 0.36
16.  Nagaland 0.37 0.28 1.09 0.45 1.58 0.74
17.  Sikkim 0.10 0.05 0.12 0.03 0.33 0.17
18.  Tripura 1.61 1.44 4.64 1.07 1.71 0.78
Sus TotAL 22.44  12.65 25.61 16.19  23.63 13.51
C. Non-High Focus States
19.  Andhra Pradesh 3431  19.05 68.24 3125 55.64  30.73
20.  Goa 0.18 0.12 0.19 0.11 0.28 0.13
21.  Gujarat 2428  16.22 30.80 2396 2745 17.78
22.  Haryana 12.04 5.87 18.78 7.35 8.68 7.35
23.  Karnataka 37.36 22.82 21.69 2127  28.61  21.72
24.  Kerala 4.11 3.19 5.54 3.57 6.09 3.56
25.  Maharashtra 43.14 3622 4294 3737 4173  36.73
26.  Punjab 10.71 7.98 10.15 5.90 8.01 6.04
27.  Tamil Nadu 3143 2550 3232 2424 25116 2373
28.  West Bengal 39.96  22.45 3545 2090 3446  18.18
Sus TotAL 237.50 159.42 266.09 17592 236.11 165.96
D. Small States/UTs
29.  Andaman and 0.04 0.05 0.22 0.13 0.28 0.09
Nicobar Islands
30.  Chandigarh 0.17 0.09 0.17 0.10 0.15 0.14
31.  Dadra and 0.19 0.11 0.17 0.08 0.17 0.10
Nagar Haveli
32. Daman and Diu 003 0.01 0.04 0.01 0.08 0.01
33.  Delhi 3.63 0.96 4.39 1.08 3.69 1.33
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1 2 3 4 5 6 7 8

34.  Lakshadweep 0.02 0.00 0.02 0.02 0.04 0.00

35.  Puducherry 0.70 0.72 0.82 0.45 0.85 0.47
Sus TotaL 4.78 1.94 5.83 1.88 5.25 2.14
GrAND TOTAL 607.33 402.31 660.65 420.11 619.99 396.97

Note: Above mentioned expenditure figures are as per FMR and hence provisional.

SPIP: State Programme Implementation Plan.
New Population Policy

1813. SARDAR SUKHDEV SINGH DHINDSA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(a) when the National Population Policy was reviewed last;
(b) the outcome of the review;

(c) whether Government proposes to bring out a new population policy in

consultation with the State Governments; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SHRIPAD YESSO NAIK): (a) and (b) National Population Policy
(NPP), 2000 was reviewed/examined by National Commission on Population (NCP) in
its 1st meeting held on 23.07.2005 and again in its 2nd meeting on 21.10.2010. The
NCP during the meetings recommended certain measures to control population growth
by encouraging people to adopt advance family planning methods voluntarily without
any compulsion. The Government would promote voluntary measures based on mass
awareness regarding small family norms, spacing and marriage at appropriate time,

coupled with adequate provision of services.
(c) and (d) There is no proposal to bring out New Population Policy.
Deaths of children from pneumonia and diarrhoea

1814. SHRI T. RATHINAVEL: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that according to latest UNICEF estimates, pneumonia and

diarrhoea collectively killed more than 3,00,000 children in India during 2013;
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(b) if so, the details thereof;

(c) whether it is also a fact that in India, there was marginal progress towards
improving coverage of life saving interventions to prevent child deaths and those who are

suffering from these diseases; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SHRIPAD YESSO NAIK): (a) and (b) Pneumonia and diarrhoea are
the major causes of child deaths in India. As per the Pneumonia and Diarrhoea Progress
Report, 2014 published by the International Vaccine Access Centre (IVAC), it is estimated
that India had 3,16,000 under-five deaths due to Pneumonia and Diarrhoea in 2013.

(c) and (d) The status of progress of the life-saving interventions adopted by the

country to prevent child deaths due to these two diseases are as follows:

. The child deaths due to pneumonia and diarrhoea have reduced from 4,36,000
in 2012 to 3,16,000 in 2013 as estimated by the Pneumonia and Diarrhoea
Progress Report, 2014 published by the International Vaccine Access Centre
(IVAQ).

. The use rate of ORS in children with diarrhoea has increased from 26.2 per
cent in 2005 (NFHS 3) to 34.2 per cent in 2007 (DLHS 3) and 42.8 per cent in
2009 (CES).

. Similarly, care seeking in children suffering from Acute respiratory illness
have increased from 69 per cent in 2005 (NFHS 3) to 77.4 per cent in 2007
(DLHS 3) to 82.6 per cent in 2009 (CES).

. Much progress is witnessed in improving usage rates of Oral Rehydration
Therapy including home available fluids in diarrhoea and care seeking for
Acute Respiratory Illness, that have shown much improvement in recently
held Annual Health Survey 2012-13 in all Empowered Action Group States.
Details are given in Statement. [Refer to the Statement Appended to the
Answer to USQ No.1811 Part (a) to (d)]

. Similarly, rates of Exclusive breastfeeding have increased from 41.2 per cent
in 1998 (NFHS-2) to 46.4 per cent in 2007-08 (DLHS -3).

. With respect to immunization, in fact, there has been a massive progress. The
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number of cases of measles have reduced from 29,339 in 2011 to 13,822 cases
in 2013 (WER No-3, 2013, 88, 29-36), i.e. more than 50 per cent reduction
and similarly the estimated measles deaths have reduced from 56,200 in 2011
to 27, 500 in 2013, (WER No-46, 2014, 89, 509-516), i.e. more than 50 per

cent reduction.

Pentavalent Vaccine (containing DPT, Hepatitis-B and Hib vaccines) was introduced
in December 2011 and expanded to 8 States in a phased manner. Till October 2014, 2.43
crore doses of pentavalent vaccine have been administered to children in those 8 States/
UTs.

Detection of Ebola disease in the country

1815. SHRIMATI MOHSINA KIDWAI: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether a case related to Ebola has been detected in India and is being treated

in one of the Indian hospitals;

(b) if so, how the patient escaped the attention of authorities and was allowed to

pass through general public;

(c) whether Government has investigated to find out about the infection which he

has supposedly passed amongst other people; and

(d) how far our health facilities are equipped to deal with infectious diseases
including Ebola and details of arrangements made in the hospitals throughout the

country?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SHRIPAD YESSO NAIK): (a) to (¢) There is no reported case of
Ebola Virus Disease in India. However, a passenger travelling from Liberia was detected
during the screening at Delhi Airport carrying a certificate provided by the Government
of Liberia that he has undergone treatment for Ebola Virus Disease in that country and
has been cured. This passenger was detained at the Airport Health Quarantine facility and
his body fluids including semen were tested. His semen tested positive for Ebola Virus.
But blood and other fluid were negative for Ebola, He has been quarantined at the Delhi
Airport Health Facility.

(d) Health is a State subject. The States have been provided with guidelines on

isolation, infection control and clinical management. The list of hospitals having isolation
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facility identified by the States is given in the Statement (See below). Ministry of Health
has trained the medical teams from States/Union Territories and also provided the Personal

Protective Equipments.

Statement

Hospitals for Ebola Virus Disease (EVD)Management
identified by the States/UTs

Sl. No. States & UTs Hospitals identified for EVD

1. Andaman and Nicobar Islands (U.T.)  G.B Pant Hospital, Atlanta Point, Port
Blair, Andaman and Nicobar, Pin
Code: 744101

2. Andhra Pradesh King George Hospital, KGH Down
Rd, Jagadamba Area, Maharani Peta,
Visakhapatnam, Andhra Pradesh
530001

3. Arunachal Pradesh Arunachal State Hospital (formerly
called: General Hospital), Naharlagun,
Arunachal Pradesh

4. Assam Gauhati Medical College and Hospital
Guwahati-781032, Assam

5. Bihar Patna Medical College & Hospital,

Patna

6. Chandigarh (U.T.) 1. General Hospital (Government
Multi Specialty Hospital), Sec-16,
Chandigarh.

2. Post Graduate Institute of Medical
Education and Research, Sec-12,
Chandigarh.

3. Government Medical College &
Hospital (GMCH), Sec-32,
Chandigarh, Pin-160030

7. Chbhattisgarh Dr. B.R Ambedkar Memorial Hospital,
Raipur
8. Delhi (National Capital Territory 1. Dr. RML Hospital, New Delhi

of India) (U.T.) 2. LokNayak Hospital, New Delhi
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SI. No. States &UTs Hospital Identified for EVD
9. Daman and Diu (U.T.) 1. Daman: Government Hospital,
Daman

2. Diu Government Hospital, Diu

10. Dadra and Nagar Haveli (U.T.) ShriVinoba Bhave Civil Hospital,
Saily Rd, Near Civil Hospital, Bavisa
Faliya, Silvassa, Gujarat 396230

11. Goa Cottage Hospital,Chicalim Junction,
Chicalim, Goa - 403711

12. Gujarat Civil Hospital, Ahmedabad

13. Haryana General Hospital, Gurgaon

14. Himachal Pradesh 1. Indira Gandhi Medical College,
Shimla

2. Dr. RP Govt. Medical College &
Hospital, Tanda Hospital Road Kangra

15. Jharkhand Rajendra Institute of Medical Sciences
(RIMS), Ranchi

16. Jaamu and Kashmir 1. Jammu Division
Rajiv Gandhi General Hospital,
Jammu

2. Kashmir Division

Sheri Kashmir Institute of Medical
Sciences (SHMS), Soura, Srinagar,
J&K

17. Karnataka Rajiv Gandhi Institute of Chest
Diseases, Bengaluru, Karnataka

18. Lakshadweep (U.T.) Indira Gandhi Hospital, Kavaratti
Island, Lakshadweep

19. Kerala 1. General Hospital, Kozhikode
2. Govt. Medical College Hospitals,
Kozhikode

3. General Hospital, Trivandrum
4. Govt. Medical College Hospitals,
Trivandrum
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S1. No.

States & UTs

Hospital Identified for EVD

20.

21.

22.

23.

24,

25.

26.

Madhya Pradesh

Maharashtra

Manipur

Meghalaya

Mizoram

Nagaland

Odisha

5. General Hospital Ernakulam,
Cochin

6. Govt. Medical College Hospitals,

Ernakulam

1. Gajra Raja Medical College,
Gwalior

2. Gandhi Medical Collage, Bhopal
3. MGM Medical College, Indore
4. Netaji Subash Chandra Bose
Medical College, Jabalpur

(A) Mumbai:

1: Trauma Care Centre Jogeshwari,
Mumbai

2. Kasturba Hospital-Mumbai

(B) Pune:

1. Naidu Hospital

2. B.J Medical College
3. District Hospital
(C) Nagpur

1. GMC, Nagpur
(D) Aurangabad
Government Medical College

Jawaharlal Nehru Institute of Medical
Sciences and Hospital, Porompat,

Imphal East, Manipur
Civil Hospital, Shilong

State referral Hospital Falkawn,

Aizawl District, Mizoram
Dimapur Civil Hospital, District -
Dimapur

S.C.B Medical College & Hospital,
Cuttack
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SI. No. States & UTs Hospital Identified for EVD

27. Puducherry (U.T.) 1. Govt. Hospital for Chest Disease,,
Gorimedu, Puducherry 2. JIPMER
Hospital, Puducherry

28. Punjab Guru Nanak Dev Hospital, Amritsar
(Associated with Govt. Medical
College)

29. Rajasthan S.M.S Medical College & Hospital,
Jaipur

30. Sikkim 1. STNM Hospital, Gangtok

2. Central Referral Hospital, Tadong

31. Tamil Nadu 1. Madras Medical College and Govt.
Rajiv Gandhi General Hospital,
Chennai-600003.

2. Trichy KAP Viswanatham Medical
College and Mahathma Gandhi
Memorial Govt. Hospital, Trichy-
620017

3. Coimbatore Medical College
Hospital, Coimbatore-641018

4. Madurai Medical College and Govt.
Rajaji Hospital, Madurai-625 002

32. Telangana Gandhi Hospital, Secunderabad

33. Tripura Agartala Government Medical College
& GBP Hospital, Agartala, Tripura.

34. Uttar Pradesh 1. Balrampur Hospital, Lucknow
2. Pt. Den Dayal Upadhyay Hospital,

Varanasi.

35. Uttarakhand 1. Base Hospital, Haldwani, Nainital
2. Doon Hospital, Dehradun
(Garhwal Mandal),

36. West Bengal [.D.B.G. Hospital (Teaching
Hospital), 57, Beleghata Mai Road.
Kolkata-700010.
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Financing of UHC

1816. SHRI NARESH GUJRAL: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the total number of people covered under Universal Health Coverage (UHC)

scheme;
(b) the sources of finance of the UHC; and

(c) the steps taken by Government to ensure presence of doctors and availability

of medicines in Primary Health Centres?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SHRIPAD YESSO NAIK): (a) Presently, there is no such scheme.

(b) Inlight of answer to part (a), the question does not arise.

(c) Public Health being a State subject, the primary responsibility to ensure
presence of doctors and availability of medicines is that of State Government. However,
under the National Health Mission (NHM) financial support is provided, to the States/UTs
to strengthen their health care system including for augmenting health human resources
and for provision of essential medicines to all those who access public health facilities
including Primary Health Centres. Support is also provided to give incentives to doctors
to attract them to serve in rural and remote areas. Further, the Central Government is
providing incentives upto 5% (over and above the normal fund allocation to States/UTs)
under NHM to encourage States to provide universal access to free essential medicines in

public health facilities.
Increase in food adulteration cases

1817. SHRIMATI KANIMOZHI: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to refer to the reply to Unstarred Question 3672 answered on
12 August, 2014 and state:

(a) whether there has been any study or report suggesting an increasing number

of food adulteration cases in the country;
(b) if so, the details thereof;

(c) whether the Ministry has taken any specific steps to curb this practice and the

results of such measures taken by the Ministry;
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(d) whether Government is planning to bring legislation for curbing this practice

of adulteration of food; and

(e) if so, the time-frame within which Government proposes to formulate and

implement such a law?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SHRIPAD YESSO NAIK): (a) and (b) No such study has been
conducted by the Food Safety and Standards Authority of India (FSSAI). However, food
samples are drawn and analysed by the State authorities and based on latest information

received from States/UTs, the results of last two years are as under:

Year Samples analysed Samples found adulterated/misbranded
2012-2013 69,949 10,380
2013-2014 72,200 13,571

(c) To curb the incidents of food adulteration, regular surveillance monitoring &
sampling of food products is undertaken by the States/UT Governments under the Food
Safety and Standards Act, 2006. In cases, where samples are found to be not conforming
to the provisions of the Act and the Rules and Regulations made thereunder, penal action

is initiated against the offender.

(d) and (e) The Food Safety and Standards (FSS) Act, 2006 has already been enacted.
The Act provides graded punishment/penalties for sub-standards/ misbranded food, food

containing extraneous matter, possessing adulterant, unsafe food, etc.
Effective implementation of healthcare delivery schemes

1818. SHRI JESUDASU SEELAM: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the present status of the schemes like National Rural Health Mission (NRHM)

in order to strengthen public health delivery system at all levels;

(b) whether Government is taking any steps for making this scheme more effective
in providing healthcare through AYUSH, ASHA, free drugs, Mobile Medical Units; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SHRIPAD YESSO NAIK): (a) In March 2012, the Cabinet, inter-alia,
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approved continuation of National Rural Health Mission (NRHM) for a period of five
years, from 01.04.2012 to 31.03.2017 (i.e. co-terminus with the Twelfth Five Year Plan).
Currently, NRHM is a Sub-Mission of National Health Mission (NHM) with National
Urban Health Mission (NUHM) being the other Sub-Mission.

(b) and (¢) Government of India had adopted a strategy of co-location of AYUSH
facilities at Primary Health Centres (PHCs), Community Health Centres (CHCs) &
District Hospitals (DHs), thus enabling choice for different systems of medicine from a

single platform.

As of now, 15726 AYUSH facilities are co-located at various healthcare facilities
including PHCs, CHCs and Districts Hospitals. 21361 AYUSH doctors and 6289
AYUSH paramedics are engaged under NRHM. Necessary support for training, drugs &
equipment, IEC etc. is provided under the NRHM and National Ayush Mission.

ASHA is the first port of call in the community especially for marginalized sections
of the population, with a focus on women and children. The majority of States have in
place an active training and support system for the ASHA to ensure continuing training,

on site field mentoring, and performance monitoring.

More than 8.96 lakh ASHAS are in place across the country and serve as facilitators,

mobilizers and providers of community level care.

The Government of India is committed to reduce the high Out of Pocket (OOP)
expenditure inter-alia by providing free drugs in public health facilities. Government of
India introduced an incentive to the extent of 5 % of the state’s Resource Envelope under
NHM for those States that implement free essential drugs scheme for all patients accessing
public health facilities. Further, substantial funding for free drugs is being provided to

States that implement the National Health Mission - Free Drug Service Initiative.

Mobile Medical Units (MMUs) are used to provide primary healthcare services
in hard to reach areas. To increase visibility, awareness and accountability, all MMUs
supported under the NHM have been repositioned as “National Mobile Medical Unit”

with universal design.
Aid for diabetic school students

1819. DR. K.P. RAMALINGAM: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government has sought comments from the Ministries of Human
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Resource Development and Social Justice and Empowerment respectively on how to

bring in the programme to aid diabetic school students;
(b) if so, the details thereof;

(¢) whether itis a fact that Government has suggested the schools to allow diabetic

students to take snacks during examination hours; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SHRIPAD YESSO NAIK): (a) and (b) This Ministry had received a
representation from an NGO for better care for Type I Diabetes in schools and colleges and to
include Type 1 Diabetes in the list of physical disability with respect to Equal Opportunity
Protection of Rights and Full Participation, Act, 1995. Vide letter No.T.21020/19/2014-
NCD, dated 9th September, 2014 this representation was forwarded to Ministry of Human
Resource Development and Ministry of Social Justice and Empowerment seeking their

comments on this matter.
As on date, no comments have been received from the said Ministries.
(c) and (d) No such recommendation has been made by this Ministry.
Vitamin D deficiency cases

+1820. SHRI RAM NATH THAKUR: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government is aware of the fact that nearly 80 per cent of the country’s
population suffers from deficiency of vitamin D leading to increased cases of diabetes,

cancer and heart diseases;
(b) if so, the details thereof for the last three years, State-wise;

(c) whether it is also a fact that a Professor of the Cardiology Department of
the All India Institute of Medical Sciences (AIIMS) reported that cardiac diseases are

increasing amongst the youth in the age group of 20 to 30 years;
(d) if so, the State-wise details thereof; and

(e) the steps taken by Government to address these problems?

TOriginal notice of the question was received in Hindi.



Written Answers to [9 December, 2014] Unstarred Questions 223

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SHRIPAD YESSO NAIK): (a) and (b) Indian Council of Medical
Research has reported that surveys carried out in India indicate that despite ample sunlight,
people are deficient in Vitamin D. The prevalence of Vitamin D deficiency is in the range
of 10 per-cent to over 90 per cent across all age groups. Year-wise and State-wise date is

not available.

However, there is no sufficient literature to indicate vitamin D deficiency role in

diabetes, cancer and heart disease.

(c) and (d) As informed by All India Institute of Medical Sciences (AIIMS), there is
no specific study done by any faculty of the Department of Cardiology, AIIMS. However,
in general, the life style diseases like heart attack and hypertension are common amongst
the youth. The rheumatic heart disease is also a major problem with the youth of the

country.

(e) While health is a State subject, the Central Government supplements the
activities and efforts of the States towards creation of awareness, health education, health

promotion, and diagnosis/ treatment facilities.

The Government of India in 2010 launched a National Programme for Prevention
and Control of Cancer Diabetes, Cardiovascular Diseases and Stroke (NPCDCS). The
focus of the programme is on awareness generation for behaviour and life-style changes,
carly diagnosis of persons with high levels of risk factors and their referral to higher

facilities for appropriate management.
Dementia patients in the country

1821. SHRI AVINASH RAI KHANNA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether Government is aware that the number of patients suffering from

Dementia is increasing repidly in the country;

(b) if so, whether Government has any authentic information about the number of

patients suffering from Dementia in each State/UTs;

(c) if so, whether the treatment facilities for patients suffering from Dementia are

sufficiently available across the country; and

(d) if so, the details thereof?



224 Written Answers to [RAJYA SABHA] Unstarred Questions

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SHRIPAD YESSO NAIK): (a) and (b) As per the Dementia India
Report 2010 brought out by Alzheimer’s and Related Disorders Society of India (ARDSI),
in India there were over 3.7 million persons estimated with dementia (2.1 million women
and 1.5 million men). This figure is expected to double every 20 years. The estimated
number for the year 2021, as per the ARDSI Report, State/UT wise, is given in Statement
(See below).

(¢) and (d) Dementia can be properly diagnosed and treated by specialist physicians
like psychiatrists, neurologists and geriatricians. In India, general facilities for ‘early
diagnosis and management’ of Dementia exist in Government Hospitals and specialized
treatment for Dementia is available in Institutions such as All India Institute of Medical
Sciences, New Delhi, Post Graduate Institute of Medical Education & Research,

Chandigarh and National Institute of Mental Health and Neuro Sciences, Bangalore.

The Government of India is implementing the National Programme for the Health
Care of the Elderly which provides support to Regional Geriatric Centres, Geriatric
Units, Rehabilitation Units and supports various other activities in accordance with the
provisions of the National Policy for Older Persons. Under the National Mental Health
Programme, the Government is implementing the District Mental Health Programme in
232 districts in the country for management of mental disorders which include treatment

for behavioural and psychological symptoms of dementia.

Statement

States Year Projected numbers (in ‘000s) with

dementia by age group

65-69 70-74 75-79 80+ Total

1 2 3 4 5 6 7

Jammu and Kashmir 2021 6.9 8.2 9.5 21.7 46.3
Himachal Pradesh 2021 4.7 5.8 7.0 18.6 36.1
Punjab 2021 18.8 22.1 25.7 76.6 143.1
Uttarakhand 2021 5.8 7.2 8.7 21.0 42.7
Haryana 2021 14.2 16.2 18.8 54.0 103.1

Delhi 2021 11.1 12.4 13.1 27.1 63.7
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1 2 3 4 5 6 7

Rajasthan 2021 36.2 43.1 51.6 126.2 257.0
Uttar Pradesh 2021  102.0 122.4 147.0 3404 711.7
Bihar 2021 52.6 62.6 73.3 161.9 350.3
Assam 2021 16.0 17.9 19.5 42.9 96.2
West Bengal 2021 59.5 68.7 76.8 169.2 374.2
Jharkhand 2021 18.1 21.0 233 46.7 109.1
Odisha 2021 26.0 30.7 36.3 85.9 178.9
Chhattisgarh 2021 13.8 16.5 19.3 41.9 91.4
Madhya Pradesh 2021 36.8 42.8 50.9 119.6 250.0
Gujarat 2021 39.3 46.1 52.6 118.3 256.3
Mabharashtra 2021 71.2 82.7 95.0  252.1 501.0
Andhra Pradesh* 2021 56.7 67.9 77.5 176.4 378.5
Karnataka 2021 413 494 55.8 130.3 276.8
Kerala 2021 29.6 36.6 41.9 104.8 212.9
Tamil Nadu 2021 53.4 65.8 75.9 171.9 366.9
North East States 2021 8.1 4.7 10.5 25.7 49.0

(Excluding Assam)

Source: The Dementia India Report 2010.
* Separate figures for Andhra Pradesh and Telengana are not available as the report was released

on 21.09.2010

Implementation of tobacco control working group recommendations

1822. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of HEALTH AND

FAMILY WELFARE be pleased to state:

(a) whether Government has decided to implement the recommendations of the

Tobacco Control Working Group;

(b) if so, the details thereof;

(c) whether it is a fact that the recommendations of the Working Group are against
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the interests of the tobacco growing community which seriously affect the tobacco farming

community;

(d) whether Government is of the view to protect the tobacco growers’ interests

and take the measures to help the tobacco growers;
(e) ifso, the details thereof; and
(f) the stand of Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SHRIPAD YESSO NAIK): (a) and (b) There is no such body
as Tobacco Control Working Group. However, a Committee was constituted by the
Ministry to review and suggest amendments to the Cigarettes and other Tobacco Products
(Prohibition of Advertisement and Regulation of Trade and Commerce, Production,
Supply and Distribution) Act, 2003 (COTPA). A draft Note for the Cabinet has been

prepared and circulated for Inter - Ministerial Consultations.

(c) to (f) To protect the interests of tobacco growers the Ministry had supported a
pilot project through Central Tobacco Research Institute, Rajahmundry on ‘Alternative
crops to bidi and chewing tobacco (2008-10)’ in five agro ecological zones of the country.
The Ministry of Health & Family Welfare has also written to other Ministries such as
Agriculture and Commerce to consider development of new Schemes/ Programmes or
modification of existing schemes for providing alternate crops to tobacco growers and
also economically viable options with support for the tobacco growing farmers who
are willing to shift over from tobacco, without any economic loss to them. An Inter-
ministerial Committee of Secretaries has been constituted at the national level under the
chairpersonship of the Cabinet Secretary to review and develop a comprehensive policy

on tobacco and tobacco related issues.
Shortfall in doctors’ recruitment in Chhattisgarh

+1823. DR. BHUSHAN LAL JANGDE: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) the reasons for shortfall in the selection of medical graduates inspite of a

number of medical colleges and AIIMS in Chhattisgarh;

(b) whether the vacancies of doctors in Chhattisgarh are being filled from outside

the State; and

TOriginal notice of the question was received in Hindi.
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(c) whether the reasons for lack of interest in appointment of doctors by the

medical graduates are being resolved?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SHRIPAD YESSO NAIK): (a) to (c) The Chhattisgarh Government
has informed that the reason for shortfall of medical graduates in the State is that many
medical graduates try for post graduate admission and hence they avoid immediate
employment after MBBS. Further, most of the places in Chhattisgarh are remotely located,
wherein such medical graduates do not show any interest to serve. The State Government,
therefore, fills up the posts from graduate doctors of the State as well as from outside
the State. The Government of Chhattisgarh provides additional allowances to doctors
under the Chhattisgarh Rural Medical Corps Scheme to attract them for working there.
The vacancies in AIIMS Raipur are open to all the applicants of the country, including
Chhattisgarh.

New PHCs in U.P.

+1824. SHRI JUGUL KISHORE: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government is proposing to set up Primary Health Centres (PHCs) in

the rural areas of Uttar Pradesh;

(b) whether new primary health centres can be opened in villages whose population
is more than five thousand or in the villages not having any health centres within 10 km.

radius; and
(c) if so, the criteria for opening health centres?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRISHRIPAD YESSO NAIK): (a) to (c) Public health being a State subject,
the responsibility of setting up of health centres/district hospitals lies with the States/
UTs. However, financial and technical support is provided under National Health Mission
(NHM) to supplement the efforts of States/UTs for setting up/upgradation of Rural Health
infrastructure, including Primary Health Centres (PHCs) as per the requirement proposed

by the State/UT Governments in their Programme Implementation Plans (PIPs).

Under NHM, the proposals of support to State Governments/UT Administration for
establishment of the Primary Health Centre (PHC) is considered for a population norm of
30000 per PHC in plain areas and 20000 per PHC in hilly, tribal and desert areas.

TOriginal notice of the question was received in Hindi.
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Neonatal and maternal mortality rates

71825. DR. SATYANARAYAN JATIYA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) the year-wise and State-wise status of neonatal mortality and maternal

mortality rate during the last five years;

(b) the special measures taken to reduce neonatal mortality and maternal mortality

rates;
(c) whether any time bound target has been earmarked for this purpose; and
(d) if so, the details thereof along with the scheme thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SHRIPAD YESSO NAIK): (a) The year wise and State wise status of
neonatal mortality rate and maternal mortality ratio during the last five years are given in

Statement-I and II respectively (See below).

(b) Under National Health Mission (NHM), the following interventions are

implemented to reduce neonatal and maternal mortality rates:

(1) Operationalizing Community Health Centers as First Referral Units (FRUs)
and Primary Health Centers (24X7) for round the clock maternal care

services.

(2) Promotion of Institutional Delivery through Janani Suraksha Yojana (JSY)
and Janani Shishu Suraksha Karyakram (JSSK): Promoting Institutional
delivery to ensure skilled birth attendance is key to reducing both maternal
and neonatal mortality. JSSK entitles all pregnant women delivering in
public health institutions to absolutely free and no expense delivery including
Caesarean section. The initiative stipulates free drugs, diagnostics, blood and
diet, besides free transport from home to institution, between facilities in case
of a referral and drop back home. Similar entitlements have been put in place
for all sick infants up to one year of age accessing public health institutions for

treatment.

(3) Strengthening Facility based newborn care: Newborn care corners (NBCC)
are being set up at all health facilities where deliveries take place; Special
New Born Care Units (SNCUs) and New Born Stabilization Units (NBSUs)

FOriginal notice of the question was received in Hindi.
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are also being set up at appropriate facilities for the care of sick newborn

including preterm babies.

Home Based Newborn Care (HBNC): Home based newborn care through
ASHA has been initiated to improve new born practices at the community

level and early detection and referral of sick new born babies.

Prevention and treatment of Anaemia by supplementation with Iron and Folic

Acid tablets during pregnancy and lactation.

To tackle the problem of anaemia due to malaria particularly in pregnant
women, Long Lasting Insecticide Nets (LLINs) and Insecticide Treated Bed

Nets (ITBNs) are being distributed in endemic areas.

Name Based Tracking of Pregnant Women to ensure complete antenatal,
intranatal, postnatal care and children up to 2 years of age for completing

immunization as per Universal Immunization Programme schedule.

Integrated Management of Neonatal and Childhood Illnesses (IMINCI) is
being implemented through skill building of ANMs, Nurses and doctors for
early diagnosis and case management of common ailments such as Acute

Respiratory Infection, Diarrhoea, fever etc. in children.

Universal Immunization Programme (UIP) covers about 13.5 crore children
for vaccination against seven vaccine preventable diseases, through 90 lakh

immunization sessions each year.

Capacity building of health care providers: Various trainings are being
conducted under National Health Mission (NHM) to build and upgrade the
skills of health care providers in basic and comprehensive obstetric care of

mother during pregnancy, delivery and essential newborn care.

To overcome the shortage of specialists, capacity building of MBBS doctors
in Anesthesia (LSAS) and Obstetric Care including C-section (EmOC) skills

particularly in rural areas.

Engagement of more than 8.9 lakhs Accredited Social Health Activists
(ASHAs) to generate demand and facilitate accessing of health care services

by the community.

Village Health and Nutrition Days (VHNDs) in rural areas as an outreach
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(14)

(15)

(16)

(17

activity, for provision of maternal and child health services and creating
awareness on maternal and child care including health and nutrition

education.

Early initiation and exclusive breastfeeding for first six months and appropriate

infant and young child feeding practices are being promoted.

To sharpen the focus on vulnerable and marginalized populations in underserved
areas, 184 High Priority Districts have been identified for implementation of
Reproductive Maternal Newborn Child Health+Adolescent (RMNCH+A)

interventions for achieving improved maternal and child health outcomes.

India Newborn Action Plan (INAP) has been launched to reduce neonatal

mortality and stillbirths.

Newer interventions have been implemented to reduce newborn mortality,
including - Vitamin K injection at birth, Antenatal corticosteroids in preterm
labour, Kangaroo mother care and Injection Gentamicin for possible serious

bacillary infection.

(c¢) and (d) As Per India Newborn Action Plan our country aims to achieve a target
of single digit Neonatal Mortality Rate (NMR) per 1000 live births by 2030.

Under the Millennium Development Goal (MDG) 5, the target is to reduce Maternal
Mortality Ratio (MMR) by three quarters between 1990 & 2015. Based on the UN Inter-
agency expert Group’s MMR estimates, in the publication “Trends in Maternal Mortality:
1990-2013”, the target for MMR is estimated to be 140 per 1,00,000 live births by the
year 2015 taking a base of 560 per 1,00,000 live births in 1990.

Statement-1

Trend of Neonatal Mortality Rate in India (Per 1000 live births)

States 2008 2009 2010 2011 2012
India 35 34 33 31 29
Andhra Pradesh 34 33 30 28 27
Assam 34 33 33 30 29
Bihar 32 31 31 29 28
Chhattisgarh 39 38 37 34 31
Delhi 19 18 19 18 16
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States 2008 2009 2010 2011 2012
Gujarat 37 34 31 30 28
Haryana 34 35 33 28 28
Himachal Pradesh 33 36 31 28 26
Jammu and 39 37 35 32 30
Kashmir
Jharkhand 25 28 29 29 27
Karnataka 24 25 25 24 23
Kerala 7 7 7 7 7
Madhya Pradesh 48 47 44 41 39
Mabharashtra 24 24 22 18 18
Odisha 47 43 42 40 39
Punjab 28 27 25 24 17
Rajasthan 43 41 40 37 35
Tamil Nadu 21 18 16 15 15
Uttar Pradesh 45 45 42 40 37
West Bengal 26 25 23 22 22
Source: Sample Registration System, RGI

Statement-I11

Trend of Maternal Mortality Ratio in India (per one lakh live births)

Major State

MMR(SRS) (2007-09)

MMR(SRS) (2010-12)

India Total
Assam

Bihar

Jharkhand
Madhya Pradesh
Chhattisgarh
Odisha

Rajasthan

212

390

261

261

269

269

258
318

178

328

219

219

230

230

235
255
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Major State MMR(SRS) (2007-09) MMR(SRS) (2010-12)
Uttar Pradesh 359 292
Uttaranchal 359 292
Andhra Pradesh 134 110
Karnataka 178 144
Kerala 81 66
Tamil Nadu 97 90
Gujarat 148 122
Haryana 153 146
Mabharashtra 104 87
Punjab 172 155
West Bengal 145 117
Others 160 136

Source: Sample Registration System, RGI
Sugar content in soft drinks

1826. SHRI GULAM RASOOL BALYAWI: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) the maximum amount of sugar permitted in soft drinks;

(b) whether sugar contents being used in most of the soft drinks are higher than

the permissible limit, if so, the details thereof; and
(c) the action being taken in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SHRIPAD YESSO NAIK): (a) Soft drinks come under the category of
‘beverages non-alcoholic-carbonated water’ as per regulation 2.10.6 of Food Safety and
Standards (Food Product Standards and Food Additives) Regulations, 2011. Maximum
permissible limit of amount of sugar for such drinks has not been prescribed in that

regulation.

(b) and (¢) Do not arise.
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HI1N1 disease in the country

1827. SHRI BAISHNAB PARIDA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the status of HINI disease in the country;

(b) whether some cases of the disease caused by the virus have been reported

from certain parts of the country;

(c) whether Government has developed some effective system to address the

virus; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SHRIPAD YESSO NAIK): (a) and (b) HIN1 virus that caused the
Influenza Pandemic during 2009-10 continues to circulate in the community causing
sporadic outbreaks in various parts of the country. Most of the sporadic cases are reported

from Rajasthan, Gujarat, Maharashtra, Kerala and Tamil Nadu.

(c) and (d) Health is a State subject. However, Integrated Disease Surveillance
Programme (IDSP) under Ministry of Health is doing surveillance for acute respiratory
tract infections across the country. Twelve laboratories under IDSP have been strengthened
to test seasonal influenza viruses including HIN1. Ministry has provided guidelines on
screening and categorization of patients, laboratory diagnosis, infection control, home care
and clinical management. Ministry has kept a stock of Personal Protective Equipments

for use in HIN1 outbreak situations.

AIIMS-like institution in H.P.

11828. SHRIMATI BIMLA KASHYAP SOOD: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(a) whether the Himachal Pradesh (HP) Government has made a request to
the Central Government for opening of a modern hospital in the State on the lines of
AIIMS;

(b) if so, whether the Central Government has given approval thereto and the

details thereof;

FOriginal notice of the question was received in Hindi.
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(¢) whether the people of Himachal Pradesh have to come to PGI Chandigarh or

AIIMS, Delhi due to lack of modern machines and basic facilities in the State; and
(d) if so, whether Government would pay attention thereto?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SHRIPAD YESSO NAIK): (a) and (b) The Central Government plans
to set up new AIIMS in each State in a phased manner. Government of Himachal Pradesh
had been requested to identify three or four alternative locations having 200 acres of land
each and to undertake to provide free of cost land and other required infrastructure such
as suitable road connection, sufficient water supply, electricity connection of required
load and regulatory/statutory clearances. A check-list has also been sent to the State

Government to furnish full details on each of sites/ locations.

(c) and (d) Apex tertiary healthcare institutions like PGIMER, Chandigarh and
AIIMS, New Delhi cater to large geographical area including Himachal Pradesh. In order
to improve healthcare facilities in the State of Himachal Pradesh, the Central Government
has taken up upgradation of Dr. Rajendra Prasad Government Medical College, Tanda
under Phase-II of Pradhan Mantri Swasthya Suraksha Yojana (PMSSY) and a new Super
Speciality Block has been built under the scheme. In addition, the Government has
also decided to upgrade the Indira Gandhi Medical College, Shimla under Phase-III of
PMSSY.

Treatment facility for children with AIDS

1829. SHRI RAJKUMAR DHOOT: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government has conducted any survey about the children suffering

from AIDS in Maharashtra and rest of the country;
(b) if so, the details thereof;

(¢) the action Government has taken to provide best of treatment to such

children;

(d) whether incidents of maltreatment of such children in hospitals and schools

have come to the notice of Government;
(e) ifso, the details thereof; and

(f) the remedial measures Government proposes to take in the matter?



Written Answers to [9 December, 2014] Unstarred Questions 235

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SHRIPAD YESSO NAIK): (a) and (b) National AIDS Control
Organisation conducts HIV Sentinel Surveillance and HIV Estimations once in 2 years
to estimate the burden of HIV infection in the country. Based on the HIV Estimations
and projections in 2012, estimated number of children infected with HIV in the country
in 2011 is 1,45,445 and estimated number of women infected with HIV in the country is

8,15,975. The State and UT-wise details are given in the Statement.

(¢) All children who are registered in Antiretroviral Treatment Centres are
evaluated as per the technical guidelines based on CD4 count and clinical status. Based on
the eligibility criteria, if found eligible, children are given free Antiretroviral Treatment.

Currently there are 44,812 children receiving treatment from 456 ART centres.

(d) and (e) No incidents of maltreatment of children infected from HIV/AIDS are
reported from hospitals. However, one incident of maltreatment of children infected with
HIV/AIDS was reported from a school in Goa.

There were 13 HIV-infected children, all orphans living in a children’s home, were
expelled from a school in Rivona village in South Goa following the protests by parents

of other students.

However, the same was successfully resolved with the intervention of Goa State

AIDS Control Society and Department of Education, Government of Goa.

(f) Inorder to prevent any incidents of maltreatment of such children in hospitals

and schools, following steps are being taken:
(1) Sensitization of teachers/ Principal on issues related to HIV/AIDS.

(2) Training of Medical and Paramedical staff to address and resolve cases of

Stigma and discrimination against children affected by AIDS.

(3) Mass Media campaigns for reducing Stigma and discrimination against

persons living with HIV including women and children.

(4) Addressing these issues through policy and programme guidelines under
National AIDS Control Programme (NACP).

(5) Technical Resource Group has been set up for providing necessary guidance
and assistance to National AIDS Control Programme for developing National

framework to address HIV related stigma and discrimination.
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(6) State Grievance Redressal Committees have been set up at State level to
protect the interests/ rights of HIV/AIDS infected people including Children.

(7) The Human Immunodeficiency Virus and Acquired Immune Deficiency

Syndrome (Prevention and Control) Bill, 2014 has been introduced in the

Rajya Sabha and is under review.

Statement

State-wise details of Estimated No. of Children living with HIV in 2011

State Estimated No. of Children
living with HIV in 2011
Andaman and Nicobar Islands 14
Andhra Pradesh 27,499
Arunachal Pradesh 30
Assam 475
Bihar 9,791
Chandigarh 60
Chhattisgarh 2,523
Daman and Diu 8
Delhi 876
Dadra and Nagar Haveli 10
Goa 335
Gujarat 8,598
Himachal Pradesh 342
Haryana 940
Jharkhand 1,931
Jammu and Kashmir 163
Karnataka 14,195
Kerala 1,408
Meghalaya 63
Mabharashtra 28,982
Manipur 1,552
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State Estimated No. of Children
living with HIV in 2011
Madhya Pradesh 3,789
Mizoram 251
Nagaland 547
Odisha 4,815
Puducherry 70
Punjab 1,254
Rajasthan 5,711
Sikkim 19
Tamil Nadu 6,504
Tripura 200
Uttarakhand 365
Uttar Pradesh 12,365
West Bengal 9,761
India 1,45,446

Source: State HIV Epidemic Fact Sheets, July, 2014
Shortage of doctors in the country

1830. SHRI K. RAHMAN KHAN: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the total shortage of doctors in the country as per WHO standards;
(b) the number of doctors graduated annually in the country at present; and

(c) the steps Government is going to take to meet shortage of doctors in the

country?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SHRIPAD YESSO NAIK): (a) Standard Doctor Population Ratio as
per WHO is 1:1000, while Doctor Population Ratio in India is 1:1674. Additionally, there
are 7.9 Lakh AYUSH practitioners registered in the country.

(b) The intake capacity of Medical Colleges in MBBS course in the country
during the Academic Year 2014-15 is 54348 seats.
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(¢) With a view to upgrade and further strengthen medical education institutions

in the country, the Government has started the following centrally sponsored schemes:

(1)  Strengthening/upgradation of State Government Medical Colleges for starting
new PG courses/increase of PG seats with fund sharing between the Central

and State Government in the ratio of 75:25.

(1) Establishment of new medical colleges by upgrading district/referral hospitals
preferably in underserved districts of the country with fund sharing between
the Central Government and States in the ratio of 90:10 for NE/special
category states and 75:25 for other States.

(iii) Strengthening/ upgradation of existing State Government/Central Government
Medical Colleges to increase MBBS seats in the country with fund sharing
between the Central Government and States in the ratio of 90:10 for NE/
special category States and 70:30 for other States with the upper ceiling of the
cost per MBBS pegged at ¥ 1.20 crore.

Home births in tribal regions

1831. SHRI C.P. NARAYANAN: Will the Minister of HEALTH AND FAMILY
WELFARE he pleased to state:

(a) the current data of home delivery happening in particularly vulnerable tribal

groups (PVTGs) in the country;
(b) the specific situation in Jharkhand;
(c) the safeguard measures for women giving delivery at home; and

(d) the manner in which Government ensures that the women get emergency

services?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SHRIPAD YESSO NAIK): (a) As per District level Household Survey,
2007-8 (DLHS-3), Home delivery reported in the country is 52.4%. Out of these, 66.7%
home delivery took place among scheduled tribes. Disaggregated data on particularly

vulnerable tribal groups (PVTGs) is not captured in this survey.

(b) As per District level Household Survey, 2007-08 (DLHS-3), Home delivery
reported in the State of Jharkhand is 81.9%. Out of these, 91.5% home delivery took place

among scheduled tribes.
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Disaggregated data on particularly vulnerable tribal groups (PVTGs) is not captured

in this survey.

As per Annual Health Survey (2012-13), 53.4% of deliveries are taking place at

home. The survey, however, does not capture disaggregated data on scheduled tribes

including particularly vulnerable tribal groups (PVTGs)

(c) While Government is promoting institutional deliveries under the National

Health Mission, following measures are being implemented for ensuring safe delivery of

women at home:

(i)

(i)

(iii)

(iv)

Home based distribution of Misoprostol for prevention of Post Partum
Hemorrhage (PPH) to selected women who are likely to deliver at

home.

ANMs are being incentivized for conducting Home deliveries in remote

and inaccessible areas.

States have been advised to notify blocks/areas in the districts where
home delivery is >20% and which are hard to reach/ remote/inaccessible

for a focused attention.

ANM/ASHA are undertaking post natal care visits at home during 1st,
3rd, 7th, and 42nd day for counseling the mother on postpartum care,

recognition of postpartum complications and enabling referral.

(d) Under National Health Mission (NHM),the key steps taken by Government

of India for provision of emergency obstetric care services and accelerate the pace of
reduction for Maternal Mortality Ratio (MMR) are:

3

Promotion of institutional deliveries through Janani Suraksha Yojana.

Capacity building of health care providers in basic and comprehensive

obstetric care.

Operationalization of sub-centres, Primary Health Centres, Community
Health Centres and District Hospitals for providing 24x7 basic and

comprehensive obstetric care services.

To tackle the high bed occupancy in the maternity wards, Mother and
Child Health Wings have been sanctioned at high case load facilities
where the maternity and children ward are together for provision
of continuum of care approach to pregnant women, newborns and

children.
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. Name Based Web enabled Tracking of Pregnant Women to ensure

antenatal, intranatal and postnatal care.

. Mother and Child Protection Card in collaboration with the Ministry of
Women and Child Development to monitor service delivery for mothers

and children.

. Antenatal, Intranatal and Postnatal care including Iron and Folic Acid
supplementation to pregnant and lactating women for prevention and

treatment of anaemia.

. Engagement of more than 8.9 lakhs Accredited Social Health Activists
(ASHAs) to generate demand and facilitate accessing of health care

services by the community.

. Village Health and Nutrition Days in rural areas as an outreach activity,

for provision of maternal and child health services.

. Health and nutrition education to promote dietary diversification,
inclusion of iron and folate rich food as well as food items that promote

iron absorption.

. Janani Shishu Suraksha Karyakaram (JSSK) has been launched on
Ist June, 2011, which entitles all pregnant women delivering in public
health institutions to absolutely free and no expense delivery including
Caesarean section. The initiative stipulates free drugs, diagnostics,
blood and diet, besides free transport from home to institution, between
facilities in case of a referral and drop back home. Similar entitlements
have been put in place for all sick infants accessing public health

institutions for treatment.

. 184 High Priority Districts (HPDs) have been identified and prioritized
for Reproductive, Maternal, New Born, Child Health and Adolescent
(RMNCH+A) interventions for achieving improved maternal and child

health outcomes.
Manifold increase in diabetic patients

1832. SHRID. KUPENDRA REDDY: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that the diabetics patients have increased manifold,
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(b) if so, the details thereof;

(¢) whether Government took any steps to make available the medicines

specifically for diabetic patients in all the Government hospitals in the country;
(d) if so, the details thereof; and

(e) the steps taken to make awareness among the public about diabetes, its various

complications, prevention and control?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SHRIPAD YESSO NAIK): (a) and (b) International Diabetes
Federation estimates that 66.8 million persons aged 20 years and above in India had

diabetes in 2014 as against 61.3 million persons in 2011.

(c) and (d) Health being a State subject, free or subsidised treatment is available at

various hospitals for various ailments including diabetes.

Under the National Programme for Prevention and Control of Cancer, Diabetes,
Cardiovascular Diseases and Stroke (NPCDCS), districts under the programme are
supported with ¥50,000/- per month for essential drugs and consumables for common
Non-Communicable Diseases including Diabetes and Hypertension. Diabetic patients are
treated in the Government healthcare delivery system through Community Health Centres
and District Hospitals besides Government Medical Colleges and Tertiary Health Care
Institutions. Drugs are also made available through other Central and State Government

Programmes / Schemes.

(¢) The Central Government supplements the activities and efforts of the State
Governments towards creation of awareness, health education and health promotion for

Non-Communicable Diseases including Diabetes.

The focus of NPCDCS is on awareness generation for behaviour and life-style
changes, early diagnosis of persons with high levels of risk factors and their referral to
higher facilities for appropriate management. Under the programme mass screening of
population for diabetes has been carried out and 5.47 crores population above 30 year of

age and pregnant women have been screened as on 31.3.2014.

Several awareness initiatives have been undertaken including observance World
Diabetes Day, organising of screening and major awareness events at India International
Trade Fair (IITF) 2014, Delhi and use of social media, etc.
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Trained mental health personnel

1833. SHRIMATI VANDANA CHAVAN: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) the number of trained mental health personnel (psychiatrists, clinical
psychologists, psychiatric social workers and psychiatric nurses) available in the country

and the State-wise details thereof;

(b) the number of mental hospitals and mental healthcare centres available in the
country and the State-wise details thereof including mental healthcare centres in urban

and rural areas;

(c) the steps taken by Government for improving access to mental healthcare in

rural areas;

(d) whether any social security benefits are granted to the persons suffering from

mental illness or mental retardation and, if so, the details thereof; and
(e) the amount spent on mental healthcare research in the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SHRIPAD YESSO NAIK): (a) It is estimated that there are 3800
Psychiatrists, 898 Clinical Psychologists, 850 Psychiatric Social Workers and 1500
Psychiatric Nurses in the country. Recent estimates for State/UT-wise details of trained

mental health personnels are not available.

(b) There are 3 Centrally run mental health institutes, 40 State run mental hospitals
and 398 Departments of Psychiatry in various medical colleges (183 in Government and
215 in private) across the country equipped to treat patients suffering from mental illness.
The details of Central and State run mental health institutes in the country are given in
Statement-I (See below).

(¢) To address the huge burden of mental disorders, the Government of India has
introduced the National Mental Health Programme (NMHP) in the country since 1982. A
total of 232 districts in the country have been covered under the District Mental Health
Program (DMHP) to provide detection, management and treatment of mental disorders/
illness. With the objective to address the shortage of mental health professionals in the
country, 11 Centres of Excellence in Mental Health and 27 PG training departments
in mental health specialties have been funded. Besides, three Central Institutions viz.

National Institute of Mental Health and Neuro Sciences, Bangalore, Lokopriya Gopinath
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Bordoloi Regional Institute of Mental Health, Tezpur and Central Institute of Psychiatry,
Ranchi have been strengthened for augmenting the human resources in the area of mental
health and for capacity building in the country. During the Twelfth Five Year Plan, the
District component of National Mental Health Programme has further been restructured
to include additional components like suicide prevention services, work place stress

management, life skills training and counselling in schools and colleges.

(d) No financial benefits are provided to the persons suffering from mental
illness or mental retardation under the various schemes of the National Mental Health

Programme.

(e) There is no provision for direct funding of mental health care research under
the extant District Mental Health Programme. The details of expenditure incurred by
the National Institute of Mental Health and Neuro Sciences, Bangalore and Lokopriya
Gopinath Bordoloi Regional Institute of Mental Health, Tezpur, Assam on research in the

field of Mental Health during the last three years is given in Statement-II.
Statement-1

List of Government Mental Hospitals in the country

State Name of the Mental Hospital

Andhra Pradesh Institute of Mental Health, Govt.
Hospital for Mental Care. S.R. Nagar,
Hyderabad, Andhra Pradesh

Government Hospital for Mental Care,
Chinnawaltair, Visakhapatnam, Andhra
Pradesh

Assam Lokopriya Gopinath Bordoloi Institute
of Mental Health, P.O. Tezpur, Dist.
Sonitpur, Assam (Central Govt.)

Bihar Institute of Mental Health, Koelwar,
Bhojpur, Bihar

Jharkhand Central Institute of Psychiatry, Kanke
P.O. Ranchi, Jharkhand (Central
Government)

Ranchi Institute of Neuropsychiaty
and Allied Science (RINPAS), Kanke,
Ranchi, Jharkhand
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State

Name of the Mental Hospital

Delhi

Goa

Gujarat

Himachal Pradesh

Jammu and Kashmir

Karnataka

Kerala

Institute of Human Behavior & Allied
Sciences, G.T. Road, P.O. Box 9520,
Jhilmil, Delhi,

Institute of Psychiatry & Human
Behavior, Altinho, Panaji, Goa

Hospital for Mental Health, Bhuj,
Gujarat.

Hospital for Mental Health, Vikasgruh

Road, Jamnagar, Gujarat

Hospital for Mental Health, Behind
Kapadia High School, Outside Delhi
Gate, Shahibaug Road, Ahamedabad

Hospital for Mental Health, Karelibag,

Baroda

Himachal Hospital of Mental Health &

Rehabilitation, Boileauganj

Govt. Hospital for Psychiatric Diseases,
Rainawari, Khatidarwaze, Srinagar
(Jammu & Kashmir)

The Medical Superintendent,
Psychiatric Diseases hospital GMC,

Jammu, Ambphalia B.C. Road, Jammu

Karnataka Institute of Mental Health,
Belgaum Road, Dharwad, Karnataka

National Institute of Mental Health and
Neuro Sciences, Bangalore (Central

Government)

Mental Health Centre, Oolampara,

Thiruvananthapuram, Kerala

Govt.  Mental Health  Centre,
Kuthiravattom, Kozhikode, Kerala
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State

Name of the Mental Hospital

Madhya Pradesh

Maharashtra

Meghalaya

Nagaland

Odisha

Punjab

Rajasthan

Tamil Nadu

Govt. Mental Health Centre, Poothole
P.O., Thrissur, Kerala

Gwalior Manasik Arogyasala, Central
Jail Road, Gwalior, Madhya Pradesh

Mental Hospital, Banganga Sawer
Road, Indore, Madhya Pradesh

Regional Mental Hospital, Nagpur,
Maharashtra

Regional Mental Hospital, Yeravda,

Pune, Maharashtra

Regional Mental Hospital, Wagle
Estate, Thane (W) Maharashtra

Regional Mental Hospital, Ratnagiri,
Mabharashtra

Meghalaya Institute of Mental Health
& Neurosciences Shillong, Meghalaya

Modern Psychiatric Hospital,
Narsingarh, Agartala, West Tripura

Mental Hospital, Kohima, Nagaland

Mental Health Institute, S.C.B. Medical
College, Cuttack, Odisha

Dr. Vidyasagar Punjab Mental Hospital,

Circular Road, Amritsar

Mental Hospital (Psychiatric Centre),
Janta Colony, Jaipur, Rajasthan

Mental Hospital, (Psychiatric Center),
hastri Nagar, Jodhpur

Institute of Mental Health, Meda-
vakkam Tank Road, Kilpauk, Chennai,
Tamil Nadu
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State

Name of the Mental Hospital

Uttar Pradesh

West Bengal

Institute of Mental Health & Hospital,
Billochpura, Mathura Road, Agra,
Uttar Pradesh

Mental Hospital Bareilly, Civil Lines,
Bareilly, Uttar Pradesh

Mental Hospital, S2/1 Pandeypur,
Varanasi, Uttar Pradesh

Lumbini Park Mental Hospital, 115,
G.S, Bose Road, Calcutta, West
Bengal

Institute for Mental Care, Purulia P.O.,
Purulia, West Bengal

Mental Hospital Berhampore,
Berhampore Mental Hospital,
Berhampore, Murshidabad, West
Bengal

The Mental Hospital (Calcutta &
Mankundu), 133, Vivekananda Road,
Calcutta, West Bengal

Institute of Psychaitry7, D.L. Khan
Road, Calcutta, West Bengal

Calcutta Pavlov Hospital, 18, Gobra
Road, Calcutta, West Bengal

Statement-I1

Details of expenditure incurred on research in the field of Mental Health

(X in lakhs)

S1. No. Institute

2011-12 2012-13 2013-14

1. National Institute of Mental
Health and Neuro Sciences,
Bangalore

2. Lokopriya Gopinath Bordoloi

Regional Institute of Mental
Health, Tezpur, Assam

4.16 11.08 19.70

85.79 38.43 50.52
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Free treatment facility for children with cancer

+1834. SHRI ASHK ALI TAK: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the names of the States that are providing free treatment facility to children

with cancer and the details thereof; and

(b) whether Government proposes to provide free treatment facility to children

suffering from cancer in all the States, if so, by when and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SHRIPAD YESSO NAIK): (a) and (b) The treatment of children with
Cancer in various Government Hospitals is either free or subsidized both for the Central
and State Government Hospitals. Cancer can be diagnosed and treated at various levels
in the Government health care system. Hence the number of such facilities for the States

is not centrally maintained.

Government of India provides facilities for treatment of cancer through Central
Government Hospitals/Institutions in different parts of the country such as All India
Institute of Medical Sciences, Safdarjung Hospital, Dr. Ram Manohar Lohia Hospital,
PGIMER Chandigrh, JIPMER Puducherry, Chittranjan National Cancer Institute,
Kolkata etc. Oncology in its various aspects has focus in case of new AIIMS and many
upgraded institutions under Pradhan Mantri Swasthya Suraksha Yojna (PMSSY). The
proposal of setting up of National Cancer Institute at Jhajjar and development of 2nd
campus of Chittranjan National Cancer Institute, Kolkata has also been approved. 27
Regional Cancer Centres were recognized and supported under the erstwhile National

Cancer Control Programme (NCCP) for treatment of cancer patients.

In addition, Government of India has in the year 2013-14, approved a scheme for
enhancing the Tertiary Care Cancer facilities in the country. Under this scheme (Tertiary
component of NPCDCS), Government of India will assist 20 State Cancer Institutes
(SCI) and 50 Tertiary Care Cancer Centres (TCCC) in different parts of the country. The
maximum assistance inclusive of State Share for SCI is ¥120 crores and for TCCC is 345
crores. The Central and State share will be in the ratio 75:25, and for North East and Hill
States this ratio would be 90:10.

Financial assistance to patients is also provided under the Health Minister’s
Discretionary Grant and Health Minister’s Cancer Patient Fund under Rashtriya Arogya
Nidhi.

FOriginal notice of the question was received in Hindi.
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NORI certificates for foreign-settled doctors

1835. SHRIMATI RENUKA CHOWDHURY: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether Government has been issuing ‘No Obligation to Return to India
(NORI)’ certificates to enable doctors to settle abroad,;

(b) if so, the reasons therefor along with the number of NORI certificates issued

by Government during the last three years, year-wise; and

(c) the steps taken by Government to ensure that the doctors who had gone for

further study abroad come back to India and serve the country?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SHRIPAD YESSO NAIK): (a) to (c) As per immigration laws of
United States of America, for all J-1 Visa holders, 2 years of home residency in India is
mandatory. The NORI Certificate is one of the requirements for seeking waiver from the
above mentioned 2 years of mandatory home residency, while applying for H1B visa, i.e.,

work visa. Eleven NORI certificates were issued in the year 2011.

Subsequently, it was decided that no NORI certificate will be issued till finalization
of the revised guidelines. The Ministry of Health and Family Welfare issued revised
guidelines in March, 2013 which stipulate that NORI Certificates will not be issued under
any circumstance. Accordingly, no NORI Certificate has been issued by the Ministry of
Health and Family Welfare in the years 2012, 2013 and in the current year upto November,
2014. However, in relaxation of these guidelines, it has recently been decided to issue

NORI Certificates to applicants who are above the age of 65 years.

As per the extant guidelines, Indian doctors applying for Statement of Need
Certificate or Exceptional Need Certificate to pursue higher medical studies abroad
are required to execute a Bond of Rupees Five lakh with two sureties, in addition to
the requirement to furnish a written undertaking that upon completion of their training
abroad, they will return to India and enter the practice of medicine in India in the specialty

of their training.

Further, in order to stop brain drain of doctors working under the Central Government

sector, the following steps have been taken:

(1) Pay and allowances of doctors have been enhanced considerably after

implementation of the Sixth Central Pay Commission (CPC);
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(i) The age of superannuation of faculty of medical institutions has been enhanced

to 65 years;

(ii1) Assured promotion scheme for faculty of Central Government institutions has

been revised to make it more beneficial; and

(iv) Various allowances available to faculty like Non-Practicing allowance,
Conveyance allowance, Learning Resource allowance, etc., have been

enhanced considerably.

Diarrhoea and pneumonia amongst children

1836. SHRI A.K. SELVARAJ: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether India loses most kids to diarrhoea and pneumonia as per a recent

study;

(b) whether India tops the global list with 318 deaths per 1,000 children under

five years of age due to diarrhoea and pneumonia;

(¢) whether India continues to struggle with improving rates of basic childhood

immunizations; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SHRIPAD YESSO NAIK): (a) and (b) Yes. As per the Pneumonia
and Diarrhoea Progress Report, 2014 of the International Vaccine Access Centre (IVAC),
India tops the list of 15 countries in terms of total burden of under-five deaths due to
pneumonia and diarrhoea, with an estimated total of 3,18,000 under-five deaths due to

diarrhoea and pneumonia, in 2013.

(c¢) and (d) Immunization coverage has improved in India as shown by improved
coverage of full immunization of children from 54 per cent (DLHS 2007-08) to 61 per

cent (Coverage Evaluation Survey 2009).
Conviction rate under Drugs and Cosmetics Act

1837. SHRI AMBETH RAJAN: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Drugs and Cosmetics Act is being implemented effectively across the

country;



250  Written Answers to [RAJYA SABHA] Unstarred Questions

(b) if so, the details of conviction awarded under this Act during the last five

years, State-wise; and
(c) the status of the cases registered under this Act?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SHRIPAD YESSO NAIK): (a) to (c) The Drugs and Cosmetics Act
is being implemented throughout the country. Details of conviction and the status of the
cases registered under the Drugs and Cosmetics Act for the years 2010-11, 2011-12,
2012-13 and 2013-14, as received from various States/ UTs, are given in the Statement.

Statement

Details of conviction and the status of the cases registered under Drugs and
Cosmetics Act for 2010-11, 2011-12, 2012-13 and 2013-14

SI.  Name of Whether the If so, the details The Status of the
No. States drugs & Cosmetics  of conviction cases registered
Act is being awarded under under this act

implemented this act during the

across the last three years
country

1 2 3 4 5

1. Andhra Pradesh Yes 19 05 Cases

2. Arunachal Pradesh Yes Nil Does Not Arise

3. Assam Yes Nil One case of spurious
drug is in the stage
of hearing (materials
& evidence) in the
court Chief Judicial
Magistrate Panbazar,
Ghy-1.

4.  Bihar Yes Nil Nil

5. Goa Yes Nil During the last three

years namely 2011-12,
2012-13,2013-14,
and 2014-15 till

date, a total of 4
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1 2 3 4 5
prosecution cases
have been filled
against the
manufacturer of
Sub-Standard drug
in State of Goa
before the IMFC
Courts and the status
of the said cases are
still under trial.

6. Haryana Yes Conviction in 88 (475 cases are under
casesout of 117  trial as various
cases decided by  courts in the State as
the court during  on 31.03.2014)
last 3 years (i.e.

01.04.2011 to
31.03.2014).
7.  Himachal Pradesh Yes 2011-12:8 196
2012-13:8
2013-14:4
8.  Jammu and Kashmir Yes 2012-13: 10 All the cases are Sub
2013-14:04 Judice in the
2014-15: 10 competent court of
(till Oct., 2014) law.
9. Karnataka Yes 2011-12: 52 Total 599 cases are
2012-13: 35 pending in the
2013-14: 24 concerned
jurisdictional
Honorable courts of
the State of
Karnataka.
10. Kerala Yes 2011: 15 2011: 65
2012: 20 2012: 54
2013: 22 2013: 18
11. Maharashtra Yes 77 2206
12.  Manipur NA Nil NA
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1 2 3 4 5
13. Meghalaya Yes Nil 14
14. Mizoram Yes 1 13
15. Nagaland Yes Nil Nil
16. Odisha Yes 5 478
17. Punjab Yes 99 565
18. Rajasthan Yes 2011-12: 01 2011-12: 32
2012-13: 03 2012-13: 51
2013-14: 05 2013-14: 32
19. Sikkim Yes Nil Nil
20. Tamil Nadu Yes 2010-11: 189 2010-11: 264
2011-12: 167 2011-12: 276
2012-13: 150 2012-13: 279
21. Uttar Pradesh Yes 2012-13: In January, 977
2013 two person
have been convicted
with life imprison-
ment and ¥ 35000/-
fine for supply of
Spurious Oxytocin
Injection.
2013-14: Nil
2014-15: In August,
2014 one person has
been convicted with
three years imprison-
ment with ¥ 100000
as a fine for sale of
medicines without
licence.
22. Puducherry Satisfactorily Nil Does not arise
implemented
23. Andaman and Yes Nil Dose not arise in

Nicobar Islands

view of answer at ‘b’

above
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1 2 3 4 5
24. Chandigarh Yes 2011-12: 25 11
2012-13: 30
2013-14: 46
25. Delhi The Provision of the 46 Cases Ason31.03.2014
Drugs and Cosmetic total 103 cases were
Act, 1940 are being pending before the
duly implemented in trial and appellate
NCT of Delhi. courts, and the High
Court of Delhi.
26. Dadra & Nagar Haveli Yes Nil Nil
(During last
five years)
27. Daman & Diu Yes Nil Nil
28. Lakshadweep Yes No conviction Nil

has been awarded
under this Act
during the last

three years

29. Jharkhand Yes Nil 236
30. Uttarakhand Yes 06 All the cases is
pending in the

Hon’ble court.

Quality check campaign of DCGI

11838. SHRI PRABHAT JHA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that recently Drug Controller General of India (DCGI) had

launched country-wide campaign to test the medicines;
(b) if so, the details thereof;

(c) whether many of the medicines failed in the criteria set for quality testing

during this campaign; and

TOriginal notice of the question was received in Hindi.
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(d) ifso, the details thereofand the action taken against, pharmaceutical companies

in such cases?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SHRIPAD YESSO NAIK): (a) to (d) While no specific campaign
has been launched to test the quality of medicines in the recent past, to ensure the
quality, safety and efficacy of drugs, the officials of the Central Drugs Standard Control
Organization (CDSCO) and State Drug Regulators periodically draw samples of drugs
for testing/analysis from the manufacturing units, Government hospitals, retail chemists
and wholesale dealers from across the country. The number of samples tested, declared
Not of Standard Quality and Spurious/Adulterated and prosecutions launched thereon
during the years 2013-14, 2014-15 (up to September, 2014) is as follows:

Year No. of No. of No. of No. of
drugs samples samples prosecutions
samples declared not declared launched for
taken of standard spurious/ manufacture,
quality adulterated sale and
distribution
of spurious/
adulterated
drugs
2013-14 4110 116 04 33
2014-15 1904 85 Nil 12
(Till September)

Health warning on cigarette packagings

1839. SHRIMATI GUNDU SUDHARANI: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether it is a fact that India’s rank in health warning on tobacco as per
Cigarette Package Health Warnings: International Status Report 2014 dropped by 13
places in the last two years to 136 in 2014 out of total 198 countries; and

(b) to what extent Government’s proposal to increase warning space to 80 per
cent of the package would help in not only bettering its rank but also reducing tobacco

related deaths in the country?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SHRIPAD YESSO NAIK): (a) Yes.
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(b) Depiction of pictorial health warnings is an evidence based tool to create
awareness about the serious and adverse health consequences of tobacco usage especially
among youth, children and the illiterate. The notification issued by the Government on
15.10.2014 which specifies that the pictorial health warnings shall occupy 85% of the
principal display area on both sides of tobacco product packages. This is expected to warn

the users about the ill-effects of Tobacco use.
Complaints against MCI

1840. SHRI JESUDASU SEELAM: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government is aware that there are large number of complaints

regarding functioning of Medical Council of India (MCI) in the past and also at present;
(b) whether Government is planning to reconstitute/abolish MCI; and
(c) ifso, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SHRIPAD YESSO NAIK): (a) to (c) A Group of Experts has been
constituted to study the existing Indian Medical Council (IMC) Act, 1956 and to look
at the proposed amendments to the Act and also to make recommendations to the
Government to make the Medical Council of India (MCI) modern and suited to the

prevailing conditions.
Inadequate number of ambulances

1841. SHRI TIRUCHI SIVA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government is aware of the fact that the number of ambulances
available to cater to the country’s rural areas is only about half the required number of
ambulances since the World Health Organisation prescribes that there should be at least
one ambulance per 1,00,000 population in the plains, and one for every 70,000 population

in hilly terrain or tribal areas;

(b) whether Government is aware of the fact that absence of suitable transportation
is one of the reasons for failing healthcare system even in places where basic health

infrastructure exists;

(c) whether Government proposes to make available the adequate number of

ambulances; and



256  Written Answers to [RAJYA SABHA] Unstarred Questions

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SHRIPAD YESSO NAIK): (a) There is no such norm laid down by
the World Health Organisation (WHO).

(b) to (d) Availability of dependable emergency patient transportation services are
important for saving lives and better utilization of healthcare services. Under National
Health Mission (NHM), the Union Government provides financial support to States/UTs
to strengthen the health systems. This includes support for procurement and operation of
basic and advanced ambulance services based on the requirement proposed by the State/
UT in their annual Programme Implementation Plan (PIP). The model for implementation
of the programme/particular activity is selected by respective State/UT Governments
depending upon their requirement and suitability. Presently, 13171 ambulances and 5778

empanelled patient transportation vehicles are operational under NHM.
Central assistance for urban health projects

1842. SHRI PARIMAL NATHWANI: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government has received any proposals from various State
Governments including Jharkhand for additional Central assistance for Urban Health

Projects;
(b) if so, the details thereof and the present status of the proposals;
(c) by what time the Central assistance will be released; and
(d) the quantum of amount released in this regard, particularly to Jharkhand?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SHRIPAD YESSO NAIK): (a) to (d) Proposals for release of funds
under the National Urban Health Mission (NUHM) have been received from different
State Governments and keeping in view the available resources, funds have been approved
for different States. Details of funds sought and approved, are given in the Statement
(See below). Earlier, during 2013-14 a total amount of ¥662.227 crore had been released
to 29 States/UTs out of which, I6.7275 crore had been released to Jharkhand.
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Statement

Information on NUHM for Financial Year 2014 -15

(Rupees in lakhs)
SI. State/UT Amount proposed Amount approved
No. in Programme in Record of
Implementation Proceedings
Plan (PIP) (RoP)
1 2 3 4
1. Andaman and Nicobar Islands 84.42 47.09
2. Andhra Pradesh 12100.78 5754.75
3. Arunachal Pradesh 571.51 94.22
4. Assam 4956.95 1452.08
5. Bihar 3162.96 1693.34
6. Chandigarh 446.53 218.75
7. Chhattisgarh 7283.76 2974.83
8.  Dadra and Nagar Haveli 120.43 47.23
9. Daman and Diu 0.00 0.00
10. Delhi 10003.66 8423.70
11. Goa 247.20 147.40
12. Gujarat 12187.63 7730.25
13. Haryana 6723.06 6075.81
14. Himachal Pradesh 681.99 89.05
15. Jammu and Kashmir 1282.79 841.94
16. Jharkhand 4664.74 1650.01
17. Karnataka 9544.58 6468.25
18. Kerala 3930.52 3654.00
19. Lakshadweep 0.00 0.00

20. Madhya Pradesh 6543.39 3798.53
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1 2 3 4
21. Maharashtra 53758.95 28641.82
22. Manipur 1297.00 210.66
23. Meghalaya 15872.00 621.37
24. Mizoram 820.58 409.54
25. Nagaland 1016.05 252.86
26. Odisha 5662.09 2705.24
27. Puducherry 435.26 220.62
28. Punjab 11295.14 6709.89
29. Rajasthan 10954.93 3254.12
30. Sikkim 220.87 100.10
31. Tamil Nadu 20225.95 9517.74
32. Telangana 10954.40 6081.10
33. Tripura 323.52 183.58
34. Uttar Pradesh 29962.72 15438.51
35. Uttarakhand 1394.39 970.39
36. West Bengal 7022.45 6484.37
TotaL 255753.20 132963.14

Healthcare facilities in rural areas

1843. SHRI RAM KUMAR KASHYAP: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether rural India which accounts for over 68 per cent of India’s total
population with half of it living below poverty line is struggling for better and easy access
to healthcare services;

(b) whether most of the health centres in rural areas are functioning without
doctors and trained paramedical staff and necessary and life saving drugs are not available

in those health centres; and

(c) if so, the measures taken to provide better healthcare facilities in rural areas?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SHRIPAD YESSO NAIK): (a) Public Health being a State subject,
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the primary responsibility to provide improved access to healthcare services is that of the
State Governments. However, under National Health Mission (NHM) financial support
is provided to State/UT Governments to strengthen their healthcare systems to provide
better and easy access to healthcare services. As per Rural Health Statistics, 2014, there is
a shortfall of 36346 Sub Health Centres (SCs), 6700 Primary Health Centres (PHCs), and
2350 Community Health Centres (CHCs) against the specified population norm.

(b) As per Rural Health Statistics Bulletin (RHS) 2014, a total of 2225 (8.89%)
Primary Health Centres (PHCs) are functioning without doctor, 9825 (39.26%)
PHCs without Lab Technician and 5739 (22.94%) PHCs without a pharmacist in the

country.

(¢) Under the National Health Mission (NHM), financial support is provided to
the States/UTs to strengthen their health care system for augmentation of health human

resources, provision of free essential medicines, etc.
Some key support areas under NHM are:

(1) ASHAs: ASHA is a female voluntary health worker who acts as the link
between the community and the public health facilities. She provides basic
information regarding health and health care services and motivates people to

access services from public health facilities.

(2) Ambulances: Under NHM, support is provided to States/UTs to set up a
patient transport system where people can dial 108 or 102 telephone number
for calling an ambulance. Dial 108 system is an Emergency Response System,
primarily designed to cater to patients of critical care, trauma and accident
victims, etc. 102 services is essentially the basic patient transport system aimed
to cater to the pregnant women and sick children though other categories are

also taking benefit and are not excluded.

(3) Mobile Medical Units (MMUs): MMUSs provide outreach services in rural and
remote areas through a team of staff including one doctor, one nurse, one lab

attendant, one pharmacist and a helper and driver.

(4) Human Resources: Support is provided under National Health Mission to
States and UTs for engaging health care staff at public health facilities on
contractual basis, for providing incentives to doctors and other staff to work

in rural and remote areas, for capacity building of staff, etc.
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Infrastructure: Support under NHM is provided to States/UTs for establishment
of new facilities based on population and time to care norms and for up-
gradation of existing facilities by constructing new buildings or by renovation

of existing ones.

Drugs & Equipment: To supplement the efforts of States/UTs in
ensuring availability of drugs at public health facilities, Government of
India has been providing free drugs/funds for free drugs to States/UTs
under the Reproductive and Child Health (RCH) and National Disease
Control Programmes for Tuberculosis, Vector borne diseases including
Malaria, Leprosy and HIV/AIDS etc. Government is also encouraging
the States/UTs to provide universal access to free essential medicines in
public health facilities by providing funds and incentives under the
National Health Mission (NHM). Up to 5% additional funding (over and
above the normal allocation of the State) under the NRHM was introduced
as an incentive from the year 2012-13 for those States that introduce free

medicines scheme.

Untied Grants to facilities: Under NHM, support is given to States/UTs to
strengthen Sub Centres, PHCs, CHCs and District Hospitals by provision of
Untied Funds to undertake need based works for improving infrastructure and

enhancing service delivery at these facilities.

Support for Reproductive, Maternal, New-born, Child & Adolescent Health
(RMNCH+A) : RMNCH+A seeks to address the major causes of mortality
among women and children as well as the delays in accessing and utilizing health
care services. The RMNCH+A strategic approach provides for ‘continuum
of care’ to ensure equal focus on various life stages. The support to States/
UTs under National Health Mission for RMNCH+A includes Janani Suraksha
Yojana (J.S.Y.), Janani Shishu Suraksha Karyakram (J.S.S.K), Maternal and
Child Health Wings at facilities with higher case load, Integrated Management
of Neonatal and Childhood Illness (IMNCI), Home Based New-born Care
(HBNC), establishment of facility based care for new-born and sick children
including New Born Care Corners (NBCCs), New Born Stabilization Units
(NBSUs), Special New Born Care Units (SNCUs), Nutritional Rehabilitation
Centres (NRCs), Universal Immunization Programme, Rashtriya Bal
Swasthya Karyakram (RBSK), Rashtriya Kishor Swasthya Karyakram and

Family Planning Services.
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(9)  Support for control of communicable and non-communicable diseases: Under
NHM, support is provided to States/UTs for the control of the communicable
diseasesincludingvectorbornediseasessuchasMalariaandFilariasis, Leprosyand
Tuberculosisand fordiseasesurveillance. Underthe National Non-Communicable
Disease Programmes, NHM supports prevention and control of Blindness, mental
health issues, cardiovascular diseases and stroke, deafness, Tobacco related
illnesses, oral health issues, Fluorosis, lodine deficiency disorders, etc. In addition
support is also provided to States/UTs for health care of elderly and palliative

care.
Funding of NGOs working in public health area

1844. SHRIK.C. TYAGI: Will the Minister of HEALTH AND FAMILY WELFARE

be pleased to state:

(a) how many Non-Governmental Organizations (NGOs) are being given money

to work on public health in India;
(b) the amount of money given to each NGO; and
(¢) the names and nature of work of each of them?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SHRIPAD YESSO NAIK): (a) The number of Non-Governmental
Organizations (NGOs) who are being given money to work in the area of public health

are as under:

SI.No Name of Programme/Department Number of NGOs
L. Tuberculosis Control 2
2. M/o Ayurveda, Yoga, & Naturopathy, Unani, 2

Siddha and Homoeopathy(AYUSH)

3. Tobacco Control 1

NGOs working in area of AIDS Control and Public Health Programmes under
National Health Mission (NHM) now do not receive any funding directly from the
Government of India. However, they may receive funds under the National AIDS Control
Programme (NACP) and NHM through the States/UT Governments.

(b) and (c) Details are given in the Statement (See below).
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Deaths due to sterilization procedure

1845. SHRI ALOK TIWARI:
SHRIMATI RAJANI PATIL:
SHRI ARVIND KUMAR SINGH:
Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(a) the details of the number of women who died due to sterilization procedure
during the last three years in the country, year-wise and State-wise;

(b) whether at least fifteen women die every month due to existing sterilization
procedure;

(c) ifso, the details thereof;

(d) whether proportion of women using sterilization in the country is highest in
the world;

(e) if so, the details thereof and the reasons for highest ratio of Indian women
using sterilization in the world; and

(f) the steps Government has taken to check sterilization deaths in the country?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SHRIPAD YESSO NAIK): (a) Details are given in the Statement
(See below).

(b) No. There is no set pattern of women dying every month due to existing
sterilization procedure.

(c) Does not arise.
(d) No.
(e) Does not arise.

(f) The Government has already laid down ‘Standard Operating Procedure’ for
conducting sterilization to be followed by all States of India.

Statement

Number of women dying in sterlization year-wise reporting from States

S1.  State 2011 2012 2013-14 Remarks
No. Deaths Deaths Deaths
Total Number Total Number Total Number

(Physical Report)  (Physical Report) (Physical Report)

1 2 3 4 5 6

1. Bihar 10 11 17

2. Chhattisgarh 8 5 2




Written Answers to [9 December, 2014] Unstarred Questions 265
1 2 4 5 6
3. Himachal Pradesh 0 1 2
4. Jammuand Kashmir 0 0 0
5. Jharkhand 3 4 4
6. Madhya Pradesh 24 18 13
7. Odisha 8 7 9
8. Rajasthan 16 9 4
9. Uttar Pradesh 7 5 4
10. Uttarakhand 1 3 1
11. Arunachal Pradesh 0 0 0
12. Assam 9 8 6
13. Manipur 0 0
14. Meghalaya 0 0
15. Mizoram 2 0
16. Nagaland 0
17. Sikkim 0 0
18. Tripura 0 0
19. Andhra Pradesh 23 20 20
20. Goa 0
21. Gujarat 7 8 1
22. Haryana 3 3 3
23. Karnataka 21 22 14
24, Kerala 1 2 0
25. Mabharashtra 20 14 23
26. Punjab 1 0
27. Tamil Nadu 44 33 30
28. Telangana 5
29. West Bengal 3 7 4
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1 2 3 4 5 6

30. Andaman and 0

Nicobar Islands

31. Chandigarh 0

32. Dadra and 0
Nagar Haveli

33. Daman and Diu 0

34. Delhi 3 0 0

35. Lakshadweep 0

36. Puducherry 1 1 0
ToTAL 212 184 162

MCI instruction on sex-selective abortions

1846. SHRI T. RATHINAVEL: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that sex-selective abortions happen in small clinics and

nursing homes which operate illegally;
(b) if so, the details thereof;

(c) whether it is also a fact that the Medical Council of India (MCI) has asked
all the concerned to inform the medical council concerned in case they come across any

unethical act or medical misconduct; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRISHRIPAD YESSO NAIK): (a) and (b) The Government is implementing
a comprehensive legislation; the Preconception and Pre-natal Diagnostic Techniques
(Prohibition of Sex Selection) Act, 1994 and the rules framed thereunder, for prohibition
of sex selection before or after conception, regulation of Pre-natal Diagnostic Techniques
and prevention of their misuse for sex determination leading to female foeticide. State/
UT-wise data relating to cases registered under foeticide during 2011-2013, as maintained

by the National Crime Record Bureau (NCRB) are given in the Statement (See below).

(c) and (d) The Medical Council of India vide letter No. MCI-211(2)(Gen.)/2014-
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Ethics./125459 dated 14.08.2014 has issued instructions to the Dean/Principal of all
Medical Colleges, Director General (Health), All State Medical Councils and All
Principal Health Secretaries, to take action with regard to any complaint received against
a medical practitioner for accepting commission or cuts, prescription of unnecessary
ultrasonography investigation, illegal abortions, nexus with drug companies etc. As per
instructions, the concerned State Medical Council should take immediate action and even
suo-moto and notify the action taken by them in local newspaper and put it into the

website under intimation to the Medical Council of India.
Statement

Cases registered under Foeticide during 2011, 2012 and 2013

SI. No.  States/UTs 2011 2012 2013
1. Andhra Pradesh 7 1 7
2. Arunachal Pradesh 0 0 0
3. Assam 0 0 0
4.  Bihar 1 1 1
5. Chhattisgarh 21 5 15
6. Goa 0 0 0
7. Gujarat 0 7 2
8. Haryana 5 28 21
9. Himachal Pradesh 0 0 2
10. Jammu and Kashmir 1 0 0
11.  Jharkhand 1 0 4
12. Karnataka 1 3 0
13. Kerala 0 1 1
14. Madhya Pradesh 38 64 79
15. Maharashtra 12 22 17
16. Manipur 0 0 0

17. Meghalaya 0 0 0
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S1. No.  States/UTs 2011 2012 2013
18. Mizoram 0 0 0
19. Nagaland 0 0 0
20. Odisha 0 0 1
21. Punjab 15 25 12
22. Rajasthan 13 37 34
23.  Sikkim 0 2 0
24. Tamil Nadu 0 0 1
25. Tripura 0 0 0
26. Uttar Pradesh 12 11 17
27. Uttarakhand 0 0 0
28. West Bengal 0 0 3

ToTAL (STATES) 127 207 217
29. Andaman and Nicobar Islands 0 1 1
30. Chandigarh 0 0 0
31. Dadra and Nagar Haveli 0 0 0
32. Daman & Diu 0 0 0
33. Delhi 5 2 3
34. Lakshadweep 0 0 0
35. Puducherry 0 0 0

TotaL (UTs) 5 3 4

TotaL (ALL-INDIA) 132 210 221

New drug to treat TB

1847. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) the number of TB patients in the country, State-wise;

(b) the growth of TB patients in the country in the last three years and the current

year, year-wise and State-wise;
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(c) whether a new drug, Bedaquiline, has been developed recently which is

effective;

(d) whether it is also a fact that WHO and the Western countries have also

approved this drug for use; and

(e) ifso, the reasons for delay in approving this drug for Indian TB patients by the
Ministry?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SHRIPAD YESSO NAIK): (a) and (b) 1416014 patients have been
registered for treatment of Tuberculosis in the year 2013 under the Revised National

Tuberculosis Control Programme (RNTCP).

The number of cases registered under RNTCP for treatment of TB annually during

the past three years are as under:

2011 : 1515872
2012 : 1467585
2013 : 1416014

State-wise number of TB cases registered under Revised National Tuberculosis
Control Programme (RNTCP) for treatment of TB annually during the past three years

and the current year is given in the Statement (See below).

(c) and (d) The drug Bedaquiline has been developed abroad and approved in
countries like USA, EU, South Africa etc.

(¢) An application under the provision of Drugs and Cosmetics Rules, 1945
seeking approval for marketing of Bedaquiline 100 mg tablets in the country was received
by CDSCO. The applicant submitted the Chemical and Pharmaceutical information, Non
clinical data, Clinical trial data (Phase I and Phase II) etc. along with the application.

The proposal for approval of the drug has been examined in consultation
with Expert Committee. Based on the recommendation of the Committee, it has
been decided that local clinical trial waiver cannot be granted and the applicant has
been requested to submit an application for conducting phase III clinical trial in the

country.
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Statement

Total No. of TB cases registered under RNTCP- last 3 years*

States/UTs 2011 2012 2013 2014# (3 Qtrs.)
Andaman & Nicobar Islands 908 844 738 584
Andhra Pradesh** 111915 108727 103707 80812
Arunachal Pradesh 2311 2357 2500 2088
Assam 37841 35788 35624 29344
Bihar 76484 73537 67020 52439
Chandigarh 2537 2807 2890 2273
Chhattisgarh 27118 27160 25889 21847
Dadra and Nagar Haveli 419 415 411 339
Daman and Diu 313 330 742 221
Delhi 51645 52006 50727 32845
Goa 1982 1950 1778 1195
Gujarat 74867 72554 74086 58561
Haryana 37913 38036 38104 31170
Himachal Pradesh 13501 13615 13691 12139
Jammu & Kashmir 13473 12662 11038 4660
Jharkhand 38574 36666 34941 27895
Karnataka 70595 67572 61446 47273
Kerala 26126 25917 24204 17637
Lakshadweep 17 20 23 23
Madhya Pradesh 90764 89545 92420 74814
Maharashtra 135281 136045 137237 101766
Manipur 3080 2744 2329 1729
Meghalaya 5079 5114 5002 3819

Mizoram 2304 2337 2005 1562
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2011 2012 2013 2014# (3 Qtrs.)
Nagaland 3722 3525 3339 2588
Odisha 48970 49191 45269 35056
Puducherry 1568 1430 1458 1085
Punjab 39206 39569 37258 30036
Rajasthan 112504 100966 94698 73825
Sikkim 1631 1832 1637 1254
Tamil Nadu 79830 79576 80407 65176
Tripura 2798 2557 2540 1901
Uttar Pradesh 285884 271678 256733 199387
Uttarakhand 14883 15239 13700 11559
West Bengal 99829 93274 90423 69618
ToTAL 1515872 1467585 1416014 1098520

* The figures exclude patients of Drug Resistant TB.
** Data for Andhra Pradesh and Telangana have been clubbed.
# Data till September, 2014.

Threat to public health by antibiotic resistance

1848. SHRI BAISHNAB PARIDA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether antibiotic resistance is posing threat to public health in the country;
(b) if so, the details thereof;

(c) whether, with the help of WHO, certain countries have addressed this issue

seriously;

(d) whether it is proposed to fall in line with this amicable system of other

countries to address infectious diseases; and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SHRIPAD YESSO NAIK): (a) Yes.
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(b) Antibiotic resistance is happening, inter alia, due to

Inappropriate use (overuse, underuse and misuse) of antimicrobials in
. Clinical medicine

. Veterinary medicine

. Agronomic and Industrial practices

- Poor infection prevention and control in hospitals.

- Inadequate monitoring of antimicrobial usage.

- Use /Availability of poor quality drugs.

- Lack of awareness among practitioners, patients, pharmacists and public

in general about antimicrobial resistance (AMR).
- Lack of standardized treatment guidelines for most of the diseases.

Organisms causing infectious diseases like Urinary Tract Infection, Hospital

Acquired Infection, Pneumonia, Typhoid, TB etc. are becoming resistant to antibiotics.

(c) to (e) WHO is supporting all countries in addressing the issues related to

antimicrobial resistance.

In 2014, WHO published its global report on surveillance of antimicrobial resistance,
with data provided by 114 countries. This report reveals that antibiotic resistance is
happening across the world, and is putting at risk the ability to treat common infections

in the community and hospitals.
WHO is guiding the response to AMR by

- Bringing all stakeholders together to agree on and work towards a coordinated

response;

- Strengthening national stewardship and plans to tackle AMR;

- Generating policy guidance and providing technical support for Members.

In India we have adopted WHO Regional Strategy for implementing our programme.
Universal access to free ambulance services

1849. SHRI TIRUCHI SIVA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government is aware of the fact that between 78,000-1,00,000 women

die annually in India as a result of child birth and pregnancy;
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(b) whether Government recognizes the fact that universal accessibility to free

ambulance services can reduce maternal deaths;

(¢) whether Government proposes to make access to reproductive health services

universal and free;

(d) whether Government recognizes the fact that in many Government hospitals
the gynaecology ward is not located near the children’s ward, making it difficult to give

proper care to the new born;

(¢) whether Government proposes to take appropriate action to address these

concerns; and
(f) if so, the details thereof and, if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SHRIPAD YESSO NAIK): (a) As per the latest report of the Registrar
General of India, Sample Registration System (RGI-SRS), Maternal Mortality Ratio
(MMR) of India is 178 per 100,000 live births for the period 2010-12. This translates into

an approximate number of 47,100 deaths per year for India.

(b) Establishing assured referral transport between the community and health
facilities is important for addressing delay in reaching the health facility and timely care

during any obstetric complications.

(¢) Reproductive health services under the overall umbrella of the National
Health Mission are provided free at all Government Health Services through a continuum
of care approach of Reproductive, Maternal, New Born, Child Health and Adolescent
(RMNCH+A) Health.

(d) TItis a fact that some of the Government hospitals constructed much earlier

have maternity and children ward located at different places.

(¢) and (f) Under National Health Mission (NHM), the key steps taken by
Government of India to address the above concerns and also to accelerate the pace of

reduction for Maternal Mortality Ratio (MMR) are:
. Promotion of institutional deliveries through Janani Suraksha Yojana.

. Janani Shishu Suraksha Karyakaram (JSSK) has been launched on 1st
June, 2011, which entitles all pregnant women delivering in public health

institutions to absolutely free and no expense delivery including Caesarean
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section. The initiative stipulates free drugs, diagnostics, blood and diet,
besides free transport from home to institution, between facilities in case of
a referral and drop back home. Similar entitlements have been put in place for

all sick infants accessing public health institutions for treatment.

. 184 High Priority Districts (HPDs) have been identified and prioritized
for Reproductive, Maternal, New Born, Child Health and Adolescent
(RMNCH+A) interventions for achieving improved maternal and child health

outcomes.

. Capacity building of health care providers in basic and comprehensive

obstetric care.

. Operationalization of sub-centres, Primary Health Centres, Community Health
Centres and District Hospitals for providing 24x7 basic and comprehensive

obstetric care services.

. To tackle the high bed occupancy in the maternity wards, Mother & Child
Health Wings have been sanctioned at high case load facilities where the
maternity and children ward are together for provision of continuum of care

approach to pregnant women, newborns and children.

. Name Based Web enabled Tracking of Pregnant Women to ensure antenatal,

intranatal and postnatal care.

. Mother and Child Protection Card in collaboration with the Ministry of
Women and Child Development to monitor service delivery for mothers and

children.

. Antenatal, Intranatal and Postnatal care including Iron and Folic Acid
supplementation to pregnant and lactating women for prevention and treatment

of anaemia.

. Engagement of more than 8.9 lakhs Accredited Social Health Activists
(ASHAs) to generate demand and facilitate accessing of health care services

by the community.

. Referral systems have been established including emergency referral transport
for pregnant women, for which the States have been given flexibility to use

different models.
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. Village Health and Nutrition Days in rural areas as an outreach activity, for

provision of maternal and child health services.

. Health and nutrition education to promote dietary diversification, inclusion of

iron and folate rich food as well as food items that promote iron absorption.
Non-posting of doctors to CGHS Dispensary, Janakpuri, Delhi

1850. SHRI NARENDRA KUMAR KASHYAP: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(a) whether it is a fact that the number of doctors in CGHS Dispensary of
Janakpuri-1, New Delhi is very less as compared to the number of patients enrolled with

the Dispensary;

(b) whether it is also a fact that despite being a medical centre and Government’s
cleanliness drive all over the country, the toilets of the Dispensary are choked and the lift

is also not in working order; and

(c) if so, what action Government proposes to take immediately to post more

doctors and improve the public hygiene standards in this Dispensary?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SHRIPAD YESSO NAIK): (a) In view of the daily attendance of
patients at CGHS Dispensary, Janakpuri-I, number of doctors posted at that dispensary is
adequate. However, in case of any temporary shortage created due to leave of doctors or
deployment of doctors for National Emergency Relief programmes, necessary replacement

is done from other dispensaries as a temporary measure.

(b) and (c) The lift in the dispensary was out of order temporarily which has since

been made functional.

For repair of the choked toilets, action has been initiated for repairing the blocked

Sewer.
Opening of super-speciality hospitals

1851. SHRI MD. NADIMUL HAQUE: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether it is a fact that Government is opening super-speciality hospitals

across the country;



276 Written Answers to [RAJYA SABHA] Unstarred Questions

(b) if so, the details thereof and if not, whether it has any such future plan;

(¢) the number of hospitals being run in the country with 100 per cent Central

Government funding; and
(d) the State-wise details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SHRIPAD YESSO NAIK): (a) and (b) Central Government plans to
set up new AIIMS in each State in a phased manner. The Ministry of Health and Family
Welfare has requested the Chief Ministers of different States to identify three or four
alternative locations having 200 acres of land each and to undertake to provide free of
cost land and other required infrastructure such as suitable road connection, sufficient
water supply, electricity connection of required load and regulatory/statutory clearances.
Subsequently, a check-list has also been sent to the State Governments to furnish full

details on each of sites/locations.

(c) and (d) Insofar as Ministry of Health and Family Welfare is concerned, details

are given in the Statement (See below).
Statement

State-wise details of hospitals being run in the country

with cent per cent funding

S1. No. Name of State/UT Name of Institute

1. Bihar All India Institute of Medical Sciences
(AIIMS), Patna

2. Chbhattisgarh All India Institute of Medical Sciences
(AIIMS), Raipur

3. Madhya Pradesh All India Institute of Medical Sciences
(AIIMS), Bhopal

4. Odisha All India Institute of Medical Sciences
(AIIMS), Bhubaneswar

5. Rajasthan All India Institute of Medical Sciences
(AIIMS), Jodhpur

6. Uttarakhand All India Institute of Medical Sciences
(AIIMS), Rishikesh
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SI. No. Name of State/ UT Name of Institute

7. Delhi All India Institute of Medical Sciences
(AIIMS), New Delhi

Safdarjung Hospital, New Delhi.

Lady Hardinge Medical College &
Associated Hospitals

Dr. Ram Manohar Lohia Hospital,

New Delhi.
8. Jharkhand Central Institute of Psychiatry, Ranchi
9. Karnataka National Institute of Mental Health of

Neuro Sciences, Bangalore

10. Assam Lokpriya Gopinath Bardolai Regional
Institute of Mental Health, Tezpur

11. Meghalaya North Eastern Indira Gandhi Regional
Institute of Health & Medical
Sciences (NEIGRIHMS), Shillong

12. Chandigarh Post-graduate Institute of Medical
Education & Research (PGIMER),
Chandigarh

13. Puducherry Jawaharlal Institute of Post-graduate

Medical Education & Research
(JIPMER), Puducherry

Boosting the capacity of radio transmitters in Uttarakhand

+1852. SHRIMAHENDRA SINGH MAHRA: Will the Minister of INFORMATION
AND BROADCASTING be pleased to state:

(a) thetimeand the places where radio transmitters have been set up in Uttarakhand

with their respective capacity;

(b) whether his Ministry is aware that transmission through these transmitters is

restricted to cities only;

TOriginal notice of the question was received in Hindi.
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(c) if so, whether Government would consider boosting the capacity of all the

radio transmitters set up in the State; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) Prasar Bharati
has informed that presently All India Radio (AIR) service is being provided from 17
places in the State of Uttarakhand. The details along with transmitters’ capacity and dates

of commissioning of these centres are given in the Statement (See below).

(b) to (d) Prasar Bharati has informed that as per International Telecommunication
Union (ITU), Low Frequency (LF) /Medium Frequency (MF) Plan 1975, only 1 Kilowatt
(kW) power LPC (Low Power Channel) on Medium Wave (MW) Band has been assigned
at AIR, Pauri, Gopeshwar (Chamoli), Pithoragarh and Uttarkashi which cover 20 to 25
kms radius area. Being a hilly terrain in the State, the coverage of high power Frequency
Modulation (FM) transmitter may get restricted as FM wave travels in line of sight. Thus,

no scheme for upgrading the capacity of existing FM transmitters is being taken up.

Statement

A.LR. Centre working in Uttarakhand along with power of

Transmitters and commissioning time

SI.  Stations Transmitter Power/Type Date of
commissioning
No. MW FM
1 2 3 4 5
1.  Almora 1 Kw 15.06.1986
2. Bacher 100 W 18.11.2011
3. Bhatwari 100 W 14.04.2011
4. Gopeshwar 1 Kw 07.02.2001
(Chamoli) 100 W 25.01.2011
5. Kalagarh 100 W 22.02.2013
6.  Kashipur 100 W 22.02.2013
7. Khetikhan 100 W 26.03.2012

8. Mussoorie 10 Kw 19.07.1995
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1 2 3 4 5
9.  Nainital 100 W 24.12.2010
10. Pauri 1 Kw 100 W 25.11.1996
100 W 22.02.2013
11. Pithoragarh 1 Kw 100 W 10.06.1997
100 W 22.02.2013
12.  Pratap Nagar 100 W 04.10.2011
13.  Rajgarhi 100 W 01.01.2012
14. Ranikhet 100 W 13.08.2013
15.  Tanakpur 100 W 20.03.2012
16. Ukhimath 100 W 22.03.2012
17.  Uttarkashi 1 Kw 30.11.1997

Annual expenditure of Prasar Bharati

1853. SHRI DEREK O’BRIEN: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the percentage of the Prasar Bharati’s annual expenditure that is spent on

salaries and infrastructure;

(b) the percentage of Prasar Bharati’s annual expenditure that is spent on

programming; and

(c) whether the programming budget of Prasar Bharati is sought to be enhanced

to make it competitive with that of private channels?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) Prasar Bharati
has informed that out of the total expenditure incurred by it during the Financial Year
2013-14, it had spent approximately 51% on salaries and approximately 15% on

infrastructure.

(b) Prasar Bharati has informed that it had spent approximately 11% of total

expenditure incurred by it during Financial Year 2013-14 on programming.

(c) It is constant endeavour of the Government and Prasar Bharati to provide

maximum possible funds for programming to make it competitive.
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Animation sector

1854. SHRI TARUN VIJAY: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government has any proposal to encourage animation sector based

on Information Technology (IT) in the country;

(b) if so, the details thereof and the steps taken by Government in this regard;

and

(c) the number of entrepreneurs engaged in the sector along with the scope of

growth and employment potential assessed in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) and (b) Ministry
of Information and Broadcasting proposes to set up a National Centre of Excellence in
Animation, Gaming and Visual Effects under the 12th Plan scheme. Planning Commission
has given in-principle approval to the project. The objective of the scheme is to impart
quality education and to ensure availability of skilled manpower. The scheme would also
ensure increasing ownership of Intellectual Property by Indians in animation/gaming/
visual effect sector leading to increased revenues, employment generation, cultural pay-
off and a subtle leveraging of India’s soft power in the global arena. Stakeholders have
been requested to submit revised proposal, based on which Detailed Project Report would

be prepared for further action.

(c) The size of animation, visual effects and post production industry in India,
according to FICCI-KPMG Report 2014, is ¥ 39.7 billion in 2013, with a growth of 12.4%
in the year 2013. Out of this, the share of animation services and animation production
comes to X 12.7 billion in 2013. Tt is projected that the Cumulative Annual Growth Rate
(CAGR) in animation services and animation production for the period 2013-2018 would
be 7.1%.

Policy for distribution of CAS and DAS

1855. DR. V. MAITREYAN: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government has any policy in the distribution and sale of Conditional

Access System (CAS) and Digital Addressable System (DAS) in the country;
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(b) if so, the details thereof;

(c) the steps taken by Government in providing equal and adequate opportunity
for all the players providing CAS and DAS and also to avoid monopoly in this field;

(d) whether Government has evaluated the quantum of business in terms of

customer base and revenue generation;

(e) if so, the total customer base and revenue generation expected annually
through the CAS and DAS sale and distribution; and

(f) the step taken by Government to curb and stop resale of CAS and DAS

licenses?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) to (c) The
Ministry grants registration for Multi System Operators (MSOs) to provide cable TV
services in the areas notified for implementing digital addressable system (DAS) in
accordance with eligibility criteria and terms and conditions stipulated in the Cable
Television Networks (Regulation) Act, 1995 and the Rules framed thereunder. The
Ministry does not have any policy regarding sale and distribution of Conditional Access
System (CAS) and Digital Addressable System (DAS) since these are private business

activities of concerned stakeholders.

(d) In connection with the implementation of DAS, Ministry has assessed the
requirement of Set Top Boxes (STBs) to be installed at the customer premises, based on
Population Census 2011. It has been arrived at that a total of 14 crores STBs are required
to implement cable TV digitization in the country. Out of this, 3 crores STBs have already
been installed under Phase I and Phase II and the rest 11 crores are required to be installed
in remaining two phases which are under implementation. Ministry does not make any
assessment with regard to quantum of revenue generation arising out of sale of CAS and
DAS.

(e) and (f) Do not arise in view of the reply to parts (a) to (d).
Guidelines for freedom of media

+1856. SHRI VISHAMBHAR PRASAD NISHAD: Will the Minister of
INFORMATION AND BROADCASTING be pleased to state:

(a) whether no rules or guidelines of censorship are applicable on the news

presented on the news channels or the programmes relayed on TV;

TOriginal notice of the question was received in Hindi.
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(b)  whether it is important to curb this misuse of freedom along with the freedom

of media;

(c) whether it is also a fact that obscene, graceless, undignified and anti-social
programmes based on crimes related to murder, rape, looting etc. which are made

sensational in the name of news is spreading pollution in our society; and

(d) if'so, the details of measures taken or proposed to be taken by Government to

control such programmes transmitted on the news channels?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) The telecast
of programmes including news-based programmes on private satellite TV channels
is regulated under the Cable Television Networks (Regulation) Act, 1995 and Cable
Television Network Rules, 1994 framed thereunder. The Act does not provide for pre-
censorship of any programmes telecast on TV channels However, all programmes are
required to be in conformity with the Programme Code and Advertising Code under
the Cable rules which contains a whole range of principles to be followed by these TV

channels.

(b) The constitution enshrines under Article 19, the fundamental right to speech
and expression while also providing a balance by way of reasonable restriction applicable
through law in the interest of the sovereignty and integrity of India, the security of the
State, friendly relations with foreign States, public order, decency or morality, or in
relation to contempt of court, defamation or incitement to an offence. This spirit of the
Constitution is also reflected in the Press Council of India Act as well as Cable Television
Networks (Regulation) Act, 1995, which while upholding the freedom of Press and

Electronic Media imposes reasonable restrictions in public interest.

(c¢) and (d) No such fact has been brought to the notice of the Government. However,
action is taken whenever violation of the provisions of Programme and Advertising Codes
are brought to the notice of the Government. An Inter-Ministerial Committee (IMC) has
been set up in the Ministry to look into the specific complaints of violation of Programme
and Advertising Codes. The Government has also set up Electronic Media Monitoring
Centre (EMMC) to monitor the content of private TV channels with regard to the violation

of Programme and Advertising Codes.
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Reality shows

1857. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of INFORMATION
AND BROADCASTING be pleased to state:

(a) whether reality shows are gradually increasing on different TV channels;

(b) whether these shows present an unrealistic picture and promote an unhealthy

agenda often portraying monetary growth as the prime motivator in relationship;
(c) whether these shows exhibit damaging impression among young generation;

(d) whether Government has any plan to make any study on such shows to take

corrective measures; and
(e) ifso, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) to (c¢) No
such fact has been brought to the notice of the Government. However, the telecast of
content on private satellite TV channels including reality shows of different genres is
regulated under the Cable Television Networks (Regulation) Act, 1995 and Cable
Television Network Rules, 1994 framed thereunder. The Act does not provide for pre-
censorship of any programmes telecast on such TV channels. However, it prescribes that
all programmes and advertisements on such TV channels should be in conformity with
the prescribed Programme Code and Advertising Code enshrined in the Act and the rules
framed thereunder, which contains a whole range of principles to be followed by these TV
channels. Action is taken against defaulting channels whenever any violation of the said
codes is noticed or brought to the notice of the Ministry. An Inter-Ministerial Committee
(IMC) has also been set up in the Ministry to look into the specific complaints or suo-
motu take cognizance against the violation of Programme and Advertising Codes and
appropriate action is taken as per Cable Television Networks (Regulation) Act, 1995, if
any violation is established. The Government has also set up Electronic Media Monitoring
Centre (EMMC) to monitor the content of private TV channels with reference to the

violation of Programme and Advertising Codes.

(d) and (e))There is no such proposal as the existing provisions contained in the
Programme & Advertising Codes and the existing mechanism are considered adequate to

regulate content including reality shows on TV channels.
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Film institute in the North-Eastern part of the country

1858. SHRI PANKAJ BORA: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government proposes to set up a film institute in the North-Eastern

part of the country; and

(b) ifso, the details of the proposal of Government along with the funding process

therein?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) and (b) The
Government is exploring the feasibility of setting up a Film & Television Institute in the

North East Region in consultation with the concerned State Government.
Floating of news agency

1859. SHRIVIJAY JAWAHARLAL DARDA: Will the Minister of INFORMATION
AND BROADCASTING be pleased to state:

(a) whether it is a fact that the Ministry of Information and Broadcasting is

planning to float a news agency;
(b) if so, the details thereof and what will be the total expenditure;
(c) the blue print of the same; and
(d) the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) No, Sir.

(b) to (d) Do not arise.
Dedicated radio news channel

1860. SHRI ANIL DESAI: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government has any proposal to start a dedicated radio news

channel,
(b) if so, the details thereof; and

(¢) the Indian languages in which the dedicated radio news channel will be

started?
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THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) No Sir.

(b) and (¢) Do not arise in view of (a) above.
Auction of FM Radio Phase-IIT

1861. SHRI VIVEK GUPTA: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government has decided on a fixed time-line for the auctioning of
FM Radio Phase-III licenses; if so, the details thereof;

(b) whether Government has taken any measures with regard to TRAI’s
recommendations that was not accepted for revising the methodology for determining the

reserve price that could jeopardize the auction; if so, the details thereof;
(c) if not, the reasons therefor;

(d) the details of the migration fees and the mechanism to determine the migration

fee in each state for Phase-II to Phase-I1I migration, and

(e) the details of all cities under each category of Phase-III, state-wise list
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) The Ministry is
committed to expedite auctions of FM Radio Phase-III licenses. As of now, no fixed time-

line can be given.

(b) and (c) TRAI recommendations dated 20.02.2014 regarding “methodology for
determining the reserve price for fresh cities in Phase-III should be reconsidered” have
been received in the Ministry. All such recommendations are considered as per extant
guidelines.

(d) TRAI recommended that the migration fee should be:

(i) Group X cities (17 cities where no frequencies are available for

auction) Higher of -

. Phase II average bid of the target Group X city multiple by a factor
of 1.5; or

. Phase-II highest bid of the target Group X city increased by the
average increase in auction prices in Group Z cities (vis-a-vis their

reserve prices) in the same category in Phase-111.

(i) Group Y cities (26 cities where 1/3rd or less of the toial frequencies

are available for auction) Higher of -
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. Phase-II average bid of the target Group Y city multiplied by a
factor of 1.5; or

. Phase-II highest bid of the target Group Y city increased by the
average increase in auction prices in Group Z cities (vis-a-vis their
reserve prices) in the same category in Phase-III.

...but, lower of

. The above, and
. Phase-III auction price obtained in the target Group Y city.

(iii) Group Z cities (42 cities where more than 1/3 of the total frequencies
are available for auction)

. The actual auction price obtained in Phase-III.
Category A+ and A are deemed to be alike and therefore, considered together.

In all cases, the residual value of the Phase-II permission, calculated on a pro rata
basis, should be deducted from the migration fee.

These recommendations about migration fees mechanism has been accepted by the
Government.

(e) State-wise list of private channels of Phase-III as of now are given in the

Statement.
Statement
State-wise list of private channels of Phase-I111
State Name of Cities/ Channels Category
Towns available for
Phase III

1 2 3 4
Andhra Pradesh Adoni 3 D
Anantpur 3 D
Bheemavaram 3 D
Chirala 3 D
Chittoor 3 D
Cuddapah 3 D
Dharamavaram 3 D
Eluru 3 D
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1 2 3 4
Guntakal 3 D
Hindupur 3 D
Kakinada 4 C
Kurnool 4 C
Machilpatnam 3 D
Madanapalli 3 D
Nandyal 3 D
Nellore 4 C
Ongole 3 D
Proddatur 3 D
Rajamundry 3 C
Tirupati 2 C
Vijayawada 2 B
Vizianagaram 3 D
TortaL 67
Andaman and Portblair 3 D
Nicobar Islands
ToraL 3
Arunachal Pradesh Itanagar 2 D
TotAL 2
Assam Dibrugarh 3 D
Jorhat 3 D
Nagaon (Nowgang) 3 D
Silchar 3 D
Tinsukia 3 D
ToraL 15
Bihar Arrah 3 D
Begusarai 3 D
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1 2 3 4
Bettiah 3 D
Bhagalpur 4 C
Bihar Sharif 3 D
Chhapra 3 D
Darbhanga 3 D
Gaya 4 C
Motihari 3 D
Munger 3 D
Muzzaffarpur 3 C
Patna 3 B
Purnia 3 D
Saharsa 3 D
Sasaram 3 D
Siwan 3 D
TotaL 50
Chandigarh/UT Chandigarh 2 C
ToraL 2
Chbhattisgarh Bilaspur 3 C
Durg-Bhillainagar 3 D
Jagdalpur 3 D
Korba 3 D
Rajgarh 3 D
ToraL 15
Daman and Diu Daman 3 D
ToraL 3
Delhi Delhi 1 A*

TotaL
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1 2 3 4
Gujarat Ahmedabad 1 A
Bharuch 3 D
Bhavnagar 4 C
Botad 3 D
Dohad 3 D
Godhra 3 D
Jamnagar 4 C
Jetpur Navagadh 3 D
Junagadh 3 D
Mehesana 3 D
Palanpur 3 D
Patan 3 D
Porbandar 3 D
Rajkot 1 B
Surat 2 A
Surendranagar Dudhrej 3 D
Veraval 3 D
Wadhwan (Surendernagar) 3 D
TotaL 51
Haryana Ambala 3 D
Bahadurgarh 3 D
Bhiwani 3 D
Hissar 1 D
Jind 3 D
Kaithal 3 D
Karnal 1 D
Panipat 3 D
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1 2 3 4
Rewari 3 D
Rohtak 3 D
Sirsa 3 D
Thanesar 3 D
ToraL 32
Jammu and Kashmir  Srinagar 3 C
Jammu 3 C
TortaL 6
Jharkhand Bokaro Steel City 3 D
Deoghar 3 D
Dhanbad 4 B
Giridih 3 D
Hazaribag 3 D
Jamshedpur 1 B
ToraL 17
Karnataka Bengaluru 1 A
Belgaum 4 C
Bellary 4 C
Bidar 2 D
Bijapur 3 D
Chikmagalur 3 D
Chitradurga 3 D
Devengeri 4 C
Gadag Betigeri 3 D
Gulbarga 3 C
Hassan 3 D
Hospet 3 D
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1 2 3 4
Hubli-Dharwad 4 D
Kolar 3 D
Mangalor 1 C
Mysore 2 C
Raichur 3 D
Shimoga 3 D
Tumkur 3 D
Udupi 3 D
TotaL 59
Kerala Alappuzha (Alleppey) 4 C
Cochin 1 B
Kanhangad (Kasargod) 3 D
Kozhikod 2 C
Palakkad 3 D
TortaL 13
Lakshadweep Kavarati 3 D
TotaL 3
Madhya Pradesh Burhanpur 3 D
Chhattarpur 3 D
Chhindwara 3 D
Damoh 3 D
Guna 3 D
Itarsi 3 D
Khandwa 3 D
Khargone 3 D
Mandsaur 3 D
Murwara (Katni) 3 D
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1 2 3 4
Neemuch 3 D

Ratlam 3 D

Rewa 3 D

Sagar 4 C

Satna 3 D

Shivpuri 3 D

Singrauli 3 D

Ujjain 4 C

Vidisha 3 D

TotaL 59

Maharashtra Akola 3 C
Jalgaon 2 C
Mumbai 2 A+

Nagpur 2 A

Nanded 3 C

Achalpur 3 D

Ahmednagar 2 C

Amravati 4 C

Aurangabad 2 C

Barshi 3 D

Dhule 3 C

Gondiya 3 D

Kolhapur 2 C

Latur 3 D

Malegaon 4 C

Nasik 2 C

Pune 2 A
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1 2 3 4
Sangli 2 C
Sholapur 2 C
Wardha 3 D
Yavatmal 3 D
ToraL 55
Manipur Imphal 3 D
TortaL 3
Meghalaya Shilong 1 D
TorAL 1
Mizoram Aizwal 2 D
TotAL 2
Nagaland Dimapur 3 D
Kohima 3 D
TortaL 6
Odisha Baleshwar 3 D
Baripada 3 D
Bhubaneshwar 1 C
Brahmapur 3 D
Puri 3 D
Rourkela 2 C
Sambalpur 3 D
TotaL 18
Puducherry Puducherry 1 C
ToraL 1
Punjab Abohar 3 D
Amristar 1 B
Bhatinda 3 D
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1 2 3 4
Hoshiarpur 3 D
Ludhiana 4 B
Moga 3 D
Pathankot 3 D
Patiala 1 C
ToraL 21
Rajasthan Ajmer 2 C
Alwar 3 D
Beawar 3 D
Bharatpur 3 D
Bhilwara 3 D
Bikaner 3 C
Churu 3 D
Ganganagar 3 D
Hanumangarh 3 D
Jaipur 1 A
Jodhpur 1 C
Jhunjhunu 3 D
Kota 1 C
Pali 3 D
Sawai Madhopur 3 D
Sikar 3 D
Tonk 3 D
Udaipur 1 C
TotaL 45
Tamil Nadu Chennai 1 A+
Coonoor 3 D
Dindigul 3 D
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1 2 3 4
Erode 4 C

Karaikkudi 3 D

Karur 3 D

Madurai 1 B
Nagarcoil/Kanyakumari 3 D

Neyveli 3 D

Pudukkottai 3 D

Rajapalayam 3 D

Salem 4 C

Thanjavar 3 D

Tiruchy 2 C

Tirunelveli 2 C

Tiruvannamlai 3 D

Tuticorin 2 C

Vaniyambadi 3 D

Vellore 4 C

TortaL 53

Telangana Adilabad 3 D
Alwal 3 D

Hyderabad 4 A

Karimnagar 3 D

Khammam 3 D

Kothagudem 3 D

Mahbubnagar 3 D

Mancherial 3 D

Nalgonda 3 D

Nizamabad 3 D
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1 2 3 4
Ramagundam 3 D
Warangal 3
TotaL 37
Tripura Agartala 2 D
ToraL 2
Uttar Pradesh Agra 2 B
Aligarh 3 C
Allahabad 2 B
Azamgarh 3 D
Bahraich 3 D
Ballia 3 D
Band 3 D
Bareily 2 C
Basti 3 D
Badaun 3 D
Deoria 3 D
Etah 3 D
Etawah 3 D
Faizabad/Ayodhya 3 D
Farrukhabad Cum 3 D
Fatehgarh
Fatehpur 3 D
Ghazipur 3 D
Gonda 3 D
Gorakhpur 3 C
Hardoi 3 D
Jaunpur 3 D
Jhansi 3 C
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1 2 3 4

Kanpur 3 A
Lakhimpur 3 D
Lalitpur 3 D
Lucknow 3 A
Mainpuri 3 D
Mathura 3 D
Maunath Bhajan 3 D
(Distt. Mau)
Mirzapur 3 D
Cum Vindhyachal
Moradabad 4 B
Muzaffarnagar 4 C
Orai 3 D
Rai Barelli 3 D
Saharanpur 4 C
Shahjahanpur 4 C
Sitapur 3 D
Sultanpur 3 D
Varanasi 1 B

TotaL 116

Uttarakhand Dehradun 4 C
Haldwani Cum 3 D
Kathgodam
Haridwar 3 D

TotaL 10

West Bengal Alipurduar 3 D
Asansol 2
Baharampur 3 D
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1 2 4
Balurghat 3 D
Bangaon 3 D
Bankura 3 D
Barddhaman 3 D
Darjiling 3 D
English Bazar (Maldah) 3 D
Kharagpur 3 D
Krishnanagar 3 D
Puruliya 3 D
Raiganj 3 D
TotaL 38

Border areas of J&K and NE States

Jammu and Kashmir  Kargil 3
Jammu and Kashmir  Leh 3
Jammu and Kashmir  Katua 3
Jammu and Kashmir ~ Poonch 3
Jammu and Kashmir =~ Bhaderwah 3
Assam Dubhari 3
Assam Haflong 3
Meghalaya Jowai 3
Mizoram Lung-Lei 3
Nagaland Mokukchung 3
Tripura Belonia 3
TotaL 33
GraND ToTAL 839
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Digitalization of cable television

1862. SHRIMATI JAYA BACHCHAN: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government plans to implement complete digitalization of cable

television in the country;
(b) if so, the time-line for the same;

(c¢) whether Government plans to provide any relief or assistance to poor people

who cannot afford digital equipments;
(d) if so, the details thereof; and
(e) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) and (b) As per
the notification S.0. 2534(E) dated 11.11.2011 issued by the Ministry, digitalization of
cable TV in India is to be completed in four phases. Phase-I and Phase-II of digitalization
have already been completed. Phase-III is to be completed by 31st December, 2015
whereas Phase-1V is to be completed by 31st December, 2016.

(c) to (e) To receive digital signal, a cable consumer requires to buy Set Top Box.
No provision exists in the Cable Act to provide any assistance or relief to Cable TV

subscribers.

National Centre for Excellence in Animating,

Gaming and Special Effects

1863. SHRI HUSAIN DALWAI: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government proposes to set up a National Centre for Excellence in

Animating, Gaming and Special Effects;
(b) if so, whether a decision has been taken about its location; and
(c) if so, the details in this regard and the progress made so far?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) to (c) Ministry
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of Information and Broadcasting proposes to setup a National Centre of Excellence
in Animation, Gaming and Visual Effects under the Twelfth Plan scheme. Planning
Commission has given in-principle approval to the project. The objective of the scheme
is to impart quality education and to ensure availability of skilled manpower. The scheme
would also ensure increasing ownership of Intellectual Property by Indians in animation/
gaming/visual effect sector leading to increased revenues, employment generation, cultural
pay-off and a subtle leveraging of India’s soft power in the global arena. Stakeholders
have been requested to submit revised proposal, based on which Detailed Project Report

would be prepared for further action.
Launch of DD Kishan channel

1864. SHRI LAL SINH VADODIA:
SHRI A.W. RABI BERNARD:
Will the Minister of INFORMATION AND BROADCASTING be pleased to

state:

(a) whether Prasar Bharati has decided to launch 24 hour DD Kisan channel to

promote best farm practices in the country;
(b) if so, the details thereof;

(c) whether the channel will also telecast programmes in regional languages like
Tamil, Telugu, Bangla, Malayalam and other languages for the benefit of farmers in these

regions; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) to (d) Prasar
Bharati proposes to launch a 24 hour channel for the farmers and the rural population
of India. Prasar Bharati has informed that the channel will be an educational-cum-
entertainment channel encompassing all facets of life of a farmer. Besides the core
agricultural issues, the content of the channel will deal with various social and economic
issues concerning rural India. Prasar Bharati (PB) has informed that the channel is proposed
as a Hindi channel to begin with. Inputs for the channel with respect to programmes will
also be sourced from the Regional Kendras and the programmes would be shared with

Regional Kendras.
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Advertisements on tobacco, alcohol etc.

1865. SHRI DHIRAJ PRASAD SAHU: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the misleading advertisements of alcohol and tobacco are being
shown on print and visual media, TV channels on the pretext of soda, music CD, mineral

water and fashion tour despite the ban on advertisements on tobacco, alcohol etc.;
(b) if so, the details thereof;

(c) the details of tobacco, alcohol companies indulging in such advertisements,

company-wise; and

(d) the action taken by Government in this regard during the last three years and

the current year?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) to (d) The
Press Council of India (PCI), a statutory autonomous body has been set up under the
Press Council Act, 1978 to maintain and improve the standards of newspapers and news
agencies in India and also to inculcate principles of self-regulation among the press.
The PCI, in furtherance of its objective under Section 13(2) of the Act has formulated
‘Norms of Journalistic Conduct’ for adherence by the media. The relevant norm 36(ii)
relating to ‘Advertisements’ prescribes that no advertisement shall be published, which
promotes directly or indirectly production, sale or consumption of cigarettes, tobacco
products, wine, alcohol, liquor and other intoxicants. The PCI takes cognizance, suo motu
or on complaints, of the contents in print media which are in violation of the ‘Norms of
Journalistic Conduct’.

In so far as private satellite TV channels are concerned, all advertisements telecast
on such channels are regulated in accordance with the Advertising Code prescribed in
Rule 7 of the Cable Television Network Rules, 1994. As per Rule 7(2)(viii)(A) thereof,
no direct or indirect advertisements of liquor or tobacco products are permissible on TV
channels. The detailed provisions of the Rule are available on Ministry of Information
and Broadcasting website www.mib.nic.in. A list showing details of action taken against
the complaints related to the advertisement of tobacco, alcohol etc. on print and electronic
media during the last three years and the current year is given in the Statement (See

below).

An Inter-Ministerial Monitoring Committee has been constituted in the Ministry of
Consumer Affairs, Food and Public Distribution to monitor misleading advertisements

appearing in print and other outdoor media.
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Minority status to Jain community

1866. DR. CHANDAN MITRA: Will the Minister of MINORITY AFFAIRS be

pleased to state:

(a) whether Government proposes to grant minority status to the Jain community

at the National level;

(b) ifso, the details thereof along with the estimated population of Jain community

in the country, State-wise; and

(c) thetime by which the minority status is likely to be granted to Jain community

at National level?

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS
(SHRIMUKHTAR ABBAS NAQVI): (a) Central Government has already declared Jains
as a Minority Community under Section 2(c) of National Commission for Minorities Act,
1992 vide Gazette Notification No. S.0. 267 (E) dated 27-01-2014.

(b) and (c) Do not arise.
Development programmes for minorities in Rajasthan

1867. SHRI RAM NARAIN DUDI: Will the Minister of MINORITY AFFAIRS

be pleased to state:

(a) the details of development programmes being run by the Central Government

for minority communities in Rajasthan;

(b) the amount of money allocated to the State by the Centre for the said

programmes for minorities, year-wise and programme-wise; and

(c) details of unspent money by the Rajasthan Government out of the said money

allocated to it by Central Government?

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS
(SHRI MUKHTAR ABBAS NAQVI): (a) to (c) The details of development programmes
being run by this Ministry for minority communities in Rajasthan alongwith the funds

allocated for these programmes are as under:

(1)  The Multi-sectoral Development Programme (MsDP), with an aim to improve
the socio-economic condition of minorities and to provide basic amenities

to them is being implemented in 10 Minority Concentration Blocks and 3

FOriginal notice of the question was received in Hindi.
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Minority Concentration Towns of Rajasthan since 2013-14. The details of

year-wise funds released and expenditure reported by the State of Rajasthan is

as under:
Year Project Amount Utilization Amount unspent
Approved Released reported by by State Govt.
State % in Lakh
2013-14 2261.09 1124.56 Not reported Not reported

(i) Pre-Matric Scholarship Scheme: Under this Scheme, scholarships are
awarded to minority students up to class X, who have secured not less than
50% marks in the previous final examination and the annual income of their
parents / guardian from all sources does not exceed ¥ 1.00 Lakh. 30% of the
scholarships are earmarked for girl students. Under this scheme, no State-
wise allocation is made. However, X 31.66 crore were released to Rajasthan in
2013-14 under this Scheme.

(iii) Post-Matric Scholarship Scheme: Under this Scheme, scholarships are
awarded to minority students from class XI onwards who have secured not
less than 50% marks or equivalent grade in the previous final examination
and the annual income of whose parents/guardian from all sources does not
exceed T 2.00 lakh. 30% of the scholarships are earmarked for girl students.
Under this scheme, no State-wise allocation is made as funds are released
directly to the beneficiaries from this financial year i.e. 2014-15. During

2013-14,% 22.97 crore were released to Rajasthan under this Scheme.

(iv) Merit-cum-Means Based Scholarship Scheme: The Merit-cum-Means Based
Scholarship Scheme provides financial assistance to the poor and meritorious
minority students pursuing professional studies at graduate and post-graduate
levels. 30% of the scholarships are earmarked for girl students. Under this
scheme, no State-wise allocation is made as funds are released directly to the
beneficiaries from this financial year i.e. 2014-15. During 2013-14, ¥ 6.66

crore were released to Rajasthan under the Scheme.

(v) Maulana Azad National Fellowship: The Fellowship is provided to students
from minority communities, as notified by the Central Government to pursue

higher studies such as M.Phil and Ph.D. The Fellowship covers all Universities/
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(vi)

(vii)

Institutions recognized by the University Grants Commission (UGC).
The Fellowship is on the pattern of UGC Fellowship awarded to research
students pursuing regular and full time M.Phil and Ph.D. Courses. 30% of the
scholarships are earmarked for eligible girl students. To be eligible, the annual
income of the family from all sources should not exceed ¥ 2.50 lakh. Under
this scheme, no State-wise allocation is made as funds are released directly to

the beneficiaries.

Free Coaching and Allied Scheme: - This scheme is to assist students
belonging to the minority communities by way of special coaching for
qualifying examinations for admission in technical/professional courses such
as engineering, medical and Competitive examinations for recruitment to
Group ‘A’, ‘B’ and ‘C’ services and other equivalent posts under the Central
and State Governments including public sector undertakings. Under this
scheme, no State-wise allocation is made as funds are released directly to the

Coaching Institutions/Organizations.

Support to minority candidates clearing. Prelims conducted by UPSC/SSC,
State Public Service Commissions (PSCs) etc: This Scheme is to provide
financial support to the minority candidates clearing prelims conducted by
Union Public Service Commission, Staff Selection Commission and State
Public Service Commissions to adequately equip them to compete for
appointment to Civil Services in the Union and State Governments and to
increase the representation of the minority in the Civil Services. Under this
Scheme, no State-wise allocation is made as funds are released directly to the

beneficiaries.

(viii) Padho Pardesh: Interest Subsidy on Educational Loans - This scheme is to

(ix)

provide interest subsidy to meritorious students belonging to economically
weaker sections of notified minority communities so as to provide them better
opportunities for higher education abroad and enhance their employability.
Under this Scheme, no State-wise allocation is made as funds are released

directly to the beneficiaries.

Nai Roshni, the scheme for Leadership Development of Minority Women:The

Ministry started implementation of ‘Nai Roshni’ Scheme for empowerment
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x)

and leadership development of Minority Women in 2012-13. The scheme
aims to empower and instill confidence among minority women by providing
knowledge, tools and techniques for interacting with Government systems,
Banks and other institutions at all levels. The scheme is implemented through
Non-Governmental Organizations across the country including Rajasthan. So,

no State-wise allocation is made.

National Minorities Development and Finance Corporation (NMDFC),
a Central Public Sector Enterprise under the administrative control of this
Ministry provides loans at concessional interest rates to eligible persons
belonging to minorities, for self employment and income generating ventures.
The schemes of NMDFC are implemented through State Channelising
Agencies (SCAs) and Non-Governmental Organizations (NGOs). NMDFC
disburses funds to SCAs for further disbursement of loans to beneficiaries.

The details of schemes of NMDFC are as under:

- Term Loan Scheme: The Term Loan Scheme is for individual beneficiaries
and is implemented through SCAs. Under the Scheme, projects costing
up to ¥ 10.00 Lakh are considered for financing. The rate of interest
charged from the beneficiaries is 6% per annum on reducing balance

method.

- Micro Financing Scheme: Under the Micro Financing Scheme, micro-
credit is extended to the members of the Self Help Groups (SHGs). The
Scheme is implemented through SCAs and NGOs. Under this Scheme,
small loans up to a maximum of ¥ 50,000/- per member of SHG are

provided. Funds are given to the SHGs at an interest rate of 7% p.a.

- Mahila Samridhi Yojana: This Scheme is implemented by NMDFC
through State Channelising Agencies as well as NGOs. Under the Mahila
Samridhi Yojana, training is given to a group of around 20 women in any
suitable craft activity for a period of six months. The group is formed
into Self Help Group during the training itself and after the training,
micro-credit is provided to the members of the SHG formed. During the

training, a stipend of ¥ 1000 is also paid to the trainees.

- Educational Loan Scheme: The scheme is for the individual beneficiaries
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implemented through the SCAs. Under the scheme, a maximum amount
of ¥ 10.00 lakh is provided for the technical and professional courses,
< 3.00 lakh is provided for short duration skill development trainings
and for courses abroad, a maximum amount of ¥ 20.00 lakh is provided.

Loans are given to the beneficiaries at 3% interest per annum.

NMDFC also implements certain Promotional Schemes e.g. Vocational
Training Scheme under which need based vocational training
programmes are organized through SCAs in the States with the help of
local Governments owned/recognized training institutes. Further, under
Marketing Assistance Scheme, NMDEFC assists the SCAs and NGOs in
organizing State/District level exhibitions where products of Minority

crafts-person are exhibited and sold.

The scheme-wise details of the disbursements made to Rajasthan Minorities

Development and Finance Corporation (RMDFC) during the last 5 years is given in

the Statement (See below). An amount of ¥ 3.15 crore has not been utilized out of I

5.00 crore disbursed by NMDFC to RMDFC during the year 2014-15.

(xi) Seekho aur Kamao, the Skill Development Initiative for Minorities: is a new

scheme started during 2013-14. This is a skill development scheme for notified
minorities for upgrading the skills of the minority youths in various modern/
traditional vocations. The scheme is being implemented by Project
Implementing Agencies (PIAs) empanelled by this Ministry under the Scheme.

The scheme is implemented all over the country including Rajasthan.

No State-wise allocation is done under the scheme. However, the year-wise funds

released to Project Implementing Agencies for implementing the scheme in the State of

Rajasthan are as follows:

(X in crore)

Sl. No. Financial Year Expenditure
L. 2013-14 0.77
2. 2014-15 1.34

(til1 31.10.2014)
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Statement

Details of the funds released by NMDFC to RMDFC during the last 5 years

(X in crores)

Year Amount Released Amount Released Total Amount
under Micro- under Term Released
Finance Scheme Loan Scheme
2009-2010 Nil 3.00 3.00
2010-2011 Nil 7.00 7.00
2011-2012 Nil 6.50 6.50
2012-2013 Nil 17.00 17.00
2013-2014 Nil 40.00 40.00
2014-2015 Nil 5.00 5.00
TotaL 78.50 78.50

Coaching facilities to youths of minorities

1868. DR. KANWAR DEEP SINGH: Will the Minister of MINORITY AFFAIRS

be pleased to state:

(a) whether Government provides coaching facilities to youths belonging to
minorities for civil services and other examinations conducted by UPSC, SSC etc. in the

country;

(b) if so, the details thereof; and

(c) the number of youths from minorities in West Bengal who were provided such
coachings during the last four years, year-wise and district-wise and how many of them

were successful in the civil services examination?

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS
(SHRI MUKHTAR ABBAS NAQVI): (a) and (b) Yes, Sir. Ministry of Minority Affairs
implements Free Coaching and Allied Scheme in order to provide free coaching facilities
to the candidates belonging to the minority communities through (i) organizations in the
Government sector including Universities and autonomous bodies engaged in coaching
activities; (ii) Universities/Colleges in Private sector engaged in coaching activities
including deemed Universities; and (iii) Institutes in the Private sector which are a Trusts,
Companies, Partnership firms or Societies registered under Society Registration Act for

(a): Qualifying examinations for admission in technical/ professional courses such as
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engineering, medical etc.; (b): Competitive examinations conducted by UPSC, SSC,
State Public Service Commissions etc. for recruitment to Group ‘A’, ‘B’ and ‘C services
and other equivalent posts under the Central and State Governments including public
sector undertakings, banks, insurance companies as well as autonomous bodies. Persons
belonging to the minority communities having annual income of the family from all
sources not exceeding ¥3.00 lakh are eligible. Maximum course fee payable to coaching
organization is 20,000/- per candidate and maximum stipend is payable to candidate @
%3000/- p.m.

(¢) The Coaching Institutes are selected though open Advertisement basis (not
district-wise). However, details of youths from minority communities in West Bengal

who provided coaching during for the last 4 years, year-wise is as under:

Year Location of Name of Course No. of
Coaching Center Beneficiaries
2010-11  Howrah West Bengal Joint Entrance 50
Exam (WBJEE)/All India
Engineering Entrance Exam
(AIEEE)
2011-12  Howrah, Kolkata, WBIEE/AIEEE/Master 1200
Malda Diploma in Software
Technology (MDST)/Advance
Diploma in PC Hardware &
Networking (ADPCHN)
2012-13  Howrah, South WBIJEE, West Bengal School 500
24 Paraganas Service Exam
2013-14 Howrah, South WBIJEE, West Bengal School 700
24 Paraganas Service Exam, Focused

preparation for class XI

Schemes for welfare of minorities

+1869. SHRI SHANTARAM NAIK: Will the Minister of MINORITY AFFAIRS
be pleased to state:

(a) the names of the schemes which are being implemented in the State of Goa for
the welfare of minorities;

TOriginal notice of the question was received in Hindi.
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(b) the financial allocation made in this regard and targets achieved;

(¢) whether any study has been conducted to identify the problems of Muslims

and Christian minorities; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS

(SHRI MUKHTAR ABBAS NAQVI): (a) Following schemes are implemented by this

Ministry in the State of Goa for the welfare of minorities:

(i)  Pre-Matric Scholarship Scheme

(i) Post-Matric Scholarship Scheme

(iii) Merit-cum-Means Based scholarship Scheme
(iv) Maulana Azad National Fellowship

(v)  Support to Minority Students

(vi) Padho Pardesh

(vii) Free Coaching and Allied Scheme

(b) There is no State-wise financial allocation under the above mentioned

Schemes. However, the year-wise and scheme-wise details of funds released to the State

of Goa under Scholarship Schemes is as under:

(X in crores)

S1.  Scholarship 2012-13 2013-14 2014-15
No. Scheme  Amount No. of Amount No. of Amount No. of
released beneficiaries released beneficiaries released beneficiaries
(upto
04.12.2014)
1.  Pre-matric 0.00 Nil 0.63 8319 0.20 3134
2. Post-matric 0.61 211 0.00 124 0.00 Nil
3. Merit-cum- 0.01 97 0.26 108 0.00 34
means based
TotaL 0.62 308 0.89 8551 0.20 3168

Funds are released directly to the beneficiaries under Maulana Azad National

Fellowship, Support to minority students clearing Prelims conducted by UPSC/SSC,
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State Public Service Commission (PSC) etc. and Padho Pardesh - Interest Subsidy on
Educational Loans for overseas studies. In respect of Free Coaching and Allied Scheme,
fund is released to the Coaching Organization. Total financial allocation made and target

achieved under the Schemes in 2013-14 for the entire country is furnished as under:

S1. No.Name of Scheme Financial Allocation ~ Fund Released

1. Maulana Azad National Fellowship 90.00 50.00

2. Support to Minority Students 3.00 1.95

3. Padho Pardesh 2.00 Scheme was Launched

on 26 February, 2014

4. Free Coaching and Allied Scheme 25.00 23.68

(c) and (d) A High Level Committee was constituted by the Prime Minister’s Office
on 09.03.2005 under the Chairmanship of Justice (Retired) Rajinder Sachar to prepare
a comprehensive report on the social, economic and educational status of the Muslim
community of India. The Sachar Committee Report, its recommendations and details of
status of action taken on the decision of the Government on recommendations of Sachar

Committee are available on the website of this Ministry at www.minorityaffairs.gov.in.

Further, the Government constituted the National Commission for Religious and
Linguistic Minorities (NCRLM) to suggest inter-alia criteria for identification of socially
and economically backward sections among religious and linguistic minorities (including
Muslims and Christians) and to recommend measures for their welfare, including
reservation in education and Government employment. A copy of the report of NCRLM

is available on the website of this Ministry at www.minorityaffairs.gov.in.
Recommendations of Sachar Committee report

1870. SHRIMATI GUNDU SUDHARANI: Will the Minister of MINORITY
AFFAIRS be pleased to state:

(a) the number of recommendations made by Sachar Committee;
(b) the text of each of the recommendations made;
(c) the details of each of the recommendation accepted by Government; and

(d) the details of decisions taken on each of the accepted recommendations by
Government and the present status report on implementation and beneficiaries of each of

the decision taken?



Written Answers to [9 December, 2014] Unstarred Questions 313

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS
(SHRI MUKHTAR ABBAS NAQVI): (a) to (d) The Sachar Committee submitted its
report on 17th November, 2006. A total of 76 recommendations were listed from the
Report. The Government accepted 72 recommendations. Out of the remaining 4
recommendations, 3 recommendations were not accepted and 1 (one) recommendation
was deferred. For administrative convenience and effective implementation of 72 accepted
recommendations, the Government took 43 decisions by clubbing the recommendations

of similar nature in the following focus areas:
(i)  Education (15 decisions)
(i)  Skill Development of Minorities (2 decisions)
(iii) Access to credit (6 decisions)

(iv) Special development initiatives (2 decisions such as Multi-sectoral
Development Programme and Jawaharlal Nehru National Urban Renewal

Mission)

(v) Measures for affirmative action (4 decisions such as Setting up of
Expert group on Equal Opportunity Commission and Diversity Index;
and Setting up of National Data Bank and Assessment and Monitoring

Authority)
(vi) Protection and Management of Waqf Properties (4 decisions), and

(vii) Miscellaneous (10 decisions such as Prevention of Communal Violence,

Delimitation Act, Sensitization, Multi-Media campaign etc.)

Government has taken action for implementation of all 43 decisions through
concerned Ministries/Departments. The text of each recommendation, the details of each
accepted recommendation, the details of decision taken and their up-to-date status, are

available on the website of this Ministry www.minorityaffairs.gov.in.

MR. CHAIRMAN: Question Hour is over. The House is adjourned till 2.00 p.m.

The House then adjourned for lunch at one of the clock.
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The House re-assembled at two of the clock,

MR. DEPUTY CHAIRMAN in the Chair.
RE. RIGHT OF STATE GOVERNMENTS TO GIVE BONUS TO FARMERS

3t &30, @t ([AER) : WR, 4=1 fifderst Aifed 21 3o 991 wel o1 b 3y g9
IERESIGERC

sft STHTIRY : FT 82 Are you talking about the privilege?

3t 6.9 QAR WR, Sffelvs! H AIfeH fIur g g ok # 9gd Weg d 39 W
DB TG, Rl AFIY T8 31 St G 4 8l

it ISTFUTRY : 1Y JE HAT SN BT <I8H &, IMUST <1 el 2

2t &30, @R W, § f4b | e § oo 91 WH PR BT W, I8 B
187 & & 8

ot Sggumafy : e g2

2 &30, @l : S 8, W @aEm)... @), Al AR S L@ag)... te
L]

sft Sg|UTfy : T2, AT ...@aE)... A, 3R Tifed &1 7, ..(caaum)...

it TR AT (STR UK : IR, AT WEe 31 3T Bl

it .. @rf ;T ST, UEd AR B LL(AU)... §31 &1 991 F fofg daT ol

it JupTafar : GEQ @EN S, e Fifew & B

Y .. @ rht S et w1

it SgrHTafe : e fE3T B, @ Chairman may consider that notice.

& @rh: W, § wEe @ 9@ € 5§ e vy § Aifew a8

i} TR AT : TR, T WIEC 3N 3R 2

MR. DEPUTY CHAIRMAN: Let me dispose his point.

SHRI P. RAJEEVE (Kerala): Sir, it is a very important issue.

it .. Pl : =, § 987 O & WY 9eq BT & SN BRI aATE]
B A I8 FAT 519 9oy & 3ree ol

sft Syl 921, 396 IR H Tl el B ADHd| (). MY FHAMRT,
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MU el 187 & I e fear § 3R R sy Mifew fear &, O S9d IR ¥
T4t 81 81 bl Bl

3t .30, @rh W), § 53y A1 91 §)
it SUFHTIRT : T2, H 3TUD] 1 § b 1 AfCH IIRHT A8 &b HRTSIe

# €l Chairman will take a decision. You can then speak.

$it .30 @rh : w7, § 899 @1 941 § o §9 e v 3 Fifew faan 7

MR. DEPUTY CHAIRMAN: That is enough.

SHRI K.C.TYAGI: On which issue?

MR. DEPUTY CHAIRMAN: Whatever may be the privilege notice.
SHRI K.C. TYAGTI: Sir, I want to explain.

MR. DEPUTY CHAIRMAN: The issue can’t be discussed here.

SHRI K.C. TYAGI: One minute. [ want to mention it. X, fif R 3 HGHR
I 1 el B 5 9 7 framl & 1 ok I9d W T 59 e & HIS 9AN T8l
B BT FPpoR 8, Sl YR < &b LA DI AT 8] ... (&aLH)... IR, ...(FaLH). .
g Fug) fordt 78 & {5 U TToia 919 ® @R WX, e Bl * fhar M B

MR. DEPUTY CHAIRMAN: Hon. Chairman will consider those aspects.
JATIRTS TIRAT AT8T FF <@ 3R BT i1l 3T 93T SR 819 FfRex|
(TTIT)...

i} FR9T 3T : TR, AR Wlge 3 3ex B

MR. DEPUTY CHAIRMAN: No. What is your point of order?

sft TR AT : TR, T Sl AlHes! Yoiel fIdT B, 39 Hweiiiiey goiel ¥ ugel
T ST oreT e, S U' e del & forg o o B oMU AefiHedt F oSl 3
o e fRrEmaen # fau e 9 8 Jaar 7, ife stiede o & forv ue i
gl 3T IIfRUI 3R 3N 89 fdcl &l by 3fHSHS oTHl dTe, o hd IHsHc
TGN MY FHTael H <@ oy, ffsHe o & foly w9y a1fzul

MR. DEPUTY CHAIRMAN: Which Bill are you talking about? ... (Interruptions)...

But this was already listed. So, there was time.

* Expunged as ordered by the Chair.
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SHRINARESH AGRAWAL: But that was listed for tomorrow, not for today. Today,

you have circulated it.

SHRI P. RAJEEVE: As per the List of Business circulated by the Secretariat

...(Interruptions)...

St TR AT : ST YT ARIATAT 7 S &H YoieT Jofl, S99 Ig f9df el &
foTT SR T B ...(TaET)...

MR. DEPUTY CHAIRMAN: It is there.
SHRI NARESH AGRAWAL.: It is not there.

MR. DEPUTY CHAIRMAN: Bill for consideration and passing. ...(Interruptions)...
Okay, okay. I understood. You are talking about another Bill. ...(Interruptions)...

SHRI D. RAJA (Tamil Nadu): It is School of Planning and Architecture Bill.

SHRI P. RAJEEVE: As per the List of Business circulated by the Secretariat it is

slated in tomorrow’s List of Business. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I understood. You are saying that you didn’t get time
for moving the amendment. That is the point. According to the rule, one day’s notice is
required. That you didn’t get.

IHES FR AAGT H I WAL, AT WG A H I A
N JER @R AHa) @ W, Sld 8, AR A Few a1 d1ed b AT 39 R
=91 81, A1 &l & oI T ofd 21 g4 BIs Smufd 721 B

SHRI DIGVIJAYA SINGH (Madhya Pradesh): The issue raised by Tyagiji is very
important. The right of the State Governments to give bonus on... (Interruptions)... has been

taken away by the Government of India. They have refused to take ... (Interruptions)...

MR. DEPUTY CHAIRMAN: I have already given my ruling ...(Interruptions)...
I have already given my decision. Hon. Chairman will examine it and take a decision

...(Interruptions)...

SHRI DIGVIJAYA SINGH: Let the State Governments give the bonus. They
are denying the rights of the State Governments. It is against the federal system of

governance.

S} 9T AT : UYL ST, H3l Sl 7 9T GRBR & ATDRI BT g4 fbar
Bl ...(TAYT).... 721 ST 9 W&l T8l diell ¥ ...(agT)....
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st fefraora Rrg ;. STwafa 98ey, Ife =T TRGR v+ doic | U1 AT
& T ...(FAYT)... Al ST 1 TBR B ...(FIIH). ..

it oAl - q -TU ...(GHT).... Since he has given a notice, that is under the
consideration of the hon. Chairman. Hon. Chairman will take a decision and that will be

intimated to you ... (Interruptions)...

SHRI DIGVIJAYA SINGH: It is an infringement on the rights of the State

Governments to spend money out of their budgets ... (Interruptions)...

MR. DEPUTY CHAIRMAN: You can say that when the discussion comes
...(Interruptions)... Now, hon. Home Minister is to make a very important statement on
the incident of sexual assault on a woman by a cab driver. Now, please give him time

...(Interruptions)... Now, please listen to that.
it FReT 3FTaTe : W), U 187 & TEd HIFSAT 37T 91 ¥ ...(TALT)....

SHRI DIGVIJAYA SINGH: The issue is simple. The Government of India has
decided not to take Minimum Support Price operations in those States which are giving

bonus for paddy and wheat out of their own budget. That is the issue.

MR. DEPUTY CHAIRMAN: Ok, now. Digvijaya ji, I got your point. Now, let me
say. But Mr. Tyagi has said that he has given a Privilege Motion ...(Interruptions)... Let
me say. So, because it is a Privilege Motion, according to the Rule that will be considered.

That is the point.
it T 3nrETe : A U ey 39 dRE &1 9UH < L..(aE). ..

MR. DEPUTY CHAIRMAN: You can take it up through another notice. I have no

problem ... (Interruptions)...

sft TR9T I[ET : WX, B IIRA A T FHA T ...(G).... 3T MR AlfeH
P FHR B Ahd & ...(FGH). ..

MR.DEPUTYCHAIRMAN: 37T SIfed € W& & ...(=a9T)...No,no.lamnot
allowing. This is an issue about which the whole House is concerned ... (Interruptions)...
Please listen ...(Interruptions)... Now do not interrupt. Nothing will go on record. Only
what the Home Minister says will go on record. Nothing else will go on record except

what the Home Minister says.
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STATEMENT BY MINISTER

Incident of sexual assault on a woman by a cab driver in Delhi

g H3At (31 IR RE) : AT SuwTalt Heled, H sud! AR 05, 2014
B A 3R IR, 06, 2014 6 HF g3 U Jadl b AM-SUTST Bl FAd gHIIY!
e & 9N H g 18l g

HRA ARPR, 9 HRIRANYY $d Bl B! sl Bl 8 3R =i T8 FHl &
oY H, § vl I8 fqgary faelrdn g 6 sroRmeh o1 g9 g sraRtg & forg o
e &g 99l Maedd Had IBIY S|

f&mi@ 05.12.2014 BT R A & SR TP 26 JUIT AR (NYHRIAT 3R B!
TRl & forgtsl | difed Afeen &1 gga o b 15 1) 7 A H T
10.30 g1 T fI8R & | g5did, Sl {6 I RTel, ¥ Afeeen Yo &I &
SATIGR ¥ 3T 8, db S &g UBER Cab Service & HIEIH W Online SRl §db
dRTg Al AT [ H (RIT U BRITAT &b JqHBIR &b I8 PO A &b A qHd

fagrR s ol

Hfgel 1 g8 a1 & & 59 g8 SRl § 931 o 1 I o IHY & oY sus!
3 75 oY 3R S1d 98 SYBI ¥ SN, T4 S9 IAMD I8 7eqy (a1 b SRyl fomdt
GAAE S8 W Fa! gs ol 3R Faad e dic W ST Oeuls I B JIN
PR BT AT I AR HAT BT YA (51, IR A0 - I €1 B Dl gHD! &l
3R BR H B ISP AT sexul harassment BTl TSAT & 91€ ATeAd = FL AT DI
T 1.00 97 99 SUP TR W BIST IR I SERT gHB! <f fb I8 39 g1 & IR
H feft o1 SR A <)

SYHHIIRT FBIGd, S &1 $9 °cHl &I a1 gford 3l firefl, d9 &1 giory e
IR RAfEeedT # IPC B URT 376/323/506 % A FIR No. 1291/14 f&11F 06.12.2014
P T8 A U A G901 bR fofdT AT AR BT eRUBS b folg Jia gfory-SH
ST ISP 8= HM W o e a1 iR Afzen @ sfaest wierr & fog a9 fe=
T der feeel AfRST SMART §RT authorized U IR WRGRI A6 (NGO) &
TRINTH §RT SAD! counseling T &1 51 Yfer gt 1 el YR 3R ISP §RT B
TS YD BHE-AIF & By JURTH] ATeld DI ART & URTE H FRIATA DI T
ST Swift Desire W& DL-1 YD-7910 & A1 Udhs foral TAT| IR aTeldh e 359
ST BT J1feTd Bl AT T8 TS Uber Cab Service H IRER &RT XE! 81 aR1EE ST
B feeet! o T, RIS T8 forensic investigation &1 ST Y& 2

IUFHMYRT 7RIS, Y Bl &1 07.12.2014 DI HYRT H FREIR b faeel
ST T ®, S8l S99 faAie 08.12.2014 BT 3f@TAd H UL fhar AT iR AH AT @t
gfer Rerfe w951 fam . 2
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ITFUTIfY W, ﬁ?vﬁgﬁ'm, meaﬁéiﬂﬁm%eraﬁlegal
libility & HHIfIT Fel BT 9 BFE-4F PR I8 gl TA.49.21. el & aRas faur 4
IFT HUA §RT U411, faeel # uRaed & dfda 3Is W Fa1 Hed1 HRarg S )
R & 1 &l

TE HATHT 7 FH ST WRBRI/HE-I5T-85 AT Bl I8 ensure B D
Jre < 7 f6 99 9= faaal &1 gamrn oM d4e e} e 9w eIk N Afdw
Hiarssd, N I8 IRGRI/FY-IST-87 Tl gRT 189 el a1 a1 8, B
9 do cfaaal T81 I <1 SI¢ fraT Harg el ol B &l S, 5fq d b 9
IR WRGR/FI-IIST-F WAl F AT IVLIE 9 HRal of, g=Iadrg|
(STTLT)....

MR. DEPUTY CHAIRMAN: Yes, I will allow you. But everybody should stick

to seeking clarifications only.

it IV T RIS @ A SUFHMRT #8816, 8 HAl Sff 7 ol &
e &g &, I8 Wel § {6 1 989 U Marsl § 9 [Ty $I, §9 "eAl Bl 1R
a1 BT 81 9P WY IS $O U &) U AfKAI DI JRE BT 8, U WBR Bl
BRI &7 8, @M dR W 39 91 B <@d gV F 98 o @fdd g S §EE €,
R oraRTy fhaT &, S9d Sl Aficfhaed g, Sl g\-ud €, 9r 9 faoel gferd &
gl 1 gigare feurddic & 81 ik o et 8, R gigare feurddic IR ™er axer §,
Fev 9B fear B, 1 w1 IRRGIE A U IT@ BIs g & gs o i g9
2fet o goqfd &, 31 @l @l ugd Ml 39 ke & TR Bl T8Y[H & SHD
qIa[e SAD! Arsdd Al firel, IFH! WS BT IAGGRE Al Bl MY, A T8 A3 S,
$AD! WRAAYdD 1 o ST bl fd Ubar Company, AT SR AfRIST B
HUfrgl T 9gd 31 Y&l © 3R 3R Iy Alad I U 3MUdh gl SUIcHe &l
TSR R, i T ST g3l TIioIa Agie olhr STQ, Al I9h] Y aB
BIT? S YfCHIUN BT FIT TRIHT 22 MY fhd TRE § I 22 39 918 MY &R
B o1 o R AT SRS Tl 8, 98X ® & O Uber 8, Ola &, 31
3% RIcTp HRATS BN, I8 Th Ml d1d B, olfh AT SHPb INRSIT Bl T
ek a9 ST R © 3R 59 aRE 9 oy g8 J7 N, I8 gAfTaa s 6 e
WY S TR AT Ferht €... Pad Ig B T B, YRT Bt e ot AT TR
T 21 S 39 d¥g & SRIAI-89IR SI8dY B A &, SRIA-8SIR el o i
gs €, A1 S Ag@! g B BIs Agal ST 9% a1 a7 TE a9

T, T WHR ST Tdh 7 $I g2 Ig dls Q41 v 781 § O ) 315
IorIfe fewoft &) Se, 9R enft e &) S dfdve & HgAn #3l B.... A B9 A
HH IRBR UH X H diet I TTST ST 81 ..(THT DI €l)... 3T FE H 7T, 3
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[sft am== emif]

I fan 8, R gAR fU g% 9% & {6 ugel a1 ISR T &R 4 dlel| 377 3709
H AN BYP T B o, IR NS graure AfRex €. Y 9Rd & 8 741 €, &1
JMYPHT FHTT B § ...(F9T B T)....

it foroTa Maer RIS @ YU HeISY ...(FagT). ..

it 3S ¥ : 3T HUAT 3 919 IH 8 <, 919 H 7 drcl| fao g <, § @
PR BT §l 8 HA! HBIGT I8 S6) T PN [ 3T BT UishdT qA1G3, f9y St o
Mt 8, S ft SIgAR B, SWHT background, SHd TIRTY &1 BT BT UaT Tt b iR
AR $IEad BT, a6 BT BN 8l 1 g B AT SRil 9w 81, g
central data bank 81, AR Rieed &l

£ STFHTIRT : SN &1 &7 AT === e

2ft TR AT (STR U : R, HA ot <=7 9 & 2
7t SUHTIL : DT A JATG|

Y T SraTe : SR R B

MR. DEPUTY CHAIRMAN : Everybody should stick to two minutes. I8 AT
3SR B1 &% HeR 31 firFie &1 999 o iR Fad FoRithened Ju|

it Weier v s (SR Q) : AR SUGHIYT 7RISy, ST "eHl g ©, 98
Igd & TR g € IR $9H B9 99 o 9gd gdl €1 WY, 39 "edl 9 Usd gl
dRE P! Uh qaqTd "ol gs o), e a1e 9gd W sriarai &1 Y ik $81 T
5 STel d@ faoell 3R TH.¥.3R. &1 9aTd €, S9H 89 Ul saui fhar g f 39
I8 P! "G GIRT 7 81 |eb, offh Sl gaaed Al AF-g M e ared
f&a, I I Pel § & 98 Afdd U A o8 W 9 ol Bl o AT AR
TET IR ATH I IE BRI b, ST fb STE=T 1oRTY B ¥R, 919 Bl his J&f W
AP d1q faeell WER H Yo H8dHH Bl b T8l, Absl 741 MYl S HRIAT
TR off, I A STFHERT H € 3R W@t SHeR 7 71 9 miear Rk gafere gerft
I of R b ﬁLNIrEI\JH gl 9d IR TUd continuous surveillance Teldl '\’%, Y
AR & W & w9y, B {6 318 N 51 7 e, Siet ') 39 a)E @ Big vfaefadt
Bl & | 39 TSR M9 eIt ggrii| 3mue foha+t misat gerfl, 39 dAdy # STt a&
T FHRT 8, bS] ®f deTe § Miedi derl Y off wife § ff, a9 ff o
ST ST BT off, IHPT AR o7 IR IFH I8 a1 AR Y| AT dHAT ARG S
IS TYRAT Y| IBI- 39 d1d DI g ol A ATBR I8 ensure BRIAT AT fb 39 IRE
BT FIAT 81l TP 18 W 3R 9 ARE B B 81 I8 & Al &1 Yferd arell & HIR
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A 39 PIS BRIATET B BT A I8 © I ITD! RIT BHI I8, AP IR H o I8 87
RTei S Ifcfhde faar, a8 da 31T vl 8, oifed facell I8} | ST surveillance
®1 B9 AN 7 93 ufeetd B impression AT o7 & 319 9 9% T 3R 3@ 3R g9
TRE Pl Eﬁg BYdhd BIdl ® df immediate information et ST, ofe R 3 EXSl
I &1 U Ry Rdie grar 81 § 2 S & o1’ xal § & 396 I § qar @t
HAT BN

i} N9 3FATS : SUAYIT HBIGY, H e+ sHG! =<1 &I Tl 89 99 9 91d
I Fead B8 f Afeceil wR 8 Y2 AR IR ISHIdeRol 7 811 I8 919 § iy
@8 Bl g [$ S19 9a Pie gaT AT, S THY 39 WBR & Y F31 98] W Ugd Y
J 3R IBM I W a1 die AT 6 . UA.81. T H UG U 81 T, oAb a8
Fie AT Faa sHIfU § 59 91 31 S8 SISdHR B I8 gl A F24A1 Sfl, 3719
AR AT Wl 32 &, § ooy 31 Al qu aredl g1 U A1 g gy b iR e
BIA < H g1, A1 Aferd GRIEE 81 Feb? H MU dHe1 aredl g [+ 99 9T &
HIH 3 AT S DI ST B G [P 1 AR R A BIg AT BIYA a1 W81 &
1[G DIl IR R A FHET BRP U U1 Bl g1Q Ty <21 | Afgersii &
3ER GRE Bl Wi YT 812 HRI, ST AT HeT b g9 A 158 ARBRI I, Y
o weell &I, YIS Bl gsargs fba1 8 fb 9 offa &1 <fl 39 JbR R a8l
g BT b fefl 158 WRPR BT Yae P 3R g9 3R Bl Y81, &1 o9 3R
ae g1 I8 haal AT SR BT FaTel Tl gl ed H THH U SRS I &l
g o BEl IS L T S99 A9 fheqfiy 8 8 ¢, geX 8 W@ & R be
WRBR T AR YES b A1 J6HR YT DI unanimous ol GG, S qR <97 H
A WY A AN 81, R Bofl cais, ST et dRT go1 dRa €, 99 W) ey
SRISE

SHRI DEREK O’BRIEN (West Bengal): Sir, there were two incidents last week
both in Delhi, both involving people who are desperately fighting for their rights -- the
one, where we have a statement, about the woman and the other about a minority in Delhi,
whose Church was burnt. I want to make three direct questions to the Home Minister
because we had a sad incident on the 16th of December two years ago. So, from the 16th
of December till now, what has been done? How many all-women police stations have
been set up in Delhi in the last two years? I know the figure for Bengal. The figure is 65.
Twelve are being rolled out every year. My second question is how many fast track courts
have been set up since that dastardly incident till now, in the last twenty four months. I
will give you the number of Bengal. Since that disastrous day, forty-five have been set
up; target was 88. My third question is : Are you considering setting up a model like we

do in Bengal, Atma Raksha, where young girls, executives and juniors are trained how
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[Shri Derek O’ Brien]

to handle these difficult situations? These are my three direct questions to the Home
Minister because what we heard this today from the Home Minister (a) was a photocopy
of the FIR and (b) Uber has been banned or will be banned. Let us look at the bigger
picture to provide actual happenings. Because of the dastardly incident two years ago,
today I am happy to say, all the statistics and whatever little awards we are getting is of
my city, Kolkata. It is the safest in the last two years. On these crimes ... (Interruptions)...
Sir, Jayaji wanted to speak, but when I asked her to speak, she said, “I am so disappointed

I don’t want to speak on this subject anymore because nothing else is happening.”
SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, this is my silent protest.

2 .M. @R ([@AER) : W, 16 fqw=R B1 1 91 31 ger g o, 39S U
St T TeHe § UGHR AT gl ...(Fa8)... R, § 39 (a1 91 & 919 & wewe
B T1 AT YGHR AU a1 YR HRAT BTEdl g

1. In a high profile case like my daughter’s if it could take so much time in
punishing the culprits -- the case has been lying with the Supreme Court for the past six

months...

2. When we don’t object to what our sons wear, eat or drink, then why should our

daughters be told this? &R, &1 HTel Ugel il T g Al WA I Bl Fdad Sl
gs i 3R AT o7 o IR 991 H $9& [9%g e arareRol a1 51 g 3ThA & |1
FEAl § [ H1fdd I8 #1 Sit BT A5l & Frace W Sl U 89R BRI S Bl
WA B o, IS o U1 A oIt 6 @9 78] fhar a1 81 I8 a1 R Ti9iRar
gl

T 9 UE 2 fd ool gfory &1 a3 8 & facelt 4 aRfdee s e
B feoeft # X9 o 7, <ifh 37 =i @1, S fieett § Sfaaat ger <8 €, i X ad
%, EREY IRfPHe A= 8! %, no check, no balance on the varification and the
character verification of the cab drivers. 9 a@’éﬁ 3 ugor A Eb_&‘ EIN @ attempts 1%51’
g fo T 98 FaRIahd I8 1 99 g FYR) @ F RIS ug @1 g M9 @ Asfeat
WWWW%%W%W@@WWW%I This is the record of
that criminal who was moving very freely and daily. ¥R, f&eofl # ufeerd Afqast &
e BIg SN.UL.UH. &l B ...(T9T Bl "), W, 9 991 91 IE ¥, Ig (19T &b
19 7 ®el 8 oraet A, erger R A victims ¥, S5 Racies ST Ta1E) 81l 2,
they turn hostile... ... (Time-bell rings)... I8 Eal! DI 2, I8 H¥l AT B, IJg§ Hl
fafaer SRt 8, 9 89 W © o 8 U He BM W %A ©§ b BN oY
ST &% Y&t §U $9 RS $I "Iy Bl 81 gIars|
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sft faora e : W), Al & Uiy 9gd g TR &l S@dH: &9 99 &I fHFar
BIT 21§ A9 U 8 HA St & A RG] ATedl ) B Al 9gd 8l Bl Bl
qTel W&l § HRT DI ATLIHAT 2l 3T VAT 7 & 3R HIS g, geel 8l 1 8§
3R d1=f1.3MR. 9 S T W &, AT MY 3R YLAL3IR. 99 BT I8 Bl fh wig
TCT, SHCHT 8 I8! 7, MY g 31 STall, A1 I Hacl {6 g8el 100 TR W Hidd B,
ISP gS B g8l IR A § 9T § b 59 R ¥ I g1 @0 b afe PCR &1
Y IR W) HIE Rread fed g, 9 98 R S9$ $IW HIare! o 89 I8 &g
Id B b Pe grzad &1 IRfPHIE B8, =i d A<l & IRMHIE & fag o9 e
gferd gl e d1ai bl uF forad] 2, Jife I8l R SI1&T dlfT d18” 9 31 &, al 9
S9 1R Redie & 781 o &1 H Aredl g & 3961 U S1el a9 oMY b fbe= <A
T 3 ApxT @ IRPHIE & v forgax feam iR feaqi &t aRfhee= 8 urs|
VT &) $e EER, 99 gea 3R el R b R d W g TRy 6 ST
aRfeper & foy gad el @1 yfer s3d sier qae Hefll

P & 3R U Red a1 @1ty {6 TSR &9 ugdr § SR TSR & uger
Bt W ST gfden B ARyl A fifSig Hiver 9 feeft o # Q1 e @1 Wy
AT 8, PR &I "¢ § IoR 81 ugan, o Riew &M &1 g% B 91y f6 ag
HI 8T ggan

R, 399 DI & I 781 2 6 I8 93 & o & 918 iI-gow! TS T B,
BRE P BICH I & ...(FIHM)... MY b e & foy a3 ara g7 «ifvmg) § Rars
W IE I FX IET E ...(FIYUH).... BRE ¢F IS 1 8 ...(FIEH)...

ot STl : @il

it farora M : gferd &1 g 1 faam 1 g1 &% o | Afeasi @ fFryfad
Bt TS 2, frg Sud arg ff YT &1 S8 accountable ST A1RY, st gfery @t
JRAFN W <7 B SR B L..(TT DI ES).... ST IMGH] 373 T B HIAT 8, 98 I
< Al R FHAT 7, oAfh 16 8 M e8] B Fhdll ...(A9T B €Y. 3FR MY
gfor &1 gfagm T8 <, a1 R Reteed W Sa9 o0 T8 o Wbl ...(A9g Bt
Hel)... § U a1d iR Hel dredl g b gfe 3 <09 &A1 4 19 ave 9 Rl @1
UHS] €, 98 Ud 3BT HM g, olfhd BIF1 Ig AT2T foh VAt ge1 7 &l

SHRIMATI JAYA BACHCHAN: Sir,...
MR. DEPUTY CHAIRMAN: No, no. You sit down.

SHRIMATI JAYA BACHCHAN: Sir, the situation is serious ...(Interruptions)...

You must allow me to speak ... (Interruptions)...
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MR. DEPUTY CHAIRMAN: I know about it. You sit down ...(Interruptions)...
Don’t do that. ...(Interruptions)... Jayaji, don’t do like that.

SHRIMATI JAYA BACHCHAN: Sir, the point is ... (Interruptions)...
MR. DEPUTY CHAIRMAN: See, don’t create problem, at least, on this subject.

SHRIMATI JAYA BACHCHAN: I am not, Sir. But, this is a very sensitive subject

...(Interruptions)...

MR. DEPUTY CHAIRMAN: I want to allow everybody. You listen to that. That is
why I am controlling and giving only two minutes to each Member. Don’t interfere like

this ... (Interruptions)...

SHRIMATI JAYA BACHCHAN: No, Sir. That is not fair.

il TS JoTaet (FERTSY) : [T ToRdT WR, fawelt # &1 781 a1fig Q¥ <=1 #
AZRI TR IR BT TN ggdl off &l &l TeAT 8 & 915 &f dl &9 IR Bl
NI B &1 39 IR 1 IRTE Bl BRI B G <1 BT W HFH a7 2
I grasie Wl AT B, AIRMHET BT * B BT B R < H 81 W81 g1 V) ge
g & 915 d1 89 TURTE Bl 3RIE B B, ifb H ugol WY 717 &) o} b Rrarsh
RIS & BRIBIA H R PIs TAThR BT 8, A SGh BIU-IR dres &t Fofr &
S o1 S &, SHB! il A1 918 7 e, offed g3 o 7 6 S9al -k
drs @ wor e ARyl Sqe |l I8 BT ey fb afe a8 wreiger T8l 8,
I A1 Bl B1 emet T8 R @Y H FHer g B P53l dRE B HoR
BT T DI FMATIRAT 51 &1 AT Ugel M1 Hie W I $o A gl o, 4} Y
SRAT H gam § 3R $9Y UBS a9 H gafl, Al Y3 T § b BRI WBR Bl ISP A
3O SITET PIRTET 81 IB1 © 3R 3 AT SeR fIar 9 BRUl T o &l 3R
B} b oy gaR e @3l Al rore [ St Ao €, & e Arel S o Jor @
3R 99 AN A9 ©, 89 A9 ANl § H SUET Aoiqa &1 $AIg 3RT el § b
TARBR HH &I, U DIRTET I A1 59 oY I8 #aTerd ®I afea gferd &l weif
BT MY ..(FFE)... AT A SITGT AT feld Bl Wil B! a2l .07 B
Heh.... facell, geE o 2e’l # QT Scoflvic gferd 81 f6 ofR &1E Afgell TRl |
STt 81, 99 SRit BT b DY, SB! ST bRl eVl Ife BIs Afger foedl TR 4
ST & 8, Il SHDI A B IFD! GRET SR BT dlfey| AT I8 HAT Bl 59
3R TS &I & DI ST Bl

DR. T.N. SEEMA (Kerala): Sir, a war on woman is going on in this country, which
we proudly say ‘India’. Sir, we can’t live like this. Women are not safe anywhere. Even in

the capital, they are not safe. Then what about the rural India? There were many promises

* Expunged as ordered by the Chair.
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made in the House and outside regarding fast-track courts, speedy trial, sensitization of
the Judiciary, short-stay homes, etc. I would like to ask the hon. Minister, through you,
Sir: What are the concrete steps taken by the Ministry to ensure safety of women in the
last seven months? My second question is on the Criminal Law Amendment Act. The
Criminal Law Amendment Act makes officials accountable for the lapses on their part.
What about the accountability of the Government? What about the accountability and the
responsibility of the Ministries when they fail to fulfill the promises made? The Ministry,
the Government and the officials in the Government should be made accountable for this

kind of lapses. Thank you.

SHRI D. RAJA (Tamil Nadu): Sir, we all condemn the heinous crime that took
place in Delhi. Despite strong legislation passed by our Parliament, such crimes keep
happening in different parts of the country, particularly in the national capital of India.
This is very shocking. It saddens everybody. Sir, I join Mr. Anand Sharma in asking
those two questions. What is the mystery around the conduct certificate given to the
driver? Secondly, is the Government unanimous in cancelling the licenses or stopping
the service of Uber and the other, because there are different voices coming from the
Government? Thirdly, crimes are taking place in transport whether private or public and
the school children are not spared. The school-going girls are being abused by the cab
drivers. This is very sad, Sir. Is there any mechanism to regulate these services in the
interest of providing safety and security to our girls, our children and our women? Here,
I think, being the national capital, the Home Ministry has the primary responsibility.
Being the Home Minister, you should own up the responsibility and you should respond
accordingly. We can’t ask anybody else. Only the Home Minister and the Home Ministry
must be answerable to all these things. What is the mechanism you are thinking? If there
is anything in the process, you can share with the House. Last time, we had enough
discussion on this crime and we expressed our anger, anguish. These things should be

shared with us and you should respond.

S fareea STgR (fewrael w=en) : Suwrafcr Sfl, H9 I8 HAl Sl &l WeHe ug!
2, Afh U F 918 G o fF I8 Al srgaR & ot 1 ©, ifs Jg Aol 3 &
N SR ¥ 315 g3 ATl $89H I8 WAl Sff 1 BIs 75 9ISl 6] Pl © (P d R
O ST 2 & I1 S=F &1 f6a1 &1 § 8 /31 S F guAr aredl g b 3 R 0
SRS 81 W@ €, 3 9 argHldfts wihy W Bl R g, O |’ el vshfgem
1 gfer 91 feoelt @t B8 AT &) 20 et ) O gweies e ¥, o'l
HISHI B Bl AT 81 Wahdll B, GIAM S8 &, 391 I7d g1 59 Hae 7 U g
AT @1 TS 82 R T8 W DIs B W TS 72 o9 dvg | it w'r man fd fean
misat et 18 €, a1 T S SFIE1 R, et W 9dhdl © b TR OIS 9 3N I8 T,
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[t foera aTgR ]

T GOl o1 W&, AT ST O I E, AT ACST | 3 I® &, 71 WA el b forg
BIs AT W] TS ¢ 6 ST8f Yoy I8 78y I (& gsf U1 g1 81 Al 52 Sl
IISH €, W IR AST, ST AT I WG Bl diex 8, 1 39 W H Big i
It ST SR B2 TET | S M ATl AT §, O SR S8R, 99 QAR NS §, SHd!
gl @ g2 8M fiffRex drge, 39 foy &7 a1 a9 1Y €, dfed S
BTl DI TR DI HRATGN? I BT DI AL DI B2 A4 I§ SIh Pl
7 f gat-ga-t X 1 el A ) o Sl ®, offhd /T 591 g o9 3 g a1
9SG 39 39 99 AISl BT &9 IRIY, Hadt a1d Ad DT 37T VT Ieehe WY
7 SIRY I gl € SRaaRT # 31 gH B, deble 91 IaT5Y

MR. DEPUTY CHAIRMAN: Okay; all right. Now, Shri A. Navaneethakrishnan
...(Interruptions)... 1 am only calling names which I have got in writing. So, if you
will raise your hands, I am helpless. ...(Interruptions)... 1 will dispose these names
first. ...(Interruptions)... 1 told you that I have not completed it. I am yet to complete it.
...(Interruptions)...

DR. M.S. GILL (Punjab): Sir, ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You should show some patience. ...(Interruptions)...
There are already two people from your party ...(Interruptions)... The list is with me; |
know that. ...(Interruptions)... Now, do not argue with me; sit down. You should settle

these things; not with me.

SHRIA. NAVANEETHAKRISHNAN (Tamil Nadu): Thank you, Sir. In this context
I would like to bring to the notice of this august House that in Tamil Nadu, in the whole of
India, All-Women Police Stations have been established by hon. Amma and other States
have followed it later on. Now, the police has arrested the culprit and we hope that law

will take its own course of action. Thank you very much.

MR. DEPUTY CHAIRMAN: You are simply raising your hands; you should know
that others have given names in advance, in writing. I cannot favour somebody, left or
right. So, this kind of an attitude is not correct; I am telling you. Your leader asked me

first ... (Interruptions)...

SHRI SITARAM YECHURY (West Bengal): Sir, why are you loosing your temper?

Please, Sir, it is not good for your blood pressure.

MR. DEPUTY CHAIRMAN: Now, Shrimati Rajani Patil.
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Sl TSI Ifed (FERTSY) : W), AR I8 #41 Sff 7 ol 9gd & Hageiia
fawg & SuR el g QA1 81 AR A9 6 S ga1el UsT 8§, S99 9 &I-dH gEl
B H A e R greie $ 9Ha, 9 99T &1 LY. Tae 4 NCRB
JeuT8e offd @ ol ‘Name and Shame’ WISl & & rape convicts ®I fSced I

National Crime Records Bureau @1 Ja¥ISC UR STol- BT UId 2T, IfhT 918 H 99

W BIg M TeI gl

H w2l St § e Arsdl §, sl ge! gedl A faeell § el 8, gfey e
I8t IR gEH! TGl 8 I 7, ofhd fIeell & 9y, R I H 39 9RE bl 9gd ARy
T e I Bl

H S @mect € b T 3fUe NCRB d9¥i1se &1 RaTgd &% & dR H $©
| 22 918% & ST H, I1® Y.UE.U. I, AISY AWIDT &I, IR erar &I, Hrel 8,
Y. Bl, S T ST W 5 PR & Ahed B U SICE™ IR a1 11 81 a8
STeTed a1 JATBRIST 3§ 9ot foam ST &, a9 I8 |1efd 81 Sl @ b 59 safad 1
THATSS T §l 3R T8 Al [hIHTd &, T SHPBI JHIATSS R AN AT ST 2
IR BAR U W 331 IR & 9 ofsd Bl JHhUNS Y&dl, dl 85 Udl o FobdT AT
5 uger ft 39 TSP 7 S IRE F WY & Y AT AEW B OA BT Bl 7 IS
AT DI IASH S & 91 |l IH dSdh Bl AldB IR o 3T 7 271

AR, § Agb weFw F A Sfl A g8 91 go g, S 3 g Adr 0
A== M S A Bl I8 9gd B IAeH Al § 3R I8 a1 UIR H WY 377 gl B
gfer 1 IR B & QAT ATl 3R Yol &1 aRMBde Woll o, al sHd!
RreR e iR &F TRE It €, W # e g iRt & avw
BT AR, IAHT YHrSfIferd] fha &A1 9gd STt 81 I8 v R H19or 6
< ¥ PO e BN, YhscAfd! e R 9gd onawd Bl gULU. WRER A
ST B 7GE & oIy BRT ¢F HIcd d97¢ I ..(T9T B 162h). ..

MR. DEPUTY CHAIRMAN: Okay; Shri Rajeev Shukla.

i SIGERY e (3T U2 : AR, 1Y Ysel g4 SoMl I, olfb TR gl
ugd et R B

i ST YaT (TERTSY) : G g8l W91 A7 18 o), oIfdhs qad e H g9
TR el 38T 81 Fa @ IRAT a91Y 7@ & Y &9 o W T8 B @ B, a1 89
W 1T AN B IS oS D Bl

it T ST : W), A B AN OR VT oI X &1 89 AT oIS el §, 89
I =1 37947 XTse forar 81 Y oT<ls 9eg 199
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i} ITotg et : § 1 981 PE I@T g W MY Sl 8 18yl IT[HART S,
ggaTe| AT T8 #Al St & 9§ 59 el 1 &ART A1 T 71 S H e
gfgarell & Rach @R &) =1 IRFRAMRT B, I8 84 H8 &I SToxd 8! 8, Hlfh
JAT U8 P & b Aaw, Al IS SN 9D 9 A1 {6 g < A ARt &
RITh ORI T @l ST X8 &1 S8 U QAT 9Tes YANT fhar fb g <21 & * &1
gH! Tl 1 IE U 98d TR ARY Y3 A U&7 B TR F TRPR TR o0 8

HRT 3TYT I8 Pel & [P 59 19 R BT a7 &, 3R MIPI Ia 81l T8
HATET BT W g BN B S ARSI g S R P Rl B, W dR 9 Sl
TSI F Bic Acd TIRE H FEl TR T Bl 8, ITDI A15¢ SIS & Iaa GRaq a7
& ARy yraem o iR I7d a1 ST 3ifa™ B, 9P forg A wifsr fovar wam e
FAT BRAON g =, BRATON gferd o I Bidl fhar Fifd a8 I bl g9 ol
Teiid R AMfhe | Fell ol AT5e SST R AlGrsi & GRew & foly a1 wifasi<
g, 31T &1 I1Y &, SHD! AT I Bl B B

ORI, U BICT |1 AT &1 R aTel St < Hel b 3R Gl DIy a1 Bl
SRR Bl A AT W 59 SATGT W& B el 81 Gobdl, Sl 941 81 S 3R &
BT TIH B DI MMATIDAT Tl Bl MR U BT BT FHCHC A 8 S, dI T
e ¥ {6 oIS Afgensit o TRe o W T2 FHhdr 2l

AR 919, ST B AT Md-AId PR YD I ©, § A godl gl FRE Teed
ST A 9 ® f6 e"R 29 H dohR B WY, O /T o= 9§ Y GHI, ofErl H
FATHR &l ST, AT RIT STETS v B GFT T 9491 H JAhR &1 SfY, o o1 a9 d9
B NI, Al R Uber d1 T §€ foram TR-IT? 3197 3R dhgl T WR%BY giadie fifeRex
IE 91 Il BT B, Al ...(09G Bt ") TEH T8 JATI BT R WK 8 [ U
fIHRT gER A9 &I ... Bt G9Y).... ...(FFUH).... PUAT I§ G BT B DR

MR. DEPUTY CHAIRMAN: I hope, the hon. Home Minister would agree to it.
There are only two-three names; one, one minute each. Shri Tapan Kumar Sen, you take

only one minute. ...(Interruptions)...

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I will finish in one-and-a-half
minutes. Number one, the situation again reconfirmed the deficit in surveillance. One
thing has happened that you have immediately acted and arrested the man. This is one
thing. But our attempt should be that this kind of a thing should not happen. The preventive
surveillance was talked about, discussed also in this House after the Nirbhaya case, and

it was a unanimous feeling of concern that this has to improve. So, to ensure that, what

* Expunged as ordered by the Chair.
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special steps are you considering because, one after another, things are happening, that too
in the Capital city? In those areas where it is happening, a lot of night work is involved,
and very late in the night, people go from work to their houses. So, these areas need the
special focus for surveillance. ...(Time-bell rings)... 1 want to know whether your police
machinery, not only of Delhi but also of Haryana, is sufficiently manpowered to ensure
that surveillance, and whether your management of surveillance, particularly in those

sensitive areas, is actually working or not. Who is monitoring that?
MR. DEPUTY CHAIRMAN: Okay; Mr. Sen. Now, Shri Seelam.

SHRI TAPAN KUMAR SEN: I think, in these areas, the hon. Home Minister needs

to make special efforts so that it does not happen again. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Okay; okay.

SHRI TAPAN KUMAR SEN: Sir, please let me complete. Sir, the kind of trauma
the victim is undergoing, we cannot even imagine. She does not feel like living. So, in that
kind of a situation, our preventing initiative is much more important. Kindly let us know

as to what special measures you are going to take.
MR. DEPUTY CHAIRMAN: Okay. Mr. Seelam, take only one minute.

SHRI JESUDASU SEELAM: Sir, I join the hon. Members in condemning this
dastardly act. Sir, I would like to bring to the notice of the hon. Home Minister one thing.
The Statement of the hon. Home Minister says, “The Delhi Police is also exploring the
issue of possible legal liability of the taxi service”. I am sure, in this country, there are
private taxi owners whose taxis are taken on lease by drivers. I am sure, this issue would

have been settled, and I would request that this should be immediately fixed.

Sir, my friend, Parvezji also wanted to speak on the system of registration of private
taxis. Sir, you have to go into the roots of these issues because this is not an isolated
incident, and it is happening repeatedly. I would like to draw the attention of the hon.
Home Minister to this issue. Vijayji is saying that so many people have been appointed
and so many homes have been opened. ...(Time-bell rings)... would like the Home
Minister to give a detailed account as to how many women police personnel you have
been able to appoint since your taking over, etc., etc. Last but not the least; I agree with
Mr. Derek that along with this heinous crime, there was also an incident taking place of
burning of a church. There are atrocities on Christians in Chhattisgarh, Madhya Pradesh.
...(Interruptions)... The Home Minister should also be kind enough to make a statement
on this in order to instil confidence. ...(Interruptions)... ... (Time-bell rings)... 1 am not

diluting the case, but I would like to support the view. Thank you.
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MR. DEPUTY CHAIRMAN: That is a different matter.

31, faoraaedt wEl @& uge) ¢ W, AN ¥ 67 HEl UBA ARl &
FRATRIBR B a1 g1 SIR-WAR 4 Io! oAl § g8 781 Pedl b 59 @ g &
SR SIS AT 1Y, offhd 1 @R 7 39 dI91 &I S a7 3R el o,
TS 4 G § 93 B §, PR ¥ 93 Y Bl AT 7 hadl ool H dfeth X I &
3fER 39 A8 B! HCAY Bl &< | II AfFTedl & AII-AYT Sl el &b I=d &, Sl
BIC g2 g, 9 /N H Ugd €, Sl $sd ¥ SId ¥, BISH-BIh misal & a1 3ffer Raen
H I 8, 96 @ W el 7 el I geAN gfed Bl g I8 o) I8 R 9gd ARy
g |/ AR GeRl | Sers, § A1 gaqr 8 fded e @edl g W, 6
RRGe & 99, dRIQ, BIEF 8d €, 98 d isde caiisl & 8l, |8 d 3ffel
Reemst & &, 396 -1 grsa’l & W IRRLI &Y 919 BT 7, 396 o0 Hal =
FEl ABSlaferd] fhad B 9gd Sedl ® 1 IERM 8Id 8, I 5 ameR i)
BId €, B B g1 3l 39 B9 H garn T 7, e ffsar § qarn wan, oea |
fe@mar < @1 & {6 S gIsaR Udsl AT 8, SAH! ferd IR aRkdar f[O8R,
TP TR ¥ 3N T 3R IFDHT e’ Aicfhde f&ar T o1l . (Fw9g @t °9)...
AR, Y 91 FdTs S ]8T 81 IR, H S0 91 g 6 g8 Pl a9 ael 8, Hifd gferd
PV PEdl & AR ASAT H $O 3R 371 BT 81 39 W [T 7 {6l a1 srpra<faferdt
e g =iy, I8 #-1 faed 21 g=are|

MR. DEPUTY CHAIRMAN: Hon. Members, in fact, I have more requests pending,
but I am unable to ...(Interruptions)... Please cooperate because we were to finish it at

2.45. ...(Interruptions)...
S1. 31 e AR A (FER) : W), g9 U e de faar i) ...cagm ). .

MR. DEPUTY CHAIRMAN: Please cooperate. ...(Interruptions)... You will get
other chances. ...(Interruptions)... There are a number of requests. ...(Interruptions)... 1
am unable to do that. ...(Interruptions)... Next time you can write. ...(Interruptions)...
Everybody is asking me. ...(Interruptions)... Everybody is raising his or her hand.
...(Interruptions)... H /1 H6? (T )....

S1. A FAR ATEA! : AR, H G A SR DI A DI AT & AR AT
TH AUl & oIy S5 U 81 fhar an § A 93 AEled 9 AR Rl §
(STAYT)....

SHRI DIGVIJAYA SINGH (Madhya Pradesh): He is only Member of Parliament
from Delhi. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: He should have given the name. ...(Interruptions)...
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Digvijayaji, that is correct. But you should also know that he should give his name early.

...(Interruptions)... How do I manage the time? You tell me. ...(Interruptions)...
SHRI DIGVIJAYA SINGH: That is right. ... (Interruptions)...

SHRI PARVEZ HASHMI (NCT of Delhi): I have been raising my hand for so long,
Sir. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: How do I manage the time? You tell me.

...(Interruptions)... There are so many other requests. ...(Interruptions)...

it 9Raet g : W), H A R @3 S @1 % e e 9 9 & forg
o gredr o7 fp SfRaaiRfEa iRl & o WRReTH 8 W@ €, 39¢ v I8 wdl
g1 o1 o5 fora Yot TRt & U Ui | TRITST S9d T A TR IR B,
it S @1 faeell # Ieal TR Fa™ & oIy 37 favam SITQem| 319 S Pool in
Reg o foar 2 f Y femie o 9 Sfaar o o, 319t T hu=T g7 off 3R
IHBT IRVRER BT BRIl X8 &, EIcall | Tl I8 8, &l AR oADR dall I8 &l 39
$F b I8 R AR T8 HA T S ARE B Dls ditex U b1 fF gwan
IR BT S 6 weq 3R e, 6 d8d s dga—ael 599 fhy 1Y
g, I8 UTiRell SABT Jifvey &Y Y8 §, S9h! <9 I8 & IT T8l 99 I &7 99
He@yuf thaex dl g Bl B ATGH Rt YT BT a1d BR el gl S8l e &, § Iqdb!
g1 R E] g b we HEl A YH 8l I8! 8l gara|

MR. DEPUTY CHAIRMAN: Now, please. ...(Interruptions)...

S1. e AR ATE : SUHIT ey, § % e & 9 gl Arsdn g
I8l IR 980 WRI 914 I8 &, AR Sl Afeell HHART &, S A1 39 A8 Bl g
gl X8 &, 1 T HA) geiey Ao fhd & oy ST 3R BT dsdid S5 Bl dls
AT BN, dlfeh I Aoh fSHT B THh?

MR. DEPUTY CHAIRMAN: If I get angry, you will say that I get angry. If the
Members want to speak, why do they not give their names in advance? I am finding it
difficult to manage the time. I know the hon. Home Minister wanted to go at 2.45 p.m.
...(Interruptions)... He wanted to go at 2.45 p.m., it is already 2.50 p.m. Shri Venkaiah

Naidu also wanted to go.

I crave the indulgence of this House, before the hon. Home Minister replies, please
cooperate with me in withdrawing the Delhi Hotels (Control of Accommodation) Repeal

Bill, 2014, because he wants to go immediately.

THE MINISTER OF URBAN DEVELOPMENT; THE MINISTER OF
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HOUSING AND URBAN POVERTY ALLEVIATION; AND THE MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): There is a Romanian
delegation waiting for me. I had given them an appointment at 3 o’ clock, thinking that it

would be over by 2.55 p.m.
MR. DEPUTY CHAIRMAN: Okay. You please move.

St FRET 3FEATA : IR, W TP MU Bl dbAT St gRT 39 9t &1 fagst o= A
Tgel § ST I§ 1 ATl g (% T 319 Alfeidhi & Ul H BIs 791 faad =1 =@med
g 7 ufetd & U&T § o1 Ared 82 39 g 971 <, R =9 9 &l faggr e #
A AN B Bl MR 7 7

SHRI M. VENKAIAH NAIDU: This Bill was initially introduced long back, that
is, after independence, in 1948, when there was no accommodation available to the
Members of Parliament, the State Government officers and other dignitaries. Since 1948,
we have travelled a long way. Now, we have State Government guest houses, we have
other Central Government guest houses, we also have public sector organizations’ guest
houses. So, there are a lot of accommodations available. Keeping this in mind, we have
decided to repeal this Bill. My department and the Law Department told me that they are
compiling all of them together and they will be repealing them together. That being the

case, [ am seeking the permission of the House to withdraw the Bill.
GOVERNMENT BILLS
The Delhi Hotels (Control of Accommodation) Repeal Bill, 2014

THE MINISTER OF URBAN DEVELOPMENT; THE MINISTER OF
HOUSING AND URBAN POVERTY ALLEVIATION; AND THE MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): Sir, I beg to move for
leave to withdraw the Delhi Hotels (Control of Accommodation) Repeal Bill, 2014.

The question was put and the motion was adopted
SHRI M. VENKAIAH NAIDU: Sir, I withdraw the Bill.
STATEMENT BY MINISTER

Incident of sexual assault on woman by a cab driver in Delhi — (Contd.)

2} Yo g SUTaRT WRIGY, WX OGRT Sl suo motu IeTHE T b
AT, S R 39 Gad & by ARG Gel 7 980 ARI FIRIS B 81 S q9 |

S-S SR Tai Bl H SATGT FHY S, WAfehd H [ap! g=ydTe <=1 9T gl
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H HIPT 3AY IMHR G BT 18l § b |G 71 371 ok A {77 iR A5 B
Wensureﬁ%ﬁﬁ-ﬁ@ﬁﬁ%%ﬁ%mww
12T, T & §RT $V W IBMY I A1feyl Safeg § F9 & 9fT MR e
DA AT Bl

JEFIC: H1 3@ & 6 o9 S Afereil iR gedl & JgRel W [T J Bl
7 BT & I GRBRI B AT B STl 7, <ifp SR I8 gROM 8 fh a8 8ar
qd geT H31 ©1. AT 48 St g9R AT 93 81 T §9P UBd Bl Pls WRPR I8!
&1, a8 Pls ¥l ISR B! &I, Afeeiil 3R g=ai &I gRem o1 Fard o9 W ol &
A T BT B, Al AT BY A Sl W ey 3R ear W& B, I9d AR
ITD! GRAT &dT BRIY S & oIy G ARGRI 7 IRIER JHET HeH I8N &1 H
qHEIAT g 3 2IIE S¥1 91 1 & H 3% §Y 39 e &b GHl TR GGl 7 Mol
Al gl 37 3T GTd B AU &1 H I8 faId BRI A8 § (b BART ARPR o
FIT-9T HSH IS &l G1 I8 FEd A Wl BIs Goba el ¢ b 399 g8l W S
WRHR AN, IFT ATATA AR Fedl DI YRET IuAH PR & Y P H3A I 9,
AfdT IS ae O TART WRBR 3715 &, 99 89 41 $© U4 Jurdl Hed IS Bl
BIRTET BT &1 SYFHURT FEGY, H I§ STHGRT TDH! FoIold ¥ o1 @ 6 3fa
TP EH FIT-RIT HSH 01T &l ...(aHT)....

3it &30 AFM : BT IR MY SAT I Y TP S & ...(FFIH). ..

it oY e : e Wel Bl AT BRAT S Bl AT HE aig b H
A< g, A1 § 96 SIS ... @aHT). ..

st .. @rft W), Aol IR 89 MUeT Sad GAd-gAd Id 1Y Al
(TALU).... TE IXBR 3MMYPHT 999 & $9 H @S Bl & dlfs 89 I9 P Y|
o (STTET)....

it wcirer o= fs : IR, I8 U AIRIA Y B, 39 W &H AN A Al
o (FTTIH)....

it 3o R : 3 e € b | Siisil o1 wErEE g Afey, difd WReR
FAT P I Padl IWHR H IS Y AN &b F8ANT B &1 MMaeIdhal el sikil 8,
qfcth ARY OIS aIfedl & FEANT BT MaeIHdT 8l & 3R A1 & A1 d4ag |
fafte orifoe ofcal & S d9e 9w HIS[E B ©, S Wdd 9EdAnl Bl
JMILIHAT Bl §l SN § AR H SR 39S IR o1 d1edl gl S8l adb
TS BT YT B, TUTRT o, E5€ B oISl &I AT Sl T8l 60 oI Bt o,
B AN A ST 9¢TdhY exS B AT T ARl sTaTsT . 1091 U8 4 | I8
1091 B9 3MMHY Wil B, I8 § S1aT T ST d1edl § Ugal I8 AT IR ot SHd!
TP} A o9 X AT Bl Distress call b {7 X1 TI8H Bl T U8l 12.17 e
BT BT 1, IFH! e 10 e o & 21 giaiReY @icd & forg a8 999 s/
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[sft <Tor1er 1]
59 7 e @R f&ar T B, S ugd 10 ¥ 12 e g HRaT A1l 2014 B SR &
g @1 370 NALR. I AGSR @ E, g W NAAR. I B A& 91
IGIHY TUh EOR X ol T3 Bl olb HaT & Fefd arg=i & forg oifiod. Riew
AT 3MFar B T TR B U” B9 AN B a)% o 1A ® fb Sidi e, Rvew
aft Sfaaal 3 S¥eial far ST =@1f2gl GNCTD gRT Bie! as<fed! &Te, I8 gfor™
IRMPHIT & SWRIG IR fpy Sud, SR feu v €, ofeT &9 39 8k fewarr
red & o b & UTq 59 YR &1 BIc] geiec! dle & IT 8] &, 99 ol 89
T HT QX faeell § I I8 § e DI ARG B drsdl gl facel # qromRl
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TGT BT AR S AT AP BT, d HEH ISIY TS| S8l T TS[held SIINIENT
BT T 8, S A1 U SIEBR &5 § 37 dTel Wl b G H Wl 99 LB
IRMBFHIE fPy M & IR F 9§ RUIE fyelt 81 Sifesw o1.g9. i & RIS & R
R A ARG, 3. ULAT., SfeuH ufdsw vae ¥ 9gd AR Weie fHy Y €1 <89
e 4 § &1 S = g

S, <fep § Ief afea g & a1 favTa BRI ATedl g1 I8 I
T ® fb Ig S $IsaR o1, S99 2011 H U pigH biie fhar on Is 99 & f& hrsa
St fHar a1 & A1 & 3eX DT acquittal T &1 A1l fh 91g | g9 S
Fvaey afcfhee g1fie fvar 2, for gfera aRfhee @t a1 &) 713 &, 95 § <
S B g 7, SHH 98 PYaex Aicfhbe R dRE A B TR AT 81 $HT Bl
TAATT AT H Y81 W I8 W PR <A1 A8l § b AR TawHe $I giferd] SRl
AIGAST DI G A8 F 99 B BI 81 81 8H dTed © [P cadl ATAST DI 8H MR
el TRE A XTGele BN| B SHB! NYARISS B, I§ BHNI A% A DI &1 TART
I WX ¥eE T8l fhar S anfEul e g g9 I8 Wt 9%, 9% e aHHe 8, 918
gAY G SRS &, 37! W1 89 @i 1 Yo advisory WSl 81 UsdTgoRl H &4
AN 1 Pel & 6 ol AfdAsT 99 T 21 7 FRIS SN Ofd a@ b e TaHe
a1 BHRT i SR TefRer diokell Suel dRMBHIHE 7 @R o 3R o9
ddh IHHI AR IR T 8l SN, 9 db I8 Jodl el BRI Sl I8 ddb
YRS & TR BT I &, 89 sAd] 3R RIeiBrs &1 ded 8 3R s 89

iRNe ft 9911 ITEd B
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3.00 p.Mm.

3P B9 Y Neiihls &A1, 89 SAB] $Y CIUNE g0, 59 Ay § 9T §
I & BIs T Bl T HEH IS

fawra STgR S < A4fcd wed @I d1d Hel o, IFH! TSR H 3ifevs]
ITPT T < T Afgreit & forv Ao %=, Aty 3= I feth=a &, s9dh forg
IFD! UTR ST < <1 <@ ' 98 N @ 9 &9 15 feAl 9@ & o g, wfafed
Hc, g1 e, oiF °¢ &I ¢ < Sl 81 g3 |eT $I I8 9d1d g Rl B @ ' fh
2014 H 31 TH, 15 4R TH 14373 T Bl T8 Wb [SB~ o7 39 faeell § <) &
T T 39 IR Gy F9a1 o & IR F go1 TI1 & SHa1 |1 gom? § v I8
Al TSR WS DI A1 FTEd1 g 6 R AR A (11 he 4 320 RIS 3¢ B
THIH AT GRETT T SRS NI & foy HaRm &1 gl a7 BRasl, 2014 H, I
9 BAR SI. AT N Sl @ WReR oY, IH GHY TN Bl 39 Uiae & oy
golge Heoie dddce, O WLUAEL dled g, Saal Fgfaa T8 g8 ol <9
. @l Fgfad o 89 @Rl T B ol 8, ST 37Tel &l HelH H <o’ WIRI R A
ST 3R 37Tel B8, AN, IS HelH § I8 Fael IR o § oF] dR gl S|
qigoall & fIog TIRIY WRIGR ¥ VU, S9N 8, URTS 3cdh ST &b g NI
& U 39 & 150 Rrell 3§ fR¥IY g&R & gRERRE Jfied A desm & T 2l Sl
9T te &1 U1 B, 98 fAegpd JART IR IR AT 50 TRE g Tae 3R 50
TRYC WT Td+HE &1 BIAT 8 IR 9 3MYR TR I I Ta-He Bl &1 SI1ar gl

IR Sf, § I8 Al SIHSRI <1 =18l § & S8l 0 X9 & Bl Bl qald
2, 2014 H WX T W H 25000 NI P HAS IR gU &1 H gHerar g b qwr & forg
Y TSI I BT a1 S MR FAT B Fhd! 8| ARARN P A T B T BT &,
H 3 DI WURY IHATH TS el AT €, dfed A1 § b I8 2o 39 8, 89
ST & forg e @t a1 §1 Wt & § T8 w3 g, dfeT afe ve It A Y "er Bkl
2, A1 39! de1 Bl &l Sid &l o1, q9 A1 8t oY 3R 1T g w1 g, 1 g1 SA1aT
IS BT B, offhT 31 $9 910 $I dHeell @ b HH § $H T F& 39 UHR & o9
BT UST BId & d {1 R § §R HeWEl &I YTy, s a1 sl 8l &l I8
B9 ANl & oIy 9gd &1 deciigal a1d 81 § Y ST 3R <A1 aTed g, Sl &Aisl
RTEd o dTell 91 8, olfdh § $9) ’18d H8gd PR I8 §, V4T el dH1 ST 1y
facell § B YT IR <9 &I el 3Mfed Tl AR <9 H 27 URNC Hi~Iae I T,
TEl faoell § 39 999 36 WHC &1 Bfaa=M ¢ 2l fdoell & 11 fTel €, 37 g 11
Tl # BRE HIeH BIC I1Y ST b &l 9 IR < W H iR ¥ BRe IP
PICH D ATTIGT &, Ifdhd TR S H Hl 3FR 8F W dl 212 BRE Iy BT &l
D! 3R W TETT W BT MaTIHT Bl
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SRRt IOt Ui e : G ALARAL @1 HY geT o1l L.(FagH)... TeEd HigH
RIS &RT BT Rargd B & o7 4 ot o1

7Y 1o g : H S99 WR &, H W1 g g, 319 faar 7 SRyl 3y i |
so 99 forn &, a1 orer 991 A1 o gF ifgl 3fg § g R J|T gl A
SRR eIy, & 39+ M Sff 7 H8l {6 SRI-ell § $o gRad s =1yl
I8 91d |l g aR g 8, Hr-Lell § GUR BET AT IR HRA DI a1 A7
JMMID! ATS Bl ...(TILT). ..

sft 31~ 9T : H el ot o5 ARfhded 891 A1) ... (caaem ). .

it wrorr g : SN, &1 aRf%hee™ 8T @1f8Tl I8 ST Uber $d TREX o1,
Iqh IR H A FrEdl g P 9 i $fsar wfte w1l o, oifds . dd. @
wfte gifre T8 o afe fAoell # &5 SR gamT aedr &, o 9 ifd i
RAT & AT-9T TAALE. BT 9 Rfde smavad B I8 W W S9a1 IR IH
AIIF | T8 IS AP U T8l o1, ifh fhx off 89 sq®! SIid BT XE B

HEIGY, ool SIel § (IR B $I 91 Hel s ol I8 JAd 9gd 8l 301 §
3R 39 GoId BI § WHR AT gl 39 H DR FIGM SN < Jord A, I
WIHR B H 31 Pl AR el o, dich Gl G BRI 87 wcirer s St 7 wa1 8
f& fopal dL.A.3MR. 99 9318 TS €2 HA Bl {6 S 931} a4 1000 HR fear
T 21 STEl I fdl gieraaHl srerar fpdl gfory iRt & oo & U gaim 81,
TP HROT g °ge el &, I I TR 81 S R ARl DI S 8l I8 8 3R
§ wwera g fo {6 1 921 SIM ®1 BIg Farel &1 @l 781 sidll

IS, ST&T dd Bl Bl FaTdl 2, BN 9 H 39 IR 7 e & FF & £
< H BT B BH AL 81 57 B DI YHET GIb F AR BRI DI MARIDBAT &
3R $ BIAI B JHE TIb A AR B H MY [P FAN DI AGLIDAT 2,
SIfh 31q AfS | R S, A1 91d g 81 SIQI, A T8l S|

qgIgy, ot <& 3METe Sff 7 fecell § Uh Id & ST SIH & AT & gl
DI g1 I Y H WY § g1 <1 A8 g B ST B G 5/ SAADRI U g, <l B
1 feeell & olffesc AR BI Pal & R A DI Sid BRIg Sl 18y AR oA
TH.3ME.E1. BT o9 & faar manl #9 &l f6 ga.ens.dl. a1 a1 e 789 # 3t
gIfeeie R <f, v 981 g1 aifey, sfe <rsH-919s 8191 91f@T 319 within
20 daysW.&ﬂ‘é’.ﬁ.aﬁﬁ“@émwaﬁi’?ﬁ?ﬂculpritgﬁﬁ,a?&!ﬁﬁl

Y 3P BRT ¢ BIC B BRI < <f, T B ST B THaRT & <
3R TR it .. AR S A 100 BRIS B WIS B DI g1 bl off, 39
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B Bl SIHGRT H Mud! < <1 fasr e 7 fEftemR. 99 3R 100 F4R R Fiel
B 91 Hell B B! TTIR SNl {6 Bidd DI gcilen WALR. a9 9 | IS Bl
A SR Peie BTl &, a1 GLALAR. 99 P R~ Jd AT AT JLT Swaer<
&9 faeell gfory & gRT fsrarddll it IMer s1arael Sit 1 el fb gel 81 & 1
W JAURIEAT & BIY-UR Al$ <1 =112 31d I8 Haal § Y ANl &b HUR Bledl g
1. A1 9 FET fF ‘What steps were being taken by the Gorvenment to check such
incidents?’ IHT BRI H mud! < {6 - fovar 1 9IRS <o ared
T M SER F AEAT DI 910 Pal 8, SUD IR H FIRBHe H 3Mud! gar fean
for Sa® U o |fcfhde on, 98 B ATl 396 AT B A1 98T iR fregT &1
RS & a7 qa1 e £ & o/ I& T www fog 21 sl fawea srgr &
gar fean, s FaaewE, siEdl IS gified 9 geT fb i die & de
(FAGT).... F1HT Bl & I8 T HH gall, IAD! THFGRT 74 T &1 MU Hel
SICT ¥ TIR 8MT @12Q, § 9! 39 91§ Wedd gl SR o1 Yad i o Hel
% &7 =t @1 2 % rR1y ged S @ 81 H 9amT 9redn g 6 39 U1 8 81 FEl
2, &, <f R iRty 9¢7, @t &W Al 31 Fragd w) ST TR B e Bt
PR B B AMALIHAT &

ARG, W BT &, S9 A BT B g9 TS | AR fhar 511 @1 8 &R
31feres gt T | S SN DR DI BH DI B Al TUT PAR A Argd |
%ET fh to ensure safety, particularly in Delhi, qr facetl # o9 Ud a1ges @ AW
TR PR & [T 8H RIT PR 2 &, SFd! BRI A 34T 3raep! <11 2 Sigary
Al |red 7 W v Yerd Y €, 27 wds sl 9red 7 W v gere g §1 S
faoraaes 7 1 &2 51 SRS & IR H Fod UGS WYele = &1 UIe 8, I8
{9 B9 S| S W BAR Sl U8 WGele B, P! Sl dxih A Hidl {61 S|
AR A PR St 1 91 Aoh $HhA & a1 el & o Aob %A & oy 999 &
ATsAY U S 99 oeT Y 999 & s & fow S W) ufterpe 24T v, e
JYTRET 31T We IJATREST STDT AU WldIgs B! 81 ©, b Toth fSh Bi

ST. el PR ATE : STD! UfhaT 984 ot B ... ). .

it TR9T 3FEATA : Y AT o W B AR F S Sian. 9o 8, S9d foran
2 fb 519 96 99 W EHcT 7 8 9IY, 99 db...F o1 219 I B BT § o7 It
. (SALT)....

it <oy g : &9 < o

o} X1 3FETST ; dhAT S SEh IIRAT | AT BET AT fF ST SHI 8T ST,
AP 916 HRISY BN fh ATSAT <11 89 & U8l el foldl Bl SHd! 3N o

CIRTY, 3R VT 8, <1 S|4 3119 HeNE R ST
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sft <ot R st ' fogar o LA

N} o114 YA : WRBR H b Jd 8] 81 GORI 430 PV 3R H8 8T 8, 99 W
PO Il ...(aHH). .

Sl YupenT < e (3T U : B, I8 AT Ul gul Ay ol
i} Irofia gt : AR F Th 7 T8 2
il Yupent <terd) : giraie ffiRex | @il

it o R 2 I BN JIoT gad St b gRT I8 fqwg Sorn W o,
AT H 31991 BIS HHT el AT ...(TaeT ). ..

PV AT 9S : 98 <Ll W AT Al ..(FaYH)... I8 SLdl. TR 377 ol
(AL ..

STt YurhT A : H MUBT U a1 <A1 A {6 A8 S SRit due 7, 39
<9 9 8 e, Qe § ff g9 Sl gerdt € ok agl I, smiReT o <o H 39
ol BUl & RaaTh g HUSl IR §Y §, ST8) Algarsii W U8 & JallchR d
AN BR gb B1 Al H A gg A1 dredl § P T 59 U Bl WGl BRA b
foIg o1 ed SoT drel &2

T 9 Sl be WRGR 7 SMOR! L.(@aUHE)... FAd H DRI
(TAYT)... e el & JRER™1 B STHeR! 8] ®, 919 $IRT $rs WROGR I IS
ST ® 5 918, X9 @ 81 WA 818 AT A, 3R o W8 T A /T o IR
g Afgersll @l TRAT & Ra 91 81 81 8l ...(aYH).... 1 1 aR&T B
G BT |l TSI T 3T AN A ...(FALH).... Tgol G efirorg| a1 g o fRreard &,
B BTeId © 319 Al &l iR WGy, 3FR T8 AT € Al ...(Fae)... I8 ) Afgell
HI TRAT & R 7, 9 19 H qife A7, 519 § 9 <81 g A1l Y FARY $HdBT
S 81 Al W), § U8 B8 I8! §, 3l el 399 I8 ¢ [P Afganrsii o iRt &
IV H AR FAS W, BRI ARPR H PO HHI §l a9 gFarEl a1d I8 gl AF 39
TR SEAR T R fHAn, S B T R fHAT, Ig o F B A 8 RIT BRI, I8
3TN 91 & AR WRABR Pl o’ H UFT Hae ST A1 {6 89 $9d] avarRd el
PR &) I TS S I8! B 3R SHD] 89 BIg § HY oI, Ig AT &4 Farsyl

it ToTT e : 99 59 IIeT g9 A8l el gl I giied Sl 7 S el 99
P d Pel A, TP F TIEeRI T g, fl-anll g9 IHeR! W g8 © b
TH.I).3MR.AY. 39 UHR BT ST 9 JIR B 8T ¥ 3R Slea] & I8 STl 99 JIR &
ST
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SUGHTIRT Heled, 3fd § § g W& | a1 &1 ol HxA1 a1 b §9 JhR
®I I g BT 8, 9 R Q¥ P U 9gd &1 WA Bkl ©, guiaqul Bl 8, 9aA
AP T BT ST AIRY &R A1y & H U WRBR B IRB ¥ 3MART BRAT AT
g T R gwrdt e, R «1fde 4 e g9Tdl $89 IB1Y o §ahd §, BART
AYBR I YHTET HeH Algelrall 3R Fedi &I Gl Bl FHead d3- & oy o1

SHRIMATI JAYA BACHCHAN: Sir, I have been here in this House and have
witnessed another occasion when people were very moved, long speeches were given.
Natha Singh, Prem Singh, one and the same thing. Nothing happened and nothing will

happen. I am very cynical about it. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Don'’t be pessimistic. ...(Interruptions)...

SHRIMATI JAYA BACHCHAN: Unfortunately, Sir, this is what it is and nothing
is going to happen. Nothing happened from there and nothing will happen from here.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Don’t make such comments. Don’t be pessimistic.

SHRIMATI JAYA BACHCHAN: Sir, I am saying it with a lot of pain.
...(Interruptions)... 1 am saying it with a lot of pain and anguish. I wish to make this

statement.

MR. DEPUTY CHAIRMAN: You kindly note that the entire House is one with you

in condemning it. Nobody in this House, or even outside, is condoning it.

SHRIMATI JAYA BACHCHAN: Sir, | am not saying that nobody is condemning it.
...(Interruptions)... I8 ar 81 T 91 81 R, EqH Rl

MR. DEPUTY CHAIRMAN: The Home Minister has assured this House that all
possible steps will be taken. Let us be rest assured on that. Let us see what happens. The
Home Minister has assured the House that all steps will be taken and we can be rest
assured of that. Let us see. So, don’t be that much pessimistic. I can understand your

feeling.

SHRI DIGVIJAYA SINGH: Sir, on the issue of amending the guidelines issued
by the Government of India ...(Interruptions)... AT Haxg 41 YT AT St A S
1d wel oY fF TN Messcs~ ¥ gcHT 8 99 & 98 9 A9 & [0 T&iihI=
& Tl 21 39 Wy # § W9 oMud A ds IR g9t B) @ g, 2 ) & efew
=gl H BH AN MUY 8T BR g &1 ART AU AqRIY 2 b 79 g & IR |
Sl Mesae AR 99Y H < T off, 9 Ffequl g 9 W fqaR-fg 7l B @t
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JMATIHT & R I= Aol BT Bl Al gl 31T R © f A ofw
IRBI T IR B fAfd § w7 iRy §, S93T Sooikg MY I8l 7 &Y, ol
G b 918 I dTeR TR IR <

S1. 3T AR ATEAY : 39 9 AT FEiRa B ST ..aum). .

MR. DEPUTY CHAIRMAN: Okay, now there will be no further discussion on
this.

Now, let me go to the Food Safety and Standards (Amendment) Bill, 2014.
GOVERNMENT BILLS — Contd.

The Food Safety and Standards (Amendment) Bill, 2014

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA &
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) AND THE
MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI SHRIPAD YESSO NAIK): Sir, I beg to move for leave to withdraw the Food
Safety and Standards (Amendment) Bill, 2014.

The question was proposed.
SHRI P. RAJEEVE (Kerala): Sir, I have an objection.

N} TR AT : (SR Y<I) : AT Ga§ 81 Y8 Gl SO T, A AR S o
IOTIT 2l

MR. DEPUTY CHAIRMAN: Are you objecting? Okay; Shri P. Rajeeve.

SHRI P. RAJEEVE: Sir, I have read the explanatory restatement circulated by the
Minister. In the last two sentences of the first paragraph, it is stated, "The Bill had been
referred to the Department-related Parliamentary Standing Committee on Health and
Family Welfare for examination and report. The Parliamentary Standing Committee has,

however, not examined the Bill in detail as yet." ... (Interruptions)...

If this is the statement, it means that this Bill is still under the consideration of the
Standing Committee. As per rule 118, if it is under the consideration of the Standing

Committee, the motion will automatically go to the Standing Committee.

MR. DEPUTY CHAIRMAN: Mr. Rajeeve, which part of the statement are you

referring to?
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SHRI P. RAJEEVE: Sir, | am referring to the last two sentences of the first paragraph,
which state, “The Bill had been referred to the Department-related Parliamentary Standing
Committee on Health and Family Welfare for examination and report. The Parliamentary

Standing Committee has, however, not examined the Bill in detail as yet.”

MR. DEPUTY CHAIRMAN: That means, it is with the Parliamentary Standing
Committee. If it is with the Parliamentary Standing Committee, then this should go there.

That is your objection. Has the Minister to say anything about this?
SHRI P. RAJEEVE: Sir, I want your ruling in this regard.

MR. DEPUTY CHAIRMAN: The point is simple. If it is already with the Standing
Committee, then the Minister cannot move it here. It should go to the Standing Committee.

If the Report had already been submitted, then you could have moved it.

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA &
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) AND THE
MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI SHRIPAD YESSO NAIK): Sir, the Report of the Committee has been laid.

SHRI P. RAJEEVE: then, it should have been mentioned here. The Minister should

come with proper homework. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Siva, I will allow you. ...(Interruptions)... Let

him complete.

SHRI P. RAJEEVE: Sir, as per this statement, this Bill is under consideration of the
Standing Committee. It is true that the Standing Committee has submitted its Report. But
the Minister should come with proper homework. The statement should explain that part
also. If this is the statement, we have no legislative competence to pass this motion for

withdrawal of the Bill. We have no legislative competence to do this. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You made your point. ...(Interruptions)... Let me

listen to the Minister. ... (Interruptions)... 1 got your point. ...(Interruptions)...

Sft AR AT : A IUGHTART Sfl, 3771 g W AT Sff 7 Fs quet
i IoTs 2| H A HA St | S @ g fF oy it 9 arde a8 § R
39 a1 @1 999 e Pis 791 A M1 FEd 22 1 39 9 # SHA strong
sections 8117
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MR. DEPUTY CHAIRMAN: Nareshji ...... (Interruptions)... No, no. Now, the
question before me is ... (Interruptions)... 1 will allow you. ... (Interruptions)... Mr. Rajeeve
has objected to the withdrawal on the ground that the Bill is still under the consideration

...(Interruptions)...

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS; AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI MUKHTAR ABBAS NAQVI): Sir, I want to clarify this matter.

SHRI SATISH CHANDRA MISRA (Uttar Pradesh): Sir, as the Chairman of the

Standing Committee, let me ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Here is the Chairman. Please tell me the matter.

...(Interruptions)...

it YEAR TR At : 87 Sff, 89 S99 U WRIFR § S Bl ...(TaEH). ..

SHRI SATISH CHANDRA MISRA: Sir, the Standing Committee was examining
the Bill, but at that point of time the Government wrote a letter to the Standing Committee

stating that they want to withdraw the Bill ... (Interruptions)...

SHRI MUKHTAR ABBAS NAQVI: Mr. Deputy Chairman, Sir, let me

...(Interruptions)...
MR. DEPUTY CHAIRMAN: I will allow you.

SHRI SATISH CHANDRA MISRA: They said that they wanted to withdraw the
Bill, and, that they were not interested in the Standing Committee looking into the Bill
because they were withdrawing the Bill. Accordingly, a Report has been submitted.

MR. DEPUTY CHAIRMAN: That is fine.

SHRI MUKHTAR ABBAS NAQVI: Mr. Deputy Chairman, Sir, the Bill was
introduced on 19th February, 2014 and it was referred to the Standing Committee
on Health and Family Welfare on 26th February, 2014. The Standing Committee has

presented a Report on 28th November. ... (Interruptions)...
SHRI P. RAJEEVE: Is it in the Statement? ... (Interruptions)...

MR.DEPUTY CHAIRMAN: No, no, please. ... (Interruptions)... Mr. Rajeeve, please

sit down. Let him complete. He can correct the Statement also. ... (Interruptions)...
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SHRI MUKHTAR ABBAS NAQVI: The Standing Committee has presented
a Report on 28th November, 2014 stating that the UPA Government had proposed
amendments to the Act to expand the composition of the Food Safety and Standards
Authority of India (FSSAI). A decision to withdraw the existing amendments to this Act
was taken on Wednesday, the 5th November 2014, by the Union Cabinet.

MR. DEPUTY CHAIRMAN: My point is that the Standing Committee, while
agreeing for the withdrawal, has reported back. That is the position. ... (Interruptions)...

SHRI SATISH CHANDRA MISRA: The Standing Committee has reported it back.
Since the Government said that they did not want to get the Bill examined, and, that they
were withdrawing the Bill, the Standing Committee submitted the Report to the House.

MR. DEPUTY CHAIRMAN: So, it has come back to the House.
SHRI SATISH CHANDRA MISRA: It has come back to the House.

MR. DEPUTY CHAIRMAN: Then, there is no problem. ...(Interruptions)...

3l JEAR @ Ahdl : W, WeHe H [FoRR Bl ...(FagH)... In view of the
foregoing, the Government seeks to take a fresh examination. ...(Interruptions).... It is

clear.

SHRI P. RAJEEVE: On the basis of this explanatory statement, the House has no

legislative competence to withdraw the Bill. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: You have made your point. Now, you please sit

down.
SHRI MUKHTAR ABBAS NAQVI: I have clarified the position.

MR. DEPUTY CHAIRMAN: You have made your point, Mr. Rajeeve. Now, you

take your seat. ...(Interruptions)...
SHRI P. RAJEEVE: Let me complete, Sir.
MR. DEPUTY CHAIRMAN: You have completed, I know.

SHRI P. RAJEEVE: No, no. Sir, my other point is that now the Minister has stated
that they have submitted the Report. Then, what are the recommendations of the Standing
Committee? I have the Report with me. It is in the public domain. The Minister is not

aware of that. He told the House that the Parliamentary Standing Committee had not
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[Shri P. Rajeeve]

submitted the Report. I have the Report. It is in the public domain. ...(Interruptions)...
The Standing Committee has observed that immediate measures are required to be taken
to deal with incidents of rampant adulteration in food items in the country and impresses
upon the Government to give more teeth to the Food Safety and Standards Act, 2006 and
the Food Authority to tackle these incidents.

MR. DEPUTY CHAIRMAN: Mr. Rajeeve, the only question is as to whether they

have submitted a Report or not.

SHRI P. RAJEEVE: It further says, the Committee therefore recommends that
Government may re-look into all aspects and bring a comprehensive Bill at the earliest.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: That is a different matter. ... (Interruptions)...
SHRI P. RAJEEVE: Is the Government ready to give an assurance?

MR. DEPUTY CHAIRMAN: That is a different matter. Your objection is pertinent
that if the Bill is with the Standing Committee, the House cannot withdraw it now. That
is the only point I am looking at. The implementation of recommendation is a different
matter, which the Government may consider. I am also happy if the Government considers
that; that is a different thing. My simple question is only this. Now, Mr. Rajeeve has
said and the hon. Minister himself has said that the Report of the Committee is already

submitted before the House. Therefore, what is needed is a corrected statement.

Y &R AT Tl : ITAHIRT ST, F o7 Sff B I8 Tl B aredm &
5§ 31 fqumT &1 #4301 721 §, AfhT AR U S STFaRI 8 396 B9 A GiH I
3R BE BIC ...(FILT)...

MR. DEPUTY CHAIRMAN: There is no need of going there. ...(Interruptions)...

SHRI P. RAJEEVE: One sentence should be here that the Standing Committee has
submitted its Report. ...(Interruptions)...

37l JE&IR R A&t : [ASgI $R T2 B ...(FqHH).... 3 WSIIHT |

MR.DEPUTY CHAIRMAN: Whatdo youwantto say, Mr. Tyagi? ... (Interruptions)...

You say on this question only.

3t &. 9. AT (RER) : ¥R, AT TS 9gd 81 TR AFc 81 SHD! d81 3!
B TS, T S s A QiR Weed & e o 37 ¥, H wE aredn g % g9 9gd




Government [9 December, 2014] Bills 345

it STUTaf : MUPT fEXHI F FTHT 3 W de BT FHI I You speak

only on this question of withdrawal.
3t B3R, _ARM W), W T G ol S L EEET). .
MR. DEPUTY CHAIRMAN: You speak on the question on withdrawal only.

Nt &M @t : W, 598 1 A €, Ua @) o9 9 faegidl 81 ® , thisis a

part of some bigger ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No, no; that will not go. ...(Interruptions)... Yes, Mr.
Tiruchi Siva. ...(Interruptions)... ‘conspiracy’, you can say later when the discussion on

the Bill comes. I will allow you. Yes, Mr. Siva, you can say only on this point.

SHRI TIRUCHI SIVA (Tamil Nadu): The Statement is very clear, Sir. The
Parliamentary Standing Committee has, however, not examined the Bill in detailed as
yet. That is all. When the Parliamentary Standing Committee was examining the Bill, the
Government had requested and they have submitted a Report. That is not in detail. That

is what the Statement says.
MR. DEPUTY CHAIRMAN: Okay; all right.

SHRI TIRUCHI SIVA: So, the House has the legislative competence to withdraw
the Bill. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Now, you please sit down. Now, we have to take a
decision. It is very clear that the Report has come back. Whatever may be the content
of the Report, that is not my concern. I am only concerned with whether the-Report has
come back, and it has come back. It is on record. The Minister has said this. Therefore,
even though Mr. Rajeeve’s point is pertinent, in view of the fact that the Bill has come
back to the House, I rule it out. Therefore, [ am allowing the withdrawal of the Bill. The

question is:

That leave be granted to withdraw the Food Safety and Standards (Amendment)
Bill, 2014.

The motion was adopted.

The Bill was, by leave, withdrawn.
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The Central Universities (Amendment) Bill, 2014

MR. DEPUTY CHAIRMAN: Now, we shall take up the Central Universities
(Amendment) Bill, 2014.

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): Sir, I beg to move:

That the Bill further to amend the Central Universities Act, 2009, as passed by Lok

Sabha, be taken into consideration.

AR, § YD AT F Fad b Gl FHINT AR A T 3MMUT HRAT g P
2009 & Hgd JAAMNSIS [dd & T8d 12 Il § Y bra i [qeafdeneal &1
g3, fg AeR o S=a e @ SReR 31 <@d gy [{ER g 9w d [Aer fagm
IRYG T FIFHN F b5 IRGR I I8 MU a1 A1 & ARy § Fare e St
P TH I TP o [Aeafdared &) RI9AT 811 39 IMsHe [9d & d8d S8R Iy
DI ATATS B goig B b oIy § e § 9l wewil 9 FgdrT i fver =g e
B &l gl

The question was proposed.

SHRI JAIRAM RAMESH (Andhra Pradesh): Sir, I rise to support the Central
Universities (Amendment) Bill, 2014. But I do want to give a bit of history on this
amendment. When a decision was taken to establish a Central University in Bihar, the

location that was identified by the UPA Government was near Gaya.
[THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE) in the Chair.]

One of the factors that led to the decision was the availability of adequate land.
The then Chief Minister of Bihar, Shri Nitish Kumar, made a special request that in view
of the historical importance of Motihari in East Champaran District and in view of the
fact that the country would be celebrating the centenary of the Champaran agitation, the
Central University should be located in Motihari, and not near Gaya. This matter went
back and forth between the State Government and the Central Government. The policy of
the Central Government has been that as far as possible, the Central Universities should
be located in areas that have good infrastructure and that are in a position to attract good
faculty. This discussion took place for well over two years. I myself had discussions
with the Chief Minister of Bihar at that time and the then Minister of Human Resource
Development. No resolution of the issue was possible. Finally, a decision was taken to

go ahead and establish the Central University in South Bihar. However, the Amendment
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Bill has come. There has been a universal demand that a Central University should be
established in North Bihar in Motihari, and we have this Amendment Bill in front of
us. I do want to begin by recalling the contributions of the then Chief Minister of Bihar,
Shri Nitish Kumar, who single-handedly carried on a campaign to have this University
in Motihari, a campaign which I was in full agreement with. Sir, having said this, I do
want to go back in time and look at the decade of 2004-2014. It is very fortunate that
the then Prime Minister is with us this afternoon. Sir, this decade saw, what I would
call, the most unprecedented expansion in the infrastructure for higher education. Higher
education infrastructure has always been expanding but it is in the decade of 2004-2014
that the expansion was at its most rapid pace. I would like to recall here that it was
in this decade that we have seen eight new IITs, seven new IIMs, sixteen new Central
Universities, five new Indian Institutes of Science Education and Research, twenty new
IIITs, six new law schools and two new schools of planning and architecture, for which
the hon. Minister will be bringing a legislation tomorrow; it was this decade that saw the
most rapid expansion in infrastructure. So, what was the outcome of this expansion? The
outcome of this expansion was that in 2004, just about ten per cent of India’s college-
going population was going to colleges. Sir, the international definition is of age-group of
eighteen to twenty-two. So, only ten per cent of the age-group of eighteen to twenty-two
were going to college in 2004. It is a matter of great satisfaction that in 2013-14, this
ratio stands at nineteen per cent. So, almost one in five of the youths in the age-group of
eighteen to twenty-two, who should be in college, are in college. Sir, this is not something
that we should be satisfied with. We should progressively increase the gross enrolment
ratio and we look forward to a time when this ratio would reach forty to fifty per cent at
least, which is the norm in most advanced countries. But the fact is that between 2004
and 2014, the decade which saw the most rapid expansion in the infrastructure for higher
education, particularly, Central Universities, IITs and also the ten new National Institutes
of Technology or the NITs, the consequence of this was an unprecedented increase in the
gross enrolment ratio of youth in the eighteen to twenty-two age-group from about ten
per cent to about nineteen per cent. So, expansion has happened. But problems of quality
do remain. I want to take this opportunity of highlighting a couple of issues, which I am
sure the hon. Minister has already become sensitised to and which would form priorities
as far as higher education is concerned. Sir, I believe that between 2004 and 2014 with
the rapid expansion of infrastructure that has taken p.lace, we can take satisfaction in the
fact that enrolment rates have increased and expansion has taken place. Access issues
have been addressed. But now the challenge is to address the quality issues. And the
quality issues must be addressed beginning with the Central Universities because it is the

Central Universities that are role models for quality, particularly insofar as the quality
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[Shri Jairam Ramesh]
of faculty is concerned. It is one of the great paradoxes of India that Indian institutions

are of world-class quality because of their students and not because of their faculty. It is
because of the quality of students that our institutions get their reputation. It is not so much
because of the faculty. I think the biggest challenge that faces the Central Universities
today is the quality of faculty. Of course, there are honourable exceptions like the Delhi
University, the Jawaharlal Nehru University, etc. There are many exceptions to this. But,
by and large, the Central Universities must set the tone for quality as far as faculty is

concerned.

Sir, there are alarming reports that almost 60 per cent of all universities in India are
below par and almost 70 per cent of the colleges have been found to be below par through
the accreditation process. The quality challenge with the Central Universities must extend
to all other institutions of higher learning most of which are under the control of the State

Governments. It brings me to the second point.

Two years ago, the Government recognising the importance of quality launched the
Rashtriya Ucchatar Shiksha Abhiyan (RUSA). This was a very innovative programme
to use Central Government funding in order to upgrade the quality of infrastructure and

education in universities run by the State Governments.

Sir, of the entire education budget in India, 25 per cent is borne by the Central
Government in higher education and 75 per cent is borne by the State Government. So,
it is very important to leverage Central Government funding to bring about reforms
in governance as far as the university system that is run by the State Governments are
concerned. And RUSA was one instrument by which the Central Government would
use the incentive of financing to bring about changes in the way universities are

governed.

I would request the hon. Minister to accord the same priority and importance to
RUSA which the former Prime Minister accorded and use RUSA as an instrument of
driving quality changes, infrastructure changes and most importantly governance changes,

particularly in the universities that are run by the State Governments.

Sir, higher education is largely in the private domain. Central Universities account
for less than three per cent of the total enrolment. The Central Universities are prestigious
universities. But in terms of enrolment, they do not constitute the bulk of the enrolment.
The bulk of the enrolment is in State institutions and in private institutions. When you

talk of professional education, whether engineering education or medical education, the
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proportion of private investment is much more.

I would like to highlight two issues in regard to this aspect for the hon. Minister’s
consideration. First, there is a huge regional imbalance in the distribution of private
educational institutions. If you look at the private higher educational institutions, almost
60 per cent are accounted for by five States. They are Tamil Nadu, Andhra Pradesh,
Karnataka, Maharashtra and Gujarat. The bulk of Northern India and the bulk of Eastern
India are not covered in the map of private education, which is emerging as a very
important instrument of higher education. This applies to engineering education and,
more importantly, this applies to medical education. The former Health Minister is also
here in the House. So, the regional distribution is very important because the contribution
of private sector in higher education is much higher and is, in fact, going to increase in

the years to come.

Secondly, the regulation of private education providers is very important because
we all know the instances of fly-by-night operators in different States who have taken
students for a ride, who have not provided quality education and who claim to be deemed
universities but are actually doomed universities. They are not deemed universities.
So, I would request the hon. Minister to give thought to a comprehensive regulation of
the private sector — regulation not to strangulate the growth, but regulation to enforce
minimum quality standards and regulation to ensure minimum infrastructure in these

institutions.

Sir, this is not an occasion for a debate on the education policy. I have confined
my remarks to higher education and I will just summarise by saying that I support the
Amendment Bill. I applaud the role played by the former Chief Minister, Shri Nitish
Kumarji. I do wish that in keeping with the legislation that the UPA had brought forward
in 2009, the Central Universities Act, under which these amendments are being brought,
would be implemented in letter and spirit in order to ensure that the expansion that has
taken place is accompanied by an equal emphasis on quality and on governance. I think it
is very important for Government institutions to develop an arm’s length relationship with
institutions of higher learning. Our universities must emerge as world-class institutions on
the strength of their faculty, on the strength of their research and on the strength of their
intellectual contributions. I am sure that if you create the right environment for governance
and if you reduce governmental intervention in the running of Central Universities and

other institutions, you will begin to see a new environment that will emerge.
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[Shri Jairam Ramesh]
With these words, Sir, I support the amendment and I thank you for giving me this
opportunity. Thank you.

37t STt ATEE S (R YS) : SUAHTEIE Si, 59 W) B Wt bl bt qorhl ©
1 Bl BielsT # S gY AN 3= iR Seaitd A 919 &% 3@ & I1 o9 1 $IE
IFAREET SMHR okl 8, d9 I8 RN SF & 6 2 Uah oigeersy saq 4 A
RIS BIs Jordl S I e SIQ, Sfh 89R |iell & 9l & 918 |l 3R U™
T2 B /T 8, I 39X BHed AT B HHI Al T8l 8, T dRIeE drel dF BH T,
Wﬂ?{w%\'l s?ﬁﬁ'l'q,Wﬁ@ﬁ#ﬂ@ﬁmaﬁﬁ?ﬁﬁ?insteadofrunninga
State, it is better to run a school. TSI AT Bl T H U Tpel I gl 91 o,
FAifP ¥Hel § A 10 A1 d18 PV (el Y, eifh T § I I 10 A1 d18 41 $&
el Mraetan

X, 3T Dl St fq9¥ ¥ the Central Universities (Amendment) Bill, 2014, I8
59 STrE & oY &, 98 SE W 9gd wew@yul 81 3R 9 I8 Hed gU g9 © (b
AT, SR B8R, I9®T O &5 B, 98 IR &, 98 YR B Mol bl T899 B
T S 7 39 < B FAWE IR I RGN qr T il Wpdl bl Posi
PHIP AH TS DI IR {6 TR SN, & B & B AR {61 51 Fohall &,
P ARG AATSE] TS BT S Fbell 31 S 99 9@ $I vy a1 &1 g &b
g I8 favy g1 e 59 gae 4 9 giafadist a9 @i ik AR & sfer vah
JFEREET BT AW 3, q9 ST el B AR @A ey AT TEl G AT, 39
R faare! R, e} B ST s BYh 3R IHBT A9 d-of HYb g9 gd+ fo fadr
fau, e S & duRvr § fIeafdere iR a8 W g Rien o1 dex wafyare
Y% BN aTell 81, R d SR H 1 A a1el §, SHH 19 BT RIT fdd1e 81 qebell 87
g facell B B9 A Ren ugfa g, S 98f W wEdl § fb dURo & 3iex q8TeAT i
& W P favafene™ g9 w1ty a1 8l 81 a1fey 8k a8 ff #is fAfer
FE! I Il © 6 " S & AW W favafieney a9 & fy B8 smee el
BT A2 o, 98 g8 7, Al SO i Sit &1 a1 Bl S $© 81 g8 8RN, S9! Sl
F 3N BT, BH W IP oY AIB! AR €, &1 @16 ©, § SqPh oIy ATBT AT
gl WifdT I8 9gd ored! I © & ol a8 [9d Ief o &R wda=ifd & 89 99 T
Ia for wewd 81 3% §, A § 38 ofex #30t Sft 9 ug fas &< =mean g f&
39 faeafdenera @t St e B, AT e &1 19 T@d €, offdh STeR0 396 Sl
TE R T H IFBT A ¥R, IHh gAY TS BT A o1 el ared], Hifh 39
R gaTel 7Y ST g A RTIeT 9 ofd &, 1 9T 3reRvl 1 Aer-9gd faan
=112 9 (g &1 14 fora, a1 seRvl 3§ $o ATel-9gd Al faw T a1fey| e} &1 9|
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fora, a1 e @1 $o o @1yl 9 fvafderey & sier ISR, g e,
36 HW BT3-Us Rud 8t =1 % a8 &9 At ard off, ar =1 S 1 o, i
S 9 98 3ffqle ou fhan #9519 39 Ailas & A&y H el, dl WX &9 H I8
3T 6 <9 E9IR ¥UY o) S ¥ U TR geT 1 iR I8 ieft Sft & war
b wETeT, 89 Sfiia &1 g™ & folU §9 89X BUY &V 81 I8 § 1917 &I 91d B
el g, T w9y sficles g% gar A1l el Sft 9 Ia] Ueh-al faT 39 Uiy 4,
I=M Bel fh g AR IR 81, 519 J9$ 3 ST<leld &A1 81T, 79 H gAd U4 o,
34l I8 T9 BOIR BUY A o ST MR I8 (o7 d19 Bl eIl BR Hel [ Ioi=
g, AU Bl IS R Al BT A& YH BIAT 8, 39D Y T SR g9 Bl
eI g1 Ml S A 1ol 919§ PET b MY g7 Shgl HRA BT YIS BITg
3R H S $HgI B BT YIS Bl g) 9 W St 7 o= 91 F P, I Iois
g 7 R ves, M1 iR X fIER U7 SIRES $ e} 91 BR$ a8l I 4w fom,
I o W f&gn, = FEl 6 ga7 9 & e o1l S=i wEl fh S @ §
G HHIN IR F Il & forg = Ao, 7514, s 9 7 dare fomn sk

T fed ol

e ST BT 59 q BATEH! DI bR 89 o1 8 A3y AR I8 Sl e
IfRTT H 31 VBl B, Ig SIh 99 IONIR, S I O IAeleH, S I =Hior
B B ufthar, Y Aeft dierd &, FTH B BT TRIBT HEd 8, Hed & 7 (6 ale &
TP F MSH FHST H 3T 8, B B & dild I Sigd q9sT § 30T &1 B1H B
HT Sl TWIPT 8, T8 TPT Hadl BINST H Tl Tel ST 99 forg a1 § 41 72 8
STTQT| SHD A1 IFD! AT ATl DI Al ST Sirel ST @12 gl

M St T 1917 | I8 AT Y (AT o1, g8 YA &7 3R 2017 H 37 WY AR
I8 YAArGET e g3 TR 3R 99 & 1T 2017 H Y B WY, A1 39 YN DI
I I 81wl §l FiRad 8 SHB! e HAHNE SR qral SavgdHarg Sl R
81 ST, oI dTel 99y H AT ATd-©e qelH A g3 81 e, dfeh R I8 g1 8l
B 2017 H 31fRTcd F 311 St 8, S W aTd) & 3R 8ol S/d $9d] ol HaS P
e f¥de gs ol, 99 &N ded J & I8 SHRgFR T8l ol [MeR 4 U& Ara=<r
freafaemera W g1 3 Gt § 7L oy 5 S W va.eR .. furdHe &t & g,
SH! BRA fSUcHe T BT 82 I8 TI.R.SL. & 3fdid 78l ¥, dfch 98 BRA
3BT P AT g1 D! TS Tb Bl 6b A<l 3§ T8] §s ©, dich IAD! AN
Jo& faoell # Bt ® 3R a8 sAfIT el BKil €, Rifdh 987 BIgd TR 8lced Tl &l
gfoIT =TS} ST & ife gl afedr glced 21 22 Ul § 3 ¥ 3w glccd B,
I8l PR A gae S, 7 d 968 PR @l 3R AM Bl dic ARl A<l bl Tob
el # & B 99Tl I e IRYATel BRIST Y DI AN ¥ g7 ® AR I8
TR W ) 3BT 7, AAfh IHD! Big 968 WA H el g, IR facet # Skl 31 &2
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[ rferet w1erg €]

RIifh WATel § B1gd WR Bled el gl 34 U HBIgd R HAMSY 37 dIh TS H
AT 1 AP RIT TR MY, F o 31 A &1 ATt 19 s | qifed ann @t
amret <t didt &, o fo5 difed &, <tfee e o) S a1 <18 fie w <& 31 a9 &
Trera1 feafdened @ gad g1 Uil [RIfT 9 99, safey 39 eafdered & i ugd
HoAuRT gIUST St 9, I 980 AR I Hal il 3 TV Hl I I B D
off, Afh AR S 919 F81 81 US| I, a189 ARG bl qATeT IToT-IfTd TTHaT
W T8l 81 A8y, 18 98 Pig W 1Al 81, el al gl gifa sril Sl faeel @t
TS Sal 3Tl haeetsl 3R gail AT Aol §, Wfdhd e T8l &1 a1d © 6 BIs
IS ARBE W A B A8l gl $HP] P} H Phacl sal Hedl drsdl § b 39
JFafEE &1 ST WU 81 3R 519 39F 9159 AR 3R hdee! & oy Y I®
1, Al S Jiead &R a1 S {6 a8 Wl @ [haraw! H faeqry &Rdr & a1 T8
BT 3R I 7T&] Bl &, Al 3T IFA G o 3T 89 37w 3R S 99 Ug
W M & A 8, fe 39 YA & arsd Figer a9 s el

e S wEd O fe I Al ) ogae g, g, 81 3R dewl I8 39
JFErEE o1 w3 arRr BT 98Tl 9 $ed ¥, AW, Bad 3R B, ¥ AMl R
Rrem & erwfRa 721 B €, O S9 R & ddy § gAduR e @t SeRd 2l
sfey 39 gfafedt &1 av-are el o gew, B SR g B @Iyl I9S
3fa% I8N Sl del T, g8 99l SIS # 9gd o< | afvid B oS wHy el © &R
H I o7l e Wl 8] BRAT T8I, dfh 98 984 o190 I A § IR 98K & ofex
g8 9gd Ahal X HRA & 3fex FIa- sy 8, gl ART 1, HEY UQ¥, S
9 ¥ f9gR 98 =y 2, O 9a9 SumeT WRiedr fhdrd udt Sl €1 3y fed i
IfeeTeR A Yol 6 Jrerl a9 SA1a] fhdtd Bl [l €, a1 a8 b 6 A0 qa9
STt fhard R # fqadl €1 guiva I8 © & 899 f[98R &1 dmeil 9 99se
BIRTET BT &, B4 [G8R DI S A FHS DI BIRIT BT AMSY| 31 S@HY AL
U9 Hd GHIEIY, A1 AT 8 Fdl 1 e B SWHR I[SA] Dl A8l FHSHET
IR, A1 dL... TG AfAD 8, 39 9N H H $B dieT Ta1 arsdll garsy, e [d8Rr
& fTT T ST Ued, I9s ©, YRT & IR gl I &1 fhae fSer & fIadl
g 3R 981 IW BIs W1 # ! ggdll U 97 &1 I ASIRAS I8 76T 81 I ;TR
T &1 3 e T, W Hial Sft $ EG9re e Y sk | St 31 SorE e
T, 41 R A1 geeeTd 21 R a1 &g IRy 6 & S I8 e © 6 9os da
JFEfEET 81 SITgl &R fa<=l A SRT U 39 g8l M| IHh oY SHRGFaR Bl
IR 9gd fafd 8 &1 SToxd 8l 81 § I8 A1 g 3R § geAT ¥ JifeRI & forg
T A1 SAB [T a8l T R e &1 Yol & SR g8 Al HSTeHT e & M Bl YT 2
PR g8 Yol R SITQm, a1 qo1 ARebR ST gl § 519 S99 gol ¥ fper a1 H4 go1
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5 M gIRT T R AR 991 @ T, ...(FAYUM)... WAL, AT JHAY Tl R Bl
RIS BT a1 BR BT 87 ..(FAUM)... J&! dl Yleetd & 3T || This is the
problem f& S &9 Tl §¥YST W 914 IR @ ¢, 99 89 dIge} HIUGE TR a1d HR
T & Al ..(aaE). ..

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Please do not disturb.

Y 3ifret w1era 2 : R FwE F G 39 & 2 5 ' gafEds @1 erR
®Is BICT A RgU (8T8 Ugh) o1 81 d & SIIY, S99 RIT Il 21 U Jaract &
URNY Boflhlex & T8l Bl Thdl? Udh Bollhley U Bhoc! Bl oM & foIg, 3o+
gl fIgMI @1 91 A & & {7 Uh Beflbrex RT 8] g Fhal? FR T BR
g 1 31 MY B I, SHP 3R B9 ) Tof 919 Bl TR HE BT Ay sa1 8 b
SRR Bl b & & AR § BFT 1T AT 781 8T ALY, A B SToxd
g1 T8 21 BF1 &1 ARl S8 gRRY € §IF1 ARy, §F SIG Ol S 19 39
WS BIF o gAY 3 Hee H GATEH] Bl WST B BT fI9T B, I § Ugal od
STPRA gl o 9 P 3SR 3 T ATl b A1 Sharaee &1 8 urnl g4
Jaffet # g9t ovar © fF o garEE s A S 9 S A9 9 el §1 S
SN HRAT M| U I8 [hel STAUHE Bl a1 Pell TR Jellg Pl, BAR AR
1, BART metallurgist ST AT G AT, TATR FAT AT IFb IR (BT JaraeT o
it 1€ ot AIfhT 39 &1 IR ISike AT o1 U1 o IaT © b Repel Saafudie & fawy
P BH HFACX I SCIT H WS s8I & del ARgHT a1V a7 el Saotgde § w1
B DI SR @ 594 f4vd & fHAT GHMR Bl g B Sxd Tel 2l 84 el
STeHC BAR B A9EEl I 3R B8R & A 9 FHS Bl STo)d gl offe fepe
Sqoe @1 W Yg YRG! Hex g1 @1y, Hife HW T W B SrIarTd
D BRI AT, BH SUD] IhY 1] IRT Aol o9 dTeil & fob hboe! &1 B,
ISl FH G BN, BRI R®7 T2, fhae auf & &A1 3FR EHG! WAl HRAT B Al
frd R & AN @l favafqemey & sfex o= a1favl safav fpdl Saerude &1
BT AIEYI SO U 91 Sl 9ut & iR |fedl F g T8 7, 3% HUR AH TE
HI T AN A Feorl IR ol a8 & REd &1 Faex) 89 RAF o 9l & &,

We are born researchers.

EHRT BICT A1 Feal 41 3 1 URAR & A1 YA Sl &, 98 Yol & [,
fodreh, 7 aRf & die &= giar 22 o fd St &1 $© ||sT 3 37T © df i 7, T8l
dl 98 IFP! Y a9d o1 ocll & S g4 PR ol & T bedl § (& Rl & 4w § T8
8! M o8 W SAd < <dl 81 SUSB 3faR Ud Einstein YT 81 X8T 7| IFD! R
ATt < VT oY, WSl B ¥EY &Nl BHY THTET UR BRP, Sic HYP Einstein bl T B
ST B9 IS9P 31EY T, MG Hel¥ Bl 8T BR &, AT IASD 3G UST B ared
D B AR STl o H &4 WU A RAD B d1el @l & IR REd o1 a8
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[sft a1ferer wTerg <]

4.00 p.Mm.

BAR &f$ ¥ &, BANI S ¥ &, BAR SLUA.Y. § 81 & 01 4 & HIel § Hal el
TR & 3T UETHEAT S dad & (b g9h! R & SHUR o1 arfevl § Rad 7 i}
heMed R¥d W S &1 91 $R @1 gl A1 I8 fAvafderay @ oo &3 & afax
Heicd RET & SR 3R B AT Al TeHHAT St B T8 ST JIoT &, ST Uh
MR &1 1 FH M AR TR 91 ST B, S8I Hel fb Alets YRIGIE BT A1fRvI
B Wh A, hehoc of, S TeRIUIE Y Habdl & because we are born with brain. 84N
A1 7ol Ig § 6 2 RAr & e 8 a1 2 € oIk R XM &1 31 S 7E
21 AR AT favg WR & 3ie} 18l Wi € 98! O UaR & Wiy &R % &, 98 W
FgPT W g4I 81 8 I TRTSh TRIUIC HY Fhd ol 39 TRIUIC HRA BT Jied
AR & el B AT fa%g & BH-PIH F o7 X8 &1 99 U aafd g § &
AMME.L.TH. 99 FHT &, MS.UL.YE. &9 Fhal § dl doe ol WIHheR &l T8l &
Thd? I8 Bl Thdl &l JTIID & SHD] TRATE S P, IFMAIYhT & SHD! FUIS
B B, MATIHAT & SABT U3 <9 BI 3R 7 I 8 RIT ATeiNT B9, UelNT B,
I BOIR & bl & HUR SID] G- T8 ol HT AT BIs ged? I8 gl R

T ITEAT B 1 8D S ST Addl b X of SIHT IS

H iRt a1 ® BB ST I TG BT gl I8 e H /g /3 S |
BRAT A8l g O A H BT Siigd A Gel, 99 W AR AT qPb o9 W Bl
TOHE R G Bl & 1 I8 91 B8 B Bl I G WeH HRAT g b RUIR A
Ry, Rfves HRYI el & 6l fafeew amu fra it IR RITw 391, 98 R &
R B B, ST FB TA1 81 8Ia1 g1 I8 Habll $I il [AfcsT 2, $HPT M9 &R
IR RYIR H, A1 $HBT $B 81 84T &1 8H 3R 7S] AT84 &, Al 3P| 8 RI4cS
AT TS 3R 59D Rfdee B & o 3FR syl w4 Va1 ol {6 991 04§
YR TRy, S SEH! H1d & 37g¥ FHT SU AR RTdT Bl < T81, “No one can see
me where I am lying, not a single stone saying where I am lying,” I 3 AT @t
TRrg dfeTat 21 R W Wi &1 Bl U, A1 Ud T Al 9 Tl gl didd Y81 §
SR ¥ T AR IR T 48 B} § G € o 9w A9 § =y o
g B BIS 2T W IFRIBT & X faddre I fFA 9 81 fF “Your book
is very inferior.TﬁﬁT;ﬁaQ@?ﬁ, SIh HUR GRI %dléﬁﬁ?ﬁl?ﬂﬁﬁwaﬁ
R R gl @fad 9, S| w8l % “The foundation is very strong and the
fundamental is very good.mﬁﬁ? W:ﬂﬁﬁﬂ'{q—eﬁ@ﬁ oft| I=i9 ®el fb 3@5{ ferar
HI BIs a1d 21 51 A Rfdee $31 o1 ufshan g Bl 2, BIST Al T 3M8<, BIST AT
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T HH IR TP gRI Yo Il &, Al IGb oY § YD YHHMAT <l gl 37T
I8 Sl 4l xS €, 3P oY AT 9gd-agd d8Ts &l Ui & AR § 39 & &1
FHAT AT Gl NI G ST A BT 9 [T, 39k oY 9g-9ga g=Iara|

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): With the permission of

the House, I would request Shri Tiruchi Siva to speak now.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, I rise to support the Central Universities
(Amendment) Bill which seeks to set up another Central University in Bihar in addition
to the already existing one. It is a matter of happiness about Bihar, which has once housed
the Nalanda University, one of the ancient seats of learning in the world, that started
earlier with the teachings of Buddhism and, later on, with medicines, mathematics,
politics, astronomy and other subjects. Sir, the Bill states that one more University is being
set up in Bihar because the requirements of higher education are increasing. Moreover,
Bihar is a backward and a populous State. Along with that, there is another important
reason, and [ want to confine myself within the allotted time. My esteemed colleague,
Shri Jairam Ramesh, mentioned about the Gross Enrolment Ratio (GER). What is GER?
It is a statistical data which is accepted worldwide to measure the ratio of the number of
students enrolled in schools, colleges and universities to the number of official population
comprising children and adults of appropriate age. In that case, what is the GER of India?
The average GER of India is 18.9 per cent in higher education and, in Bihar, it is just one
per cent. Now, in the U.S.A., it is 35 per cent; in U.K., it is 59 per cent; in Japan, it is 55
per cent; and in China, it is 28 per cent. So, we realize the intent of the Bill that setting
up of another Central University will help Bihar and students will have a greater access
to higher education. I would urge upon the Minister that setting up of more Universities
alone will not serve the purpose. I would request the new Minister, who is enthusiastic
in bringing in reforms in education, to look into the already existing issues in Central
Universities. Thousands of posts are lying vacant in the teaching faculty across the country.
Students are taught by ad hoc teachers and guest lecturers. This is one of the reasons why
there is a vast gap between the quality of education which the University promises and
the quality of education which the students receive. Second, institutions like Academic
Council and Executive Council, which ensure democratic administration, have to be
strengthened. I think the monitoring has to be much more effective. Also, the Students’
Grievance Redressal System has to be strengthened, as students are the stakeholders of
the universities. Where the Grievance Redressal System is not existing, one has to be
established immediately. Then, the teachers, who are guest lecturers, do not have the job

security and other service benefits. I would also like to urge the hon. Minister to see to the
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fact that the quantum of Central Assistance to the State Universities is to be enhanced and
the quality of education which they expect from Central University has to be expected
from State Universities also. Then, Sir, the quality of research, which is being carried
on in the Central Universities, is not up to the level. Those who perform outstandingly
abroad, when they come back and land in India, they stop to perform because of lack of
financial assistance to researchers. Sir, they must be encouraged to publish more journals,
more articles in popular journals. So, encouraged researchers alone would help Central
Universities in achieving the purpose. So, while we appreciate and welcome this Bill of
establishing one more Central University in Bihar, these issues have to be addressed, and

only then will the purpose be served. Thank you very much.

JuqHTeas (3 9.9, [ 9eHiR) : & Sidg orel! M|

3ft TR IRTATS ([TR U<V : R, §7d! Hed WiF gl

Sywaeget (3t 4. Rig 9g+iR) @ 39 fha= w9 o arein
sft SITde Sfeft WH ([TR U< eN) : FIa=1 997 81T, AT o ofdll
Iuyqurend (o 9. 9. fg 999R) : 3119 ¢ a1 78 ol

i} ST 3relt WF : S1-F =< dr W gl 9T 81 Sl AehdTl 39 dF Heb= ot
o1 ® 3R 99y WY oFT Bl SIF1 8 B B

JurTeae (3 9.4t g 9eHR) : 3T ¥ BRI

st SIe el WM : AT STFYTEIe] S, AT HAT Sff 7 SR fagR A
HETHT el St & 9 W dgd A Tm @1 S | wRga e g, § Sud
T H W1 B3N g We H Aol BT I§ HRI UBAl AT ¢ 3R UBell aR & Igi
AT g, SAfY H W& 1 WRERTAT 9, J&f & AR d-Ibl A, I81 & Irel-Ia 3 98
qIfe® TEl gl 3R G BIs ekl 81 ST al MM 317 e 2 & ok a9t aRss
el A A A% fded g 6 S99 TeReias #R < I9e forg H emy miefl g
JFaREET I FEfR S BITST g1 el €, Sl TSt el 8, S I8 A gl © b
feR # vgdl & dgd JHafadt a9 &1 vama ol R a1e # 98f & g St |
IR T8 & TEX WISH! =, ST gIicdl 1 I8 A1 Bl & [8R o fUss waer 3
forem & g & oI, @ dR I =g e & A & forv v sy favafaeney
I B F81 Il Il & SV SR [98R & fov orer faeafaeney g9mr 9w 3R
TR b S0 H ST gAThT Ul 8, SHP oy g Jafddt gl oe| ERaR 1 I8
fofa fomn & ga gFafaet aier § ol ok v i & sferft ey # a9l
IH] W A aF el gan 21 § A w2 S | I8 orRg de W fF 'R
HIfTBIRG] B G=<ll B 8, WA=l A1 Bl €=l W&l 8, U Jrarac] FereA
et ST F AR GAIBR AU Igd ST B BT B, g1 faeafdenay o f[I8R &
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T 6 9 YR 1Y, D] T ABRID ST TB1R TRV AT HYLT STHR Sl &b A
TR I B BRI | 3T YRA H Aol o STel b9 fawafdeneaa g1 8o &
TG H G §H AN ded U, I9 T 10 AT 11 Fes1g Jrdrgerst gail dxel il 39
gas R-g gFAafgdisT off ok STa1 WR 9gd sresT 8Id1 211 M giar A1 §1.ua.y,
®I, I BT AT LAY, BTl SAERA 8% JFafe], facel gfaradt amt
foreafaenedl & wu # <% 9 & 79, g § W S Sl off § Sfrn fafeern
SXAIAT BT BT REl, 98 R Wee ufafead § 9 3R Har A1 SiHa
fifeerar geenfia it et ueTs & forg o favm o sfirar fafeaan swenfiar &
I, S g1 W H S S A1 9 MR AT g Sff @ AR & IR
Hoa gafdist & Hheld &1 ™ Y gl 1 984 AN w13 [qeafdenad 91y |
Y 2009 F G Il EX ST H BF | HH Uh b1 [qeafqeners a9 &1 i foran
TN g 9gd oIl 9/ oft, Wfh IAd WY W ¥E ¥ fF 2009 & 9w
faeafyene™ a1 amoe i fhy, Wy ST S9&! BTed @R &1 W& Bl

[SuwrTenet (3 foseit Rramy far+fi7 5v1)

et At 31 fIeafdened ¥pd & 9o | = &1 8, DI [Jeafaenay ged &
I H T VBT T, By Agd JTas] BT SHRIFR AUl dd IR Tal ol 8 iR
o5 faeafaenery a1 U9 € 981 W a3 aiderd &l Fgfad Wt 981 §8 7, ofR d8l W)
ITB! FgfaT 81 718 & A1 I8 1) qh B Tel FWATE &, ST [ J31 Ul <refl B
H g8 Pl drsdal § & [awafdeney a o) q91gyl fadfdeney s9R <9 4 S=
R &1 TaR-TR B b v oo B, ofes favdfaena o s9 9w S
Tt A €, S@T &I I@AT AT 6 SAHT SIRGFAR B B Saad BNl
3ot Sl faeafaenerd faeel # 8, TR WRGR I8 8, & &l IR I8 & 3R el
BT favafdemey d<iu favafderey g, S99 50 UfIed s Ifde] R €, dicde
IR W BN IR Py fAwafderay § REed g are=l & ga-t HH 81 8 ®,
TR Bl IoT ®T fIeafIanery e A=l &7 gaTal I higde WX Sy 34,
Tfaar sreumye ¥, o 910 99T § T Bl 9 HEd © fh 89N U 91U ®H 8, offhd
F=g faeafdenaa & sfex 3R facetl ST prestigious JFTaffidt & afar &9 =ATC
AT 7 W T&t W 50 IR § RTINS ad hoc W € R I F1g
feafaenerg feeeht & a@R €, T8 ad hoc W W 781, I8l dfdqr W @ oA 2
IFafGdTsT & oy wfder R S v ’2 81 A3 Sl Suel SeRT gl fb U
T2 | ATTH 3T UGT Fhdl = fb 25000 I SATET BYF BT YHe I T8l fbar S
HHTl 3T T Hel H 25000 3G BT GHe YA & U SR Bl B, I
SIET B W Ul 8, TA AMUD RSN YISHA] Ipel BT FeTIdH 3TTST 40000-
50000 T TP ofdl B, AT I=d RIel HT WK SHY 76T 81 SIG, VAT J& 8] oIl
21 MY $9 R &H oyl dAgel gaffd & 3iax Ugr drel & 319 8% Fal &N,
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[t ST 3reft @]
AT UST YT 3R fhd a¥ih & 987 & gedi Bl dieiid < 9TUI, S9h! d)% F 3]
ST ATHI BT =T gl

T a1, § I 9 G b 1Y HEAl Al § [ (U8l WRBR i, AR
Fere g St I8f o) 93 g €, § 76 SW BIS AR el o 8T §, dfehd 519
H JeIHRY], TAIGATSOIe BT AT YW gl 7, 99 ¥ e &I IeiR | s &l
RT YA FF AXBRI BT AR IoTTH Sl BT W8l &l el TReR 7 91 el iR
TE WHR W S T2 Bl MO 3T IAMS.3MME.UH. 6] YIS YUK &, AT 3MMY
IS8 Y. FaY IS U €, R I F 3fex oAl sl @ va 9rg
S T, ASPHd Blelol ¥ 9% b 3ER Geldl, TA.ALY. qX I & 3fE% Geldl, e
ST 19Tl T84, humanities, T3 MW ST BT YSTH Pl SIoxd &1 3MYPT ol
BT ARy 5 et favafdemerl & oiex g% sramud e e ¥ ¥ It 3y
AR & forg Vs frfery, o1 #X AR o1 qarn 519 §9 39F IR § ATAT
Pt fp FIfAST &1 regmad T8 e el Bl iR uiferfedde Ars=a # ey
PY HHI BT Y81 B, humanities § TEATIHT B HHI B, T2 TS UG ATl BT HHI 51 F
AR g8 el dredl § [P A9 R & qroR A 81 dfeh AHINTD WRIBR A
NS 3R 3T FATS BT SToxdl & 299 I RBen &7 991301 98iey, § 9y I8
del Al § [ [Aeafdaraa &1 FHiv &Rd 9o 59 d1d &1 &1 Q1 91y fd
feafdemey e SHIbfcd IRAT & WU ¥, Udh SHdiel 9T & w9 H A10d 8l
I 3fEX I DI Wl 7, g8 W @t & Ryl wft a8 g ofen €
IARFET & sfer well fawy gern g oS W IR P F=i gedt © fb
SIS T ST, I8 G- H AT 21 89 Pl IR 81 § MR Hls At
DI BSHD HTSRIA AT TRSTafed HHST I8 T Bl & 6 98 Sy UgrHT =mad]
T 1 98 AN g™ AT 8, 91 98 UQIY, oifdh I8 il Ugdl ¥ YR 9 &l § fF 3/
g, g1 A1 SHHT IDI a9 gaTl o H U adR <l S oy SAIfendl &1 o9 g1
fowar <& 2, R g2 1 uaa Fa 8 T § 9% dedl A {6 39 o S 31
feafaemeral & SOy geaiifil Wil AT A9 +ivivl R favafdenea ero
SRd b R A SAINY IR AN UGl dre, A1 YeM Sy, ofed el
fovafdene & I Seexdl 79 Bl P SUP 3fey Sy ST} Ugrdl S|
..(TALT).... 31 Hd UGISY, AT IS UGISTI ... &ALT).... 31T dieid 3T 3179 d19-
g # grerd AR ... .

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): No, no. Please. It is his

maiden speech. ...(Interruptions)...
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3l SAE Sfell WM : 3R AT dleldl, A Jo1 Bly W 78l &, dfbd H I8
DHET A8 §....

THE VICE-CHAIRMAN: It is a maiden speech.

i ST 37ell @ : H 39 J Ig 1 =redl g b 377l fIa BT g gl 377
T 9 &1 IR SIIeT & <A1 918 vl 3Ny §ToTR & forg o fasm uer <2 €,
%@T‘ﬂ:{ A brain drain 8 8T 8l M7 I& 3413‘3@??[ R svrﬁﬁ“qﬁn Plororel |
A ORI 9911 %2 8, Sidey 947 38 B, offhd S99 | 89R <9 H fhds $hd 82
HISY B USTs B dTel, feged™ # a1 &M dxd 82 89 39 av® 41 A &
ST TSI AT MY 9 ged Ugey & fager oM arel fager = o, v o
fegI @1 SRd & ded I IR g9 2| AT ga- dl BH F HH QT SAIioTgl 31T
qeI drel B ge 2 AR AT § =g I maiden speech B & A §9-UMd fAE HIel
Al a1l Fhall g, ifb H o/ o QI 91 el aig Sl Agd YRS I Gafed
al &, dfb [9BR &1 Agd JHEST a1 SR 9 ddfea 781 1§ St ffesran
ST fIeafdener &1 813 8T § 3iR B3 |9 & HeMAl Wl I8 gl 98 W 1P
Iod gafadt g1 A S, g arear g 5 v & e e fadee
Sferan fafeeran geaTfiar yae & ddy § WY arar Syl 19 s ffesar st
BT TFS 1988 F 4T AT, T SIHAT DI g9 ATl DI, IRATIDT BT 1 9 VI &
3fex wnfiret &1 o 121 o1l EHR ST & BTA1 1 984 dedid dars off & S
fafeerar swenfin feafdemem, <1 e Ufoeie fawafdemery 2, ST dmgwo
foeafaemay @ avg Rrr 39 & Sy J F81 9491 o1, dfck ST & Raos s
dsd gU Raapd HadT 3R SEANT Jfialad & SR W S @ Bid W I8
faeafqenera a1 o 39 fawafdened & 9 @ = g9 o, 39 faeafderey &
vae & ORIWS § A1 uRaraHr H, S9 SeiSil &AM e T8l fev 1y, e
STfar fArfeeram st faeafaermery & wIa=T &t 2|

AT AT ¥ IR B, T8 AT WIS AWl W 8, I AR FfRTa Jen 8
3R e ¥ 5 Hel Bl golord &I, a § s el § b S fHfesar swenfi
faeafqemera &1 Sl 1988 &1 Uae &, ITH U Heles Rith SIHaT & SHRATqdh] & A4
S AT A1 O H e BRA F AU U1 HRAT @12yl HiAET qeqe-Sd
B9, UG-Id-fows, AT FEe-Id-89, HIAMT AlgH e el SER 3R AR
[UMRT TG 8IS ERT A8 & Aol ey qREIR 389 3RT, U ARl ST
fafosrar sy &) g9 aror 91 S9d A S99 Ude & 3ie} iAol B9 =eul §
3MRIR H T a1 Dol aredl gl STd § gl AT, A I FHY U s (e T a8
off| I g e T &1 &9 ANl 7 JErana 1 B &l S9e 3R US fdg o1, Uh
IRTIT T - GRIERT BT SRISTIIHROT| I 1 37T d I1e ©l 99 5 (R7e7 A &
3fey @ AR 9 I8 qﬁ Ef%'q Forg ot f gR™RT @, campuses $T depoliticisation
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BT A1RTI g o7 & fb I depoliticisation BT TfHAT 3717 ThR 4RI &1 15 &1
TS =5c) & I Ig HEAl dredl Eﬁ? IR campuses% 37eX depoliticisation BT T
grft, forrere At Y ¥t faon § e deH off, sl WReR & SRME S9®I
RImTRET A T3 off, 98 39 <9 & oIy oiR 9fasy & fog ereet 81 81l U aR%
1 B9 989 B © b IO F IS o MY, ot 7 fhfAeed o g, e 7
URY aTel 311 M, XTSI H IeAST-HIeT BT B dlel 31T Y 3R A ARG campus b
3ie} B9 depoliticisation @1 T BRI &1 & BT & HTST HTH 7 BN, d&f oI
TR g T g, e A9 @ et 7 8L et § aR § @i O a1 8w
1Y, IR I IR B Adl & Solde™ 7 B I 914 &l PR BT W&l & geolad
T8l BRI, 3R &UH H AT g T8l Mo, 3R BHEAT B ST BT B
SO AIEl &1 SITgE, dF 8g wHet ooy fh wiosy #, 59 e & O § \1El s,
QIR STAT §RT 1 ST dTel F&H1 H 370 39 ARl bl 4o+ ¥ 81 Adb Fdhdl, Sl
Told TRl W, Teld Al BT ST HRb Sed Ug NI BY oid ol $afelg
AR H2 Sft, BR7 Pe1 I8 & & formele #8d 9 $ug & qoiHifde A8l bl
e WRE PR AT 8, IF WR ATl IR &R Aoyl afery, Ifs forrers & I8d g
Al TSTH AT & SR 8l AThel SARRR bad fawafderned U &, o
B9 99 & g9 81 81 32 &l L.YA.Y. | g1 el gy, o fifeerar swenfian §
TATg el gU, SRl ATl | el U 8, Acie H A °d @ ©, cfbd § A I8
fFrde &_A1 Aredl § b o el &1 ga1g f-ard w0 A BRI Bl FaRAT BRAl
12T, TP S I DI 16T Agcd Al Fb| ATHeT 8 S TH19 aTel 1 984 &F
2 AR 811, S 99R BT TSI fhT a1 F3R e ifd fhy 3 i, ofh g9 99,
IRfI=g STl O, 319U Sicel N, TId A8d o ol BT oI I Sared g,
W@Wﬁﬁﬁ(@ﬂ%)ﬁﬁww—\f ?ﬁ, Mr. D. Raja is here. I 9t BT
RIS & UTsde &l AR IATd Sl ¥l B IoHIfa & Ulede ©, fd il 9 8,
AAR™ I 9§, B IR S A 1SS $9 9ed § 9gd 9N AN ©, Sl BT
IO & FIdhed 3T €, offdh 3FR 6« H I[oIRT &1 &M d 81 SIQ, df I8
|qAS ST o arel &1 # R Bd-5¥ AT MUl S6% 9 a1 & 3AgTel
IR ST bl 81§ 3R SI1ET 7 Ped Y, I8 fdas BT =g - Bl dIRH
|1ed AT ST TIRAT A8 ¥l I8l 81 8, 3R d B, dl H I I8 99 dedl, |
H 39 919 B &I H I §Y 3TUHT 1 B (b I O W_I 91 ggd Bl g i
A R TAT WS §, Afhd § Bl ofd oRA A T G DI BRIATET Tellfaod 1)
<RGAT BT § SR 98 AR AN S &1 Jo VT S © b Ul e, 9AR W 98 b
I8 [IDI S YT A SIIGT UH B ST B 9 o 9 < L@@y, H TR e
S @ §, <ifeh e 31 @12y {6 TR 89 S AU |Rn Bl W) die & fog
ATST-AT FHY < BT T | ID] Igd-9gd YfehAT 3R g=ydra|
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THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you. Your maiden
speech has not consumed excess time. Thank you very much for that. Now, Mr. D.

Bandyopadhyay.

SHRID. BANDYOPADHYAY (West Bangal): Sir, [ rise to support the Amendment
to the original Act. The original Act was passed in 2009 by the UPA-II when my Party,
Trinamool Congress, was a part of the UPA-II. I join my friend, Mr. Jairam Ramesh, in giving
credit to Shri Nitish Kumarji, the then Chief Minister of Bihar, for maintaining excellence
of Central Universities. Merit should be the dominant criteria both for recruitment of
faculty and for admission of students. But one cannot totally ignore the neighbourhood
principle. A small percentage of local candidates, who have cleared the admission test but
couldn’t find their names in the merit list, should also be accommodated. What should
be the percentage, I have nothing to say. I leave it to authorities to consider the matter in
consultation with appropriate authorities. Without such local participation, the institution
would be isolated and they will be more like enclaves in a foreign country. The local
population should own such institutions as their own. Otherwise, the authorities running
them would find it difficult to go. We oppose any fringe outfits and divisive forces trying
to influence our educational system. In the last three years, under the TMC Government,
West Bengal has made rapid stride in higher education. Seven new universities and
dozens of new colleges have been set up. Many path-breaking legislations have been
passed in the last 36 months which will benefit the quality and quantity of education.
Lastly, Sir, a university is not merely a brick and mortar matter. It is an organisation where
the excellence depends both on the quality of faculty and students. In this regard, [IMs
and IITs in India have set a record. I would urge upon the Minister through you, Sir, that
similar methodology may be followed in all matters regarding Central Universities so that

they can become really centres of excellence. Thank you.

it R4 ([FER) : AT Iuwweay w8iey, H MUd URT YR ad BT §
5 I g1 die BT SEaER U a1 § e deed & 9 59 Qd & a6 |
TSl Ml 1 59 TR R H =19 fazafdernery ik 3= Riem )R M $9 a1 @1
TS, b T U8l U a1 1 ATed| $9D! TSYH H A1g 21 STIRM HT
S 9 39®! oot W fhar § & 59 feafdena™ & 91 & fon, v 769 &
A1, T FUAI P A1, R YHATH Ald 1 TR T a1 2, a1 d e $AR
Sit €1 g8l W HeSl Udh fAafenerd Wer &ral <7 8 Sl Ju-T 8! I&l, Arei-=<l
fereafaener & diw W S9! o efee 2 81 7ot T AW W fAvafderery a1
3R a8 feafaenery weran el & =Rl &1 g § ve T3 &1 4 dARl & A
R B, IR B Bl b5 a1, Centre of Excellence -, J&T BT 1|
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BART Helgd I8 of {6 IRl fSer # St $=i1g fawafdened a9+ < <@ &,
39 faeafdernera &1 78T g8 & M 9§ el SNl 78T g8 - 1 g1 & uah
s T SN 1950-60 b &H H Edwin arnold T “The Light of Asia’ & J<id
forddll amst gt gfram @1 el B SRR € SR g8 HErd g oI e 9 8 fid
ol gl safern, < favafdene, werem W) & AW R IERO H g9+ dTell
fereafaenmera a1 T 4, ST8f AEIRH g€ B @ e, 98 99 dren favafderery, O
Heol fdeR & s gV < fawafdened w T8l €, afes &1 gfam &1 v T4t A,
& A7 IR f@T arel &7 centres of excellence & Adhd &

73, sad gd 5 § S=a Ruen iR I1-A9 ISl aud A I, § U a2
ST G 181§ AT 9ed, ol S1fel /1ea &9 S 7 Seoiw a1 fb e |
AINERT S & I Ush goT 2 3R 39 gl &l [RART @R1E 51 =g, § a1 & forg
JAYP! IAMT AT8dl § b TSl ¥ R9 Yo Yol §9 81 &, UeAT 4 Ugeloll 9Ic &
AU Uh Yo ol a1 V&1 & 3IR IRT I BRI & 419 Yo Yol 99 Y& &l Al Sfd ddb
fereafaener R B, B9 A HH A IR Yol IR BH1 JAT gedT H $-al €9 |
AINERT UgdT ST Gl & JOTFPRYR ¥ air-strip STAL &, TT81 BIC TS IaRd o
0P WY Uh 3R Al BT ool H HRAT A b (8RS 19T & |1 AT Bl
T ol Hfhan I8 B SHfery I W) ST § IR SN & o Ue A1 &1 4ot B g,
Y8 B AR AR ST & S H Y gl 14 15 Bl U Sirel Sy, ey
SITATTA AT & el

ol S Riem & Ay § Q-GS @1 Gedar gl 8RR UShe Bl
WRYST T 8, Mg Al @ Tevd w1 § 3R e 1 giar § AR Rieror
TRermell Bt RART RIT 82 1964-66 H BISRI BRI I BISRI BRI o Hal b i
T gfrn 99 <2 2, 98 e iR a@e w snenlRa g, 9 gfvan § Rren 9 &
FRIAT, GRET 3R Johar &t IRy aft dem Rien VAt 21, S arfore wifay 9et
W, W%WWW@ﬁ?national integration?ﬂf@l’%ﬁﬂﬁﬁl 60 & TID
H R g8t Fafmior 81 @1 o1, I9 foreign experts T&T HTH B | TG EART HIHA]
off & AR 7 I H TaAUSH 9+ iR I B BT T, ifdh 31T IR global
chain of education , primary producer of higher education i UH H’I"i?ﬁ I 99 B B
AT g1 3771 BN I8T Sl Yaued e &, 319 Ugel aadl -1 |l B8l [ I IR
fer S 81 sl oSt § e SR & WY I8 Pl dgdl b U @l afRie
=TSl S 3ITST SRIRST H TR Il 8, AT d18d 3R S | J1gell <isl a1l 8 3R
ITD! SR FI9 H 8kl 8, ST8l 9R g8 low-level component 3R &H & I
Aol ST 1 I 3R IS BT Gl SlolR 81, d SO ©f Siolk &l disl 99 §
S 21 PO S ARE B RART AR 8T @ b F 9RA B 81 TS 81 AR I&i
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3RIY ST & o 891 ATgaR Poll BI RRART g7 o 81 H T ISTER01 <A1 ATe| 3741
BT H U -IMAISSS dd o 22 BOIR FoAdd Bl bl Hbrefl, O 89 W 60 oG
3ITAG 31| 37 25 TR TR I8 UIGH &1 V&l ©l IH 8Igell Tdhes Al &l 3R
T S ORE B GRATY G| B, S8l I SHSFARGd AN e, al gAY fRufa &9
e =V & 3R Fgd g Il 81 =, faee | S @l Sexd 781 81§ are
e =g & s <% 9 i fJerdie reel @ des & IR a1 A1l I8
HeTcAT Tl S & Aged H a1 o1, R R s <d, WA g9, e 8|
TIRTT HEDHR JHIRA © 3R ATl I8IGR AT Sif g, dT I8 |l i1 # 379+ A4
FaTee faer 730 Sft 9 3miE do M o <etid Wy SHRIE & $Td |90 Bl HIY
3R B9 79 Bl 9wl fh wRA # e & aREGeur ot o) ..awa &t Ed)...

R, § qI-<IH Aol iR Fe1 argan el 849 6| aRT & Al bl rus e
H IS ) W2 ©, I8 § UP AibhId ISRV & gRT hel Al 377l H Fremry
arel P Y AFS BT T g U1 d GG b Ul dob bl AR AR aret H 9
SR Qb ST B gl fadar= & BIl H 1984-87 BT IR UG AT @Te g,
g I o ITof1d T S BTSSP U g 31l alRes qEgnlt 7 9 ggt Surfy <7 off
3R B Al 918 T 796 Raas @S 81 W 91 89 IRF ot Ren 781 < w1 2 &1 &
Uy fRrer0r R AR, SiEl aRA g+, U RIev SR, 81 ol 98IgR ! Sff
S AT fidel, STET W8 WM [Mded, S Wien 9reaE e St o aRa & g
e Tyl iR 93 9aT U= v&d gyt orusi TR 97y Tt 3R 31ery UE € f
=1y feafderadl &1 wust I8 of & 39 & S fiss B €, 981 W Centres of
Excellenceiﬂﬁﬁ?wiﬂaﬁrﬂﬁﬂﬁéﬁ,ﬁW%WWW&W
BId &1

AR, -4 Haed § iR He1 A 2009 § T H=1d [eafqerey s
3T I9 & 39 T & oy, 39 fawafdenead & foy 240 FRIe vU¢ @ IR T
gS, 2012 H =y fowdfyeneay wengd fQdue om, I ff g9F faU 240 TR
JUY BI AR T §s MR 2014 & F=19 fazafdernery deng fGggs 4 4 g9 forg
240 RIS BYY B AR Bl ... B HAY).... AT 3MUE & {5 2009 A 2014 H TRAA
ge1 8, S9! €T F IR &H WY T8l oI, A HEAT Ml 3R 78Tl g8 4 !
STl TR F=1d fAeafIaned e 3R 4 dce a1 g1 3§ Hex i YaRiTerd
9 PR 7 W, A1 SHBT a1 31 22 39S fory I f +H B L.(=aum)...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Please conclude.

off gRd9r : WR, gART 3UE B 6 Y favafdemery wew Ren 4 999 9 8iR
U U s P WU § 9 39 0| geradr meht, R sifedr ) arq &1, =i e
Y S99 T2 B I B, §E 7 BHUT B I DI, I & TR &9, S g9 GRE
o1 16T < 9| g=aTg|
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THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you. Now, Shri S.
Muthukaruppan.

SHRI S. MUTHUKARUPPAN (Tamil Nadu): Mr. Vice-Chairman, Sir, I am
thankful to my hon. leader, Dr. Puratchi Thalaivi Amma, and, also to you for giving me

the opportunity to discuss the Central Universities (Amendment) Bill, 2014.

Sir, I welcome this Bill with certain suggestions. Sir, the Central Universities Act
was passed with the intention to establish universities to teach and to do research in
various States of the country. In that respect, the present Bill seeks to establish one more

Central University in Bihar and also to rename the existing Central Universities.

Further, while welcoming this initiative of the Government of India, I would like
to put forward some points for consideration of hon. Union Minister for HRD so that the
quality of higher education in India is raised to the world standards. Sir, so far, the State
of Tamil Nadu has been given only two Central Universities. If you see Delhi and Uttar
Pradesh, both the States have five Central Universities. We will be happy if one more

Central University is sanctioned for Tamil Nadu.

Sir, let me talk about the place where I live, that is, the corporation limits of
Tirunelvelli and Tuticorin. Sir, I request the hon. Minister to please open new Kendriya
Vidyalaya Schools in both the corporation limits. Now, there are no schools in Tirunelvelli

and Tuticorin corporation limits of Tamil Nadu.

Mr. Vice-Chairman, Sir, as you know very well, the NIT, Trichy is one of the best
institutions imparting very good quality education. There was a proposal to make it an
IIT but, so far, that proposal has not seen the light of the day. I request hon. Minister to

consider the said proposal and make it as an IIT.

Sir, the quality of education in Indian universities is to be improved because today
the Indian universities do not find a place in the top-200 universities of the world. Sir,
the Indian universities face many challenges. Same is the case with students, teaching
and non-teaching staff, and, these challenges range from infrastructure to faculty, and the
situation is very pathetic. Sir, the shortage of quality teachers is a big problem. Even if we

find the quality teachers, they are not appointed on a regular basis.

Sir, my leader, Dr. Puratchi Thalaivi Amma, has unveiled ‘Vision Tamil Nadu 2023’
- a document which aims at raising the living standards of the people of Tamil Nadu to
the standards of developed countries. It focuses especially on the standard of education in

the field of medicine, engineering, art, science and so on.
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Sir, the Government of Tamil Nadu has allotted ¥ 20,000 crore for promotion of
education in the Budget for the year 2013-14. Further, Sir, for promoting and encouraging
higher education amongst girl students, my hon. leader has introduced a scheme named,
‘Marriage Assistance Scheme’. Under this scheme, those who have obtained a Degree or
Diploma are given cash assistance, which has been enhanced to ¥ 50,000 along with a

4-gram 22 carat gold coin for making Thirumangalyam.

Sir, the students studying in Government or Government-aided schools are provided
education free of cost. Apart from this, text books, note books, four sets of uniforms,
school bag, footwear, geometry box, colour pencils and atlas are also being provided to
the students free of cost. It also provided from I to XII standard students free bus passes
in addition to free bicycles and laptops. In order to reduce the dropouts from schools, an
educational cash incentive of ¥ 1,500 for students of Class X and Class XI and ¥ 2,000 for
the students of XII standard is given.

Further, my leader hon. Dr. Puratchi Thalaivi Amma presented a memorandum
before the hon. Prime Minister of India on 03.06.2014 regarding various Departments.
I would like to remind some dues regarding the HRD Department, especially before the
Madam Minister. I would ask the Chair to please permit me. There are pending grants
for school education. With respect to Sarva Shiksha Abhiyan, for the year 2011- 2012,
the Ministry of Human Resource Development had, in 2013-14, sanctioned a sum of
< 438.38 crores towards committed liability of the teachers’ salary component, of which
65 per cent Central share works out to be ¥ 284.95 crores. As against this, the Government

of India released only ¥ 57 crores and the balance grant of ¥ 228 crores is still awaited.

Further, with respect to Right to Education compensation, the total number of
admissions under the Right to Education Act in private schools in 2013-14 is 49,864 and
the reimbursement amount to be given works out to be ¥ 25.13 crores. The Government

of India is requested to release this sum of I 25.13 crores at the earliest.

Again, in the Rashtriya Madhyamik Shiksha Abhiyan, for the year 2011-2012,
the revised Project Approval Board approval is ¥ 675.05 crores and the entire Central

Government share of T 506.9 crores is yet to be released. ...(Time-bell rings)...

Sir, [ request the Government of India, hon. Madam Minister of HRD, to release the
pending funds from your Department. ...(7Time-bell rings)... Sir, I raised three points — to
provide one more Central University to Tamil Nadu; in the Corporation of Tirunelveli
and Tuticorin to open Kendriya Vidyalaya, and release of pending funds from your
Department. Thank you hon. Amma, thank you hon. Madam Minister, thank you very

much, Sir.
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3 TNE PAR HIY (SR IS : W, UGB STATHC ST Bl SR & 3IR
PR B IAHDBA H I8 qeGgH BT § [P 59 GG [A99% Bl AR ARPR o
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o W 1 wE S 99 & ARfed 9w & | §, T 8, 9.l € SR S,
U P AN 8, PEI--Hel b AN Bl FIRST fFeltfll H 91 gavT Germa Wt 3R
1 ATEAT § 6 X IRAAY ¥ ..(FHT B "), HeISd, AT AR F9T A
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THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you.

3t = FAR AT : b A1 98 AR el & AHH I8 Adhe © b I
ATORel US[he T8 el 81 Bl ...(FaeT)...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you. You have made

your point.

#t % FUR He9 : § I & oy eafdenery w@hel, 97 S ot 3 I,
<ifpe I gRfead o 6 vy dfdem 3 sifd Rerderm @1 ardl o1 q=1 fhar sy
3R St &ferd B3 ot fam1 Bl & uerE gt 72 @) w1 *® €, STa! uerE ot 3R
PR IR TR a1 STl 3mue 99 {331, 9gd-98d g=iars|

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you very much. Mr. C.P.

Narayanan.

SHRI C.P. NARAYANAN (Kerala): Thank you, Mr. Vice-Chairman. I start with
supporting the Bill, which permits two Central Universities in the State of Bihar. I do
not want to go into the details but only one word of caution I have to mention here that
territorial jurisdiction is mentioned in the Bill. Usually, Central Universities, which are
teaching Universities, are not given this territorial jurisdiction. I do not know why it
is done like that. Maybe it is necessary because of the peculiar situation of Bihar. The
Central Universities should be teaching universities, and not affiliating universities. It is
with affiliating universities that territorial jurisdiction is usually mentioned. You have got
45 Central Universities. Of these, which are the ones which were started in the last ten
years, as mentioned by hon. Member Jairam Ramesh? We can very easily identify those
universities since they have not got the minimum infrastructure and the minimum number
of teachers, say, 10-30 per cent of the teachers. Many of these teachers are not given

UGC salaries, Even though they are fully qualified. They are considered as temporary
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teachers. You have to put an end to it. [ request the hon. Minister that within six months
or definitely before the next academic year begins, all the teaching posts should be filled.
You have to see to it. Otherwise, there is no meaning in calling them Central Universities.

You can call them teaching shops with which we are familiar.

Among these universities, there are authorities, including Vice-Chancellors. At
least, some of them are highly arbitrary, dictatorial and vindictive. You have to put an
end to it. I am pointing out one example of the Vice-Chancellor of the Delhi University
who has been flouting an Act of Parliament. It is an Act of Parliament, which controls
that university. He has been consistent in flouting it. This should not be continued. I do
not know in what way you can deal with it, but I would request the Government and the
Minister concerned that they have to see to it that this situation does not continue in the
university. A university is a centre of learning. Under our democratic set-up, a university
is a place where all things are handled in a democratic manner with students and teachers.
In the Delhi University, that has not been done for so many months or one or two years.

You have to put an end to it.

Another instance is of the Pondicherry Central University. Last week, the Madras
High Court gave a judgement on the appeal of two girl students. Last year, they had
complained about sexual harassment to the university authorities. The university is
headed by a woman Vice-Chancellor. What the university authorities did was to take
action against these two girls for having complained against a male student, who had
behaved in a very bad manner towards them. That complaint was interpreted in a different
manner. [ do not want to go into the details of it. I would request the hon. Minister and the
HRD Ministry to go through that judgement. It is a well-written judgement. I got a copy
of it last night. As far as universities and other institutions are concerned, I think it should

be made a model in handling the issue of sexual harassment.

You have 45 universities. I do not want to mention all of them that way. You have to
see that the Vice-Chancellors and the powers that be in the universities are academically
highly qualified; they are not vindictive; they are not arbitrary; they are magnanimous
towards students and teachers; and they are people living in a democratic setup. I have
to say that many of them are genius. But they forget that they are living in a democratic
country. And in a democratic country, you have to follow democratic norms and democratic
laws. Many of these people are flouting them. You have to see that clear norms are there

to select Vice-Chancellors and other authorities and one consideration should be that they
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observe democratic norms. Sir, [ have one more thing. In India as a whole and in many
States, more than 60 per cent of higher educational institutions are in private sector and
about 54 per cent students are in these institutions. Now, the teachers working in these
universities and institutions are paid a paltry sum as salary. In my State of Kerala, in many
of these institutions, whether it is professional or others, maximum salary that is given to
them is 10,000 to ¥15,000. I request the hon. Minister of Human Resource Development

to consider these issues and find a solution. With these words, I thank you.

SHRI BAISHNAB PARIDA (Odisha): Sir, I thank you for giving me an opportunity
to speak on this Bill. Sir, at the outset, I support the Central Universities (Amendment)
Bill, 2014. With this, I want to make some observations on the present situation in our

higher education.

Sir, we always say that education is the foundation of a strong nation. To achieve
this and to build up this foundation, we have to increase the access and improve the
quality of higher education in the country and also remove regional imbalances in higher
education system. With this in view, in 2009, on the advice of the Central Government, the
Central Universities Ordinance was promulgated by the President of India and later on,
it was converted to an Act. Sir, in 2009, conversion of three State Universities to Central
Universities in Madhya Pradesh, Chhattisgarh and Uttarakhand was declared and with
this, the Government announced establishment of a new Central University in 12 States,
which did not have a Central University. Later on, this Act was amended to establish one
more Central University in Jammu alongwith one in Kashmir. Now this amendment is
brought forward and it is because of some special situation in Bihar. For this the then
Chief Minister, Shri Nitish Kumar, has done a great service to his State to establish a
second control university in Bihar. But this has opened a new gate for other States to
demand a second university in their States. They also require more Central Universities.
So, some of my friends have already voiced their views here. By establishing a Central
University, we cannot bring a change in the quality of our higher education. Sir, first, we
have to understand that unless you build up quality education in your primary education
system or the school system, you cannot produce better students in colleges. Unless you
improve the quality of college education system, you cannot build up a quality university.

So, the whole system is connected from primary to university level.

Sir, I have made some observations after the establishment of a Central University in
States. In my State of Odisha, there is a Central University in Koraput. It is approximately

500 kilometres from Bhubaneswar.
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The Vice-Chancellor who was appointed by the Central Government remains in
Bhubaneswar, the capital city of the State. She sheldom goes to the campus. Due to
her absence there was a lot of disturbance in the university; and the education system
suffered a lot. I had raised this question several times both in the House and outside.
Ultimately, the Vice-Chancellor was changed. I am just giving an example. Unless you
put proper persons with administrative and academic experience at the helm of affairs of

the university, you can’t run Central Universities properly.

Another thing is not only in the Central University but also in the State Universities
more than 40 per cent faculty posts are vacant. Without appointing proper faculty you

can’t produce students with quality education.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Mr. Parida, you have exceeded

your allotted time.

SHRI BAISHNAB PARIDA: Just two things. We should maintain academic
atmosphere in the universities. We should not have any political interference in it. The
second thing is communalisation of the university education is not proper. We have to

build scientific temperament in higher education.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): You have already mentioned
two things. Thank you.

SHRI BAISHNAB PARIDA: As some friends have already mentioned,
communalisation of education will not help us to produce qualitative education. This will

not help us to compete in the world. With these words, I conclude. Thank you.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you. Now, Shrimati
Gundu Sudharani.

SHRIMATI GUNDU SUDHARANI (Telangana): Mr. Vice-Chairman, Sir, I thank
you for giving me an opportunity to speak on the Central Universities (Amendment) Bill,
2014.

This Bill gives us an opportunity to bring to the notice of the hon. Minister about the
functioning of the Central Universities located in our States. Central Universities, NITs,
IITs, [IMs and other leading and reputed universities help us achieving our GER goal

of 30 per cent earlier than targeted. We can achieve GER only when our GER in higher
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secondary improves from the present 52% and brings down dropout rate which is 50% for

boys and 58% for girls and only when we spend, at least, 7-8% of GDP on education.

With your permission, I wish to bring to the notice of the hon. Minister some of the

lacunae in Central Universities of my State Telangana.

Sir, we have three Central Universities — English and Foreign Languages University,

University of Hyderabad and Maulana Azad National Urdu University.

Sir, the faculty position is very important for any Central University. There are
nearly 40 vacancies in EFLU. Out of total faculty strength of 240, there are only 200
now. I am told that those posts are lying vacant for quite some time. If you look at the
situation about faculty in Maulana Azad National University, it is really pathetic. Sir, it
is shocking to know that out of 365 sanctioned positions, the existing positions are just
255. It means, there are 110 vacancies! The position in University of Hyderabad is even
more pathetic. Sir, University of Hyderabad is one of the oldest Central Universities in
the country. But, if you look at the faculty position, it is shocking. Out of the total strength
of 556, the present strength is just 406. It means, there are 150 vacancies at faculty level.
...(Time-bell rings)... will take one more minute. So, I request the hon. Minister to take up
vacancy position very seriously and ensure that in a fixed time-frame they are all filled up

for effective and quality higher education.

Even with regard to award of Ph.D. it is not so good. EFLU has not awarded even a
single Ph.D. so far. Maulana Azad University has awarded just 3 and in 40 years Hyderabad
University awarded just 1900 Ph.Ds. And, I don’t know as to how many Research Papers
are published by these universities. All I want to do is to request the hon. Minister to push
hard, through Central Universities, so that more and more students enroll themselves for

M.Phil. and Ph.D. programmes.

Sir, the next point I wish to make is about non-adherence of reservation for OBCs
in University of Hyderabad. Quality of faculty and strictly following reservation policy
go hand-in-hand for efficient functioning of any Central University. The hon. Minister
is aware that if any faculty is to be filled in, it has to be done as per the Roster points
prescribed by the UGC. But, I am given to understand that the University of Hyderabad,
without following the Roster, reservation for OBCs and even without notifying vacancies,

is recruiting at the level of Asst. Professors in the last few years.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you.

SHRIMATI GUNDU SUDHARANI: I am mentioning an important point about
OBCs.
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THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Time is also important.

SHRIMATI GUNDU SUDHARANI: I request the hon. Minister to look into
it. I would like to mention one more thing. Sir, I congratulate the hon. Minister for
formulating the Rajiv Gandhi National Fellowships from 2015 to 2016 exclusively for
OBC students who pursue M.Phil. and Ph.D. Sir, OBCs constitute more than 50 per cent
of the population but if you look at the number of fellowships proposed to be given are

just 300. So, I request the hon. Minister to increase the number at least by 1000.
THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Yes, thank you very much.

SHRIMATI GUNDU SUDHARANI: As there is no Central University in Andhra
Pradesh, there is a proposal from my leader, the Chief Minister of Andhra Pradesh, Shri
Nara Chandrababu Naidu Garu to set up a Central University in Andhra Pradesh. So, I
request the hon. Minister to kindly consider the setting up of a Central University in the
State of Andhra Pradesh. With these observations, I support the Bill moved by hon. HRD
Minister. Thank you.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Dr. Ashok S. Ganguly. He is

not present.

SHRI PYARIMOHAN MOHAPATRA (Odisha): Sir, I rise to support the Bill,
including the Amendment moved by my friend Shri Harivansh. Lots of things have been
talked about, like, university education, college education and all aspects, and I do not
want to dwell on this except to say that the avowed objective of our friends as, Shri
Jairam Ramesh said, was to bring in quality education through Central Universities. Let
us face it, it was a political decision to suddenly bring in a large number of universities in
different States. We unfortunately, do such things without a lot of preparations because if
we look at every University that was set up, a lot of thought and a lot of planning had gone
into that. This time, it is being said, “Give one to each State.” You are also falling into the
same trap, “Give one IIM to each State. Give one AIIMS-like hospitals to each State”.
There is no planning. Very hurriedly, these things are done and what happened! Today,
these Central Universities are born in collusion; I call it collusion because middlemen
selected the Vice-Chancellors. It was Central business universities. I have a very solid
information that middlemen paid money to get ‘x’, ‘y’, ‘z” appointed so that they can get
into that business of building infrastructure, and I have seen it happening. My friend from
Odisha, Paridaji, talked about a Vice-Chancellor who refused to stay in Koraput, who
did not go to Koraput more than once in three months, say, for just one or two days and

this was in spite of Mr. Kapil Sibal being the then Union HRD Minister. Mark my words,
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Madam; your orders may be flouted in a similar manner. He said — I was present and the
Chief Minister was also present -- “Stay here, please stay here, you have to stay here for
most of the time.” Even after that, she went back only two months later, for one day. This
was the Union HRD Minister’s fiat. Just imagine, what such Vice-Chancellors had done!
They concentrated on infrastructure building, tenders, procurement and all that, and not
on faculty, research and learning. I share the concern of my friends because I find that in
the Central University Koraput, for which, in fact, I was instrumental in getting that place
selected, hardly any lecturer is there. They are all on contract. The quality of learning
is abysmal. You can’t just run a Kendriya Viswa-Vidyalaya like this and leave it to the
wolves. Sir, I will take one minute more. What are you doing? Today, you have created
IITs, but 34 per cent of the faculty is not there. Then we want world-class institutions.
There are IITs which are world-class institutions. Later on, new IIMs and IITs have been

created.
THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Please conclude.

SHRI PYARIMOHAN MOHAPATRA: These are not world-class institutions;
these are not even national-class institutions. While supporting this Bill for Bihar and
South Bihar, I would request the hon. Minister to acknowledge the contribution of States.
You pay T 240 crore for infrastructure in your Budget, Bihar will pay nearly ¥ 400 crore
for the land cost itself at gaya. Please acknowledge that. Thank you.

SHRI P. BHATTACHARYA (West Bengal): Sir, the Central Universities Act,
2009 was enacted to establish and incorporate universities for teaching and research in
various States and to provide matters connected therewith or incidental thereto. Sir, in
this regard, I would like to apprise the House that the Central Universities Act, 2009
should be thoroughly changed and it should have a clause very clearly stating that if
there is any corruption charge against any Vice-Chancellor, or any Vice-Chancellor is
not discharging his duty, or the Vice-Chancellors are connected with corrupt activities,
they should be removed from the Central Universities. | would like to cite an example of
a Vice-Chancellor of Visva Bharati University, which was established by Rabindranath
Tagore long back, of which Pt. Jawaharlal Nehru was the Chancellor for a long time.
The present situation of the University is extremely grave. Academic atmosphere has
been thoroughly jeopardized and the Vice-Chancellor is functioning in an autocratic
manner. I am citing a few examples. In the Act, there is no provision for a Controller
of Examinations, but the Vice-Chancellor of Visva Bharati University has appointed a
Controller of Examinations. Under whose permission has he done it? Has he got the

permission from UGC or the Ministry? Otherwise, how can he appoint a Controller of
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Examinations? He is also signing the Certificates and Mark Sheets of students. That is
really surprising to me. He has created three posts without having any sanction from
the UGC and the Central Ministry this is in violation of the Visva Bharati Act. There
was a permanent Principal in Path Bhavan. Unfortunately he has removed all of them.
He has inducted the new ones. I do not understand how he can do all these things. So
I urge upon the Minister to take appropriate steps against the Visva Bharati University
in order to protect the Central Universities from this virus. Sir, you will be surprised to
note that the Visva-Bharati University, one of the finest Universities of our country, is
now being controlled by people who are not accustomed with the ideas of Rabindranath
Tagore. Further, you will be surprised to know that one of the officers took drinks, and
he produced the bill at the Visva-Bharati University and collected the money. I do not
know how this can be possible. And the present Vice-Chancellor is a retired person.
But he is getting pension equal to his salary. This is also very unfortunate and illegal.
I feel the Minister should take appropriate steps in regard to this matter. I feel that the
Visva-Bharati Act, presently, does not have any provision to enable the Minister to take
appropriate steps and remove the Vice-Chancellors. It requires the amendment of the Act
immediately so that interventions from the Central Government and the Ministry can
happen. Otherwise, it will be very difficult to run such a beautiful University in future
because we are earning such bad names that one cannot even imagine. So many anti-
social activities are happening inside the premises of the University. In spite of repeated
requests to the Vice-Chancellor and demonstrations held at his office, he would not listen
to anybody. Sir, during the time of Rabindranath Tagore, there were a few Committees
such as the Adhyapak Sabha. All the teachers were a part of this Adhyapak Sabha, which
means, the Teachers’ Council. This gentleman, the Vice-Chancellor, does not even like to
listen to the views of the Adhyapak Sabha. There are some stooges who are controlled by
him. I do not understand how these things are going on. So, at this moment, when there
is a necessity to change the Central University Act of 2009, I hope that the Minister will

take the time to amend this Act and bring a new one.

Sir, in regard to this Bill, that is, establishment of one more Central University in the
State of Bihar in the name of Mahatma Gandbhi, it is good enough. At the same time, I feel
that the next University, which is the existing Central University in South Bihar, may be
named after Gautam Buddha, as suggested by some of my colleagues. That will be better.

With all these few words, I conclude.

ft SERTS Tifee (@UTie®) : AIaR SuFHTEger S, § 39 ot &1 qHdT FRar
g1 3MMexfly SR IHeT St SiR 31fver &4 Sff 7 Sl a1 & 8, SEH q31 U Heedqul
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a1 Heil g & IfTa gd St 7 e 7, “RUaR 9d a1, Ridee &1, It oo |=ar
IR G 31 Fhdl 517 3T FTarFSIST & ATAR 45 H gD H g1 <1, A1 TWiell &1
M M I8 S, S el a1 9 g1 B 200 BEE YA @ foe |
R ST TH el 2, 39! M f&ar 7a &1, ®ifs wRa 31 JHaffet 9Ra & agga
T, I8 BART ST BT A1yl 3l SR &1 Fdhd Bdb gl & P b FHA BRI
BAd a9 75 g R 1 @ SR 8 €, 9 T & SN <9 A 9@l 9 §, 89
3T IIHR I8 ST &1 H 3741 U economist BT 3fideT GT, o™ #_7 f&el ggar
T fF IRT IRBR 7 ISR & AU, IeT-31eT ST & fov U & ATT H 48
G TS U @9 Rl dfe afs gol & qarg & fea dmi &1 e g 9g
RBR 23 R AN BT I, JoHR < Urs| 21em &1 575 I adoe s191 @nfavl
I aRYeT GO TR% WE ST 7 e IR 9, T8 g9 9Tl & ofeR 13 IRIS
QART & foIg ISR I 5T SR Ua S @1, 54 0 &1 dog, UISe BT aRd
& R1e FHATT & gRT 590G [Ieafdenery A= ST &1 MRS Bl gRi B AR
g9 MRYI 3R 39 e # MY 319+ HeH IS, A1 9 99 (e W@ Ay
HeH B

IR IRE IIed Sl 7 o I8 91 9! off o gS-9s 96}y #, dei-do!
SSEIN B ST W 8, SRl SXATd fhar S gdar g1 ot aifar St Rpat
SAATHE & IR H B8 I8 Y| 379 89 9RA & I8 e 3R BIC-BIC SN & §RT
o T B AT T FHhd B IR F U G99 I 99, A9 FHfd 7, e
3R BN <9 § 7 GART B 1 < oads e 72 29, AT 9eR 29, @ R
ST Pl SHBT GURIMH AT TS|

31 fa Ugel ISFIR U4 SElT ¥ GR=rd g4 9o I8! &1 S S B o9 4,
2T & T TP BRIS AT B1H BRA &1 IR-¥AT H & BRIS AN B B ©, oAfh
IRA § R dig A A1 G AR I PR &1 R BH STAET U & AFAR
3 <, 1 I TAN v 93 3 &1 91 21 3R &H U I&i & RISl Al & grif
DI BT TE] <3 3R A FRRId UfRAETT BT SR &H U e # wnfier T2 e,
g8 e JeR A ST A w5 Sft, § oM wE dredn € $9 9d W
T RN F S S B AT ATIIDHAT §l A B 1Y AN fedfqererai bl
AT I8 39 Ig A &9 X fF I A9 & ™R BT 9917 G+ Tl faeafaenery -1
ST 1Y BRR U AR e 7 garar i gfafids #§ wm-an dist 8 e
fareafqenera Aa &1 i e & fore g &, gaferv favafaereas aadr &1, o4
T FSHAT0T BT qTedT WITH g7 1Tl

39 foom § I WRARI gRT IV SH aTel 9t favafaeneai &1 amesf
feafdermera a9 SIHT ARy iR 3R SHa! Y3ITd gof Qi [eafdenedl | i,
Al I8 YT 3T BT AT g9 ST ST PE<d §Y H (U1 G Pl FATG bRl g
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THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you Mr. Patil. Shri A.V.

Swamy.

SHRI A.V. SWAMY (Odisha): Thank you very much, Sir. After having heard the
brilliant interaction by our great friend, Shri Jairam Ramesh, on the genesis, growth
and the present needs of Central Universities, there is not much left to supplement
on the role of the Central Universities in the present context. In spite of that, I am a
dreamer, Sir. I share with him all the hopes and frustrations which our great friend,
Mr. Mohapatra, has expressed. I do look upon this initiative towards Central Universities
as a great opportunity for the country. I support the present Amendment of renaming
the existing Central University of Bihar, that of North Bihar, in Champaran, after the
name of Mahatma Gandhi. The step by the Minister of Human Resource Development
not only fulfills the objective of establishing a Central University and filling up the gap
between the developed and under-developed regions but it will also inspire the youth,
going in for higher education, to remember and emulate the great ideals of Mahatma
Gandhi, who applied the most powerful tool of Satyagraha for ameliorating the distress
inflicted upon the indigo plantation workers. This particular Satyagraha is historic and
different from other Satyagraha measures he had taken. Here, for the first time, to teach
his followers, Rajendera Prasad and all the galaxy of followers, he did one thing. When he
was prevented to enter Champaran by the District Magistrate, he entered it and prepared
to face the consequences of breaking the law. He said in the court, "Yes, I have committed
an illegal act knowingly and I am prepared to accept the maximum punishment that is
provided under the Act." That type of a new message in Gandhian concept of Satyagraha

was seen for the first time in the history of Freedom Movement.

There is another Central University at Koraput, about which you have already
heard. Similar patriotic incidents, which would inspire the youth, are known at the
Central University coverage area at Koraput in Orissa. The Central University in Koraput
is replete with instances of great patriotism and sacrifice. The Koraput district, where
the Central University is established under the Act, has a land mass equal to the State
of Kerala. This land mass houses all the 62 ethnic groups of tribals in greater or small

numbers that live in entire State of Orissa. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you, Mr. Swamy.

...(Interruptions)...

SHRI A.V. SWAMY: It is considered to be a paradise for anthropologists. And, in a
paradise, you find angels moving around. The tribals are the angels amongst whom I have

lived and have been brought up. I have got that honour.
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THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you, Mr. Swamy.
...(Interruptions)...

SHRI A.V. SWAMY: Please, please. This is not just an intellectual exercise by an

experienced ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): You have valid points. But the

time is not permitting me. ... (Interruptions)...

SHRI A.V. SWAMY: An institution like this should be something different. I
would like to make one or two suggestions. Please give me two-three minutes more.

...(Interruptions)...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): I see it is a written speech. You
can lay it on the Table. ... (Interruptions)...

SHRI A.V. SWAMY: My first suggestion is this. Laxman Naik, who was the first
martyr from Koraput, had made the great sacrifice. ...(Interruptions)... Please, please.
I would request that this is something that you cannot get from newspapers and other
things. [ am born and brought up among the tribals. The relevance of a Central University
in Koraput should not merely that of higher education. I want that the area must also

...(Interruptions)...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): We can understand.

...(Interruptions)...

SHRI A.V. SWAMY: There should not be institution to prepare tribals as bonded
labourers, giving them skills that are not relevant to the local area. Here, people must be
trained; the faculty must be such that they are committed to the local culture, committed
to the ideals of the local culture. ...(Time-bell rings)... I will quote one example. In mid
1950, Japan was the area where majority of our freedom fighters had been going to get

inspiration. You know about that. ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Your concern for the tribals
has been well taken. ...(Interruptions)... Time is not permitting me to allow you more.

...(Interruptions)... You have already taken 4 minutes in excess. ...(Interruptions)...

SHRIA.V. SWAMY: Just last point, Sir. A Central University must not prepare only
intellectuals who will go to England or some other place for a job. They must be skilled;
they must be people who must be given all the background and knowledge about the local

area and culture. ...(Interruptions)...
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THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Well taken. Thank you very

much. ...(Interruptions)...

SHRI A.V. SWAMY: ...so that in future after 10 or 15 years, the young boys who
would be coming up, would strive to improve the land where they had born and brought

up. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you very much. Now,
Mr. Raja.

SHRI A.V. SWAMY: Thank you very much. I do not belong to any political party. I
am a social worker, working among the tribals. ... (Inferruptions)... Okay, thank you very

much.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Your point is well taken. You
have taken seven minutes. The time allotted to you was three minutes. But you have taken

seven minutes. Shri D. Raja.
SHRI D. RAJA (Tamil Nadu): Thank you, Sir, for giving me this opportunity.

I support this Bill. I hope this will help Bihar, in particular, in a big way. We already
have a SAARC university established at Nalanda. This all will go a long way in developing

higher education in the country.

Sir, higher education is going to be one of the major challenges that the country has
to confront. The Government of the day will have to respond properly. Sir, the quality of
education is the central issue as far as higher education is concerned. What are the reasons
for the lack of quality education? Number one, we lack infrastructure. Number two, we lack
adequate faculty members, regular adequate faculty members. Number three, enrolment
of students. We all understand infrastructure. As far as faculty is concerned, there is no
proper recruitment of faculty members. No representation to SC/ST/OBC is followed
properly. No regular appointment is made. Take, for instance, the Delhi University.
As of now, I am told — if I am wrong, you can correct me — that 4000 teachers are on
contract basis. Many Principals, Vice-Principals are on ad hoc basis. This is the situation
in Delhi University, which is in the National Capital, and similar situation prevails in
other universities. I want to make a suggestion here. I think, the Central Government, the
present Government, can appoint an Expert Committee to go into all these issues and give
recommendations for improvement so that the quality of education does not suffer. I can

g0 on narrating many things as far as Central Universities are concerned. I agree with my
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new colleague, Comrade Javed Ali Khan, when he talked that the democratic atmosphere
in the university must be promoted, encouraged. Students’ elections need to be held.
Students’ participation in Academic Council, Senate, Syndicate must be ensured. If we
do all these things, if we involve the teachers, the students, then the higher education will
improve. Here, I also take pride in saying that the Central Universities or the Government
institutions are the institutions where we get more publications, more researches. Even
the renowned global scholars, nobel laureates, all emerged from Government institutions,
starting from Dr. Amartya Sen, I must say. So, this is one issue. The Government can
appoint, and Government can think positively to appoint an Expert Committee to go into
the issues with which we are confronting. This is number one. ...(Time-bell rings)... 1 will

make only one more point.
THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Only one point.

SHRID. RAJA: Yes, yes; only one point and that is about the private sector becoming
dominant in higher education, which has led to commercialization and privatization of
higher education. When they were in Government — my good friend, Shri Jairam Ramesh,
was in Government — they appointed one Birla Committee to suggest what should be the
higher education. That Committee had suggested that everything should be privatized,
with no role for the Government. Even in the Twelfth Five Year Plan, the thrust was on

higher education to be under the PPP model.
THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Make it fast, please.

SHRI D. RAJA: So, don’t go by those things. You have made a new beginning. We

will have to fight privatization and commercialization.
THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Wonderful!

SHRI D. RAJA: There are UGC guidelines; there are the Supreme Court guidelines.
Even then, the private universities don’t adhere to those things. There are problems in all
these institutions. So, the Government will have to address these concerns and issues,
so that our higher education could be saved and the quality of higher education can be
improved. India has the potential to emerge as the real knowledge power in the world if

the Government addresses these concerns.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you, Mr. Raja. Now,

Mr. Husain Dalwai.
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3t §I TEs (FERTY) : R, H Uil 91d &1 e # & @A dR 1l F8! Sl
f& Aeer gfrafgdisT ereie) e smar &, sadr § g1 q9eiF ol g1 931 59 91d
o g1 G 7 5 o T gHafedt o arel 8, S¥er 9 " e g
Fafal faar S ver 81 TR H el St 7 S sreler fhar o, 89 U dvE ¥
ST TG $AH SIRT B = A-8IGAT d1 A7 U 9oieE ® b o vfrafeT
JFafaet g, et 9m o dgd gafdd off aey fAeR o7 arell &, 396 fog
§ g8 B B 3MU IFHT AF HUL SIPR Sl & A/ IR IRGUI FY S1PR SN a8t
T IR e MfReR 321 e 9919 & 2, offdhd I+ 98d 18] dve 4 98] )
ST AT o1 3R I 984 &1 SCoiagerd I ITdT 9gd g1 9M o7 3R J 984 &l d19-
A eH 1 T & ARE H TiEh St & I TR Tl dTel AfRT U1 3R MM ST
M <31, A1 SHBT U 954 37T RIed Wi S|

1 ot & WAl #EIAT B U ofex fordn g1 H 9% ugel o forar o faeett
JFEfEET @1 S S TR 8, S99 b8 dR diic b ol faeel giafidl &
IR H WIS St 7 S FEl, 98 el ¥ fF 98 & S 9189 aivier €, 9 fheft @ 9
AT BT TR TE &1 T 9189 Ii¥eR B BR H fIST8Y, SBT3+l it & A1y vEw
SINTTI I 59 &1 A BM B © [ T8l 37 g9 T IR IS 8, afe Jfraraet
e HHITHE & Hed & 918 W 39 dh¥ie] Dl d 9R1 & foy IR 781 €1 39 aRE A
ITHT ST T 8T gl H A HE & 98f ) 98 T R 45 9IRS B IHrs
g1 ST IMSThd BRWM] H THRY] IhY IEd 8, 99 &l 981 o &l -+ g9’
3R IR-IR BOR $YY WX G ol 34 BHAR STIRT AL Sfl 5 FII] US[eherd &l
1A B, b I8 F@Ifelc! UJbRE B 37 YIGH? S1d IHHT YT B 81 9 Al a8
FIT YT 3R T R {9 a8t olgel & o7 M| S¥fery 3 &ITdl 9 39 R
ST S ST%] 81 ORI JFAafGST | I81 91d iR s gfafaet 7 ff 98
I 31 U SR TR 99 I8 § fF &ML, weed ol WhierR™ & oy we fam
AT o, IFHT FRAUHIITe gal 2, 98 Tad S8 SWiFTd fhar T 7, gafey o
IAD! Al SRR BITYI H 3mae! AAReH a1 8, § S {6 eFR &g a1 ¥l
1 &g 3resT B

SUNHTEdE Heled, MU 31 39 W &l e 9iam &1 w9y 3, a9 fog §
JTYDT Fg AR &l

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you, Mr. Dalwai. So nice

of you. Now, Shri Ramdas Athawale; follow the same and take two minutes, please.

ft IMERT IISTaA (TERTR) : IR, U8 b= 17 faeafaermery a4, 2000 &1 <t
91 8, 39 LU0, IRPR I & 8% I H RIeq $I Aoigd 3 & ol 3R Teeq
1 e <7 F forg g oft SR 3@ ad! uig Tt 81 I 39 o & 9l 7 g &Y,
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AT TR TA.ELY. @ WRER H Wi S S gRT I8 e o T 2, gafog §
ISP gydle BT gl Sl IR B URAT B, ARSI BT gaATdbl &, T8l 1917 ¥
HETHT T Sft 7 ST & Raemws et stieiem forar o gaforg wgreT e & A
W 38R ¥ g8 ol fqeafqerery 81 ¥e1 8, I8 9gd el a1 &1 59! v A fd8R A
I YW B g B, Afhd SHD! AfGTHH A SR DI AMILIDAT 7, 1 IGd forg ot
famR g =nfzul

IS, 1. 9197 AR IFTSHY Sff BT HIYET HERTE I8 8, [T 99 HR a1 &
Bl 21 I AIed ARSHR AU <% b RIeqdR 9 8, Sl gfeT sfiaia & axier
2 3R I Pl SIS BT BM IB (BT 8, TAFY HERTE H T Agel JTangcl arar
AR FSHY S F A W AN AT Y S S gARY g b § IR F o
IR Bl Bl gl ...(GEH)....

2 g9 Tds : 98 YAafGSt Pivu § g A1EYl HERTSE H TP W1 dgd
FarGET el 81 3T grIs ¥ 31T &, HERISE 4 371 81 MY 39+ Hriehlel H 37Tl &
TS BIFTY 6 AeRTS # dga girafddt 81 g

il ISR IS : 3MMUb HIRIBIA H T8l gall, AT & PRl TS &l Bl
o (ET)....

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA) : Please countinue.

...(Interruptions)...

il IS ITSTAA : HERTE ¥, Bibvl H U Caiibdl Jafaet &l

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Please, address the Chair.
...(Interruptions)...

(MR. DEPUTY CHAIRMAN in the Chair.)

it IS IFSTa : SHY I1aT A2d FISHR Sif b M IR T dod JHAangel
B =mfRT

it 94 T1aS : 19T AT BB F A . (FAUH). .

St IS 3reTde : i 7, HY HERTSE BT dicATl 8H M09 § 8HR I8 qF Bl
% i § B & a1 TS | B & A1 el FRIsarel § B 7, ofh arer Ared
SIS & A W Agdl Ifrafaet gt ARyl

Iuguf Sff, 19 @R ¥ 7erEn Tl St 6 am 9 gater B, a1 g8l @l
fRrerm o« a9 81N =Ry, ife erefaferdl A= arel ST ol €, Sl e e @1
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[5ff IS 3rSTact ]

ATTeIHT 81 HETeH el St 7 Sferdl & oy gferd siialel™ b1 Ao/gd B BT BH
fopar B, 9191 ARY s dR off 4 Wt fhar ®1 gafery gferd snfeaiRmal & @rer v
DS IR T HY, IcAMfAT B a1 7 o, dfew sford snfearial & A ddy
el ORE WA AR, §9 IRE BT UHTY Heolde SEH BT @12 31 oIl § b
a8l Sl AL, .Sl BT SPhdlP B, 98 WIB Bl dharT W RT R a1y AR
ool &1 W WRAT ARyl 3T dxE S=d e # v, ULl 3l AfeaHs aicared
9 Pl PINTYT BT T1RVI SRR 8H < & fAbrT &I o0 § I oihy ST &, WRd
F WY BI AT PRAT 8, YR B AU IS Folgd B Al <27 FSIgd 81T,
SHfeY < BT HOGA B & oY I¢STH DI A HRAT AN, ITp! R et
eVl BAR < H S g9 F7er ofd 8, 9 918} 4 9Id €, <ifdhT 918y SiTax S 104
Al 3T =12yl g8f I Surel faq 81 e =@yl Ui |rdt d1eR EH} R U
&t &1 ITANT 3 < & oy A1 1y ST U Tgeed DI T B STRoxd
2l

it STuTafs : S &, il

7l IS ISA : H AT B IAMT ATEd § b R H A1 et Rrer, @
BH TG Rl 8% 3meH! &l Rian et =nfey, aded Raen Feld-add &9 an
o Y E, 319 g0 e anfeyl safery Wfr g S, oma &4 < <1 e @t fem §
39 el &1 T\ HRar g1 I8 e 98 3ot B

it Syumafy : Sid =, 81 T 9fSv
1} YHST ST : 781, 3791 Teb HRT Gl 81|
it SgpaTafe : & R, 81

it IS ST : TAY H 9 9 &1 FHLT FRAT § SR e avar g &
B XSy ¥ U girafeet g @nfEul ofd # ART a1 el © 6 ArgHIReY & forg
f, R e g A1) S 7 ) AAIRST B R FUIE R B 91 FEl g, a1 o
AR gfaffidt B, & = § ta ghafadt B @iy &l g ewge,
RS HRGFET @I W Hfeaad Rien fes 1Ry ok I A9 d ar &l
awgehdl 81 A &g 8, A1 g4 81, A1 gfGye 8, 89 Wahl UD A1 fFerdx
M T Bl 3R Udh 1Y M 2] Teill, dl I 81 SIUIT| $9foT g9 !
et AT T =nfeql Ui oY Rjen s g 91ty @1 § 39 fd &1 W dRar

gl

SHRIMATI SMRITI ZUBIN IRANI : Sir, at the outset, let me express my

gratitude to all hon. Members of Parliament, especially this august House, who have
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spoken on this Bill. 35T WqH el H ATYS HAEIH I AT BT A8, I Ha”
B, T8I 39T 39 Ae H 37Ul Hed Wi <11 Ig T AIHFY &l € & § 39 e
Bl U FGRIT &! g 918 ueT pis Al 8, uIct Big 1 81, Iofad | $Is W 81, 39
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safey § ST WIE @1 AfveET BT ATEH € 6 31T oY 39 9ed & UF e g,
g AgH, 91 ot e o 7afer # g & f2d @ f&dr e <=1 81 fe 59 ey drd
T ¥, 99 UG 9 4 $B U4 TR IRPIed gy, Sl AY-3R 9 I| S B 3
Eﬁﬁaﬁﬁﬁmw@w%w,@Wproverbww%,ﬂﬁﬂmﬂéﬁ%,
| DI GRT-U-SIH 1

IS BT AT (ST. AT . o) : <1149 Joolls EaRI-Y-3HM )

Sl SR SIfE SR : ST A H9 BT {6 T U8 proverb Wl § Al AT A
BT, AMIT-37ERT proverb W Bl TAMIY I proverb BT BISA U AMYT Sl U e
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fR1eT & A1egH F TS H &Y AR b1 IGR 81 MR e QA1 81 S g9R ¥y o
AT 9T W IRAR & A1A-A1 T F Hedro] H W ARG HRA B IR0 S| SRR
A9 St 9 T Fad @l fh Ulgde Idey § SSRIGRU fddR &l ovd & 3R
ABR DI IGH Hel 91 VAl qHer 81 FHE a1ty {6 AR ugde Aaer Bl
Rl g8 fearll 21 «ifds g3l s | 1. 79 S @l o srarst [oft & gry sl
& R TR PR Feoll IR of A1 A TART Sl 99N ® fh 9 @, S TRI9 ddoh o
2, 9 fqenefl, St R v@q €, 969 @d €, ofd o9 #§ Iy T8 @, o9 9 aH
ST Y IR T &I A1 & e | 31l A1erd g9 S+ AT et S BT Soold
PR g Hel b el St Bed U, “head, heart 3R hand" $THT FH=I BT AT
Wfp arfret A1gd g9 S & feRnfEengar g1 g8 ot araig &1 WA B repair 7
&1, AT rebuild BRI F 1fvet St & 9L fawar & we = € fF gga S = B,
9% B QW1 9cl & e s AW 999 991 Ak I8 § fF 3R rebuilding &
AW repair BT W Te| GAT A T8 RT BT R SMAT &G 8 S AT
repairing § 89 R B 3B T, IUD] Il H AYH HH | BT Ae! gl &9 9T
& RIS H Ied el H w11 yRac MY, RT [IRAR g, IHDT Iooid gaTl 2
FE AEGHTE 7 S R 37U AT B, e Y 3R U gIal B e fhar 21 98
JZ & 6 2009 & vae & d8d b Agd JAAFGEIS $I @iar 7311 I8 A 9 ¢ fb
infrastructure | | g ANTAT &1 DRYS & IX H I81 W $© [Ga1 2 Bl
TRfl| WREIET JEUH S 9 $El fh e & contribution 2!"ﬁrecognise P Sir, very
humbly, T would like to suggest and submit to you & 35T &1 I8 GEICE R |
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[ R T <)
ofl, S el AR 71 AR &l dl 3R 37791 I ATATST B golal I Igards 39
JHSHT P HIH A «.(—IYT)... [ am not yielding, Sir. Allow me to speak.

SHRI DIGVIJAYA SINGH (Madhya Pradesh) : It is factually incorrect.

SHRIMATI SMRITI ZUBIN IRANI: I am factually correct, Sir. Mr. Nitish
Kumar himself is a witness to it. And, I am saying this in the presence of senior JD(U)
leaders. I8 M1 SRTETH &1 U 9 2 b TSR 7 I9 9o (B8R I ST 3f7ars] e,
I WeR T8 fear — fagm g1, g™ aRye & 39 Jaae &1 IRd &’ & 918
W — 3R oIt § 3U AU IRl FHR g b [y 1 fums ¢ ® 6 uw
| ﬂ?{ I g3l 2l & consensus BT atmosphere 2l Sl AR 39 W g
T & b QAT FET o, Sd] TATEl WA I9 Uil & ARl § Fahd ol Sl [dE8R H
WRER Tl 7 & 3R Tl 2 Al dfhsT v 97 a8 0 ¥ 5 719 98 Ua qomife
9rEt BT T TSR BT AT eI, T S 3faleld d7dhx [T8R § IWT A DRMYS
@ gt W faar e TS iR HRIYE B 9 W I8 7 6 O wme )
JFAREET BI T 7, IHST o 7w &1 AR 7 foram A1l AR S predecessor 2,
IBI1 USY B IRBR Bl ATge A Bl WeR fhar o gwed: 39 awas &
A1 & infrastructure BT develop fHaT TG ATST T8 Hedl Jrafddt galfaai | oy
TS T, 99 A IR UR B I 8, SHHT SR W U R 7, § IRHIE wgra
I ¥ 38 PNl o Ty &b AIH A H DI 7 Bl GHEN ge Bl [ivad wam
HEI 3R 3R AT JFHd W1 AR B 3 Feb, AT H JJIENT 3R THRT G|

Il W UPh a1 vk &1 9 o o, offd f03g IR & ded # mud ury St
SHIRATA 8, 3R 379 foiRgd w9 # 31 <1 18d €, a1 § IS4 WIhR $d fact-
finding committee % MY IR &I DI 0T 37T BIs W TRINH 3MIP] T Fhdll g

SHRI P. BHATTACHARYA: Surely, I will submit it to you. ...(Interruptions)...

SHRIMARI SMRITI ZUBIN IRANI: Similarly, 3T 99 Seids Sff 7 U@ 3R
o g3 faar &R et {6 facel &1 S e gaIRIgeE “ger” 8, 39 uiifeRl 4
§ i) 9= g' WY amuE e 6 faceh gFafadt & siat . tew &1 S frags
fopaT AT B, SAb IR H Bl HACT ITHY U s fhar Siel § 3mud qegd I
SIS |T8d I AT PRI ATed § [ SREHIRM B & oy wHC! o1 Ao 8
g1 © 3R I Rure & g1 § «ger” & et & o fiell €1 feeelt gfafedt &
T SHART 8, I ARl & Y el g1 3 ol & afafRl | «+ff frel g1 991
S 1A BT 39 B 6 39 Faradt § oo gHIfai €, offe S ddearfre afean g,
S TIRTOR ®, S9d! 7ATGT § 38 &) 8l § ®ls ool &) qr&n|
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3MTST I8t UR ST TS+ Seoid 61 & gAra g1 a1fey, SHIsh! &l &4 8
B AN I8 Aboa B & ddon © 6 giF dic & feen-fee & ogar
Lyngdoh Committee &I RUIE &7 A dgar ?{ﬁ—dﬁﬁﬁﬂ & 1Y IR B H T"
wraeT g 6 a1 a1l 98 (U Il SR BRI AT s I3l q1hR BT &
gfrfferal &1 I9H 2nfiel B While we hail democracy, let us also hail the right of

our universities to determine themselves as to what is best for the universities.

it SITdE 31ett @M : 39 .79y, iR ST fifeaar & ar § 9 9 <1l

Sicht wIfa Sffes SRt e o gfafeds @1 Seoi g ©, @) dw
d1.99.g, 8, feeell gfafet g, fawa e 81, s fafeerm &1, 12, Riawr 3R 13
RITR P IusiTe § 9} a159 Il Bl Uh 81 Bd & A1d U $X bs Qi
TR H MrE fHar o1 I9H STeal ¥ STeal faculty positions &1 WR &1 W 3mre faan
3R 39 faculty positions B IR H 3R PIs R AR HATeTd & HIETH H 37 &l
2, Al 7 B 9139 ek 9 Ry {6 f o1y aafeeg 9k o= &4 add 6 89 a1
AGE ®) WHA 8, so that we facilitate filling up of those faculty positions and do

recruitment.

£ S ST S T el W U Jea e g {6 R g wact a1 i gl
ghdl %, ST Teacher recuitment processes Bl PY G I SITY, transparent
IIIT 1Y, HY A e fhar 91Y, 39 R =R &= Fad g1 3Tadh geimd &1
H R B! g SR I GeITd DI H 3707 IHART S A1 MM &, 39 Fad 4 ]
R JITG Tl IBT ©§, SUD I8 B I H PRIAE! HA B TI™ HOM, I8 H
HE =Tl gl

16T &1 IRIERT 7 &1, S9d AaH § i STARM I St 7 access to quality
education BT 307 TaTT H I HATI IqH Fe9 H § I8 a1 e g b off
vice-Chancellors 1 retreat §_§, ERIERCACCRIER P T feadii srieg 81
o7 B9 fUse IwE SRT I vice-Chancellors 1 A T to tell us how

far they have gone post-September interaction. Hence, we are interacting with them

not in isolation, not piecemeal but comprehensively with regard to all challenges
including quality assessment. And that is why, in Chandigarh, all the Vice-
Chancellors of Central Universities resolved that by February, 2015, all our Central
Universities will apply for and get NAC accreditation or re-accreditation. 39 ¥Hd
S 919 9 37 © {6 STd NAC & U1 YWl ed STl 8, A1 6RA § @i &
&, Wil BEl 7 e I DY A € 3R B 139 Ao R 1 gFare
Rreeq dHI BIaT © fh S Ug¥ &Y, ST & 918 3¢ accreditation frerdr g1 afd=
access to education T dgd El@ ﬂ:ﬁ_vﬁ g Ny o8l 7wl gaEm™ %@ MOOCs &I
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(st gt spft <]
ST @lew™ &, $9¢ 3faid IITs, IIMs, Central Universities, NITs 3fk IISERs ¥
IR PR g © under Graduate, Graduate 3R Post Graduate &I fRrem I #
fegwa & shierd o ugell IR W@ 9 & UIcd W g9 U el a1, <w &
TIRBT Bl IUT] BTG But we will also ensure that those courses are mobile-
friendly, in an app format. 3R I BT Sl =Ted © [P I SRESRM A IFB! M

UTT B, at a very concessional payment, they will be able to sit for exams and get those

degrees. In fact, we are additionally ensuring that those of our students who are
specially abled get more than a concession in those payments. I8 U= U fIar Siars
T@%%ﬁwwﬂﬁﬁmmsmturewwglwaﬁ?ﬁ
recognize AT & b TS S9 WR db Ugar! & fAIU world-class University or
faculties & T interaction eI TN gl sﬁfa\*iki Global Initiative of Academic
Networks & T8d BRI YN & P 3FTel academic a9 ¥ W favg R & 10
academicians ®1 WRA H SISC ®¥| We pay, the Government of India pay, so that

they can come to our Central Universities and give the best international standard
teaching to our students, and our students are not burdened by the fact that they do not

have the ability or the facility to approach such academia or such academicians. X, ﬂg{

YET W JHEARIS dfed F T & IR § Fal 2 & & 99 w01 dAfe 89 &
Ifsge uRder #§ Y8d 8, fv I &xd fordr &==1 WX forw S ard g1 a8 a1
Haurre RFHERY 81 89 Udh oR% I8 F9sid ol what is the model which is followed
so that people can aspire to international rankings. But, at the same time, we are

indigenously, with the help of our IITs, IIMs, Central Universities, NIITs, IISERs,

developing a national ranking system for India, by India, with India. And to
complement that, very soon, the parameters that are being decided by our IIT, IIM
Directors, our Vice-Chancellors, will be put in the public domain through the
‘mygov.in’ platform so that people of this country, for the first time, also have a say in
deciding what are the parameters that a University or a college or an educational
institution should aspire for or should have so that our students are more enabled. J&T
TR SRR W Sff 7 fly-by-night operators &I &l =@ &1 =B recognize that
challenge, and in recognizing that, it was my privilege that on the Education Day, 11th
of November, we dedicated the ‘know-your-college’ portal to the nation which has
every college, every university which is registered with our regulators available online
for our students to make informed choices. Additionally, we have given a component
where the students, if they are aggrieved and find that there is a flaw in the information

given by the institute, can actually contact the regulator directly and get some kind of a
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6.00 p.M.

relief or initiate some kind of an action against such an institution. But also recognizing
that our students need access to quality education, through you, Sir, I would like to tell
my senior colleague, Jairam Rameshji, that we have uploaded free video lectures. All that
is available within the domain of MHRD for the use of our students so that our students,
who make an informed choice about Universities or colleges, also have access to free
video lectures so that it enables them study further, possibly get new ideas of where they
want to go further. But so that our students are not restricted vis-a-vis their mobility, Sir,
I have had also the privilege, for the first time, of introducing a credit transfer framework
which is applicable from Class IX on to post-graduation level. From the next academic
session, across all Central Universities, we are also ensuring that the Choice-based Credit
Transfer System is applicable for all our students. Mr. Narayanan made an appeal that
we do not allow our Central Universities to be affiliating Universities; so all new Central
Universities are non-affiliating. Only some old State Universities, that were converted
into Central Universities, are still having affiliating colleges but given that they all have

their own technicality vis-a-vis their Act ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Hon. Minister, one minute. It is 6.00 pm.
SHRIMATI SMRITI ZUBIN IRANI: Sir, I can just finish.

MR. DEPUTY CHAIRMAN: I hope the House agrees that we will pass this Bill.
Time may be extended upto that.

SHRIMATI SMRITI ZUBIN IRANTI: I can only submit, Mr. Narayanan, that we have
given our request to the Department of Law to see what we can do to address that concern

vis-a-vis old State Universities that have been converted,to new Central Universities.
SHRI P. RAJEEVE (Kerala): What about Delhi University?

SHRIMATI SMRITI ZUBIN IRANI: I have spoken about Delhi University. With
regard to gross enrolment ratio and enhancing it, in our retreat with the Vice-
Chancellors and reaffirming our belief with them, in that meeting, that I had last week,
we have implored upon every Vice-Chancellor to ensure that before the next academic

session we do certain drives within our Universities to include enrolment ratio. But,

those Members of Parliament, who are extremely concerned about brain drain, are

extremely concerned that ST fqen gAR faenefl o o= €, S9@T IS Sedd
HIT BT 8, SUb aR H H I Pe1 dAredl b U “Iera 4R AN i ga &,
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[ gty gt oA
forar a7 21 TEt Areter fIwafyerey &1 Sco@ g 71 IHdT Shue™ I8 I §
for 99 favafaemea & AUt 200 g VO &, @ [Kar faRwey fwafasm &
AN BRA U S F IR AR <IAd WRA JAMAET & i 2ms.es A,
3MTS.3MMs. U, dgdl JHaraeist | Ry fohar a1 ® % they adopt villages, help in

technology transfer, help in transferring of new knowledge into these villages so that we

can engage with them and also assess the social outcomes of setting up such
institutions. Sir, T8 STARTH IHI S = ool ST B 910 Hal, [ recognise that
challenge, and recognising it, we have initiated a programme called ‘Ishanya Vikas’
wherein, for the first time again, we are engaging with students across high-schools and
engineering colleges in the North-East, paying for them to come to all IITs, NITs,
IISERs and Central Universities so that they can engage with faculty, engage with
students and learn about new knowledge and new possibilities vis-a-vis their own
personal careers. We are hoping that by the time we meet the infrastructural challenges
of areas like the North-East Region, at least, we do not stop our desire to empower them

with knowledge, to empower them with shiksha.

Sir, there was a concern expressed here, vis-a-vis whether the reservation policy
will be applicable or not, by Shri Narendra Kumar Kashyapji. I would like to assure
him that it would be, but there is another concern expressed whether fellowships and
scholarships have been enhanced; I am happy to share that in certain matters, fellowships
have been advanced just a few weeks back by fifty five per cent. I would only say, given
the constraint of time, that we recognise that there are many challenges facing our higher
education system. We recognise the fact that there is a long way that we need to still go.
But I also recognise the consensus in this House today vis-a-vis support for this Bill and,

through you, Sir, once again, I would express my gratitude for the same.
MR. DEPUTY CHAIRMAN: Thank you very much, hon. Minister.

SHRIJAIRAM RAMESH: Sir, I just want to make one or two points. The Minister’s
reply is very comprehensive and very informative. But I have just one point of clarification.
She began her reply by juxtaposing me with Mr. Raja and saying that I am advocating
privatisation of higher education and Mr. Raja is against privatisation. | want to clarify
Madam Minister, I was not advocating privatisation of higher education. I was drawing
attention to the reality of a large private sector in higher education much of which is run
by political leaders cutting across political parties. I for one believe that the State has a

vital role to play in higher education. But the reality is something different. The reality is
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that more and more medical colleges and more and more engineering colleges are being
started in the private sector more often than not by political leaders. Those have to be

regulated. Those cannot be stopped. That is what I meant.

SHRIMATI SMRITI ZUBIN IRANI: Sir, I would just like to respond to the hon.
Member. I have always found it a compliment to be compared with any Member of
Parliament, especially in this august House with esteemed Members like Mr. D. Raja or
for that matter even Mr. Jairam Ramesh. I am seized of the matter. There are challenges
vis-a-vis the private sector as well. There have been several representations from the
private sector that possibly their engagement with the regulator also needs to be looked
into. I am happy to share it with the Members, through you, Sir, that we are reviewing the
UGC, the AICTE and also the NCTE given that the demand has come from across States.
Thank you, Sir.

SHRI D. RAJA: Sir, teachers, faculty members in self-financing colleges, in the
deemed universities and even in some Central Universities are paid low salaries. Will you

look into the issue?

SHRI P. RAJEEVE: Sir, in Kerala also, the teachers are getting only ¥5,000-6,000
as salary in self-financed colleges. I would like to know whether the Central Government

or the UGC are ready to give any specific direction to them on this issue.

SHRIMATI SMRITI ZUBIN IRANI: Sir, the suggestions that I have accepted

...(Interruptions)...

SHRI TIRUCHI SIVA: First the vacancies have to be filled. The guest lecturers will

not help. ...(Interruptions)...

SHRIMATI SMRITI ZUBIN IRANTI: Sir, I think I have given a very comprehensive
and lengthy explanation for all elements. But the additional element with regard to faculty
needs vis-a-vis amenities and pay-scale or for that matter even strengthening the process
of recruitment can very well come within the ambit of the advice given by the hon.

Members vis-a-vis the Committee which he seeks that we set up.

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu):We also wanted to know

about a Central University in Tamil Nadu. ... (Interruptions)...

SHRI HUSAIN DALWALI: Sir, about Maharashtra ... (Interruptions)...
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SHRIMATI SMRITI ZUBIN IRANI: *

Sir, I just want to say this. Today, many esteemed dignitaries expressed their desire
here to have a Central University or a university or an institute of higher learning. Through
RUSA, we are engaging with all the State Governments vis-a-vis the need for higher
education in the States. If the Members so desire, I can take their demands to the State

Government and apprise the Government of the State.
MR. DEPUTY CHAIRMAN: The question is:

That the Bill further to amend the Central Universities Act, 2009, as passed by Lok

Sabha, be taken into consideration.
The motion was adopted.

We shall now take up clause-by-clause consideration of the Bill. In Clause 2, there

is one amendment by Shri Harivansh, Shri Digvijaya Singh and Dr. Anil Kumar Sahani.

Mr. Harivansh, are you moving your amendment?

Y eRder : s #=f #Erea, s <<t €, A1 § swe! faggl w) daan g

MR. DEPUTY CHAIRMAN: So you are not moving your amendment.

#it fefraera g : A Suwwf qeley, § I8 Seies qd $RA1 ag|

R MaHE BT WG BT 3SR BRI gU H I8 Hel e, Ig d1d Jel & (&
TR H AT e dgd JFafESt aRe g o I8 81 99 fow § 9% qurE
EGl g, SIfepT |1 & W1 B9RT 9 7 6 Central University of South Bihar’ T
M HETH] T g ool Jaraeh v@m S|

HETAT i) 3R HETAT M g, SFI 81 e, fedT 3R AWIGIRIS Aq4rd &l
feRERT & 21 H AT #7301 S iR e 9 I8 STRIY B {6 A 39 FeNET Bl

FdgHEfa ¥ TR fhar Sy

TS AR H AR AT 31 Al 59 faRaRT | w11 e 3R 9811 48
q TS DI ST o1, AT T, T 3R AFIRIRIe AT &I WG, 519 3 37
HUST g9, I 59 91 DT T ¥ fob 391 [AaRYRT ¥ Iw=f=d aril &l S99 3T
NN

MR. DEPUTY CHAIRMAN: Are you moving?

* The Hon. Minister spoke in Marathi.
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sft fefraora R : O, 3R 98t 9 meard= 3ar 8 3R 4 WeR &l €, d &4
TRIEAAT BN QIfh T, $9P AT H H TP AR 91 BT IRIY BRAT T8l gl HETHT
e YFEfGET & ofaiia, Hered el T W R Bl aveile all BRI Bicist Bl
TS AlfelS] BARH & AT I 81 514 3771 &1 JAANICIS BT SRPH IR
PN, Al A T A FRIFCT Bietsl BT Sl dAC 7, hdl SaATHE 3R
ARl UO[he Pl, S9 IR 4T AT ART &1 S| 3R AR 3T SI 84 AT
Bl B fh I TP <1 Irde 9 H R e URATd B e IRGR J F99 &,
Al 39 R &9 AN faaR & & foe QU 2l

MR. DEPUTY CHAIRMAN : Now, Mr. Sahani.

31, 31t purR e ([RER) : Sya9 iy qeley, st it qr- fefesr e
SIS 9l B, 3R WAl Sft WeAfd Ue™ R <, df 89 @ 96! 9199 o & forg
fraR &3, Fifd AeTHAT TE 3R HeIH gg SIMi & 19 9= 89 @ $9 918 8 o
IR 7 W& ¥ AT € il &, dl 89 SHD! ara¥ o ol ...(IGE). ..

MR. DEPUTY CHAIRMAN: Mr. Minister, do you want to say something?

SRRt i Spfed SR : IR, H o wegH 9 e e St & ufy R
e HRAT gl b ITPT ATELT Y31 U gar ®, faea: g9 gFarddt & ded A
PR I ANTERM AR FOSAAR BI UT<T gafl 811, ol TS AT I8 HHFI o 97w
&1 granl fafrgsr Sft, § 91l <2 1 have not yielded.

sft fafrasra Rig : 319 3R g9 oIS fCave <=1 arect &, I ...(aem)...

SRRt W S SR 2 AR, TR LA H g /IS [Save T8l oA
el | JAMIB] 99 $H a1 W A BT TS § b AT B &b Tl &b Y Il
BT s St 7 S fhan 6 a8 SY% S1gR S & AW 9 B A1t Us fawy
I8l W AMBARID ST TBIR SiI &b 149 4 AT H a1 &1 gl b M9 I goig
feam &, a8 WX M 49 & AoIGID BT YA &1 SATY, H ATYD! AT Bl g [P g9
Ufded dilered § 9Rd WRGR TRA d19s did # Ffeaa &t .. @aum)... s
S e fawg war 7 6 e A fevd: fea Saaudic & ey # =L a1 #
JATIRT 98 &1 fIT9d1 & g8 P argdl fb g9 Sl dIheeel shise hHdsd 6T g,
IHHT AH B FHG W 7 3R Ml S S girarel Rier @ a1 $Ra A, W B
IR TR A WG fhan 1 2l

s} fefrasra R fdps s & 91 9 9 9159 Iy IR WA 9iRE &l
T HHCT 94, AT fIaRERT &1 Ter IRIQ |
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MR. DEPUTY CHAIRMAN: Mr. Digvijaya Singh, are you moving your

amendment?

SHRI DIGVIJAYA SINGH: With that assurance, Sir, I am not moving my

amendment.
MR. DEPUTY CHAIRMAN: Then, Mr. Harivansh.
3t g4 : IR, § move &1 B =T gl

MR. DEPUTY CHAIRMAN: You are not moving. Okay. Then, Dr. Anil Kumar

Sahani.

S, 3T PR AIEAL : TR, g1+ MM < {31 2, SAfeY ara9 of e g

MR. DEPUTY CHAIRMAN: Okay. So, amendment is not moved. Therefore, I

shall now put Clause 2 to vote.
Clause 2 was added to the Bill.

We shall now take up Clause 3. There is one amendment again by Shri Digvijaya
Singh, Shri Harivansh and Dr. Anil Kumar Sahani. Are you moving? You are not moving.

So, amendment is not moved. So, I shall now put Clause 3 to vote.
Clause 3 was added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.
SHRIMATI SMRITI ZUBIN IRANI: Sir, I move:
That the Bill be passed.
The question was put and the motion was adopted.
MESSAGE FROM LOK SABHA
The Payment and Settlement Systems (Amendment) Bill, 2014

SECRETARY-GENERAL.: Sir, I have to report to the House the following message
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:

Inaccordance with the provisions of rule 96 of the Rules of Procedure and Conduct of Business
in Lok Sabha, I am directed to enclose the Payment and Settlement Systems (Amendment)
Bill, 2014, as passed by Lok Sabha at its sitting held on the 9th December, 2014.

Sir, I lay a copy of the Bill on the Table.
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SPECIAL MENTIONS

Need to make public all studies conducted by the Government on the cost and

benefit of Regional Comprehensive Economic Partnership (RCEP)

SHRI P. RAJEEVE (Kerala): Sir, the deeper liberalisation attempted through
Regional Comprehensive Economic Partnership (RCEP) has the potential to irreparably
damage both the agriculture and manufacturing sectors for decades to come. Countries
like Australia and New Zealand will surely ask for deep access to India’s agricultural
markets while farmers will continue to receive subsidies of various kinds. Dumping of
cheap agricultural goods will also be a threat. Dairy will be one key sector to be hit by
the RCEP.

The RCEP in effect would be an FTA with China. Considering the competitiveness
of Chinese manufacturing, it is of great concern to have an FTA which includes China. One
of the important concerns with regard to RCEP is that it has the potential to permanently
damage the Indian manufacturing sector due to high degree asymmetry in manufacturing
capabilities of China, and some of the ASEAN Member countries compared to India.
Therefore, India may not only fail to gain market access from RCEP but also bears the

risk of acceleration of de-industrialisation.

Further, many RCEP participating countries are participating in another ambitious
FTA known as Trans Pacific Partnership (TPP). There are widespread concerns on the
implications of TPP on the future policy space for industrialisation, access to medicines,

regulation of foreign investment, etc.

So, I urge the Government to make it public all the studies conducted by the
Government on the cost and benefit of RCEP and provide a list of consultation held with
various stakeholders on RCEP.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I associate myself with
the Special Mention made by the hon. Member.

[THE VICE-CHAIRMAN (SHRI P. RAJEEVE) in the Chair|

Need to take early steps to set up an All-India Institute of

Medical Sciences in Tamil Nadu

SHRI PAUL MANOJ PANDIAN (Tamil Nadu): Sir, I wish to bring to the attention
of the hon. Minister of Health that following an announcement in the Union Budget,

2014-15, my beloved leader, Puratchi Thalaivi Amma, who is the people’s Chief Minister
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[Shri Paul Manoj Pandian]

of Tamil Nadu, wrote to the hon. Prime Minister on 18.07.2014 indicating Tamil Nadu’s
readiness to provide adequate land and other facilities for the establishment of an AIIMS
in the State. Subsequently, a detailed report has been sent to the Ministry of Health,
Government of India, with all the relevant details about five suggested locations, namely,
Pudukottai, Thanjavur, Chengelpet, Perundurai in Erode and Thoppur in Madurai. All the
required particulars about these five locations, including availability of land, proposed
coverage area, disease profile, registering facilities, road connectivity, water supply,
drainage and electricity facilities, site analysis and other statutory clearances required as
per the check-list furnished by the Government of India, have already been sent to the
Government of India on 31.10.2014. The Government of Tamil Nadu has also assured that
necessary statutory clearances in respect of transfer of land, provision of water, electricity
and drainage facilities will be obtained. I wish to request the Government of India to
expedite the visit of Central team for assessment of the identified locations so as to set up

an All India Institute of Medical Sciences in Tamil Nadu in this financial year itself.

In the above circumstances, I request the hon. Minister of Health to ensure that the
All India Institute of Medical Sciences in Tamil Nadu will be set up this year itself so as
to benefit the students and general public in Tamil Nadu.

Need for early implementation of Agreement between the Guerilla Organisations
of Uttarakhand and the Central Government

it T RiE 9T (STRES) : 78169, 16 TaFR ¥ 30 T9RR 2014 & FAMER
U7, “IIRMES SR H JHIRT FHER B IR H IR BT & SMHTd BT
el g, ST ®e1 T T [P <qiaal & ol smard H S)T Srefil gRear” | facell §
TR 3T-370 ST & ATAR IR SR “SXT STal, BRI STl BRIBH BRIl dofl
o=t off fo=1 e o= |

WEIGY, 39 WIS B TS 1972 H I9 FHI FaNl, 9 USRI WG HRA B
RT3l e & v aRa # g faRied ffaferay a g faRieh dredl & yRd
H aR)-fod 491 k2 I1 9 FHI < P A SUGT DI GRET TAT GAY ST Bl
IRA & [I%g B SIH drell QISR &1 9l &I a1 B BRI 3 91 9 S89d
e & g IREAT FST BT T8 fhar AT 3R AW & 9 IHB I H
ST 1 Ry uieror fen wan, R 89 ga.uadl, W@ he a1 qRedl 9H A
NIESE

HEIGY, WRBR FHI-HY W IReersii § S ol W8l & 3R vfasy 7 o forn
SITQT, WX ARBR 7 51 Al Bl {6l WY ypR @1 wgfergd 78l <, 59 b Per T
o7 {5 Reetait &1 |t TeR &1 FRaa S Il F e, THRd SN [Tl
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T Yo <t Seh B Tl & Rewsit @ Sad aft glaemd < o @ €, W™y s
I BI AT @1 T 8l Bg SR DI 9oBH1 & 918 WRBR o Rl AT & q1e
11 HRaR, 2014 B Ahlel F=1d I8 731 St 9 ardt & are ol fomr o & i
IR S B H FeH B, S72 AlBT &7 ST 3R S BRI B 3 3fer™ g1 AT
3G T PR b B, So VST 3MTH ST FdT AR U9 &1 SIgel 59
ol & SmeR WX 19 BRAW, 2014 B F=IT T8 AT DI R A AT & = Al
B o Al foren T, WY P BRI R $ URE SR a1 Herdl &
UG DI 39 d& fepar=ra &l foar 8, a9 g9 @Rl # 9 T 81 "R SR
YT I < F AT qivIe A TEHT B

HEIGY, W1 9 Wed & "I F AT TE G S 9§ R ® 5 qRean
e W Y MU FEsial B g oy fHar Sy, fSd SRR b1 AT & A
fepam T ATt 9T 81 Wb | g=yare|

THE VICE-CHAIRMAN (SHRI P. RAJEEVE): Shri T. Rathinavel.

Need to address inadequacies in Modified Direct Benefit

Transfer scheme of L.P.G. in the country

SHRIT. RATHINAVEL (Tamil Nadu): I wish to bring to the notice of the Government
the need to address certain inadequacies in the Modified Direct Benefit Transfer for LPG
scheme. Our respected leader, Dr. Puratchi Thalaivi Amma has already written to the
Centre that on grounds of sound administrative practice and to ensure that the States
are true partners in development, the direct transfer of cash to the bank accounts of the
beneficiaries should be effected by the State Governments with the Centre releasing its
share to the States. But the Government of India has chosen to monetize LPG subsidy and
disburse it directly without the involvement of the State Governments. However, certain
deficiencies in MDBTL need to be addressed to mitigate the hardships of the consumers.
In remote and rural areas, people find it difficult to access nationalized bank branches.
The Primary Agricultural Cooperative Societies and Post Offices can be involved in
delivering the subsidy which would reduce the inconvenience. In urban areas, Urban
Co-operative Banks can be involved in the delivery of subsidy. Further, it is essential
to protect the consumer from fluctuations in the market price of LPG which is linked to
the international prices. The total amount of subsidy should not be fixed and should be
increased as and when the market price of LPG increases and such increased amounts
should be credited to bank accounts to ensure that consumers are not put to hardship. I
appeal to the Government to immediately address these inadequacies in the larger interest

of consumers across the country.
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THE VICE-CHAIRMAN (SHRI P. RAJEEVE): Dr. R. Lakshmanan.

Need to Expedite establishment of Multi-Disciplinary Research
Units (MRUs) in Medical Colleges across the country

DR. R. LAKSHMANAN (Tamil Nadu): Sir, research in medical field did not
progress well in our country. In order to promote and encourage research in medical field,
a full-fledged Department of Medical Research was created in the Ministry of Health and
Family Welfare in the year 2007 itself and it became functional since 2008.

According to the available population statistics, India’s current population is 1.1
billion and increasing at two per cent annual rate, and, by 2030, it is expected to surpass
China, the world’s most populous nation. The population is expected to reach 1.6 billion
by 2050. But, India’s healthcare infrastructure has not kept pace with the population
growth. The physical infrastructure is woefully inadequate to meet today’s healthcare
demands, much less tomorrow’s. Simultaneously, support to medical colleges across the
country needs to be strengthened as only a small proportion carry out serious research
activity. As medical colleges form the backbone for research in priority areas, a strong,

focussed and vibrant outreach support programme is required.

Sir, if health research is promoted in right earnest at the right and appropriate level,
that is, at medical college level itself, it will play vital role in discovery and development
of indigenous health products. The scientific knowledge generated through health and
bio-medical research is used to develop drugs, diagnostics, vaccines and devices that

ultimately find a place in the healthcare systems of the country.

Therefore, 1 urge upon the Government to expedite establishment of Multi-
disciplinary Research Units (MRUs) in medical colleges across the country, particularly

in Tamil Nadu, without any further delay.
THE VICE-CHAIRMAN (SHRI P. RAJEEVE): Smt. Gundu Sudharani.

Need to take effective measures to check increasing incidents of

suicide by farmers in Telangana

SHRIMATI GUNDU SUDHARANI (Telangana): The journey of newly formed
State of Telangna started with more than 400 farmers committing suicide in the last
six months. These tragic deaths are primarily due to very severe power cuts, water
shortage and delayed and deficit rainfall also contributed to their mite in the farmers’

suicides. Coupled with this, debt burden on farmers of Telangana, particularly from the
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private moneylenders, has gone up enormously and to escape pressure and threats from

moneylenders, many farmers have given up their lives.

It all happened due to mismanagement and failure to foresee the power and water
crisis after bifurcation of the State. The situation could have been averted and the lives
of farmers could have been saved had the State Government taken steps well in advance.
Secondly, I have no hesitation to say that the ground situation in Telangana is worse than
any national disaster. I would say that the Union Government should declare agricultural
emergency in Telangana and help the State Government in every respect to come out of

this crisis.

As I said earlier, farmers are engulfed in the web of public and private loans. They
thought that if they get better crop this time, they would repay, at least, 60 to 70 per cent
of their loans. But, it had happened the other way round.

So, I request the Government of India to waive all the loans taken by farmers, give
them fresh loans with moratorium on interest for five years, provide sufficient power to
Telangana from Southern Grid and take other confidence-building measures to avoid any

further suicides.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I associate myself with

Shrimati Gundu Sudharani’s Special Mention.

Need to increase number of Junior Research Fellowships for OBCs

under Rajiv Gandhi National Fellowship Programme

SHRI DEVENDER GOUD T. (Andhra Pradesh): Sir, it is appreciated by one and all
the initiatives taken by the Government of India for providing fellowships exclusively for
OBC:s for 2014-15 to pursue their M.Phil and Ph.D., programmes under the Rajiv Gandhi

National Fellowship Programme.

All OBCs welcomed this. But the Government proposed to give only 300 Junior
Fellowships for OBCs who constitute more than 50% of the total population. Secondly, the
Government has not given any Senior Research Fellowships which is totally unjustified.
I am given to understand that Senior Research Fellowships would be given from 2016-17
to the students studying in universities or institutions recognised by the UGC. I fail to

understand the rationale in giving Senior Fellowships from 2016-17.

Students are very eager to get Fellowship as this will pave the way for them to become

Lecturers and Assistant Professors lying vacant in various colleges and universities. But
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if you look at the number of Fellowships that the Government has given, it is very less.
It is giving just 300 Junior Research Fellowships and no Senior Research Fellowships!
Secondly, the Fellowship amount is also not so encouraging. For example, Government is
giving just 10,000 per year for humanities and social sciences for the first two years.

In view of the above, I request the Government of India to increase the number of
Junior Research Fellowships, introduce Senior Research Fellowships from 2015-16 itself
and also increase the fellowship amount to a minimum of ¥ 20,000 p.m. for all streams.

Need to remember and give recognition to the soldiers of armed forces

for their heroic deeds against terrorism in the country

it 9T S (FeT U< : HEGY, 13 fAEwER, 2001 B YR iddd & #faR
T Y99 IR UIfpe™ 3 31U Adharfedl giRT g9 B Tl 39 3MTdd! TeHT bl
TR NI ABR] TS €T (AR TSM UM & w9 H G 11, 9 s & forg
Tdted RIS = 70 1T H Seoid fhar o1, a1 Soorg foell Swa _IrTer
& AT R Ul e | W fRAr o1l gefa uifeRrl ! TSl e 30
T, 2003 BT SR ¥ FST 3MTP! 8 BRI Bl AT § AT 9 dcbleid
TETTHAT ST 3T e (BRI IroTudl TUT qRIHANUN Ud HHSd & THH HARU & |1
SR # 98 & foly oMY &1 Afh S.U9.%. & o Werd SiweH, e A9
3 s 1Y &R g, SLIAE. S (@L.U9.T%.) §RT fHa1 M1 41, 7 S 9161 S AR
RRTaT s Mot M & BR &t g9 Wi w9 F fAdmaiT 81 7Y 3R g sar
YEIS oAl AT Ud 3e01-2fd] BT Ipe IS8R0 IRd Hd 8¢ 47 §d fusel uig
Iyl ¥ I /AT H IPHE INEH § I &l S g9 O Ps U9 ARA A & AT 7, S
SMamartedl I ofsd gy W wU § f[Admdi 81 Y g, e Iy d#iel i) ot a1
eI fhar ST, Asel 3iR FATgS ) Yl faaT S 2

31d: W ARPR F AW g 6 VW Y1 JY Y 815y <ewedl $f 998 ) gHa
P AT B FII-F1Y I LT Hpl IR W) BT Sooid AT ST g Fw1fa fhar
SV =TS |

Need to elaborate measures under skill development

programme being started by the Government

it .40t |rht ([9ER) : 785, § sua! ARy | 989 ¥ IRy Ieeikd & gRT
arfer weaqel fawe ISMT @Edr g1 ganslt @ AR 99 & foU B AR A
TGS, W OR &1 8, id e 9 <1 & gamil &1 AR A aa|

HATT & ¢ WH S oY Sl gofe sdfed fby Y €, S W g dRE ¥ @
8T fpar T 39 AT & bl Sadude WU &1 THRAT IR 3T YT BT B
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T 3fibel & AFAR a¥ 2013-14 ¥ 1,20,000 HfRregaii ol ufreror faam wam, |
AT 90,000 BT 6 AIE ¥ HH TAI & (Al &1 Rl fGar Tam #37ed gRT SR
g T fA=TU=T & SR SUGTAR 1 7afd HEm=T A715 U 8 I1 S99 HH §AY
& forg 81 €, f9a! B 10,000 UTT AT DG $ AR BRIl &l Ig B 31 o
Ja I W BN P U rcurafyy vt Saoudie U=y fhdl § =1 f[%hel ST &)
HhI? Uh ISTER0T & AR T TH.UA.UA.S. o1l Sclad &l RUE 4§ UTa fids
$ AR P 1,15363 JARI A UG STHGRT & ATAR 5,563 51 AR H 5,656
D1 fp ¥ | et el 3R 20, 1,03,634 JaT dRISHIR F1Y Q£

"elqyg, H Mud AEgH ¥ UH.UG.UH.E. HATed iR ha Sderic AT 9
3MIE HO fh I FI gl Al IE AFHRT SUA] BRIV P o TdR & [par a1
3aeIdHAl & SR fhasl BRI Iuae €, IqFH UL g M@l & ST urum
TIR B URIEgell B S IFAAT AR ST BRIBY IAD] ISR UG BRI
RIS |

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I associate myself with

the issue raised by the hon. Member.

Need to take urgent measures to ensure issuance of Gorkha

Certificates to Christian Gorkha Minorities

SHRI DEREK O’BRIEN (West Bengal): Sir, since the Minister of Minority Affairs

is here, I wish to read out my Special Mention.

Sir, the Gorkha community is famous worldwide for producing the fiercest soldiers.
Serving India, Nepal and Great Britain, the people of the Gorkha community have been

recruited by the Army for decades.

One has to be certified as a Gorkha in order to avail relaxations in physical standards
for recruitments in Military and Para Military services, etc. The certificates are issued by

District Magistrates or other competent authority.

Christian ‘Gorkha’ minorities are being denied the ‘Gorkha Certificate’. Since,
very strangely, only Hindu and Buddhist Gorkhas are considered eligible for the Gorkha
Certificate. This has unfairly deprived the Christian minorities from applying for the
Armed and Security Forces. Gorkhas, who have converted to Christianity, have been
demanding the issuance of certificates for a significant period of time now. The denial
of Gorkha certificates to Christian youth smacks of discrimination. These young people
are being unfairly denied the opportunity of seeking employment with the Government.

They are disqualified from interviews for Police and the Central Reserve Police Forces
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due to their inability in producing a Gorkha Certificate. Converting to Christianity does
not take away their rights from their Gorkha heritage and should not be used as a pretext

for denying them the benefits that are due.

[ urge upon the Government to intervene in this matter urgently and ensure that this
anomaly in eligibility for Gorkha certification is corrected immediately. The Government
must ensure that all Gorkhas are issued the required certificates in a timely manner,

irrespective of their religion.

Sir, the Minister has been kind enough to receive a letter to this effect directly from

me one week ago. Thank you, Sir.

THE MINISTER OF MINORITY AFFAIRS (DR. NAJIMA A. HEPTULLA): Sir,

I wish to say...

THE VICE-CHAIRMAN (SHRI P. RAJEEVE): You can give a written reply. That

is the normal procedure. You are well aware of that.

DR. NAJMA A. HEPTULLA: Sir, the Member gave me the papers because he
could not make the Special Mention last Friday since the House was not functioning. So,
he handed over the papers to me. I have already given it to my office to make enquiries
about it and we will try to find out the reason why it is happening. We will see whether it

relates to our Ministry or some other Ministry, and we will try to correct it.

THE VICE-CHAIRMAN (SHRI P. RAJEEVE): Now, Shri Bandyopadhyay. Not
present. Shri Ahmed Patel.

Need to control and eliminate the Sickle Cell Anaemia

1l AT YA (ORI) : FBIGd, H WHR B & Sickle Cell Anaemia TTHH
T B IRG faerT =redr g1 I8 dERT <9 & Sfedrdl el | &t ol A el I8l
21 39 R § IaT PIRIBTR 704 MR Bl gad odl &l I8 SId/ESRIAT BT avg 99
STl 2, 9% RO I8 qgied A # SRS Bl A8 o ST gret 81 599 Ui,
Sirel Bl && 3R HHAV HT Wkl 9¢ Sl &l HSTT B @Rl & AJAR GR < b
HebTael ORI H 59 R BT G4 SYTET 3R 81 ORI & 34 gferd sfeari sa
JHRT 9§ difsT €l

Sickle Cell Anaemia Control Programme 9 9.5 ARG RS Bl Li\rlr\lq_)d foar 21

UFh JfSHd STHdl & JJAR S99 A SAGTAR Ao 7171 MR, 3MfSId av1 & Al
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H €, el SR SR pumor | Aar d&e 81 G351 Ao gl © b FeTHAl Sff 7
3T STUT &R W 9 He Bl Io11 8 AR 39 W a1 $I g1 54 T 89 59 AR Bl
PE FRIR BA god o, &4 GHRad &1 a1fey 5 g9 rgaifte 9 & an &
SITH AT Phells S| I8 dHRT MARIP & 3R S b BT U HRIR ABT I8 &
IV TS Q1 5 AR w1 W 39 SR F g serret fhan @ w, a1 e
P &I YT Y B, VF AN BT U SISl 99 9911 ST dfevl § IR 9
TSTRET HRAT ATET § b 3 SR D1 FRIF01 § o1, 7 3fad: IR I8 G B
& forg st S fpy ST |

it fafrasra Rre (\ea w=wn) : weigy, § 39 vy 9§ dag a1 &l
i} ST IR RTYIe] () : IS, § 9 39 4w § dag B g
3 =5 I RTSIRAT) : Heled, H W) 39 fAvy A Hag Hral gl

Need to take steps to ensure access to education for children

of weaker sections in the country

SHRI C.P. NARAYANAN (Kerala): Sir, studies show that children in remote
villages are denied access to education. About one lakh Government schools are closed
by merger or otherwise in about ten States. In most Government schools, one teacher per
class does not exist. Closing down of so many schools worsens students’ plight. Lower
primary school students should have schools within one kilometre. Many students are
denied this benefit. The Right to Education Act introduced this facility to ensure that all
children attend the primary school. Studies show that in remote villages, caste and gender
discrimination deny many children the right to education. It has been only four years
since Right to Education Act is introduced strictly. Enrolment and strength of schools
have not stabilized. What is important now is to ensure that all children enroll, they
should have a teacher for every class and teachers are properly trained. There are reports
that budgeted amount for education is reduced. If it is true, students’ problems will be
worsened. Government is requested to ensure nearby schools for all students, especially
those from backward sections in remote villages and ensure one teacher each for every

class.

Need to take steps for laying the Ghanapur-Kodakandla-

Suryapet Railway line in Telangana

SHRI ANANDA BHASKAR RAPOLU (Andhra Pradesh): In India, we are yet to

lay the required number of Railway tracks and enlarge the scope of safe and cheaper train
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travel. In Telangana, right since the erstwhile Deccan Hyderabad Railway line days by the

erstwhile Nizam Government, the people of the then Warangal Subedari, encompassing
present Warangal, Khammam and Nalgonda Districts, are aspiring for parallel Railway
line from the Station Ghanapur via Temple Town Palakurthy, former Taluk Centre
Kodakandla, Thirumalgiri and popular centre of movements, Suryapet, to connect either
Nalgonda or Miryalaguda Junction. This Railway line will be parallel between Kazipet-
Khammam and Bibinagar-Nadikudi in realizing decades’ long urge. Kazipet-Khammam
Railway line is having very heavy load of train services connecting North and South of
India. Bibinagar-Nadikudi Railway line is easing the traffic tensions of Secunderabad
to Guntur of Andhra Pradesh. The suggested Station Ghanpur-Palakurthy-Kodakandla-
Suryapet Railway line will ease passenger and goods traffic and completely alter the
economy of this poverty-stricken but farm productive areas of Warangal and Nalgonda
Districts and will enlarge the Rice Mill Industrial Activity of Ghanpur, Kodakandla,
Huzurnagar, Miryalaguda besides catering to the needs of rail transport of cement from
Wadapally Zone. Hence I request the Ministry of Railways to take up the Ghanpur-
Kodakandla-Suryapet Railway line in Telangana.

Need to take necessary steps for declaring Thirukkural

as the national text

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, Thirukkural written by the great Tamil
poet, Thiruvalluvar, about 2000 years ago is a masterpiece of Tamil literature and is
regarded as containing the purest form of human thoughts. It is a classic of 1330 couplets,
structured in 133 Chapters in 3 Sections. It is a secular text that gives foremost importance

to righteous living in public life. It lacks theological or religious dogmas in its couplets.

Thirukkural was translated into Latin in 1730, into English in 1886 and translations
to many other foreign languages followed. This has brought worldwide popularity to the

work. It has also been translated into almost all the Indian languages.

The unique attribute of Thirukkural is its secular and cosmopolitan view of
righteousness which transcends linguistic, religious and regional boundaries. The pure
thoughts of Thiruvalluvar revealed in his work Thirukkural not only suited the lifestyle
of the people belonging to the age in which it was written, but are also relevant to the

lifestyle of the present generation and upcoming generations of India.

India has many national symbols which celebrates its diversity and inclusivity. India

is also the land of many texts, with a rich literacy tradition dating back many centuries. It is
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only appropriate that we have a national text and Thirukkural, with its secular credentials
and ethical underpinnings, would truly serve people as the national text of India. As the
national text of India, the guidance given in Thirukkural to every man and woman would

be acknowledged and shared even widely.

I urge the Government to take necessary steps for declaring Thirukkural as the

national text. Thank you.

SHRI DEREK O’BRIEN (West Bengal): Sir, I associate with the Special Mention
made by Shri Siva.

THE VICE-CHAIRMAN (SHRI P. RAJEEVE): Shri Motilal Vora. He is absent.
Shri Vivek Gupta. He is absent. Shri A.U. Singh Deo. He is also absent.

The House is adjourned till 11.00 a.m. tomorrow.

The House then adjourned at thirty-eight minutes past
six of the clock till eleven of the clock on
Wednesday, the 10th December, 2014.
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